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LO ~ ABHA DEBATES 

1 
LOK SABHA 

Wednesday, November 1 it 1987/ 
Kartika 20, 1909 (Saka) 

Th Lok Sahha met at 
Eleven of the Clock 

(MR. PEAK R il1 the Chair] . 

MEMB R SWORN 

[English] 

SHRI TANDEL GOPALBHAI 
ALANBHAT (Daman and Diu). 

SHRI DTNESH GOSWAMI : He may 
e the youngest one in the House. 

MR. SP AK R : He can have that 
privilege. 

PROF. MADH DANDAVAT : Had 
h th risht to vot ? 

SHRI T. BASHF R : Baby of th 
House! 

SHRI SHANTARAM NAIK: He ha 
taken away part of my constituency. 

ORAL ANSW RS TO QU STIONS 

[English] 
Manufactur of V.C.R. and V.C.P. 

+ 
It 61. SHRJ AMARSINH 

RATHAWA: 
SHRI V1\KKOM PURUSHO-
THAMAN: 

Will the PRIM MINISTER be plea ed , 
to stat : 

(a) whether the dem nd of V.C.R. nd 
V.C.P. is increa in day by day in the 
eountr;y • 

2 

(b) whether Governm nt h ave taken 
a deci ion to permit manufacture of V.C.P. 
and V.C.R. within the country and have 
invited applications for e tabli hing th 
manufacturing units; 

(c) if 0, the detail . thereon; 

I (d) whether any foreign company bas 
shown interest to estabJish iL .unit i.p 
India to manufacture V.C.R. and V.C.P .. 
and 

(e) the final decision taken by Govern-
ment in this direction? 

THE MINISTER 0 STAT iN TH 
MINISTRY 0 SCIENCE AND TECH 0-
LOGY AND MINISTER OF STAT J 
THE DEPARTMENTS OF OC A 
D VELOPMENT, ATOMIC ENERGY, 

L CTRONICS AND SPACE (SHRI .R. 
NARAYANAN) : (a) and (b) Yes Sir. 

(c) Compo ite appJication for the 
nlanufacture of VCR/Yep were invited by 
Government vide Press Note of October, 
25, 1985. 

(d) oreign companie have shown 
interest in entering into technical coJ]a-
boration with equity participation with 
Indian companies, but not in establishing 
unit on their own. 

(e) N final decision has been taken. 

[ Translation] 

SHRI AMARSINH RATHAWA: Mr. 
Speaker, Sir, I want to know from the 
hon. Mini ter how many app1ications for 
the etHng up of V.C.R. and V.C.P. 
manufacturing unit hav be n received 
and how many have been ven 
approval so far? Have you receiv d any 
application from the tribal area al 0 ? 

[Eng/ish] 
SHRI K.R. NARA Y ANAN 

cannot specifically say whether p 
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applications hav been given approval. 
ut we har giv n preference and pecial 

consideration to development of industrie , 
electronic industrie as a whole, in hil1y 
areas and triba] areas. 

S RI V AKKOM PURUSHO· 
TRAM AN or the fir t part of the 
question whether tbe demand of VCR and 
vep i increa ing day by day in the 
country the an wer is 'Yes'. On that 
basis, the Mini ter has said that the 
Government have invited applications for 
the manufacture of VCR and VCP in 
Octob r 1985. The people are crazy for 
the VCR and are a1 0 purchasing the 
import d smuggled VCR at a very high 
price. Why hay you not taken a decision 
during the )a t two y ars? What is the 
reason for the deJay ? 

PROF. MADH DANDAVAT : Now 
VCR i cheap due to smuggling. 

SHRI K.R. NARA Y ANAN : The 
rea on j that thi is a somewhat com-
piicated proc , " . (Interruptions) May I 
explain it ? 

PO. MADHU DANDAVATE 
What i the complication? muggJing? 

S RI NARAYA C OU Y: What 
is the complication, Sir? 

SHRI K.R, NARAYANAN: Sir. I can 
tell th pro.:;edul'e we had adopted. Earlier 
in 1980-82, we had gi en licence to about 
eventy unit for manufacturing VCR and 

VCP and they have manufactured a f w. 
But thL really did n t take IT 
becaus f the inability of these units to 
sink ufficient man y, have technology, 
d v lop and all that. It i not 
that we did not give the licence. In 
1980-82, eventy units , ten in the organised 
sector and sixty in the mall ale sector 

re given approval for establi. hing uch 
unit. But th y r ally did not take off 
very much though they produced some 
VCR . n] 985 we i ued a pre s note 
invHin a plieation. , About 65 applica-
tion cam. 14 were hortJi ted and th n 
finaUy e hort1i ed fly of them. On an 
examination by the Department, it is found 
that they e e not ready with all the 
thing Ii e foreign collaboration. They 
could n t giv a11 the an wer with regard 
wbat w uld b th equit , what is the kind 

of technology they could get and what j the 
R&D arrangement they could e tabli h 
in their units. So, becau e of this, we 
could not choose anyone at that time. 
Again this matter is being considered be-
cause the public sector ET&T Corpora-
tion has come forward with a proposal for 
manufacturing one milJion units of VCR 
and five other companies have also made 
offers. All these are being now put to the 
Project Approva1 Board. 

SHRI K.S. RAO: I understand that 
a licence is given to the Andhra Pradesh 

lectronic Corporation to manufacture 
VCR at Tirupati in Chittoor District at a 
va lue of about Rupees one hundred 
crores. As you all know, Chittoor District 
i. a very underdeve]oped district. I wish 
to know whether the de]ay in establishing 
thi factory is on the part of the State 
Government ot on the part of the Central 
Government in giving the land. There are 
rumours that the project may be transferred 
from Andhra Pradesh to Mahara htra. Is 
it a fact or not? A . Chittoor District is 
an underdeveloped district in Andhra 
Prade h, the differences between the State 
Government and the Central Government 
hould not come in the way of establi hing 

this factory at Tirupati. 

SHRI K.R. NARA Y ANAN: There is 
no question of such differences coming in 
the way unless from that side there is any 
objection. As I said. al1 such proposal 
will be placed before the Projtlct Approval 
Board and they are the one who houJd 
take a decision from the point of view of 
capita] investment , their capacity to enter 
into collaboration with the parties, their 
total plan for phased manufacture for 
indigenjsation. On the ba is of full 
examination, a decision will be made. 

PRO . N.O. RANGA: Chiltoor district 
is a very backward area. t should not 
be neglected. 

SHRI K.R. NARAYA AN: We are not 
going according to the area but according 
to the meirt of the project except for same 
undeveloped arens like hi]] areas, 

SHRI V.S. KRISHNA IYER; When 
there are a number of electronic industries 
in the public sector both at ' State and 
Central levels and they are ready to ,take ' 
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the manufacture of V Rs, wh re i th 
need to call for the application from the 
privat ector for collaboration and a11 
tha? I understand that BLand Andhra 
Pradesh lectronic Corporation have asked 
for p rmi ion to manufacture VCRs. 

. SHRr K.R. NARAYANAN: Th pro-
po a1 from BLand Andhra Pradesh State 

lectronjc Development Corporotion are 
not for the manufacture of VCRs but for 
the nlanufacture of coJour television tub s. 

l TrOllslatiollJ 

I suc of Letters of Int nt for 
ctting up lectronic nit 

*62. 
the PRIM 
tate: 

SHRI HARlSH RAWAT : Will 
MINIST R be plea ed to 

(a) th number of letter of intent 
issued during the Jast 3 ye rs for etting 

up of electronic unit in various parts of 
the country ; 

(b) wb ther these letter of intent have 
not been utili ed by many entrepreneur ; 
and 

(c) if 0, the number of letters of 
intent which have not been utilised? 
[English] 

TH MJ 18TER 0 
MINISTRY 0 SCLENC 
LOGY AND .MINISTER 
TH D PARTMENTS OF , 
DEVELOPMENT ATOMIC ENERGY, 

LECTRONICS AND SPAC (SHRI 
K.R. NARAYANAN) : (a) to (c) Th total 
number of Letters of Intent (LOI) issued, 
Indu trial Licel ces (lLs) issued and LOIs 
which were cancell d/lap ed during the 
three years 1984, 1985 and 1986 are 
given in the tatement b low. The valid 
letters of intent are at various stages of 
impl mentation. 

tatement 

81. 
No. 

1 

1. 

2. 

3. 

4. 

5. 
6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

State 

2 

Chandigarh 

Delhi 

Haryana 

Himachal Prade h 

Jammu & Kashmir 

Punjab 

R ja than 

U Har Pradesh 

Goa, Daman & Diu 

Gujarat 

Madhya Prade h 

Maharashtra 

Assam 

Bihar 

No. of LI issued 
from 1984 to 

1886 

5 

43 

53 

32 

13 

27 

38 

122 

20 

60 

38 

112 

4 

7 

Indu trial Licence 
issued from 

84 to 86 

4 

3 

5 

9 

1 

8 

5 

27 

4 

13 

4 

23 

1 

No. of (I 
cancelled! 

lapsed 

5 

1 

9 

9 

10 

5 

5 

8 

24 

4 

7 

21 

13 

1 



., Oral An Wer.S' NOVEM R 11,1981 Oral Answers 8 

1 2 3 

15. Orissa , 17 

16. Meghalaya 1 

17. Sikkim 1 

18. \Ve t Bengal 34 

19. Andhra Pradesh 70 

20. Karnataka 95 

21. Kerala 14 

22. Pondicherry 6 

23. Tamil Nadu 75 

887 

[ Tralls/atiollJ 

SHRI ARISH RAW A : Mr. Speaker, 
Sir, 0 far a I know, only 20 per cent of 
the Jetter f intent for setting up electro-
nic units i ued from 1984 to 1986 have 
been converted int indu tr,ial lic nse. 
which will definitely affe t the target of 
our production in the field of lcctronics. 
I want to know from the hon. Mini ter 
what step have been taken to ensure that 
the Seventh ive Year Plan target of pro-
du tion in the field of electronics is 
reali ed ? 

(English] 

SH I .R . NARAYANAN : Th 
letter of intent are actually a green ignaI 
to the entrepreneurs that the Government 
i after alJ considering their ' application 
for establi hing a unit. And we are very 
liberal in i ui ng letter of intent for the 
parti t me forward in order to 
encourage them (0 c tabJi h uch indus-
trial ent rpri es. hcrefore, a large 
numb r of letter f intent are given which 

re con v rted i oto indu trial licences 
de ending n th preparatory work and 
other roof th y produce of their ability to 

tabU h uch unit. That j one rea on 
why th r j a large number of letter of 
intent and v ry r lat ively mall number of 
indu trial lic n c. Thi i the result of a 
p licy f neral encouragemen and there 
hould b no di appointment at all on that 

4 

1 

7 

1 1 

23 

5 

1 

19 

170 
----

5 

4 

1 

1 

8 

10 

16 

2 

4 

15 

178 

accoun t for anybody concerned. This is so 
not only with electronic but, in fact, with 
the elltire industrial ector it i so. In 
1984, 1985 and 1986, 3,651 Letter of 
Intent were issued for indu ~ tries in India. 
Out of these only 534 were onverted into 
industrial . licences. This phenomenon 
is a result of the liberal attitude we have 
take'n in giving the Letters of Intent, 

[ Translation] 

SHRI HARISH RAWAT : Mr. Speaker, 
Sir, rno t of the Letters of Intent have 0 

far been issued for establishsng electronic 
unit in the zero industry di triets, which 
are industrially backwar'd, but only a 
few entrepr neurs have offered ' to set up 
industries in those areas. I want to know 
from the hon_ Minister whether the entre-
preneur will be presuaded by - offering 
incentives or by motivating them to ensure 
that more and more entrepreneur, who 
have been issued the Letter of Jntent, set 
up industries in the zerO-industry districts? 

[Englishl 

SHRJ K.R. NARAYANAN : Sir, I 
think that there are some schemes by the 
Government for encouraging indu~tries in 
the backward areas and. as I said earHer 
e pecially in the hilly area. We have 
gone out of the way to establish entre of 
electronics d sign technology , in some of 
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the e areas like in Imphal and Srinagar. 
Also, there is certain kind of subsidy 
which is off r d by the Government in uch 
area, ranging from R • 25 lakh to Rs. 50 
lakhs. W have al 0 requested and urg d 
'the State Gov rnments of such ar as to 
establish the lectronic D veJopment Cor-
poration which will give pecial assistance 
to uch areas. But actually thfs is really 
a function of the State Government con-
e rn d to encourage th se industries in 
their backward area. What the Centre 
can give i orne encouragement and some 
sort of subsidy or assistance. They can-
not set up the indu try but they can create 
an atmo pher , provide faciJitie and give 
encouragemen t. 

SHRI E . A YY APU R DDY: Sir, only 
1 70 licences have been issued dudng the 
last thre Y a rs. Is the Government 

atisfied that -this rate of tarting the 
ele tronics industry is in keeping with the 
Sev nth Five Year Plan targ t or is the 
Government sati sfied tha t we will be in a 
posit ion t tand in competi tion wi th the 
growing world market in electronics? f 
so, what are th tep that wilJ be taken to 
keep the Indi a n electronics indu tryon a 
comp titive ba is in lhe world market ? 

SHRI .R. NARAYANAN: Sir, it i 
the Government ' intention to achieve 
the targets laid down in the Seventh Five 
Year Plan. The total electronic produc-
tion is worth R . 10.860 crore. Actually, 
the rat of growth of production in 
electronics indu try has been quite pheno .. 
menal. It ranged from 31 to 40 per cent 
in 1986-87. In fact. in the la t year it has 
made enormous progres in the r ate of 
growth. The computer industry as a 
whole, for e ample, grew by 150 per cent 
in phys ical term and by about 68 per 
cent in monetary terms . In fact what we 
are seeing in India i quit a con iderable 
explosion of the electronic industry and 
we are quite confident of reaching th tar-
gets that we have lajd down in th P Jan. 

SHRI BHAGA W AT JHA AZAD : Sir, 
we have fully under tood the intention of 
the Government in ljberally granting 
lett r of Tnt ntr. But .is j t also the inten .. 
tion of the Gov rnm nt th t this liberal 
grant ing f letter of intent is to fructify 
them into actual ljcences? If this is the 
intention of the Government. have you 

exam ined why only 20 % of the Letters of 
Intent i sued by the Government fru tified 
and were actually impJemen ted ? Was it 
due to the procedural difficulties? Was it 
due to the other rea ons that you backed 
the wrong horses? ave you examined 
thi ? How do you propose to fulfil th 
policy of the Government in having electro-
nic indu try in the country in Jarge scale 
when only 20 % of the Letters of Intent 
fructified? What do you propose to do 
in thi regard? 

SHRf K.R. ARAYANAN: As 
'aid earlier . 1 think the hon. Member has 
slightly ' misunderstood the intention of 
the Government because when a larger 
number of these were is ued, we did not 
expect at that time that all of them would 
be realised into industrail lic nces. Now in 
fact. the letter of intent is first _ issued for 
one year ; then it can b extended for two 
year if the party does not do anything. 
Therefore, the attitude is to be so liberal 
in order to enabJe the party who had the 
original intention of going into the industry. 
Therefore, J would submit that 20 % being 
implemented is not really a failure; may 
be many entrepreneurs had the jntention 'of 
doing it. They ould not get land, they 
could not raise capital and there(ore they 
gave up the attempt. 

SHRI BHAGWAT JHA AZAD : The 
question remains unan w red. 

Violence by TNV 
-1-

*63 . SHRI PRAKASH CHANDRA; 
SHRI SUBHA H YADAV : 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) the nUlnber and details of non. 
tribals killed by Tripura National VoJun. 
te rs in Tripura during the second week of 
October, 1987 ; and 

(b) the action Govt;rnment have taken 
to check such incidents? 

THE MIN 1ST R 0 S AT IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATB I . THE 
~INISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM) : (a) and (b) A 
statement is given below. 



11 Ora; Answers NOVEMBBft 11, 1987 Oral Answ rs 1 ~ 

Statement 

(a) In three incidents from October 
13-15 1987, the TNV extremist killed 20 
perso;s-5 near PhuJdung hi mark l, Police 
Station Vangmun, North Tripura on 
October 13, 1987, 10 at Chandrashe-

harapara, Sarbang, Police Station Birganj, 
South Tripura and 5 at Chachingcherra, 
Police Station Manu, North Tripura in 
the night intervening October l4-15, 1987. 
3 other per ons injured at the in ident at 
Chancirashekharapara, Sarbang and one in 
the incident at Chachi ngcherra also succum-
bed to their injuries. The total number of 
persons killed in th se incidents is thus 24. 

(b) Special operations have be 11 
mounted in the area and exten ive conl-
bing operations have be n int nsified. 1n 
order to check infiltration and exfiltration 
of TNV gangs from their sanctuarie~, cer .. 
tain area lying along their routes have 
been declared "disturbed area" by the 
State Government of Tripura. TNV ha 
aJ 0 b en declared a 'unlawful associa-
tion' under the Unlawful Activities (Pre-
vention) Act, 1967. Information about 
the movements of TNV gangs i pooled 
and shardd by various agencies and made 
avaiJable to the State Government. The 
para-military. forces have been suitably 
strengthened. 

[ Transl~tion] 

, SHRI PRAKASH CHANDRA : Mr. 
Speaker. Sir, perhaps th whole House is 
aware about the killing in Tripura by 
~V activists. The State Government 
in tead of appreh nding them is busy in 
organising bandhs and strike. How is it 
that these killers are roaming about freely 
today? What is the Government s reac-
tion to thi attitude of the State Govern-
m nt? Alongwith it. what are the reasons 
for declaring c rtain area by the State 
Government as disturbed ar a and on 
what ground have they been declared as 
distrubed areas? Besides, has the State 
Government apprised the Centre of the 
law and order situation in the State? 

[Engl; Il] 

SHRI P. C IDAMBARAM : Sit', I 
can only sta~e the facts on the gr~und.. I 
do not have any clue about w~at JS gOIng 

on in the mind of the p ople in charge. 
But, on th ground, carlier only on mall 
part of th Jampur Hill was declared as 
disturbed area. n De ember 1986, we 
had detailed discussions with the Chief 
Minister of Tl'ipura and h wa invited to 
Delhi to meet the Home Mini ter. On the 
6th of January 1987, after protracted di -
cussions with him, we weI' able to per-
suade him to declar mOre area as d is-
turbed areas. On the 24th January 1987, 
declared two be1t 'ach of about five 
kilom tres as di turbed areas. On the 4th 
of February 1987 , Central Governm,ent 
declared the TNV a an unlawful Associa-
tion. We have had ubsequent discu sions 
with the Chief Minister. We thin that 
more areas should be declared as di turbed 
areas; we think that they should r ort to 
the power that are available under ,the 
laws' and we think that the Government , 
of Tripura Inust how greater determina .. 
t ion hl invoking these laws to fight the 
TNV elements. I would urge upon all 
sections of this ,House to join us in impres-
sing upon the Government of Tripura to 
show greater determination in the future. 

[ Translation] 
SHRI PRAKASH CHANDRA : Mr. 

Speaker, Sir, the hon. Mini ter of State is 
present here. He had visited Tripura a 
a few days ago. We have come to know 
that he had requested the Tripura Govern-
ment to invoke the powers under the 
Terrorist and Disruptive Activities Act. 
Has the State Governmen t accepted the 
ugg stion or is it s till under its considera-

tion? Is there any possibility of the 
suggestion being implemented? 

[English] 
SHRI P. CHIDAMBARA M : Sir. when 

I met the Chief Minister a few day ago, I 
requested him to invoke the powers under 
the Terrorist and Disruative Activities Act, 
but to my disappointment I found a state-
ment in the newspapers attributed to 
him that he ' has rejected the uggestion. 
I still hope that he will re-consider and 
invoke the Terrorists and Disruptive Acti 
vities Act to control the TNV extremists. 

[ Translation] 
SHRI SUBHASlf YADAV : I want to 

know from the hone Minister in , regard to 
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the p ODS kill d by TNV t rrorists. 
Hav their femilies been given any com-
pensati9D by the Central and the State 
Governments. and if so how much comw 
pensation ba been given? I want to know 
th details. In case no a i tance has 
been given what are the reasons therefor? 

[English] 
SHRI P. CHIDAMBARAM: Sir J there 

are general guidelines regarding compensat-
ing per ons who have been kill d by extre-
mists ' action. In the recent e tremists' 
action by the TNV in the month of 
October, 30 people di d and the District 
Magi trate told me that immediate relief 
had been given. But whether the com-
pen ation ha been given or not, I am not 
in a position to say. Perhaps that will 
take some time, but some imm diate relief 
was given. I wjll find out information 
about compensation being given and I 
shaH place the material on the Table of the 
House. 

SHRIMATI GEETA MUKHERJE 
Sir, 1 would like to know whether the 
Government is aware that the TNV is 
having tacit and clear support from the 
Tripura Upajati Juva Samiti, with whom 
the Congress (I) i in allianc in th com-
ing elections. If that i the ituation. 1 
would like to know wh ther that puts the 
Tripura Government in trouble for me ting 
the TNV menace. If so, what is the 
reaction of the Government? 

S RI P. CHlDAMBARAM : Sir, {here 
is no evidence that the TUJS is in league 
with or ha any und r tanding with the 
TNV. Thi s is a gho t which is raised 
from time to time in order to mask the 
lack of determination on the part of the 
Government of Tripura to fight the TNV 
extremi t . 

(Interruptions) 

MR. SP AK R : Order, plea e. 
(lnterruptions)** 

MR. SPEAKER: ot allow d. Nothw 
ing will go on record . . 

(Interruptions) 
SHRI BHAGAWAT JHA AZAD: Sir, 

this is a que tion of TNV, not TUJS. 
(Interruptions) 

*"'Not record d. 

MR. SPEA E lease it down. 

SHRI ARAYAN CHOUBEY : Sir. 
the Centfal Government has not been able 
to take the Government of Tripura into 
confidence. Is it a fact tha.t the TUJS 
and TNV are in 1eague and the TUJS ' and 
the Congres (I) are partners in the 
ensuing ejection ? 

(Interruptions) 

MR. SP AKER : Look here, Mr. 
Choubey, jf there is any evidence against 
TUJS, action must be taken. There is 
nobody who is immuned from law. 

SHRI BASUDEB ACHARIA : He can .. 
not cast any aspersion on any State 
Government. 

MR. SPEAKER ; Nobody is castiDi 
any aspersion. 

(Interruptions) 

SHRJ P. CHIDAMBARAM : If the 
que tion is asked and jf they want to 
know what the Government's answ r is, I 
am giving the Government's answer. f 
they know the answer, why should they 
ask the question? (Interruptions). 

I am answering on the basis of infor .. 
mation with us. (Interruptions). This 
issue is being raised again now because of 
the impending elections and I do not think , 
there i any basis for this charge. If there 
is any basis, they should place it. 

(In~erruptions)** 

MR. SPEAKER : Nothing goe on 
record without my permission. 

THE MINISTER OF HOME 
A FAIRS (S. BUTA SINGH): I may add 
to the reply mad by my hon. co)]eague. 
During my visit to Tripura, I held di cus .. 
sions with all the politica1 parties includ .. 
ing the CPM. Thi charge was never made 
before me that in Tripura, the TUJS ha 
any link with TNV. 

(Interrupt"ons)** 

MR. SP A ER : Order', order. Shri 
Manoranjan Bhakta. 

(In terrup lions )0* * 

··Not recorded. 
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SHRI MA ORANJAN BHAKTA: 
Mr .. Speaker, Sir, briefly I want to know 
from th hon. Mini ter whe~her it i a fact 
that th tate Government are going to 
rolea e the e TNV acti vists who were under 
detention, ,on the eve of elect ions for the 
furth rane of the prospects of the 
Communi t Party Markists. (/nterruption.~) . 

Part (b) of my puestion is, whether it 
is a fact that after the Mizoram 
Accord the Defence forces have been with-
drawn in some parts of Tripura and these 
area are wor t affected by the - TNV 
activists. If so, will the Government con-
template to provide Def nee forces in uch 
areas ? 

SHRI P. CHTDAMBARAM : Sir, 
answer to part (a) of the question i • 
according to statement given to me by the 
Government of Trjpura, 10 listed TNV 
were arrested j n t he year 1 987, between 
17-1-1987 and 21-6-1987. AU the 10 
have ince been enlarged on bail. I have 
brought thi to the notice of the Chief 
Minister and requested him to examine the 
is sue in al1 its impJications. If the 

curHy forces, at grave risk to their Jives, 
arrested the listed TNV, the Government 
must find every way po sibJe to keep the 
arrested person in judicial custody, I 
requested the hier Minister to invoke 
tho e laws under which it will be possible 
to eep the listed TNV in judicial custody. 
Unfortunately, these law are not being 
invoked today. They are being arrested 
under normal laws. (Interruptions). 

That i why, even when 10 listed TNV 
have een arre ted at great risk, by the 
ecurity force in 1987, they have all been 
nlarged on bail. have discussed this 

list with the Chief Minister and I must say, 
he has realis d the ravity of the situation. 
H ha promi ed to look into it and to 
ee whether some other Jaw can be 

invoked. I hope he wi)] invoke other Jaws 
and I have given him the list of the Jaws. 

On the second part of the question, 
the hon. Member i referring to is Jampui 
Hill area, which i a d i turbed area. But 
it wa decJared in a different context when 
the M F agitation was at it peak. It is 
Dot correct to ay that no security forces 
ar deployed in that area. But after dis-
cussion with tb Government of Tripura, 

- , 

we have agreed that ~orn 

would b deployed in that 
deploying some other fore . 
this wiIJ be atteBded to, 

mor forces 
area by re-
I am sure, 

~ Statehood to Delhi 

ff.SHRI MOHANBHAI PATEL: 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) wheth r Government are consider-
ing a PIOPO al to grant Statehood to 
Delhi; 

(b) since when thi propo al is under 
consideration; and 

(c) by when the decision is likely to 
be taken? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI) : (a) No, 
Sir. 

(b) and (c) Do not arise. 

SHRI MOHANBHAI PATEL: Sir, I 
have asked the question: 

"(a) whether Government are consider-
ing a proposal to grant statehood to 
Delhi ;" 

The answer is negative. I want to 
know, whether there is no such proposal 
or there is a proposal but the Government 
is not going to consider it. In the past, 
there was an idea to give a separate State 
to Delhi, Why this idea has been dropped 
or rejected , on what grounds , I wo~ld like 
to know-

SHRI CHINTAMANJ PANIGRAHI: 
In regard to part (a) I have said, "No, 
Sir" . But as Mr. Mohanbhai Patel is 
very much interested, I have to say that 
this question of Statehood to Delhi has 
been considered for Jong years, But every 
time it was conSidered , the conclusion 
drawn was that in view of the special 
po ition of Delhi as the National capital 
having a large number of foreign legations 
Embassies. etc., to have a separate State-
hood along with the national centre of 
administration, it was not -found conduciv 
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to the planned Irowth and efficient adminisa 
t ation of the nat ional capital Delhi. 
Every time, thi was th concJu ion arrived 
at. . 
[ Translation] 

SIiRI MSWAROOP RAM : Mr. 
peaker. Sir, in vi w of ' th regional 

imbalance, from the point of view of 
dministratioD, rising population, whether 

tb big tate of Uttar Pradesh. Bihar ... 

[Snzlish] 

MR. SPEAKER : 

SHRI SHANTA AM AI : I am 
not pleading for the case of Statehood for 
Delhi. Bu, my point i that Delhi i 

vin etrop'olitan Council. Those 
Union Territorie which hav no em .. 
bHe hav ouncH next to A semblie or 
in lieu 0 s emblie . or ins ance, in 
Chandi arb we do not have nything. n 
Andam n, we h ve got a Provincial 
Cou ciI. > In Lak hadweep, we do not have 
any thin . n Delhi, we have got a 

etropolitan Council. In Dadra and 
. alar aveli, we do not have anything, 
My question is whether in lieu of ,Assem-
bli s in the Union Territorie, you , are 

OiD to have a uniform standard of 
Provincial Councils for all UnioD Terri-
torie which do not hay As embHes. 

SaRI CHINT M NI PANIGRAHI: 
Provincial Councils re different. We have 
Municipal Corporation of Delhi. It ha 
beeJl aiven mor au onomous powers and 
it is more broad .. ba cd. We have " a1 0 
Metropolitan Council having 56 elected 
Member and 5 ,nominated Mem er . Thi 
Body is permitted to discuss "and mak 
recommendations in , r~ peet of legislativ 
.,roposaIs for development and other im-
portant matters. They are given more 
autonomou powers. 

SH HURSHID ALAM KHA : 
The hOD. Minister ha ,very conveniently 
laid 'NQ' in response to part (a) of tho 
Question. I would like to know what i 
to be done regardiDI the difficulties which 
the Delbites are finding in the matter of 
transport, medical facilities, housiDlt water 
uPPIr etc. Unless they bave their own 
~ ... overaiDi Utt If-re,waUna et ' up 

land unless, of course, the hon . Minister il 
aOinl to as ure the House that these prob-
lems win be solved in a short time, it will 
not be possible to solve the~e pr hlems. 

TH MINISTER 0 HOME AFFAI 
(S. BUTA S GH): The h~n. Mem~ 
has 1 aised a very vital issue so fat a, Delhi 
Administration and the fUDctionina 0 
Delhi Admini tration is concerned. ' t i 
true that there ar • . variou statutory 
bodies, independent authorities, Munici I 
Corpo!ation. NDMe, DTC and DDA. AU 
thes Bodies are trying their best to serv 
the citizens of "Delhi but there is 1 ck of 
co esion. There i multipJicity of autho. 
rity al o. I am ure th ouse ~Hl all'ee 
with me that ther i a need to bring more 
coordination and mor.e cohesion amona 
the arious authoritie functioning in 
Delhi 0 tha the Capital i served better 
and the people also. or that matter. the 
Oov~rnment i soriou ly con idering havina 
either a Commission or a high-powe ed 
Committee to go into all the e aspects to 
b jng som ind of a cohesive admini • 
trativc set up with properly defined 
authority so that the Delhi people could 
be ser:ved better. For tba) the Govern-
ment 'i willing to come to this conclusion 
th t e will have a high-powered Com ... 
mittee or Commis "ion to go into all fllese 
aspects. 

RAO BJ E DRA SINGH: Sir, the 
hon. Mini ter has stated that Delhi's ca 
to be formed into a tate ' cannot be con .. 
ider d because it i the national Capita]. 
wouJd like to know whether it is not a 

fact that Delhi was a State administered 
by the "Union with an As embly in th 
1950s, while D Jhi' wa stin the national 
Capital. What difficultie arose on 
account of that, that the Assembly in 
Delhi was abolished. A d, whether it i 
not a fact that the population of Delhi is 
larger than many of the Union Territorie 
which have been recently created as fu1l-
fledged State ? Then, what are the reasons 
for depriving the rural people of Delhi, ~ 
particularly rom taking part iii a dem~ " 
cratic set up with an Assembly ot their " 
own and a Government of their own? 
Also, whether it is not possible to keep 
the national Capital confined to die. limits 
of New Delhi and mera' tbe l'U 1 r 
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Delhi 
o tha 

, 
d the Corporation with Haryana 
aryana also can be enlarged. 

(Interruptions) 

SH CHI TAMANI PANIGRAHI: 
Sir, it is good that the hOD. Member has 
brought the question of Haryana again. 
But D Ihi has been carved out of some of 
the neighbouring States also. 'rherefore, I 
must bring to your kind notice that this 
question was gone into, in detail, by the 
State Reorgani ation Commission and 
they devoted special attention to the needs 
of D lhi and a it is a national Capital. I 
must read out the recommendations of the 
St te Reorgani ation Commission: 

, 

"The Commission came to the 
conclusion that the national Capi-
tal must remain under the effective 
control of the national Govern-
ment . They recommended that 
since the population of Delhi was 
largely urban, its problems fall 
within the domain of the Muni-
cipal Government and that Muni-
cipal Autonomy for Delhi in the 
form of a Corporation would 
appear to be the most appropriate 
m thod of meeting and reconcil .. 
ing the broader requirements of 
the national Government as well 
as tbe total needs and wishes of 
the people of Delhi" ... 

We have just gone according to the 
recomm ndation ' of the S.R.C. Also, again 
Ibis ques tj on came up in the year 1978. 
(Int~rruptions). The question of granting 

tatehood to Delhi was again re-examined 
in 1978. The then Prime Minister recorded 
the following remarks : 

"I am convinced ' that it is not 
possible to concede to the Delhi 
Administration the Status of a 
Stat. Short of that. this is the 
best that we can do for this.' ... 

It was very thoroughly examined at that 
time. 

(Interruptions) 

RAO BIRE DRA SING : Washington 
.C. is also a Capital ! 

l3'r-lmslatlon] 
SHRI JAl PRJ\ltASH AGARWAL: 

r Spea r, if, it ~. v r1 Itran e th 

whenever elections are held in Delhi, ev ry 
party promises in its manifesto that if it is 
voted to power, it would get Statehood for 
Delhi. During 1977 elections it vi 
publicly announced by the Prime Minister 
that Delhi would be granted statehood. ' 
During 1983 elections also the Conares 
Party made the same promise, but this ba,s 
not been fulfilled so far. The situation in, 
Delhi at present is that there is no co 
ordination between the activities of the 
Delhi Municipal Corporation and the 
N.D.M.e.; and the D.D.A. is directly under 
the Ministry of Urban Development. Even 
the house tax, water and electricity rates 
are not uniform. The development . of 
Delhi is not being carried out in a planned 
manner. Until Delhi gets an Assembly 
its planned development is not possible 
When Union Territories like Nagaland., 
Goa and Arunachal Pradesh can be granted 
statehood, then there seems to be no basis 
for not doing the same for Delhi. If 
certain decision bas been taken in tJ:tis 
regard, then that decision can be reconsi-
dered . Delhi should e granted statehood 
so that its planned development can ta 
place. 

S. BUTA SINGH: Mr. Speaker, Sir, 
Assembly or statehood for Delhi are two 
different things . In the present set-up of 
Delhi, there are multiple authoritie and 
now it is being deliberated as to how to 
reorganise and restructure it. Whether 
the alternative should be ' an assembly or 
not will be decided by a high .. powered 
committee which has to be appointed . for 
this purpose. At that time the M.P. wil~ 
get an opportunity to express their opi-
~jons. Khan Sahib wi)) also be present. 
The Assembly wiJl be formed only afte~ 
discussing the issue with everybody, 

~ 

[English] 

Pak ~rime Minister' Stat,ment e .. 
gardJng Pak National's Bid to Export 
Nuclear Ma in Mat fa) 0 

U.S.A. 

*65. SHRI S. JAIPA,L REDDV : 
Will the Minister of EXTERNAL AFFAJRS 
be pleased to state: 

(a) whether Government ave ta Q 
not Qf th reported sta ment of prj 
MioiJt~r of ~.ki t~D thQt I.pOi i iDVQ1V . 
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in a Pa national' bid to e port from 
U.S.A. 50,000 pounds of maraging .350 
grade steel and Baryllium nuclear-making 
material through India; 

(b) if 0, the reaction of Government 
thereto ; and 

. (c) Whether Government have lodged 
pl'otest to Pakistan in this regard? 

THE MINISTER OF STATE IN THE 
MINISTR OF EXTERNAL AF AIRS 
<SHRI . NATWAR SINGH): (a) Y s, 
Sir. 

(b) and (c) The e baseless insinuations 
wer refuted 'by the Official Spokesman of 
th inistry of xternal Affairs on the 
28th September 1987. Our surprise at 
thes insinuations ha also b en conveyed 
to the Government of Paki tan. 

SHRI S. JAIPAL REDDY Mr, 
Speaker, Sir, the charge of the Prime 
Minister of Pakistan Mr. Junejo is not 
only outrageous but ridicu1ous. In this 
case. Mr. Arshad P rvez who was caught, 
himself identified Brigadier Inam-ut-Haq, 
who is a ' Pakistani military officer, as his 
client. Sir, this i not an isolated instance, 
Pakistan, as the Government knows full 
weJJ, has been re orting to the stealing 
spree of th nuclear weapon material for 
the la t so nlany years. What are the 

,. steps the Government of India would like 
to take? Recently. 111 Prime Minister 
made a visit to the United States and 
assured the nation that United States could 
do something in the matter. We all know, 
United States has been deliberately turning 
a blind eye to the tealing activity of 
Pakistan. So, Sir. what store does the 

. Government set by this assurance ? 

SHRI . N A TW AR. SING : Sir, the , 
ttempts of certain elements and indi-

viduals to smuggle nlateriaI which · would 
help the nuclear weapons prog amme of 
Pakistan have been occurring for some 
time. ow, this particular gentleman 
Pervez was apprehended by th United States 
authorities. and he has heen put on trial. 
The tria1 was to be held on 30th of 
November which ha now been postponed 
to th 7th of :December. I just want to 
add that I took this matter up with the 
former Foreign Minister of Pakistan when 

I met him in New York. Tb n r told him 
that there should . be some jimi tQ bank-
ruptcy of thought. It i outrageous to 
uggest that India could be encouraaio, 

an individual to take prohjbi ted ntrclea~ 
material to Pakistan to strengthen th 
Pakistani programm. In a way, it is In 
absurd. 

AN. HON. MEMBER; That is why It 
resigned. 

SHRI K. NATWAR SINGH: Mr. 
Yakub :Khan, now that he i no more a 
Foreign Minister, said so in so many words 
that he really felt very embarrassed. 

SHRI S. JAIPAL REDDY: We all know 
that Mr. Zia-ul-Haq himself told in an 
interview given to ' Time magazine arlier 
this year that Pakistan has nuclear weapon 
capability. The father of Pakistan' atom 
bomb Mr. Abdul Qadir Kha, in fact, 
went a step further aDd said that Pakistan 
already has a bomb. What is the view 
of the Government of India? What i 
the assessment of Gov romept of India j 
regard to the nuclear weapon capability " 
Pakistan and what is ou panse to it ? 

SH K. NATWAR S NOH : he 
House nows and the hon. Member know 
that this particular matter has been rai ed 
here a utnber of times and the Govern-
ment have made their position quit clear. 
When the Prime Minister went to the 
United Nations r cently, this matter was 
brought to the attention of the United 
State Government at the highest level. 

ow, the non-peaceful dimensions of 
Pakistan's nuclear programme are of para-
mount concern to India's security. As far 
as India 9 S security is concerned, I would 
like to assure the House that at no time 
will it be put In any jeopardy. We have 
conveyed this to the Government of 
Pakistan and to the Government of United ' 
States. We review our security concern 
keeping in view the Pakistan's nuclear 
programme. ' , 

SHRI S. JAIPAL REDDY: Major part 
of my que tioD remains unanswered. What 
is the Government of India's assessment of 
Pakistan's nuclear weapon? 

, MR.. SPEAKER: He has already put 
it. I allowed it even though it has no con-
cern with the question. 
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H JAIPAL REDDY: ' e did not 
lye the as ~ss~ent. He deliberately lurred 

over it. 

SHRI ATW SINGH: We ar 
c ise. a far a possible. 

But your que tion relates to a particniar 
indiviauaJ who ha imported 50,000 pounds 
o m raging 350 g ade steel and Baryllium ~ 
nuclear making materials through India. 

MR. SPEA R: It is not relevant to 
the que tion at all. 

SHRI • NATWAR SINGH : It does 
not r late to a Jarger que tion. I am pre .. 
pa ed to deal with it separately. 

SHRI DIN SH GOSWAMI The 
evidenc 's very clear that Paki tan j s trying 
to anufact re a bomb. It ' is· a eparate 
QU stion whether they have got a bomb or 
pot but at th same time Pakistan is advo-
catin the id a of nuclear free zone on its 
own. In the recent United Natjons debate, 
it rns that Pakistan scor d more votes 
than last year. Why is it that we have 
not been able to putforth this position that 
Paki tan, on the on hand, i talking in 
terms of nuclear free zon on its own and 
a the same time, i trying to become 
nuclear. Why is it that in spite of this, 
Pa istan is getting more votes every year in 
the General Assembly of United Nations? 

SHRI K. ATWAR SINGH: I have 
at r spect for Mr. Goswamy. But I would 

appr iat if he could tab1e a eparate 
question with regard to non .. p aceful dimen-
ion of fa istan nuclear programme. 

Training of enior Officer Abroad 

*66. H I V JAY UMAR YADAV : 
SHR.I NARAYAN CHOUBEY : 

Will the PRIME MI ' STER be pleased 
to tate: 

(a) Whether Government propose to 
end orne .. senior I.A.S. and police officers 

to Britain and SA for trai ing : 

(h) if 0, tbe details and objectiv s 
thereof ; and 

(c) the estjmated cost of this programme 
nd th asene), bearina it cost? 

• 
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TH MINISTER OF ST TE 1 B 
MINISTRY ' OF PER 0 EL, PUBL C 
GRIEVANCES A D PENSIONS AND 
MINISTER OF STATE J THE MINIS~ 

' TRY OF HOME AFFAIRS : (SHRJ P. 
C IDAMBARAM): (a) 0, Sir t Apa~t 
from the ongoing programnle for tralnin 
of administrators and trainers under 
Colombo Plan, UNDP and bilateral aid 
programnles; only a propo a1 for faculty 
development is in the in itial stages of con-
sider tion. 

(b) In the light of the Government 's 
initiative in January, 1985 to ' train civil 
servant, there has been a sharp increase 
in the demand for suitably qualified faculty 
with upgraded train 'ng skills in th~ areas of 
podagogy, curriculum design and develop .. 
ment of training Inaterial as well as subje t 
matter know]edge. 

Two explanatory teams were deputed to 
France, UK and USA to assess the avail .. 
ability and quality of courses in certain 
well-established training institutions. Their 
reports have not yet been submitted to 
Government. A decision to depute facu1ty 
members will have to await the report of the 
teams and availability of funds. 

(c) Does not arise in view or 
(b) abov~. 

[ Translation] (,. . 

SHRI VIJAY KUMAR YADAV:· Mr, 
Speaker, Sir. on the one hand the GQvern-
ment alleges that some forces are out to 
destabiJise the country and on the other 
hand, the very countries against wbich 
snch allegations are being made have been 
selected to provide training to our senior 
Police and Defence Officers. This makes 
OUf county more vulnerable to destabilising 
attempts. 

I want to know frolD ·the hon. Minist~r 
how man)' people have been sent abroad 
for training in different stages and whether 
it is right that the pe.rsonne1 who have 
already received training abroad arc pr 
posed to ~ sen t again? Wba t is the PlJ,l"-
pose of Imparting training again to the 
batc:h who have already lUeived it ? 
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[English] , 

SHR . CHIDAMBARAM : 1 re pect-
fully ubmit that there is some misunder-
standing and misapprehension in the mind 
of the on. Member. ' -

SHRI . JAIPAL REDDY: . It has 
been c used by your formeI background' 

SH I P. CHIDAMBARAM : We are 
now talkin about faculty development. 
The ' faculty development programme was 
started in 1983-84 known is the Trainers 
Development Programme, It is under the 
Colombo Plan. Four institutions in 
Britain offered curses for training faculty 
in training' methodology. Now the number 
of institutions have in rea ed. I can give 
the numb r of nation I inst itutions ... 
(Interruptiolls) ... If they have their pre-
con eived notions, it is very difficult to 
dispel them. What we are trying to do is 
to enhance th number of trainers, meaning 
teachers, becau e the number of in titutions 
in which we n ed to upgrade faculty has 
considerably increased ..• (Illterruptions) .•• 

, , ' 

SH;R1 BliAGAWAT JHA AZAD : 
Indian institutions are much better than 
tho e of America. I also agree with them 
that our officers should not be sent out-
side to Am rica for training. We aJJ 
support them and we oppose this s heme 
very much. This is only the Hon. Minister's 
idea. Why should our officers be sent to 
Amer,irca for trainiag? What for? 

(Interruptions) 
, ~ 

SlIkl S.. JAIPAL REDDY : No 
apolog.~s, you have to etop this. 

S~Rl BHAOAWAT JHA AZAp, : We 
strongly oppose this programme. Sir J 

pica e give us a debate. 
(Interruptions) . 

SURI BHAGAWAT JHA AZAD : We 
know ' what is India s prestige. . ' 

MR. SPEA BIt: This is not the way ..• 
(Interruption )... . 

SHRI BHAGAWAT JHA AZAD : We 
pOint out that this is a fantastic 
Ithem'. 

20, 1909 SAX.,.,) 

• MR. SPE KER: This is not the .,ay. 
) won tt allow. Please take your seats. 
Plea e sit down ••• (lnterruptions) ••• 1 have 
not allowed you a11. Plea c it dow. 

otbing goes on record ••. (Interruptiofls) ••• 
Please noW listen. Ther are a certain 
rules. Why don't you foHow. I have 
heard you aJl ... (Interruptiolls) Are you a 
dictator? No, this is not the way. I 
might agree with you ; but this is not the 
way ... (Interrup'tions) . •. That i what I am 
aying. 

SHRI BHAGAWAT JHA AZAD: Our 
lAS officers are much better than th 
American officers. 

MR. SP AKER : If Hon. Members 
try to disturb the proceedings of the 
House .. · (lnterruptiolrs) ••. This is not the 
'Yay. You have expressed yourselves. 
This House is supreme •. . (IIlICrruptions) ••• 
I don't know what ~ort of people you are. 
You can express anything. This is your 
Hou e. This is your country. Whatever 
you decide wilJ go here. The Government 
win take cognizance of what you ay ••• 
(Interruptions) ••• 

SHRI BHAGAWAT JHA AZAD : You 
,give us a debate. (Interruptions) 

MR. SPEAKER: Mr. Azad, I don't 
like it. This is your view. You can 
table a motion. I win admit that. But 
why do you disturb like this? . 

saRI BHAGAWAT JHA AZAD : 
Indian officers 'are bein ent to America 
for training, what a shame. 

(Interruptions) 

SHRI P. CHIDAMBARAM : May I 
complete the answer Sir? have no 
o jection to a di cussion. I only want 
the record to how that this is a pro-
gramme which was start d in 1983-84 ••• 
(Interruptions) ... We wilJ bave a di CUSSiOD. 
1 am willing to have a discussion •.• 
(Interruptions). • • 

MR. SPEA ER: When we can have 
discussion is there any rea on wby you 
should do like this? 

SHRI BASUDEB ACHARIA: We 
want a di cu sion. 
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. P AK : Who is objecting? 
Mr. urup, era onable. Mr. Choubey, 

hat are you doing? 

SHRI ASUDEB ACHARIA Let 
there b a debate. 

HIP. CHIDAMBARAM I have 
aid, m r ady for a discussion, 

M . SPEAKER: I say that there is a 
rule. . Tb r is a decorum! Anything 
which you ay you call di cu, s it. He wa 
only aosNerin. We might not agree with 
him. Our opinion i firm. We are col-
lectively agreed that we should not allow 
it. Then we can have a di cu, sion but 
why you di turb like tbi ? 1 t is all right 
but do not do it like this. 

WRITT A SW RS TO QU STIONS 

[ Translation] 
ati Pra tice 

* 8. SHRI MANPHOOL SINGH 
CHAUDHARY: 

H IMATI M IRA KUMAR: 

Will the Minister of HOME AFFAIRS 
be pIe cd to st ate: 

a)' whether Union Government are 
con idering any steps including Central 
legj lation to ' effectiv Jy che k recurrence 
of 'Sat.P incident and to prevent all acts 
of" its glorification in the country foHowing 
the rec nt ·Sati f incident in Rajasthan; 
and 

(b) if so, the detaiJs th r of? 

THE MI ISTER 0 HOM A FAIRS 
(S. UTA SI G ): (a) and (b) The pro-
posal for C ntral Legislation is under 
on deration . However the State Govern-

m nt of Rajasthan have already brought 
out Je i lation through an Ordiuance with 
etli t from J st October, 1987. 

[~" [ish]. 

IDclu ion of " udumbi Community' 
in SC/ST tl t 

9. O. K.V. HOM S : Will 
the Minister of WELFAR be pleased to 
t,t : 

(a) whether th r i any proposal to 
includ udumbi Community in the 
Scheduled CasteiScheduled Tribe list; and ' 

(b) if so, the time by which it win be 
done? 

THE MiNISTER OF STATE IN THE 
MINISTRY OF WELFARE (DR. 
RAJENDRA UMARI BAJPAI) : (a) es ~ 
Sir. 

(b) A proposal to include Kudumbi 
community in the Jist of Scheduled Castes 
in KeraJa is being examined along with 

imilar other proposals in the context of 
the proposed comprehensive revision of 
th lists of Scheduled Castes and Schedu .. 
led Tribes., urther, amendment i n the 
existing lists of Scheduled Castes and 
Scheduled Tribes can be done only through 
an Act of the ParJiament in vjew 'of 
Articles 341(2) and ,' 342(2) of the Cons-
titution. [n view of this, no time limit 
can be sp cified at this stage. , 

C.S.I.R. R&D Laboratories 

*70. SHRI C. MADHAVA REDDI ; 
Will the PRIME MINISTER be pleased to 
state : 

(a) whether there i any proposaJ to 
transfer R&D laboratories from the con-
trol of the Council of Scientific and • 
Industrial Research to the user Ministries 
and Departments; 

(b) whether the Scientific Advisory 
Committee has uggested an alternative 
set-up for the R&D laboratories; and 

(cl if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY 0 SCIENCE AND TECH 0-
LOGY AND MINISTER OF STATE IN 
THE D PARTMENTS OF OCEAN 
DEV LOPM NT. ATOMIC ENERGY, 
ELECTRONICS AND SPAC (SHRI K.R. 
NARAYANAN): (a) The CSIR Review 
Committee has made some recommenda-
tions in this respent. 

(b) and (c) Science Advisory Council 
to Prime Minister (SAC-PM) has suggested 
mechanisms to ensure greater involvement 
of concerned Government Departments! 
Agencies in policy formulation, programme 
planning and implementation and funding 
of the laboratories while they continue to 
remain under CSIR. 
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CROO 'S Con en us on 
ment In iji 

71. PROF. P.J. KURIEN : 
HRIMATI BASAVARAJ S-

WARI : 

Will the Mini tec of EXT RNAL 
RS be plea ed to state' : 

(a) whether the political changes in 
F:ij' resultin from the military coup were 
considered at the recent Commonwealth 
meeting h Id at Vancouver ; 

(b) if so, the points on which conseDSU 
I\a . ep.lerged ; and 

(c) the steps being taken to ensure the 
safi 'Yo of the people of Indian origin and 
W9tection of th ir legitimate pOlitical and 
civi 1 rights ? 

THE MINISTER OF STATE IN THE 
MI I TRY 0 EXT RNAL A FAIRS 
( RI ! NATWAR SINGH) ; (a) Yes 
Sir~ 

(b) , Statement on Fiji j sued by 
Co onw lth leaders on the 16 h 

cto r, 1987, is given below. 

(c) In its efforts to safeguard the 
interest of'the people of Indian origin in 
Fiji, India was forthright in takin up the 
Fiji issue at CHOGM. 

We deplore the racial overtone of the 
developments in iji and would like the 
restoration of democracy, harmony and 
civil rul . 

As Hon: member wI)] have seen, PijPs 
membership of the Commonwealth stands 
annuIJed. Fiji can regain entry only if it 
complies with the Commonwealth principles 
which forbid racial discriminat ion. 

ndia has su pended trade and technical 
~ o~rati~n with Fiji. 

Statement 

Commonwealtb leaders acknowledged 
tbat on the basis of estabH "be" Common-
we.alth , convention Fiji's membership of 
tb Common ealth lapsed with th emer-
ICJlce of the Republic on 1 S October. They 
vjow~d with sadnes;s til developments in 
Piji and hoped for . a fe~oJutio pf the 

problem by th p opl of JJi on a basi 
con istent with the principles that have 
guided the Commonwealth. They agreed 
that the Commonwealth would. if r que ted, 
be ready to ofti r its good offices towards 
such a resolution and, on such basis f jf 
the.circumstances warrant, to ,consider the 
question of Fiji' member hip of th Com-
monwealth if. asked to do so. 

Permis ion to Manufacture Colour 
TV Tube 

*72. SHRI V. SREENIVASA 
PRASAD: 
SHRI M.V. CHANDRA· 
SEKHARA MUR T : 

Will the PRIME MINISTER be pleased 
to state: 

(a) which concerns have been permitted 
by Government to manufactur coJour TV 
tubes; 

(b) wbether any public sector under-
taking has sought permis ion to rna u· 
facture colour TV tubes ; 

(c) if so, whether necessary permISSIon 
has been granted to that undertaking; and 

(d) if not, the reasons for not arantin 
such permission ? 

THE MINISTE OF STATE THE. 
M NISTR Y OF SCIE CE AND TECHNO· 

OGY AND MINISTER OF STATE I 
THE DEPARTMENTS OF OCEA 
DEV LOPMENT, ATOMIC ENERGY~ 

LECT ONTes A D SPACE (SH I K. . 
NARA Y ANAN): (a) 3 firms have been 
ranted approvals for foreisOl collaboration 

and import of capita) good~ by Govern .. 
ment in the area of colour picture tubes a 
given be]ow. 

(i) Mis. Uptron Colour Picture Tu1:?es 
Ltd., Sahibabad. U.P. 

(ii) M/ s. Samtel CoJour Ltd., 
Gha1iabad, U.P. 

(iii) Mis. Punjab Dis lay . vice 
Ltd, (Now J.C.T, Electro ic 
Ltd.), Mohali Punjab: 

(b) yes. Sir. Fiv9 p~b)ic s ctor QDitS, 
namely, MIs. UptroD olour ;Pict Tu 



31 Wr;tt~n An w~, NOVEMB R 11. 19 7 W,it/~n Answer 32 

MI I Andhr Prade h I ctronics Develop-
ment Corporation (APE C) Limited, M/ • , . 
J K State dustrial evelopment Corpora-
tion (J&KSID td" M./. harat Elec-
tronic Ltd. j (BEL) and M/. Rajasthan 
Industrial and nvestment Corporation 
(RileD) have ught permi sion for the 
m nufacture of colour picture tubes. ' 

c) -and (d) So far one public sector 
unit, namely, Mis. Uptron Colou, Picture 
Tube has been given the nece ary per-

. mi ion and the other propo aJ arC under 
con ideration. 

(Tran latlon] 

cb dul Trib Statu to Non.: 
Scbeduled Trlb Woman 

·73. SHRI DIL EP SINGH 
BHURIA .= Will tbe Minister of WELFARE 
b. pleased to state : 

(a) whether a non-Scheduled Tribe 
woman become member of a Soheduled 
Trib if she marries Schcduled Tribe per-
Ion nd dopt hi surname; and 

(b) whether children of such parents 
in also be member of a Scheduled Tribe ? 

. TH MINISTER OF STATE OF THE 
MI ISTRY 0 WELFARE (DR. 

lENORA KUMARI BAJPAIl : (a) 
cc rdin to the principle laid down in the 
uid line j ued by Government on the 
uQject, no per on who j not a Scbeduled 

Tribe by birth will be deemed to be a 
m~mb r of Scheduled Tribe merely b(. 
c h or she had married a person 
Qclon ins to a Scheduled Tribe. 

(b) The statu of the children will 
d pend upon ·the facts of the case i.e., 
wllether the couple has adooted th way of 
Jit; and cu toms of the tribe and has been 
ccepted and treated a such by the 
cheduJed Tribe community. 

[En,lJsh] 

, 74. 
• 

of U.S. AI to .kllt 

SHRI MAHENDRA SINGH : 
SH I KRISH A SINGH : 

the Minister 
pJ e t 

of 
tat. : 

TE AL 

(a) whether Government have any 
information about the nature' and extent 
of the proposed suspension of US aid to 
Pakistan as a reaction to the latter' con .. 
tinued efforts to make nuclear bOmb ; 

(b) if so, Government's information 
in this regard ; 

(c) how it i Hke1y to 'effect Indo .. U 
and Indo·Pak relations; and 
t . 

(d) Government's reaction in this 
regapd '1 

THE MINISTER OF STATE IN THB 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K . NATWAR SINGH) : (a) and (b) 
In accordance with U.S. ~aws.. aid to 
Pakistan remaiil suspended from the 1 st 
OctQber, 1987 for want of a fre b waiver 
of U.S. non.prolifera tion legislation. Th 
previous waiver expired on 30th September. 

(c) and (d) It is considered tbat 
the waiver has not Jet been aiven has 
nothina to do witb India's relations with 
either the 'United States or Pakistan. 
Rather, it is likely that the U.S. Adminis-
tration awaits further Conaressional deli-
berations before deciding on its futur 
course of action . 

Air eDient with USA on Sup r 
Compoter 

*75. SHRISATYENDRA 
NARA YAN SINHA: 
SHRI SHANTARAM NAIK : 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: . 

(a) whether U.S.A~ has aareed to sell 
India the super computer ; aDd 

(b) if so, tbe det Hs of the ,8areement ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SI,NGH): (a) Yes~ 
Sir. 

(b) On 9 October, 1987. India and 
the U A Signed two ·aareements : a seneric 
aareement for the sale of ' super computers 
to India and '. an alfeem~nt . coverfnl tb 
sal of one super computer foz the' 
Dep rtment t ot Sciell,e and Tc~hnOlol)' 
~ I •• ~ r ' .... N • 'I . 
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upreme Court Bencb in Hyderab d 

*76. SHRI K. RAMACHANDRA 
REDDY: Will the Minister of Law and 

. 'Ju fice be pleased to tate: 

. (a) whether Union Government have 
been recently approached by Government 
of Andhra Prade h for locating a bench of 

, . the Supreme Court in Hyderahad ; 

(b) whether Andhra Prade h Govern-
ment are wining to give old AssembJy 
building at Hyderabad for locating the 
Bench of Suprem Court in yderabad; 
and 

(c) if . so, reaction of Union Govern-
ment thereon '1 

THE MINISTER OF PLANNING 
A D MJNIST R 0 PROGRAMME 
IMPLEME TATION AND MINISTER 
OF LAW & JUSTICE (SHRI P. SHIV 
SHA KER): (a) No, Sir. 

(b) In the reference received from the 
Government of Andhra Pradesh in 
Septemb r, 1981, it was indicated that the 
State Government would be prepared to 
extend all facilities that might be r quired 
in thi connection. 

. (c) Doe not arise, as no proposal 
ha been received from the Chief Ju tice 
of Indi~ in the matter in terms of Article 
100 of the Constitution of ndja. 

Violation of Explo. ive Rule 

*78.. SHRI A IZ MOHD. SID IQ 
Win the Minister of' OM A AIR be 
pleased to tate: 

(a) whether a huge los was caused 
due to fire in an unauthorised godown of 
crackers in Delhi recently; and 

(b) if so, tbe number of per ons 
arrested and the steps taken to check the 
unauthorised stocking of explosives in 
violation of the u1e framed under the 
Explosives ct, 1983 and to book the 
offending manufactures of cracker 1 

THE MINISTER OF HOME AFFAIRS 
(S. BUT A SINGH) : (a) 0 ir, only a 
minor 10 was caus d du to th recent 
fire in an unau horised odowl'\ of fire 
crackers in Sadar Bazas, Dellll. . 

(b) The owner of the god own wa 
arrested. The police remains vigi ant. A 
and when any violation of th ruJes about 
storing of explosives come to notice, 
prompt action is taken. 

During recent surprise checkings 14 
cases of unauthori ed stocking of explosives 
were detected. 14 per ons weT arrested 
and unauthor.ised cracker st red were 
seized. 

Projects BehJnd Schedule 

*79. PROF. NARATN CHAND 
PARASHAR : Will the Minister of PRO .. 
GRAMME IMPLEM NTATION be 
pleased to state : 

(a) whether Union Government hav 
monitored the implementation of Project 
costing over R. 50 crores each in the 
Ministries of Railways Surface Transport. 
Energy, Water Resources and ertilizer 
during the Seventh Plan ; 

(b) if 0, the names of such ptojects 
which are behind schedule and incurring 
over runs as on 30.9.19 7 ; 

(c) the steps taken to expedite the 
execution and completion of thes project 
by fixing target dates for their compJetion ; 
and 

(d) if not, the steps proposed to be 
taken in this regard alongwith the target 
dates in each case? 

THE MINISTER OF STAT IN THE 
MI I TRY 0 PLANNING AND MINI. 
ST R OF STATE N TH MINISTRY OF 
PROGRAMM MPL M NTATJON 
(SHRI SUKH RAM) : (a) Ye Sir. 

(b) As given in the Statement below. 
This doe not include a number of ew 
Line and Gaug Conversi n pr, jecr in the 
Railway sector for which targ t for com-
missioning has not been fixed by the 
Railway Ministry due to con traint of 
funds in the railway plan. 

(c) and (d) .Scheduled date for com .. 
ptetion are invariably fixed When invest-
ment decisions are taken. Varion tep 
taken by the Government to e p dite the 
execution and completi. n of Jh project 
inter-alia include . 
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-In tensive monitoring of projects by 
the Ministry of Programme Imple-
mentation through Monthly/Quarterly 
Monitoring System. 

-Indepeth periodical review of pro-
gress of projects by administrative 
Ministrie and constant pressu on 
th project authorities for expedi-
tious completion. 

-Setting up of Ta k orce/ mpowered 
Comm~ttee for peedy implementa-
tion of projects. 

-Clo e follow-up by concerned 
Min' tries and proj ct authoriti s 
with State Governments, equipment 
suppliers, contractor , consultants, 
and other concerned agencies to 
minimise d Jays 

-Int r-ministerial coordination and 
interaction. 

-Empha i on preparation of realistic 
project implementation plan. 

-Periodic meetings of the Cabinet 
Committee on Indust ial Infrastru~ 
ture to review project implementa-
tion in specific sectors. 

State ent 

Nanles of Projects cosiing over Rs. 50 
crores behind schedule and incurring 

cost overruns 

RAILWAY 

Electrifica tion 
1. Gangapur City-Ratlam 
2. tar i- agI?ur 
3. Jhansi-·Bina-Itarsi 

4. ~Vjjaywada- azipet-Balharshah 

Gau C nyer ion 
5. Suratgarh-Bikaner 

6. Koraput-Rayagada 

Wor bo Production 
7. w Coach pair ShoPt Bhopal 
3. e B.G. Carriage Repair Shop, 

Tirupati 

Others 

9. Calcutta Underground 

SURF CE RANSPDRT 
10. Calcutta ~ort Draft Improvement 
11. Cochin Integrated Developmcul 

Project 
12. Nhava Sheva Port Project 
13. Hindustan Shipyard Modcrnisa. 

tion/Development II 

ENERGY 

Coal 
14. LTC Coal Gas Dankuni 
15. Jharia Block II OC 
16. Moonidih UO 
17. Pootki Balihari VO 
18. Madhuband Washery 
19. Rajrappa OC 
20. Rajrappa Washery 
21. edla Washery 
22 . Amrit Nagar UG 
23.' Dhemomain UO 
24. RajmahalOC 
25. Sonepur Bazari OC 
26. Amlohri DC 
27. Bina OC 
28. Jayant Expn, 
29. Kakri OC 
30. BeJpahar DC 

31- Bharatpur OC 
32. Dhanpuri OC 

33. Djpika OC 
34. Gevra Expn. OC 
35. Durgapur OC 
36. Godavari Khan i 
37. Manuguru II OC 
38. Ramagundam OC 
39. NLC 400 KV Tr. Lines I 
40. NLC 2nd TPS St age I 
41. NLC 2nd TPS Stage n 

Power 

42. Bokaro B--II <DVC) 
43. Maithon Turbine <DVC) 
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44. Doyang Hydro leetric (NEEPCO) 
45. opiIi Hydro El ctrie (N PCO) 

46. Chamera Hydro Electric (NHPC) 

47. Dulhasti Hydro Electric (NHPC) 

48. Koel Karo Hydro Electric (NHPC) 

49. SalaI Hydro Ieetri (NHPC) 

SO. Tanakpur Hydro EIc tric ( PC) 
51. Jeypore· Talcher Tr. Line (NHPC) 

52. Para a STPP I (NT ) 
53. Farak a STPP II ( T C) 
54. Korba STPP I ( TPC) 

55. K.orba S PP II ( TPC 

56. Ramagundam STPP I (NTPC) 

~ 7. Ramagundam STPP Ii ( TPC) 
58. Singrauli STPP II ( T C) 

59. Central 
(N PC) 

Transmission Lines 

60. KahaJgaon Tr. Line (NTPC) 

61. Korba Tran mis ion ,Line (NTPC) 
62. Ramagundam Tr. in s (NTPC) 

63. Rihand Tr. Line (NTPC) 

FERTILISERS 
64. Haldia ertili r (H C) 
65. Namrup I I ertili er (HFC) 

66. Paradeep II Phosphoric Acid 
(PPL) 

67. Caprolactam Ammoniuln Sulphate 
(FACT) 

6S. Captive wer Jant, Panipat 
( FL) , 

'9. Captive Power 1ant, Bhatinda 
(N i) 

(1) List doe not include ' Rail ay 
projects frozen wi th only token 
outlay, for which target of 
completion have not been fixed. 

(2) The only Central project ani a 
Barrage execut d by Mini try of 
Water Resourc s ha be n com-
missioned. 

(3) 51. No .15 17,25,26, 36, 37. 
46 & 50 have not po ted cost 
over-runs. 

ew Item Pa P)annin 
Disturb nce " 

*so. SHRI BALSAHEB VIKHE 
PATIL: 

SHRI BHADRESWAR TANTI : 

W1l1 the Minister of HOME A FAIRS 
be pleased to state : . 

(a) whether the attentio f Govern .. 
m nt has been drawn to a n ws-it m cap-
tioned u Pak Planning Disturbances" 
appe ring in the National Herald dated 9th 
Septenlber, 1987 ; 

(b) if so, the reaction of Government 
thereto, and 

(c) the steps Government have taken in 
th is regard ? 

TH MINISTER OF HOME APPAl S 
(S. BUTA SINGH) : (a) Yes, Sir. 

(b) and (c) Adequate steps for dealing 
with the cases Dlen tioned in the news .. item 
are taken by the State Government. The 
Central Government, however, keep a watch 
on the overal1 situatio p evailing in the 
Slate and wher eve n ce sary bring it to 
the notice of the State Government for 
appropriate action. 

Training of Central ervices Offic r 
to romote Joint Development 

Appro ch 

637. SHRI PARASRAM BHARD-
WAJ : WiH the PRIME MINISTER be 
pleased to state : 

(a) whether Government have taken a 
decisio to introduce a n w 'int nsive train-
ing rogramme for the 'officers of the 
Central rvices a w 11 as executivOi of 
public and private s ctor rgani ations to 
promote ~Joint d v loprnent approach' 
through manag ment ducation; and 

(b) if so, the details thereof? 

MINIS R 0 STAT N THE 
MINISTRY 0 P RSO NEL, PUBLIC 
GRIBVANC SAND P NSIONS AND 

OF STAT 1 THE MINIS-
T 0 OM A AIRS (SHRI 
P. C IDAMBARAM) : (a) Yes, Sir. The 
Management Development Institute (MDI), 
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Gurga n have ofTcred to run su h a pro-
amme. It is a1 0 open to officers of Al 

India Ser ice in dditiion to C ntral 
Sec ice. . The programm has the support 
of this Mini try. 

(b) The details are giv n in the state-' 
ment below. 

tatem nt 

National Management Programme 

This pr gramme has b en specially 
designed for a mix of offic rs belonging to 
Group C A Service a well a Senior Exe-

utives of public and private ctor organi-
sations to promote a joint developmental 
approa<;h through management education . 
Patti ipant arc · required to b pon ored 
by th ir re 'p ctive Ministries /Organisations. 
The rogramme is re idential. 

Eligibility 

Th applicant hould be a graduat , 
have mj nimuro 5 y ar of ' experience and 
should be of 35 year of age or beJow. 

Content of the Pro ramme 
Th pr gramme consists of about 30 

our e and 5 courses as electives beside 
t he project work which carries wcightage 
equal to 6 courses. 

(i) Core Course ' 

Political, on mic, and Social nvi-
ronm nt and Policy Studie ; Economic 
ADaJy i ; Quantitative Methods; Mathema-
tic, tati ti , ornputers; Management 
Informatjon Sy t m; Rc carch M thodo-
logy; Produ tion /Material !Project Manage-
ment ; Marketing ; inance; PersonD 1 and 
Busine P ]icy. 

ach participant will I be allowed to 
take 5 ur e as electives for more depth 
of understanding. These electives could be 
related to functi n of Bu iness Manag-
ment lik inanc , Production, Marketing, 
PersonD 1 Management and International 
Business. 

(iii) Proj t Work 
Project work fornlS an essential element 

of the programme and bas to b of a good 
" cons ltaney" level. 

POD orship 

This is a complete1y ponsor d ro-
gramm. Participant are advised to e ure 
organi adonal ponsorship before submitting 
the application. 

Venu , ature and Duration of th 
Programme 

The programme wilJ b conducted at 
MDI Campus, Po t Box No. 60, Mehrauli 
Road, Gurgaon-122001 (Haryana). 

It is a 1 5 month programme, pread 
over fi e terms. 

The programme wi 11 demand commi t-
ment , a high Ie el of concentration, and 
long hour of work. The participants will 
be required to put in an a erage of 12·14 
hours of work every day. 

Programmes/ chcmes aken up by 
Programme valuation Organisation 

638. SHRIMATI JAYANTI PAT-
NAlK: Will the Minister of Planning be 
pleased to tate: 

(a) the various programme and sche-
me taken up for evaluation by the Pro-
gramme valuation Organisation during the 
]8 t three years ; 

(b) whether there is need for co11abo-
ration between the Programme valuation 
Organisation and State valuation Organj .. 
sations for undertaking joint evaluation 

tudies; and 

(c) if 0, the steps taken or propo ed 
to be taken in this direction 1. 

THE MINJSTER 0 STATE IN THE 
MINISTRY 0 PLANNING AND 
MI ISTER 0 STA E I TH MINIS-
TRY 0 ROGRAMME IMPLEMENTA .. 
TION (SHRI SUKH RAM); (n) During 
the las t three years, namely 1984-851 

1985-86 and 1986-87, the Programme 
Evaluation Organisation took up for eva-
luation the following programmes/ 
schemes ;-

(j) Accessibility and Impact of B Iie-
ficiary-Oriented Programmes on 
Rural Wonlen-A Cas Study; 
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(ji) A Ca e Study 0 A ER Medium 
Irrigation programme"Dhule Dis~ 
trict, Mahara htra ; 

jii) Rural unclional Liter cy Pro-
gramme; 

(iv.) Social Forestry Progr~mme ; 
(v) . ryland arming Programme .; 

(vi) District J ndu tries Centres Pro-
gramme; 

(vii) National Sports Coaching cherne 
In a ew Selected States ; and 

(viii) Desert Development Programme. 

(b) and (c : The Second Conference of 
the Heads of the Central and State Eva-
luatjon Organi ations, held on 7th and 
8th July, 1987 at New Delhi, inter alia, 
recon1mendcd the following ; (1) There i 
need fo' greater collaboration between the 
Central and State evaluation organ! ations 
through work hop, eminar and e-
change of publication , (2) articipation 
in join t evaluati on tudies should , be left 
to the initiative of State evaluation orga-
ni ations. (3) To facilitate joint evalua-
tion studie, the Central PEO and State 

valuation Organisation should intimate 
one another their annual. valuatj on pro-
grammes. (4) Adequate preparation in 
advaooe, would .be needed for taking up 
such joint studies. 

umber of Spies Arre 'ted while 
Sneaking into the Country 

639: StiRI GURUt>AS KAMA1': 
, , . 

SaRI MURLIDHAR MANE:I ' 

WUl the Minister of HOM A AIRS 
be ple~5ed t~ .stat : 

, 

(8) the number' of pies arrested ' while 
sneaking into the Indian territory in Rajas-
than, ' Punjab and Jammu and ashmir 
during' th year 1986-87 ; and 

" , 

(b) the incriminating n;taterial r cover· 
ed from th ir po session? 

~ 

TH 'MINISTER 0 STAT I TH 
MINfST.RY OF PBRSONN L, PUBL C 
ORIEVA C SAND PENSIO SAND , 
MIN S 1 ~ 0 TA T E MINIS-
TRY .: O ' HOM A ARS ( I 
P. CHIDAMBARAM) : (a) nd .(b) A state .. 
ment "containing information which has 

been received from th Go rntl1ent of 
aja than, Punj b and ,Jammu and Kash-

lnir is given below. .. 

Statement' , . 
In/ormation received from the Govern-
ments of Punjab, Rajasthan alld 
Jammu and Ka hmir rl!garding the 
number of spies arrested while sneak-
ing into the Indian territory during 

the year 1986-87, 

Punjab 

. During 1986, 5 spies were arrest d/ 
captured while claude tinely infiltrating 
into Punjab. Out of them two were Indians 
and thre~ were ' Paki tanis. During 1987 
( upto July) no such spy ha b en arrested/ 
captured. 

Task chits relating to gathering of 
military intelligence were recovered from 
two arrested ndian nationals. 

Rajasthan 

1 7 pIe were arre ted, of whom 11 
were Indians and 6 Pak nationals, in their 
bid to m'ake their clandestine entry into 
.Raja than during ,the. p riod from 1.4.1'86: . 
to 31.3.1987. 

The incriminating 'material recQvered 
from their possession inCluded Tank num- . 
bers, Ca~eras, photographs of canal, 
formation signs of Indian Army, maps of 
Indira Gandhi Canal Project etc. 

Jammu and Kashmir" . . ...'\".. .:,. '\ 

14 Pak nationals were ' arrested while 
crossing ov r to the Indian side clande -
tinely during tbe year ' ·198'6 . arid upto ' 

'3] .3.87. Incrimin,ating mater,ial recovered 
~' fron1 orne of the person . fn luded ", infor-
mation about Army, BSF, some maps, 
d tails of ' deploy,m nt ' of Army , a~ certain 
areas etc. 

: T.ribal Girls , Hostel in Kerala . , 
640. SHRI MULLAPPALLY RAMA~ 

HA DRAN: , Will 'the Minister of WEL-_. - . .. 
AR be pI ased to . tate : ' , . ., 

( ) tbe 'numb r . f girls 'hos'tels ' ~ei ' up 
- for tribal girl in the State " 01 Kerala 

during 1986 a d 1981. distri~twise ; 
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(b) ",hether Union Government have 
exteftded any tiDaneial aid for settin up 
tribal aid. hostel in era1a; if n, the 
details of funds &ranted' during 1986 and 
1987 .; 

(e) whet er more such hostels are to 
be et Ul' in Kerala ; and 

Gran lea cd Year 

0.52 takb t 985-86 

. 59 lakhl 

8.16 I h t 98i .. 88 

(d) if so, tbe detlils of proposed loca-
tions and estimated cos of such hostels? 

THE DEPUTY MINISTER IN TH 
MINISTRY OP'WEL ARE (SHRI GIRl. 
DRA OOMANGO): (.) to (d) 
Grants durjng the year 1985-86 aud f 981-
87 'were given to the Government of 
Kerala for the foHowing girls hostels 
under the centrally sponsored scheme : 

Local· on of hostel and Distt. 

1. NjaraneeJi" Trivandrum Distt. 

2. Murikkumvayal Kottayatn Distt. 

3. Tbrissilleri-Wynad' Distt. 

4. Kulathupuzha-Quilon Distt . 

s. K'Olavad-Cannanore Distt . 

• 6. Katchery village, Kozhikode Distt. 

For completion of above 6 hostels 

o propo 1 for settin UI' new S.T. girl hostels in the State of Kerala has been rec:eiv 
or curt nt ft ciat y at. 

Equip. ata 
B Ddi in 

641. DR. B.L. SHAILESH; : 

H ALI PRASAD 
ANDEY: 

SHRI M. MAR OOZ ALI • 
HAN :' 

WUI the ' bd ter of HOMB AFFAIR.S 
be .,Ieased to state : 

(.> hetber following th Ansal 
.11 we fire in t (;apitaJ any survey of 
the fire fighting equipment instaJJed in the 
hip-r; it! "uildiD8$ was carried out; 

(b) it 0, ft. outcome ; aad 

(0) the names of the defaulting bulJd-
ing owners and the action takeD or pro-
I'0sed to be taken against them ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRY 
CHINTAMANI PANIGRAHI) : ' (a) Yes, 

ir. 
(b) Notices were served on t baH- . 

ders/I'romoters by the Nominat d Authority 
under the Delbi Fire Prevention and Fire 
Safety Act, 1986, asking them to provide 
the pecified ,fire safety mea ures in tbes. 
buildings. 

(0) The list of high"rise buiJdin 
which do not have a11 the pre cribed J"e 
afety measures i~ given in the State:mflllrIt 

below. On the expiry of the notice periaci 
the buildings have again been ' inspect d 
to scertain the extent of compliance Wifh 
t D tices. 
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stat_ear 
Nllmes 0/ Multi-Storeytd Bulldinl with titlr Address In th, (lni"" T"'lto,~ of Deihl 

I. No. Nam of th BUiltlinl 

1 2 

1. ~asb Deep 

2. Nirmal Tower 

3. A.hota Bltet 

4. ancbanjea 

5. e Delhi House 

6. 

7. 
I. 
t. 

10. 
11. 
J2. 

Ii. 

·14. 

Ti 

Ansal Dba an 

Sur),. Kiran 

leevao Vibar 
Bank of Baroda 

lee van Parkash 

Him la)'a House 

Vandana 

IS. World Health Hous 
l6. Drum Sh (CP ) 

11. 'Y' Sbape (C W ) 
·11. Central Revenue Bl • 
1·9. A.G.C,R. -. 
20. C.A.O. (Anllexe) 

21. University 0 

22. E.I.I.C. 
23l Kobit House 

24. 11'4iao 1 Bb van 

milliob 

25. National Museum Of tura 
. History 

2.6. Hansalya Bgildin. 
. 27. Ma)'Uf Bbava~ 

. as. ~'aa4.tlok (ND 

3 

26-A. B.r khamb .• Road, C.aDau t I., De, 
c De) i. 

U, 

18. 

1, 
0, 

920 

16 

. ,9 

., 
. " , 

" 

,t 

" 

.t 

•• 
tJ 

. .. 

., 

" 
3, Parliament Street 'L' !HI11I1I!IIII. 

lti, S nsad Marl, Ne Delbi. 
2S, Ka.turb OaD " 

23.. .. 

1,1, Tolstoy Mar , No 

1.920. I.P. E tatoo 
.P. Eatate, ,New Delhi. 

I.P. E tate, ., 
" 

•• ., 
,. " 

" 
01 to), Marl, .New Delhi. 

'aupatb, N 1V D,lhi, 

• POiDt, Baratbamba R 

J ,_ BaratbalP a 

•• 

Ncar Super azar CCQDlla"I · '.~ ) 
~c5. laapatb .. N .D lIai. 

, 
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29. Hot 1 Janpath 

30. Taj Building 

31. Milap Niketan 

, 32. Express Building 
~ ! -

33. Manak Bhawan 

34. Mankalaya ,~ 

35 , Shakti Sadan 

36. Ranjit Hotel 

37. Foreign Post Office 

" ' 

t, ' . 
38. Hotel Oberoi, (Intercontinental) 

39. Baroda House 

40. Asian Hotel 
41. Ashoka Ya~ri Niwas 

42. Sardar Patel Bhilvan 

43. Asha Deep 

44. PUnjab tiona) Ban 

45. United Commercial Bank 

46. Akashwani 13havan 

47. Yojna Bhavan 

48 . Airlines BuiIdi'll 

49. Election Commi sion Office 

SO. Pre Trust of India 

51 . Krishi Bbawan 

52. Rail Bhawan . 
53. Shastri Bhawan 
54. Wellinaton Hospital 
S 5. Sena Bbawan 

56. Nirman Bhaw8n 

57. Udyog Bhavan 

58. Shram Shakti Bhawan .. ~ . 

I ' 

. : ,: ' • 'I, • 

3 " ' 

Janpath, New elhi. 

~ , Bahadurshah Zafar Marg, 

8·A " " 
910 " " 
9 " , 

" " 
: Sakti Sadan Marg, New Delhi. 

, Maharaja Ranjit Singh Marg. 

Kotla Road. 

Dr. Zakir Hussain M arg , New Delhi. . 

, . Kasturba Gandhi Marg, New Delhi. 

" " 
19. Ashoka Road. 

" Sansad Marg, New Delhi. 

9, Haily Road. 

5, Parliament Street . 

" .. 
Sansad Marg, New Delhi. 

" " 

I. 

. 113, Gurdwara R. Ganj Road. 

30, Ashoka Road, New Delhi. 

4, Parliament Street, 

Rafi Marg, New Delhi. 

" . . , 

Dr. Rajendra Prasad Marg, 

Baba Kbark Singh Marg, 
Duplex Road, New Delhi. ,, ' 

. ' ' MouJana Azad Road, New D eIhL' 

Raft Marg~ ' New Delhi. 

" " .. 

, j 

. ' 

.. .. 
59. Vithal Bhai Pa,t~l Bhawan~ .: ., 

• e: •• iii • • • ~ .. , .., .I _.. "'1 ., '_ • " u -0 . ... 

" ,'. 

60. Air Bha'wan '· 

61. Ashoka Hotel 

, , 
.-;, " ': .:. , ~ " , ' 

·.c \. 
J, " , 

~ 
~ , " ~ 

SOB, Chanakyapuri, New Delhi. I 

,', 

',\ 
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62. DDA Vika Minar I.P. Estate, 

63. Samrat Hotel Chanakyapuri, New Delhi. 

64. Akbar Hotel ,. •• 
65. Chanakya Bhawan " ., 
66. Yashwant Palace Satya M arg, Vinay Marg Crossin,. 

67. Multi Storey Flat R.K. Pram Sector, New Delhi. 
68 . Hotel Qutab Shri Aurobindo Mars, New Delhi 
69. General Post Office Lodbi Road, New Delhi. 

A. Block-4. 9, 12, 10, 11, 2, 3 . 
B. Block-I, 13, 14, S, 6, 7, 8. 

70 . C.R.R.I. Building KaiJa h Colony (under construction) 
71. Chiranjeev Tower 43, Nehru Place, New Delhi. 
72. 3031 Raja House 30 .. 31 .t " 
73 . Eros Apartments 65 ,t ,t 

74. DeepaJi Building 92 " " 
75. Padma Pa lace 85 " " 
76. Red Rose 49/50 u " 
77. Sky Lark 60 'f " 
78. Sakuntala Apartment. S9 ., " 
79. Bajaj House 97 " " 
80. Visbal Bhawan 95 .. " 
81. Madhu Ban SS " .. 
82. Manju Shah House 57 " " 
83. Mansarover 90 ,. •• 
84. Megbdoot 94 " ,. 
85. Manishah 75·76 ,. t) 

86. Bhandari Bhawan 21 " ,. 
• j 

87. Deepak Building 13 ., ,. 
88. Sahayog Building 58 " " 
89. Sidhartha Building 98 ., " 

. ~ .. 90. Hemkunt Tower 98 " 't 

91. Continental House 28-29, It " 
92. Rajlok 24 f' It 

93. Sanchi Buildip8 77 •• " 
94. SheetJa Ho~se 73 .. 74 'I' " . . 
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95. DIF Shopping Complex 

96. Saraswati House 
97. Dool Chamber 

98. Pragati House 
99. Govardhan House 

100. Guru Angad Bhavan 

101. Tel phone xchange 
102. Reviera Apartments 

103. Nursing Hostel 

104. General Male Ward 

1,05. Vallabbai Patel Chest In titute 

106. Idghah Tel. Exchange 

107. Gaffar Market 

108. Tis Hazari Tel. Exchange 

109. Pragati Tower 

110. Padma Tower 

111. Hemkuntb House 

112. Bank House 
113. Gagan Deep 

114. Prabath Kiren 

, lIS. Deep Shika 

116. Kirti Mabal 

117. Sethi Bhawan 

118. Vikrant Tower 

119. Ratan Jyoti 

120. N .P.L. R idential Flats 

121. S.B.I. Offic r ' Residential Flats 

122. Atma Ram House 

123. Andhra Association 

124. Council of Scientific Industria) 
Research (CSIR) 

125. Central Govt. Residential Flats 
1'26. Da eshineshwar Blda. 

3 

Greater Kailash. Part II, New Delhi. 

27. Nehru Place, New Delhi. 
46 ,. 
47-48 " 
53-54 " 

71 

64 ., 

,. 
" ., 
" 
" 

45, Mall Road, New Deihi. 

Hindu Rao Hospital. New Delhi 

" " 
Mourice Nagar, New Delhi. 
Faiz Road, New Delhi. 

Saraswati Marg, Karol Bagh, New Delhi. 

Opp. Tis Hazeri Court, Delhi-5. 

26, Rajendra Place, New Delhi 

5 

6 

21 
12 

17 
8 

19 

7 

4 

18 

,t 

" 

" 
" 

, .. 

'I' 
" 
" 

" 

" 

" 

" 

,. 
Upper Ridge Road, Rajendra 
Delhi. 

East of Kailash. 

1, Tolstoy Marg, 

Place, New 

Andhra Pradesh Bhawan, (under construe-
tion) 

Library Road, Pus a, New Delhi. . 
Peshwa Road, New Delhi. . 

10. HaiJy Ro d, New Delhi. 
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127. D.I-Z. 

128. amHy Apartments 

129. Firoz Shah Road. 

130. G.B. Pant Hospital 

131. Golden Jubilee Hall. (NPL) 

132. G.T.B. Medical College and Hostel 
Bldg. 

133. HoJy Family Hospital 

134. Institute of Town Planners 

13 S. 1.1. T. Hauz Kas 

136. KaiJash Apartments 

137. Kidwai Bhawan 

138. Khurshid LaI Bhawan 

139. Maulana Azad Medical CoJlege and 
Hospital 

140. M.S. Building 

141- Minto Road Apartment 

142. Mohan Singh Palace 

143 National Youth Hostel 

144. National Productive Council 

145. Northern Railway Loco Rest 

146. Azad Apartments 

147. Rajendra Bhawan 

148. Rajasthan Hou e 

149. Sagar Apartments 
ISO. Gopala Tower 

lSI. Sup r Bazaar 

152. Safdar Jung Hospital 

153. Steel Authority of India 

l' 54. Telephone Exchang 

15 S. Telephone Exchange 

156. Telephone Exchange 

1 57. Telephone Exchange 

1'8. Unido Hostel Bldg. 

House 

3 

M.P. Flats, New Delhi. 

Minto Road, New Delhi. 

24, Firoz Shah Road, New Delhi. 

Jawaharlal Nehru Marg, New Delhi. 

Pus a, New Delhi. 

Shahdara. 

Okhla, Mathura Road, New Delhi. 

I.P. Estate, New Delhi. 

Sri Aurobindo Marg, New Delhi. 

Jamrudpur, New Delhi. 

Janpath, New Delhi. 

" " 
Bahadurshah Zafar Marg, ew Delhi. 

Near New Delhi Railway Station. 

Minto Road, New Delhi. 

Baba Kharak Singh Marg, New Delhi. 

Janpath. 

5-6, Lodhi Rad, New Delhi. 

New Delhi. 

Shri Aurobindo Marg, New Delhi. 

6-7, Rouse A venue, New Delhi. 

7-Prithviraj Road, New Delhi. 

6, Tilak Marg, New D lhi. 
25, Rajendra Place. 

Connaught Circus, New Delhi. 
Sri Aurobindo Marg, New Delhi. 

Lodhi Road, New Delhi. 

Hauz Road, N w Delhi. , 
Shakti Nagar. 
Rajouri Garden. 

Pusa Road. 

Lodhi Road, New Delhi. 
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t 59. Vidyut Bhawan Connaught Lane, 'ew Delhi. 

160. Youth Hostel Bldg. Cb anakyapuri, New Delhi. 

161. Raviera Apartment 12, Nehru Place, New Delhi. 

162. Punj Hou e 17-18, " " 

163. Kundan Hou e 16 H " 
164. -Chawla Hou e 19 " " 
165. Madan House 26 " " 
166. ushal Bazar 32~33 " " 
167. Skipper House 89, " ,y 

168. Geodore House 51-52, " " 
1 9. A hok Bhawan 51-52 . 

" " 
170. Laxmi House 72 " " 
171. D Ihi Vikas Bhawan N. Block, I.P. Estate, New De1hi. 

172. Sky Line House 85, Nehru Place, New Delhi. 

1 73. Curzon Road Apartments and Hostel Kas turba Gandhi Marg. New Delhi. 

174. C.C. House 87 .. 88, Nehru Place, New Delhi. 

175. Administrative Block H.R. Hospital. 

176. A ian Instn. of Planners Mehrauli Road. 

177. Azad Bhawan I.P. Estate, New Delhi. 

178. Civic Centre NDMC Building. 

179. Dr. Za ir Hussain Cooperative Jamia Nagar. 
Housing Society 

180. Group Housing 

181. Hotel Bharat 

182. Northern 
Complex 

Railway 

183. Sarojini House 

184. Nehru Place 

May Fair Garden 

Fire Brigade Lane. New Delhi. 

ResidentIal Panchkuien Road New Delhi. 

Bhagwan Dass Road New Delhi. 

25. Nehru Place, New Delhi. 
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Setting up of alga Atomic Power 
. Plant 

642 . SHRI V. R SHNA RAO: WiII 
the PRIM MINIST R be pleased to 
ta te : 

(a) the time by which the " Kaiga 
Atomic Power Plant H in arnataka wil1 be 
set up ; and 

(b) the progess made 0 far in tbi 
regard 1 

THE MINISTER OF STATE N THE 
MINISTRY 0 CIENCE AND TECH· 
NOLOGY AND MINISTER 0 STAT 
IN 'THE DEPARTMENTS OF OCEAN 
DEVELOPMENT ATOMIC ENERGY, 
ELECTRO ICS AND SPAC (SHRI 
K.R. NARAYANAN) : (a) The two units 
of Kaiga Project in Karn ataka are expect-
ed to be completed by 1994 and 1995 
respecti vely. 

(b) Procurem nt of mat rials and 
equipment is in progre . Bids for civil 
con truction are under evaluation . Appro-
val for acquisition of Jand for locating the 
Plant has been given by the D partment of 
Atomic Energy. Department of nviron-
ment and Forests have cleared the site for 
construction. 

[ Translation] 

Functioning of Kota Atomic Power 
Station 

643 . SHRI VJRDHI CHAND R 
JAIN: WHI the PRIME MINISTER be 
pleased to state : 

(a) whether both the unit of Kota 
Atomic Power Stations are not functioning 
properly; 

(b) the number of e]e tricity unit 
being generated by each of these units 
daily and the generation cost of each 
unit; 

(c) the number of days these units 
remain closed in a year ; 

(d) whether Government propo e , to 
take steps to ensure smooth fUDctioning of 
these uni ts ; and 

(e) if so, the details thereof '1 

TH MINIST R 0 STATE IN THE 
MINISTRY 0 SCIENCE AND TECH .. 
NOLOG , AND MINISTER OF STAT 
IN T D PARTMENTS 0 OCEA 
D VELOPMENT, ATOMIC ENERGY, 
ELECTRON CS A D SPACE (SHRI K.R. 
NARAYANAN) : (a) The performance of 
uni t-2 of Rajasthan Atomic Power Station 
has been good. During th year 1986-87, 
Unit-2 achieved capacity utilisation of 
about 70 % and a continued and uninter-
rupted run for 162 days. Unit .. 1 is 
currently operating at about 100 MWe 
after completing repairs to one of its end 
shields and its performance is under obser-
vation . 

(b) Unit-2 produces on an average 
abc-ut 4.5 milJions units per day. The cost 
of generation of electricity from RAPS is 
about 38 paise/kwhr. 

(c) Unit-1 wa re-commissioned on 9th 
August 1987 after completing repairs to 
it end shieJd and has been available for 
about 65 day out of 89 days till end of 
October 1987. Unit-2 was shutdown for 
70 days during 1986-87, of which 58 
days were for a planned annual mainte-
nance. 

(d) and (e) Efforts are continuou Jy 
made to ensure that the units perform 
satisfactorily. or this purpo e every 
forced outage is analysed to determine the 
causes and remedial measures are identified 
for implementation at the earliest oppor-
tunity. 

[English] 

Manufacture of 32-BI Super-Mini. 
Computers by Electronics Corpora-

tion of India Ltd. 

644. SHRl S. PALAKONDRA 
YUDU : Will th PRIM MIl·aSTER be 
pleased to state : 

(a) whether the Electronics Corpora-
tion of India Limited, Hyderabad, Andbra 
Pradesh, has manufactured 3 2-bi t super-
mini computers ; and 

(b) if so, the details thereof and the 
manu acturing cost of each of the super-3Z 
computers? 
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THE MINI T R OF I TH 
MINISTR OF SC ENe AND TECH-
NOLOGY AND MI ISTER OF STATE N 
TH DEPARTMENT 0 OC A 
DEV LOPM NT, ATOMIC ENERGY, 
ELECTRONICS AND P CE (SHRI .R. 
NARAYANAN) : (a) Yes, Sir. Electronics 
Corporation of ndia Limit d ( elL), 
Hyderabad is manufacturing the 32 Bit 
super·mini computers. 

(b) ECIL is manufacturing five models 
of the super-mini Super 32 systems namely, 
32/10, 32/30, 32/50, 32/60 and 32/70 
with processing powers ranging from 0.54 
to 3.3 Million Instructions Pcr Second. 
This is under the technical collaboration 
with a Norwegian firm namely Norsk Data 
A.S. The average manufacturing cost of 
the Super 32 computer is Rs. 35 Jakhs. . 

unds for Construction/Renovation 
of Court Building in A.P.-

645. SHRI SRI HARI RAO : Wil1 
the Mini ter of LAW AND JUSTICE be 
pleased to state : 

(a) whether there is any proposal with 
the Union Government to grant more 
financial assistance to Government of 
Andhra Pradesh to constructj renovate court 
building in Andhra _Pradesh ; and 

(b) if 0, the detail of the proposal 
and the amount sanctioned in 1983·84, 
1984 .. 85 and 1986·87 ? 

THE MI ISTER 0 STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARADWAJ) : (a) There is 
no proposal pending with the Union 
Government to grant more financial as is-
tance to the Government of Andhra Pradesh 
to con t uct/renovate court buildings in 
Andhra Pradesh. 

(b) The question of details of the pro-
posal does not arise. During the year 

Written Answers 60 

1983-84 a sum of Rs. 10.79 lakhs was 
sanction d to the State Government for 
maintenance of court buildings under the 
A ard of the VI th Finance Commi sion. 
During the year 1984-85 no cherne was 
sanction d a the recommendation of tbe 
VI I Finance Commission for the period 
1984-89 were implemented by the Govern· 
ment of India from the year 1985·86 
onward. During the year 1986 .. 87 a urn 
of Rs. 122.21 lakhs wa sanctioned to the 
State Government for construction of court 
buildings and amenities in courts. 

Funds to Kerala under NREP, RLEGP 

647. SHRI SUR SH KUR UP: Wi11 
the Minister of PLANNING be pleased to 
state: 

(a) the funds given to Government of 
K rala by the Union Government under 
NREP and RLEGP during last three years; 
and 

(b) the performance of Kerala in this 
regard in comparison to other States? 

THE MINISTER OF STATE IN THE 
MI ISTRY OF PLANNING A D 
MINIST R 0 STATE IN THE MINIS-
TRY OF PROGRAMME IMPLE-
MENTATION (SHRI SUKH RAM): () 
The Central funds including the value of 
foodgrains made available to the Govern-
ment of Kerala during the last three years 
under NREP and RLBG P are as under :-

(Rs. lakhs) 

Year NR P RLEGP 
1984~85 1060.00 18,7.00 
1985-86 1334.53 2626.33 
1986·87 1626.86 2877.50 

(b) Statement and II gIvIng thQ 

requisite information are given below. 
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. Clearanc for Bhagacanpu andi .. 
gram Ma ter Plan 

648. SHRI SATYAGOPAL MIS 
Will the Mini ter of WATE RESOU C:p 
e pleased to tat 

(a) whether 
cleared the 

the Government h ve 
Bhagabanpur-Nandigr m 

Midna ore Di trict, W st Master P1an in 
Bengal; 

(b) if so the details thereof ; 

(c) if not , the reasons for deJay ther-
for; and 

(d) the total financial ssis;tance ta 
be given for this project ? 

THE MINIST R OF STATE OF THE 
MINISTRY 0 T XTI SAND MINIS-
T R OF STATE 0 TH M1N STRY OF 
WAT R R SOUR (SHRI RAM 
NIWA MIRDHA) : (a) Yes, Sir. 
PJanning Cornmi sion has approved this 
cheme. 

(b) The scheme e timated to cost Rs. 
300 Jakhs envi a es benefit to an area of 
11.000 ha. 

(c) Does not arise, 

(d) Government of West Bengal hav 
propo ed an utlay of Rs. 50 Lakhs for 
the current year 1987-88. Ther i no 
propo a1 for any extra central financial 
a sistance to fhi project over what is 
l\vaila Ie for the State' Plan . 

ettan up of EI ction Commission 
in tate 

4. HR MANIK REDDY : Win 
the Minister of LAW AND JUST CE e 
pleased to state: 

(a) whether ther is any proposal to 
et up independ nt State Level EJection 

Commissions in all the State as demanded 
by variou State Government; 

(b) if so the name of States which 
have approach ,d the Union Government 
for the purpo ; and 

(c) the deci jon taken'n r 
to ? 

THE MINISTER 0 TAT IN THE 
MINISTRY 0 LAW AND JUSTIC 
(SHRI H .R . BHARADWAJ): (a) and (b) 
No, Sir. No State ha appr ached th 
Union Government for etting up indepen. 
dent tate Jeve] Election Commissions. 

(c) Does not ari e. 

Plan for Water Conservation 

650. SHRI K. MOHANDAS: Will 
the Minister of WAT R RESOURCES be 
plea ed to stat : 

(a) bether any plan for water con-
ervation has been formu1ated and j being 

impJemen ted ; and 
(b) jf 0, the details thereof? 

THE MI 1ST R 0 STAT OF THE 
MI lSTllY 0 TEXTILES AND MINIS-
TER 0 STAT OF TH MINISTR OF 
WATER RESOURCES (SHRI RAM 
NI AS MIRDHA) : (a) and (b) Water 
Conservation Project are planned, funded 
and implemented by the St fe Govern-
mot. They have been given an important 
pJace in the Plans. A forage capacity 
of about 143 thougand MiJHon M3 has 
been created so far and this would r acb 
to about 222 thousand milJion M3 on 
completion of storage project under ons. 
truction. 

Pak pyiog Activiti s in Kutch 
D) trl t 

651. DR. V. VEN AT SH : 
SHRI BHADR SHW 
TANTI : 

Will th Mini ter of HOM FAIRS 
be pleased to state: I 

(a) whether Pakistan's spying acti itie 
have incr as d in Kutch Di tl ict ; 

(b) if 0, the facts thereof ; and 
(c) the steps taken t check thes 

activities ? 

THF MINISTER 0 TAT IN THE 
MINISTRY 0 PERSIO N L. PUBLIC 
GRIEVANCES AND PENSION AND 
MISTER OF STAT I THB M IS-
TRY OF HOME AFFAIRS HRI P. 
CHIDAMBARAM) : (a) to c) ( ovem-
mept is s~iled. of the prob]~m of pionag 
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in the border States in general and in 
Kutch district of Gujarat in particular. 
Vigilance by the security agencie on the 
Indo .. Pak border and other uInerabl 
points has been jntensified and the concer-
ned ecurity agenci. s remain constantly 
alert to un arth, detect and neutrali e any 
attempt at espionage by any individual or 
organisaf 0.LJ. 

Terrorosm in Punjab 

652. CH. RAM PRAKASH: 
SHRI J GDISH AWASTHI : 

Will the Minister of HOM AFFAIRS 
be pleased to tate: 

(a) the number of ,persons killed 
during the last six months in Punjab by 
the Terror ists and he numb r of terrorists 
killed by Se urity Force ; 

(b) the number of terrorists arrested 
during the last six months; 

(c) whether any useful information has 
been co11eeted from them; and 

(d) if so~ the deta iIs thereof? 

THE MINISTER 0 STATE IN THE 
MINISTRY 0 PERSONNEL, PUBLIC 
ORIEYANC S AN PENSJONTS AND 
MIN STER OF STATE TN TH MINIS-
TRY 0 HOM AFFAIR (S RT P. 
CHIDAMBARA M): (a) and (b) Accord-
ing to the information furnished by the 
Government of Punjab, 546 persons wetc 

HIed in i .lcidents due to terrorist activitj s 
in Punjab during the period 1 t may, 1987 
to 31 t October, 1987. Two hundred and 
t nty five tenorists were kilied and 2092 
suspected terrori ts were arrested during 
the same period. 

(c) and (d) lnf rmation is being col-
lect d from the Government of Punjab and 
will be laid on the Table of the House. 

[ Translation] 

Smugglin of Arm on Indo·Pak 

653. S R 
Will th Mini te 
pleased to state : 

order 

ALI PRASAD PANDEY: 
of OME AFFATRS be 

(a) whether tber has been a sub tan-
tial increase in the smuggling of sopbi tica-
ted arms aud ammunition mainly through 
Indo-Pak border by the dacoits, t rrorists 
and other anti-social and anti-national 
element ; 

(b) whether a large quantity of opium 
is given in e change of the smuggled 
weapons; 

(c) the estimated value of this illicit 
trade; and 

(d) the steps taken to check smuggling 
of arms? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF P RSONNEL, PUBLIC 
GRI VANCES AND PENSIONS AND 
MINIST R 0 STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRl P. 
CHIDAMBARAM): (a) No substantial 
increase in the smuggling of sophisticated 
arm and ammunition through Indo-Pak 
border ha come to tbe notice of the 
Go ernment though 7 Chinese made 
Assault Rifles, 45 magazines and 73 
round of ammuniti on were recovered by 
BS on Punjab Pak border in October 
87. • 

(b) Government have no such specific 
information. 

(c) Does not arise. 

(d) The BSF on the border are fuUy 
on vigil. Additional strength of BSF h s 
been deployed on the border. More 
border out"posts and observation post 
towers have been established. Intensive 
border patro1lil1g i being done with the 
help of jeep /motor-cycles. Special aids 
li.ke portable search light have been pro. 
VJdcd to border out-posts for scanning of 
the area during night. The nSF is being 
expanded in big manner under a 6-year 
programme. \ 

[English] 
Payment of ou e Tax 

654. SHRI P.M. SAYEED: Will the 
Minister of HOM AFFAIRS be pleased 
to state : 

(a) whether there is a proposal to 
exempt from payment of house tax in Delhi 
of all the buildings, the rateable valu of 
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which i upto Rs. 5000/- instead of the 
existing rateable value of Rs. 10001- ; and · 

. (b) if so, by what time the final decision 
is Ii ely to be taken in thi regard? 

THE MINISTER OF STATE IN THE 
MI ISTRY 0 HOM AF AIRS (SHRI 
CHINTAMAN PAN GRAHI) : (a) No 
such proposal i under consideration of 
the Municipal Corporation of elhi. 

(b) Doe not arise. 

Centtal Assistanc for Installation 
of Tubewell in Andhra Prade h 

655. S RI V. TULSIRAM : Will the 
Minister of WATER R SOURCES be 
pleased to state : 

(a) whether Union Government pro-
pose to provide financial assi~tanc to the 
State Government of Andhra Pradesh to 
instal deep tube-wells ; 

(b) if so, the detai Is thereof ; and 

(c) the area of land expected to be 
irrigated by these tube-wells? 

THE MINISTER OF STATE OF TH oJ 

MINISTRY OF TEXTILES AND MINIS-
TER OF STATE OF TH MINISTRY OF 
WATER RESOURCES (SHRI RAM 
NIWAS MIRDHA) : (a) No such propo al 
is under consideration. 

(b) and (c) Do not arise. 

Project to Manufacture Electronic 
Telephone Exchange 

656. S RI ANWARI LAL 
PUROHIT: Will the PRIM MINIST R 
be pleased to state: 

(a) whether ,Government propose to 
set up a project to manufacture electronic 
telephone exchanges in the country; 

(b) if so, whether the location ha 
since been finali ed ; and 

(c) if so, when the proposed project 
wilJ be set up ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI K.R. 

ARA Y A AN): (a) to (c) M/ s Indian 
Telephone ndustr ie Limi t d, a public 
sector unit, i already engaged in the 
manufacture of large electronic telephone 
exchanges at their Mankapur unit in Uttar 
Pradesh and PaIghat unit in Kera]a. Mis 
Indian Telephone Industrie have also been 
issued a letter of intent for the manufacture 
of large electronic telephone exehanges at 
Bangalore and they are in the proeess of 
etting up the unit. 

Charge· Sheets Against the Detained 
T rrori t 

657. SHRI VISHNU MODI : Will 
the Minister of HOME AFFAIRS 
pleased to state ; 

(a) the number of extremists/terrotists 
held in Delhi during the last three year ; 

(b) how many of them have been 
charge- heeted and prosecuted ; 

(c) the-number of those against whom 
charge-sheets have sti 11 not been framed 
and the reasons for delay ; 

(d) the number of them who were 
ordered to be released by courts in the 
absence of being properly charge-sheeted 
by the police ; 

(e) the action to be taken against con. 
cerned officer for not framing charge. 
sheets against the extremists/terrorists who. 
conti nue to be under detention by the 
police for more than one month; and 

(f) whether any guideJines to the Delhi 
Police would be i sued to frame charge. 
sheets again t the detenues without any 
deJay ? 

THE MINISTER OF STAT IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRI V ANCES AND PENSIO SAND 
MTNIST ROTATE IN THE MINIS-
TRY OF HOME AF AIRS (SHRI P. 
CHIDAMBARAM) : (a) 124. 

(b) 95. 

(c) 29 Charge-sheet will be framed on 
completion of'investigation. 

(d) None. . 
(e) No alleged terrorist i in polic 

custody for mor than a month again t 
whom eharge-sheet has not been fiJed. 

(f) Does not arise. 
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[ Translation] 

Setting up of an Atomic Power 
Project in Chamb I, M.P. 

658. SHRI KAMMODILAL JATAV : 
Will the PR ME MINIST R be pleased to 
state : 

(a) wbether Government propose to 
set up a nuclear power plant in the Chambal 
division of Madhya Pradesh ; 

(b) if 0, the name of the place 
whether it i proposed to be set up ; 

(c) the quahtum of lectricity likely to 
be generated from this plant; and 

(d) the likely cost of the plant? 

TH MINJST R 0 STATE IN TH 
MINISTRY OF SCI NCE AND TECHNO-
LOGY A D MINISTER OF STAT IN 
TH DEPARTM NTS 0 OC AN 
DEVELOPMENT, ATOMIC EN RGY, 
ELECTRONICS A D SPACE (SHRI 
K.R. NARAYANA ): (a) to (d) Site 
Selec tion Committee of the Department 
of Atomic Energy ha evaluated a number 
of sites in Madhya Pradesh for setting up 
nuclear power stations along with sites in 
other states of the Western Electricity 
Region. Th report of the Site Selection 

. Committee is under consideration of 
Government. 

[English] 

Import of Pistols from 
Czecho lovakia 

659. DR. A.K. PATIL : Will the 
Minister of OM A AIR be pleased 
state : 

(a) whether 9 mm pistols purchased 
for meeting the requirement of police 
force at a cost of Rs. 6.20 crore from 
Czechoslovakia have been found to be 
defective; 

( ) whether the arne firm sold the 
e type of pistols almost at th same 

tim to another couutry at a mu~h lower 
price ; 

(c) if 0 , th fact thereof; 
(d) what was the prevalent inter .. 

national market pric of similar weapons 
at that time ; 

(e) the price p r piece paid by India ; 

(f) how much payment has been maQe 
and what i the pre ent tatus of the deal ; 
and 

(g) whether th~ excess amount is bein 
recovered and if not, the rea ons therefor ~ 

THE MI JSTER 0 STAT 1 THE 
MINISTRY 0 PERSO L , PUBLIC 
GRIEVA C SAD P N 10 A D 
M NISTER 0 STAT IN TH MI J -
TRY OF HOME A AIR (SHRI P. 
CHIDAMBARAM) ; (a) to (c) A contract 
for the import of 55 ,000 number of 9 mm 
pisto] at a total co t of Rs . 20 erores 
(approximately) wa entered into with Mis. 
Merkuria or ign Trade Gorporation, 
Prague, Czecho lovakia. The firm suppli d 
11 ,500 pistol against the contract. 
Samples wer te ted) and 1t was found that 
they were not according to the specifica-
tions. The price at which the same weapon 
were sold by the firm to any other country 
is not known. 

(d) and (e) Th mateter is under 
investigation and facts re.lating to price 
will be gathered during the investigation. 
The price of the weapon as provided in 
the contract was Rs . 3438 (FOB). 

(f) and (g) A sum of Rs. 3 • .17,93,022 /-
paid to the firm for the supply of 8892 
pistol through an irrevocable letter of 
credit, is being recovered. An agreement 
has been reached with the firm terminating 
the contract for supply of pistols and 
refund of amount paid by the Government. 

r Translation] 

Flood Control in Bihar 

*660. SHRI RAM BHAGAT 
PASWAN : Will the Minister of WATER 

SOU CBS be pleased to state: 

(a) the names of rivers on which dams 
have been constructed in North Bihar 
under load Control Scheme ' during ths 
S venth Jan and the number of d ms that 
gave way due to flood this year a the 
reasons .therefor ; and . 

(b) how far the floods have been con-
trolled by constructing these dams? 

THE MI ISTE OF STATE OF THE 
MINISTRY OF' TEXTILES AND MINIS-
TER 0 STAT 0 T MINISTRY OF 
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WATER RESOU CBS (SH I RAM 
IWAS M R HA) : (a) and (b) urth 

con truction of embankn1ents has been pro-
po ed on almo t a.U th rivers of 
north Bihar, Again .t the target of 
125 krns. of embankments in the 
ent're State during the 7th Plan, so far 
about 45 kms. of ~mbankments have been 
constructed til1 March 1987 to provide pro-
tection to area of a out 30,000 ha. of 
flood pron area. 

Such details p cifical1y for the rivers 
in North Bihar are not kept at the Centre. 

[English] 

elimitation Commi ion 

661. SHRI . P. JADEJA ; 
SHRI 
J 

VIRDH1 CHAND R ... 

Will the MI ]STER of LAW AND 
JUSTIC be pleased to state; 

(a) whether Government propo e to et 
up a Delimitat ion C mn1i sion ; 

(b) wheth r the E l ction Commission 
ha made any r commendation in (he last 
two months regarding Delimitatign of 
Constituencies; and 

(c) if so, the action taken in this 
regard? 

T E Ml 1ST R 0 STATE IN H 
MINISTRY 0 LA WAD JUSTICE 
(SHRI H.R. BHA ADWAJ) : (a) 0 
decision has yet been taken by Government 
to set up a elirnitation Conunission. 

(b) The Ejection Commission has not 
made any recomm ndation regarding d li-
mitation of constituencie during the last 
two month. 

(c) oes not aris . 

[ Translation] 

Manufacture of Super Computer 

662. , SHRI AMLA PRASAD 
RAWAT: 
SHRI SRIBALLAV 

IGRAHI; 
I RAKASH V. P TIL: 

SHRI JA A ATH 
PATTNAIK : 

Will the PRIM MINISTER be pI ased 
to state: 

(a whether ndia ha tarted manu .. 
fa turing Super Computers' 

(b) if so, th number of Super Com-
puters manuj actured so far in India; and 

(c) if not, the difficulties experienced 
in manufacturing Super Computers and 
details in this regard ? 

THE MINIST R 0 STAT J TH 
MI STRY 0 SCI NC AND TECHNO~ 
LOGY AND MINIST R 0 STATE I 
TH D PARTM NTS 0 OCEA 
DEV LOPM NT AND A TOMlC 

N RGY, ELECTRONICS AND SPACE 
(SHR K.R. NARYANAN) : (a) No Sir. 

(b) Does not arise. 

(c) The technology for th manufacture 
of uper Computers i not availabJe in this 
country at pre ent. The Department of 
Electronics is in the pr ces of etting up 
a Centre for De elopment of Advanced 
Computing Technology ( DACT) which 
will initia1Jy take up the indjgenou develop .. 
ment of te hnology for parallel processing 
based computer sy tern. The e sy terns 
will be comparable to Min i Super Com .. 
puters. 

Busting of Conspiracy to A sa ina t 
Prime Mini ter 

663. SHR R.M. HOYE: 
SHRI JAG ANNA TH 
PATT ArK: 
DR. G. S. RAJHANS : 
SHRI PARASR M 
B ARADWAJ; 
SHRI LALIT SHWAR SHA I: 

I SRIB LLAV PA 1-
GRA 
SHRI H.B. PATIL : 
SHRI M. RAGHUMA 
R DDY: 

Will th Minister of EXTERNAL 
A AIRS b pleased to tate : 

(a whcth r th Canadian aut oriti 
unearthed a p10t to make an attempt on th 
h~ f Prime ini ter wh n h isited 
Vancouver to aU nd Commonwealth 
Minis ter Conference ; and 

(b) if so, the details thereof 1 
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THE MINISTER STAT IN THE 
MJ ISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH); (a) 0, Sir . 

(b) Does not arise. 

[English] 

Amendment to Section 306 of the I 

IPC 

664. PROF. MADHU DANDA-
VATE : Will the Minister of HOME 

AIRS be pleased to slate : 

(a) whether there is a proposal to 
amend e tion 306 of the Indian Penal 
Code to make it explicit so that those 
responsible for the practice of sati c\)uld 
be effectively dealt with; and 

(b) if so, when uch an amending bill 
is proposed to be brought forward? 

THE MINISTER 0 STATE TN THE 
MINISTRY 0 PERSONN L, PUBLIC 
GRIEVA CES AND P SIONS AND 
MINIST R OF STAT IN THE MI IS-
TRY OF HOME A AIRS (SHRI P. 
CHIDAMBARAM): (a) and (b) There is 
no proposal to amend section 306 of the 
Indian Penal Code for this purpo e. The 
Government is examining the propo al 
for a comprehensive legislation for 
prevention of sati. 

Polichintala Project in Andhra 
Pradesh 

665. SHRI V. SOBHANADRE S-
WARA RAO : Willi the Minister of 
WATE R SOURCES be pleased to state : 

(a) whethe Andhra Prade h Govern-
ment has nt a prapo aJ regarding Poli-
chintala Project to protect the interests pf 
Krishna Delta under Prakasam Barrage at 
VJjayawada ; 

(b) if so, the alient featur s of the 
proposed project ; and 

(c) the likely date by which the Poli-
chintala Project would be cleared ? 

TH MI ISTBR 0 STATE OF THE 
MI ISTRY OF T XTIL SAND MI I-
TER 0 STATE 0 THE MINISTRY OF 
WATER RESOURCES (SHRI RAM 
~AS MIRDHA: (a) Yes, Sir~ 

(b) and (c) The project costing Rs. 
138.57 crores mainly aims to stabiHse 
irrigation in the e isting Krishna De]ta. 
Thi s, however. has been returned for fur-
ther investigations. 

Recommendations of Dr. GopaJ 
Singh Panel on Minorities 

666. SHRI O.M. BA ATWALLA 
Will the -Minister of WELFARE be 
pleased to refer to the reply given to Uns-
tarred Question No. 261 on 5-11-1986 
regarding recommendations of Dr. Gopal 
Singh Panel on Minorities and state: 

(a) the main recummendations in the 
report of the High Power Panel on Minori-
ties headed by Dr, GopaJ Singh ; 

(b) whether Government have since 
considered these recommendations; 

(c) if so, Government 's reaction and 
decision on the recommendations; 

(d) when was the report submitted to 
the Government and step taken to expedite 
decision on the report ; and 

(e) time by which the report wilJ be 
placed on the table of the House? 

THE D PUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI GIRI-
DHAR GOMANGO) : (a) to (e) The 
Report on the Minorities of the High 
Power Panel on Minorities, Scheduled 
Castes, Scheduled Tribes and other weaker 
section headed by Dr. Gopal Singh was 
submitted to Government on 14th June, 
1983 . The report is under consideration 
of the Government, It is not possible to 
indicate any tim -limit by which it will be 
laid on the Table of the HOllS • 

Pak In8ltrator in Punjab 

667. SHRI T. BALA GOUD: Will 
the Minister of HOME ' A AIRS be 
pleased to state: 

(a) the number of Pak infiltrators 
arrested in Punjab during the President's 
rule; and 

(b) the messures taken to prevent such 
infiItr ation ? 
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T STAT I THE 
P RSONN L, PUBLIC 

NSIONS AND 
1 TH MINI-

TRY OF HOM A FA RS (SHRI P. 
CH DAMBARAM) : (a) During the p riod 
from May 1987 t o Sept. 1987, 1042 
infiltrators were apprehended by ecurity 
forces on Punjab-Pakistan bord r out of 
which 94 per ons were handed over to 
State Police for taking nece sary action 
under the law and the remaining 948 

r ons were pu hed back. 

(b) the BS on the borders ar xtre-
mely vigilant. Additional sfr ngth of BSF 
ha been deployed on the border . . The 
BS i being expanded under a 5-year pro-
gramme. Th BSF n Punja -Paki tan 
border is at pre ent under the operational 
control of the Army. 

umber of Passport Is ued by 
Bangalore R.P .0. 

668. SHRI V.S . KRISHNA JYER: 
Will the Mini t r of TERNAL AFFAIRS 
be pleased to tate: 

(a) the number of pas port issu d by 
Regional P a port Office, Bangalor since 
January, 1987; 

(b) the number of applications pending 
for issue of passport at the end of Septem-
ber, 1987 . 

(c) whether 
Office, Bangalor 
demand; and 

the staff at Passport 
is sufficient to meet the 

(d) if not , the step taken to augment 
staff' strength of RPO Bangalore ? 

THE MINJST R OF STAT IN THE 
MINISTRY OF T RNAL A AIRS 
{SHRI K. NATWAR SINGH) : (a) 31,312 
(Upto September, 1987) 

(b) 4,640 

(c) Yes, Sir. 
(d) The staff strength of the Passport 

Office i revi wed in March e ' ery year. On 
the basi of the work-load handled by a 
particular office during the previous 
calendar year, the taft' po ition is adju ted 
as per th norms e. tabli hed by the taIT 
inspection unit of th Ministr f in~nc . 

nti·Jndia Propaganda 
Medj· 

b Pak 

669. SHRI G . BHOOPATHY: Will 
the Minister of XT R AL A. AIRS b 
plea ed to state = 

(a) wh ther Go rnment have tak n 
note of the anti-India propaganda carried 
on by Pak public media and TV ; 

(b) if so, the r action of overnment 
thereon; 

(c) whether Gov rnrn nt of India have 
conveyed their unhappines to the Govern-
ment of Paki tan; and 

(d I i so, the re. p n e of th Pak 
Government thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY 0 XT RNA A AIRS 
(SHRI K. NATWAR S1NGH) : (a) to (d) 
Government's concel'n in thi regard has 
been periodically conv yed to the Gov rn-
ment of Pakistan on evera] ccasions 
from time to time, Gov rnment regret 
that in spite of the effort co erage of 
news pertaining to India in the Pakistan 
media continues to be negat iv and slanted. 

Agreement with Banglad sh for 
Repa.triation of Chakma Refugee 

670. DR. G . S. RAJHA S: 
S RIMATf PRABHAWATI 
GUPTA = 

SHRl G. S. ASAVARAJU: 
HRI R.N. NAN] GOWDA: 

SHRI BHATTAM SRIRAMA .. 
MURTY : 
SHRI CHINTAMANI J NA : 
SHRI YA HWA TRAO; 
GADAKH PATIL = 

WjJl th Mini ter of XTERNAL 
AFFAIRS be pl ased to stat : 

(a) whether an agr cment with Bangla-
desh was reached orne tim bac for the 
early repatriation of n arly 50,000 tribals 
mostly Chakmas who had taken helter in 
India; 

(b) i 0, the det ils of the agreement; 
(c) the number of meetings heJd bet-

ween Indian and Banglac;1e b offi~jals unqe.r 
tile a reement . 
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(d) wheth r all th Chakma refuge 
have since b en sent to Banglade h ; and 

(e) if so, the details hereof? 

THE MI 1ST R OF STAT TH 
MINISTRY 0 EXT R A A AIRS 
(SHRI K. NATW R SINGH) (a) and 
(b) Y , ir. It ~as decided at a meeting 
of district officials on Decemb r 29, 1986, 
that the repatriation of Banglade hi 
Chakrna refugees from the refugee camps 
in Tripura would b gin on January 15th . . 
1 his was to be confirmed by a group of 
refuges leaders who vi ited thc Chittagong 
Hill Tract in early January 1987. They 
returned from that vi it unconvinced 
that the refugee would be safe if they 
returned. This asse ment wa reinforced 
by th continuing inflow of refugees, In 
the circum tance the refugee refu ed to 
J ave. 

(c) The matter of the return of the 
eha rna refuge ,s ha been discu ed at all 
I vels on numerous 0 ca ion bctween India 
and Bangladesh ince the influx started in 
April, 1986, including ' at meetings b twe n 
District official , sch duled xclusively for 
thi purpo. e. Mo t recently it was taken 
by PM an MOS(N) with Pres ident rshad 
and the M of Banglade h at Kathmandu. 

(d) No, Sir, a 1 evident from the 
abo e. 

(e) 0 not arise, 

eveJopm nt Boards in Mabarashtra 

671 SHRI SAM AJIRAO KAKADE: 
Will the Minister of HOM A "AI S be 
plea ed t tate: 

(a) h ther Government have taken 
any final d ci ion on the re ' oultioD of the 
Maharashtra Legi lati e As embly of 26 
July 1984 recornm nding th tting up of 
Development Boards in Maharashtra under 
Article 371 (2) of the Constitution; and 

(b) jf not, the reasons ther for? 

THE Ml ST R OF STATE IN THE 
MINISTRY OF HOME A AIRS (SHRl 
CHINTAMANI PAN GRAHl) : (a) and 
(b) The matt r i under considerat' on in 
con ultation with th Governmen of 
Mah arash tra . 

. _ 

Enactm nt 0 Anti-S tf L w 
672. SHRJ AKHTAR HASA : 

Will the Mini ter of OME AFFAIRS be 
pI ased to stat : 

(a) whether Union Government have 
written to State Governm nt to enijct 
anti-sati law and nforce the s me effi eti-
v ly ; and 

(b) if 0, the reaction of State Govern-
ments th r to ? 

THE MINIST R 0 STATE IN THE 
MINISTR OF PERSONNEL, PUBLIC 
GRI VANC SAND P NSIONS AND 
MINIST R OF STATE IN THE MINIS-
TRY OF HOM A FAIRS (SHRI P. 
CH DAMBARAM) : (a) and (b) The 
Union 'Government have not sent any 
comnlunication to State Government 
re ardjng enactment of anti-sati laws. The 

o ernmcnt of Rajasthan however, pro-
mulgated ' the Raja than Sati (Prevention) 
Ordinance~ 1987 on ' lst October, 1987. 
The prc>po a] , for a Central Legislation on 
th ubj ef, is und r consideration. 

Central Investment in V srious 
States 

673. SHRI SOMNATH CHATTER-
JEE: Will the Minister of PLANNING 
be pleased to state : 

(a) the share of Cen tral investment in 
U.P., Madhya Prade h, Gujarat, Rajasthan~ 
Tamil Nadu, Bihar and Orissa during the 
1a t three 'year ; 

(b) whether the share d elined in ' these 
states ; and ... 

(c) if so, the reasons thereof? .. 
THE MINfST R OF STAT IN TIIE 

MINISTRY OF PLANNING AND MI [S-
TER 0 STAT IN T E MINISTRY OF 
PROGRAMM IMP EM NTATION 
( HRI SU RAM) ; (a) Information on 
share of Cen tral 'investment in these states 
during the last three years is not' availab1e 
a Central Plan expenditure is not accoun-
ted for State-wi e. 

(b) and (c) Do not arise. 

Siltage of Ganga Upstream ' 
674. HRI AMAL DATTA: Will the 

Minist r of 'WATER RESOURCES be 
pI ased to refer to the reply given to Un-
starred Question No. 2458 on 12-3-87 
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regard in iltag of Ganga jn West Bengal 
. and stat 

(a whether any tudy of rive training 
mea ures has b en carried ut to void 
siltation in the Ganga Up tream of 
Calcutta; 

(b) if 0, the findings thereof; 
. 

(c) whether any stucly of con ervancy 
mea ure ne d d in the sai stl etch of the 
river has been carried out and if so, the 
findings thereof ; 

Cd) whether. experti e is available in 
th e 'ollntry to carry out the e studies; 

(e) the funds required for th purpose; 
and 

Cf) if so, the d tail the of? 

T MINISTER 0 STA 0 HE 
MINISTRY 0 EXT L SAND MI 1S-
TER OF STA 0 T M NIS ·RY OF 
WATER R OURC S (SHRT RAM NIW S 
MIRDHA) : ( ) to c) The study ha been 
entru ted by the Ministry of Surf c Trans-
port tLe Hydraulic Study Department of 
C Icutta P ri Tru t in re pect of siltation 
and river training. The eport of the study 

re submitted to the M.inistry of Transport, 
Gov rnment of India fronl time to time 
and are incorporated in the Annual 
Reports of the Mini try of Surface Trans-
port. Studies carried out are : 

(1) Study made in 1985 to trap the 
silt b fore its entry into tidal 
compartme't and to dispose it off 
on the shore at Balagarh ; 

(2) Study of the efficacy of river 
training measures Ii e spur in 
variou tidal reaches was done. 
The e measure have been found 
to be ellective in stabilizing the 
navigabl channels in B agi athi-

ooghly river in the ,Post arakka 
Brrrage. 

(d) Calcutta Port rut i having 
th requir d exp ti c jor uch studie ? 
and' 

( ) and (f) Requi ement of annual 
funds ranges from Rs. 50 to 60 lakhs 
approximately. 
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Import of Pres uris d Water Reactor 
from oviet U DiOD 

675. SHRI C. JAN A DDY : 
Will the PRIME MI ISTER b pleased to 
tate: 

(a) wheth r Governm nt propose to 
import from Soviet Union Pressurised 
Wa ter Reactor of 440 MW ; 

(b) if 0, the n1ain features of the 
proposal· 

(c) whether this import will be detri-
mental to India '8 plans of indigenisation 
and self-sufficiency ; and 

Cd) Governlnent's reaction in the 
matter? 

THE MINIST R OF STATE IN THB 
M1NlSTRY 0 SCIENCE AND TECH-

OLOGY AND MINISTER 0 STATE 
IN TH D PARTMENTS OF OC 
D V LOPME T - ATOMIC NE GY, 

L TRONICS AND SPACE (SH I K. 
R. NARA Y A AN): (a) and Cb) Oi cus-
sian are continuing on . the technical, 
ccon mic and oth r aspects of th Soviet 
offer to a sist in the setting up of pres-
suri e Ii ht water reactors. Government 
have taken no deci ion in the matter. 

(c) and (d) Does 'not arise. 

Extradition of Gen ral Vaidy' 
A sassins 

676. SHRI S.Me GURADDI: 
SHRI O,S. BASAVARAJU: 

Will the Mini fer of XTERNAL 
A AIRS b plea ed to tate: 

(a) wheth r e tradition of a sassins of 
General Vaidya hav not been finalised 
with the U.S. 0 ernm nt so far; 

(b) if so, whether Gav rnment have 
taken up tbi question with the U.S. 
Gov r m ot ; 

(c) if so, the rc 011S for delay itt 
th ir extradition; and 

(d) the . stand fa en by the U.S. 
Governm nt in this regard and h~ 
Gov rnment are likely to solve t~ 
problem? 
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H MI ISTER 0 STAT I T 
MI ISTRY 0 T RNAL AF AIRS 
(SHRI K. ATWAR S1 GH): (a) to (c) 
The e tradition of tW0 u p cted conspira-
tors in th assa sinati n of General Vaidya 
is being pro essed. 

(d) The U 
cooperating cl se ly 
regard. 

Cr ck in 

overnment h s be n 
with India in this 

irakud Dam 

677. SHRI SRIBALLAV PANI-
GRAHl : Will t e Minister of WATER 
RESOUR be plea cd to state: 

(a) wh th r overnm nt have found 
out the rea on why crack has develop d 
in Hirakud am; 

(b) whether it is due to th di charge 
of alkali and mer u~y wast by any paper 
mill 1 cated in the up ' tream of the Darn ; 

(c) if 0, what action ha keen in ilia-
t d again t the manag men t of that Paper 
Mill; and 

(d) the mcasur s taken for the saf ty 
o the Dam? 

TH MINIST R 0 STAT 0 THE 
MI JS RY OF T XTILES AND MINIS-
T ROO TH MI ISTRY OF 
WAT R R SOURC S (SHRf RAM NIWAS 
MIRDHA) : (a) Yes, Sir. 

(b) No such matter has been reported 
by Orissa Gov rnment. 

(c) Do s not arise. 

(d) Remedial meassure works have 
been ta en up. 

Irrigation Pro'eets in Mahara htra 
Durill2 Seventh Plan 

678. SHRI HAMPAN THOMAS: 
Will the Minister of WATER RESOURC S 
be plea cd to state: 

(a) the number of major and mediunl 
irrigation projects proposed to be et up 
in the Seventh Plan In the State of 
Mahara h tra ; 

• . (b) the number of proje ts complet d, 
under completion and abandoned; and 

(c) the reason for abandoning of half 
completed projects ? 

TH MJNl T ·R 
~aNISTRY 0 T XTIL 
T R 0 STATE 0 
WA· ER SOUR S (HRI RAM 
NIWAS MJRDHA) ; (a) No new major or 
medium irrigation project was included in 
the Seventh Plan of Mahara htra State. 

(b) 10 major and 125 medium plan 
project have been completed upto end of 
V Phn in Maharashtra, Two major and 
30 medium project were provided outlay 
equivalent to their spilJ- ver costs at 
the b ginning of VI Plan. Three medium 
projects reported to have been start d in 
the Fifth Plan have not been provided 
funds subsequently. 

(c) Irrigation project re plann d 
funded and implemented by tale Govern-
ments according to the priori ties set by 
them. 

xtradition of Win Chadha from 
.S.A. 

679. SHRJ a.s. BASAVARAJU : 
SHRl S.M. GURADDI . • 

WHI the Minister of XT RNAL 
A AIRS be pleased to state: 

(a) whether Indian Government have 
taken up the extradition of Shri Win 
Chadha with the US Government recently; 

. (b) whether the US Government have 
intimat d the Indian Government ' about 
their inabili ty to deport Shri Chadh a from 
US; 

. (c) if 0, .the reSOns put forward by 
US Govt. ; and 

(d) the st ps proposed in thi s regard? 

THE MINISTER 0 STA T IN THE 
MINISTRY OF EXT RNAL AFFAIRS 
(~HRI K. NATWAR SINGH): (a) No 
SIr. ' 

(b) to (d) The Government have been-
giv n to understand that since She Win 
Chadha hold permanent resident status 
(Grec!l ard) ih U.S.A. he cannot be 
deported until and unless he violates U.S. 
laws which would rend r him deportable. 
However, a final repJy from the US Go vt 
in this regard is awaited. . 
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Barana roject of abarashtra 

*680. HRI VIL S MUTT MWA 
Will the Minist r of WAT R SOURCES 
b p ea cd to tate: 

(a) whether Barana Project and "Bayan 
Tat" (L~ft Bank) canal project of Girna 
B ndh of Maharashtra h ve b n finalised; 

(b) if not, the r a ons for delay and 
the time by which these are likely 0 be 
finalised; 

(c) wh lher j irrigation schemes 
whIch w re receiv d aft r Septemb r, 1986 
and were p ndjng e , amination, have be n 
finalised; 

(d) the time by which approval is 
likeJy to be accor.ded to those; and 

(e) the reason for delay lJl this 
regard? 

H MINIST R OF STAT 0 TH 
MINISTRY O ' T XTILES AND 
MINIST R OF STATE 0 HE MfNIS-
TRY OF WAT R RESOURC S , 
(S RI RAM NIWAS MIRDHA) 
(a) and (b) Warna Project has be n consi-
dered. Panzan (L ft Bank) Canal Project 
i already in advance stage of onstruc-
tjon. 

(c) to () The hemes have been 
Aamined and comments sent to the State 

Government for their compliance. 

[English] 

MP Series of Computers 

. 68 I. SHRI INDRAJJT GUPTA 
Will th Mini t r of EXTERNAL A AIRS 
be pleased to state : 

(a) wheth r th U.S. manufacturers, 
Cray Corporat,ion propose to abandon 

. oon the production of MP Series Com-
puter which India propose to buy; and 

(b) if so, th details thereof and 
Government's reaction thereto? 

THE MINISTER 0 STATE IN THE 
MINIST Y 0 XTERNAL A FAIRS 
(SHRI . NATWAR SINGH) : (a) 0, 
Sir. 

(b) Does not aris . 

Written Answers 90 

Reformation of Crimina) Tribes 

A AN WJ'l1 the 682. HRI P. NN : 
Minister of WELFARE be pJea ed to 
sta tc : 

(a) whether even after the abolition of 
the riminal Tribes Act, 1911 , the Crimi ... 
nal Tribe have not been giv n facllities to 
educate their hiJdren nor have they b en 
re ettled prop rly ; and 

(b) if so, the steps proposed in this 
rega d ? 

TH DEPUTY MINIST R IN THE 
MINISTRY OF WELFA (SHRI GIR -
DHAR GOMANGO) : (a) and (b) With 
the repealing of the Criminal Tribes Act, 
1924 in 1952 the ex-Criminal Tribes tood 
denotified. These are sometimes referred 
to as 'Yimukta-Jaties'. Some of the 
denotified communities which fulfil the 
r quisite criteria have been included in the 
lists of Scheduled aste and Scheduled 
Tti bcs and thereby all programme for 
educational upliftment of Sch duled Cast s 
and Scheduled TrIbes benefit such com-
munI tIes. he remaining have generally 
been included in the Jj ts of othe Back-
ward Cla (OBC ) by the State Gov rn-
ments. Th Ji t s of communities included 
in the category of other Backward Classes 
are m'aintained by the respective State 
Governm nts. 

In the Sixth plan, more than R . 10 
erores were provided ill the various State 
Plans f r the e communitie as part of the 
provision for (he Backward Class Sector~ 
mainly towards education 1 incentives by 
way of grant-in-aid cbemes of economic 
nature h ahh, hou ing and medical facjli~ 
ties of th member of Yimukta Jaties. In 
the Seventh Plan, more than Rs. 16 crores 
have been provided by the rc pective states 
in th ir plan for the c communities as a 
part of t·he provision made for Welfare of 
Backward elas es S ctor. 

Compen ation to Widows of 
November 1984 Riot 

683. SHRJ DHARAM PAL SINO 
M LI 
SHRI M. RAG UMA R DDY: 

W·ill th Minist r of HOM A FAIRS 
be pI ased t~ state ; 
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( ) whether com pen ation has not been 
paid to me of the widows of November 
1984 riot victims in the capital; 

(b) if so, numb r of widows who have 
not been paid compen ation ; 

(c) th reasons for d lay; and 

(d) t e time by which a11 the widows 
are likely to be paid compensation? 

THE MINISTER 0 STAT IN THE 
MINJSTRY 0 HOM A AIRS (SHRI 
CHINTAMANI PA IG AHI) : (a) to (d) 
4 ca es of grant of camp nsation of Rs. 
20 ,000/. to riot affected ~idows are p nd-
ing for , want of documents from the 
claimants. In one ca e death compensa-
fion of Rs. 20,000/- ha recently been 
finaH ed and the com pen alion has yet to 
b paid. There are 70 ca ~ s . where widows 
have not collected the enhanced compensa-
tion amount of R. 10,000/- despite 
requests through individual letter to each 
widow and through Pre s Notice. 

The Offi of the Deputy ' Commissioner 
Delhi is till processing death claims a 
and when the same are received. No 
pecific date has been fixed for the purpose. 

ction Against An al Bhawan 

684. SHRI 
the Minister of 
plea ed to state : 

Builder 

D.N . . REDDY : Will 
HOME AF AIRS be 

(a) whether any action bas been taken 
against the builders of the An al Bhawan 
for the deficiencie in the on truction of 
the building that led to a deva tating fire 
causing Jo s 0 life and property ; and 

(b) jf so, th details ·thereof ? 

TH MI ISTER 0 TATE IN THE 
MINISTRY OF HOM A AIRS (SHRI 
CHINTAMA I PA IGRAH): (a) and 
(b) A case und r ection 436(336/337/ 
304-A IPC has been regi ter d at the PoJice 
Station Connaught Place and 5 person, 
including the Directors f An al Proper-
tie and Industries, President and E tate 
Manager of the Ansal Bhawan Maintenance 
Society, wer arrested. 

Poll Reform 

685. SHRI M. RAGHUMA REDDY: 
Will the Minist r of LAW AND JUSTIC 
be plea ed to state : 

(a) whether there is a demand for 
immediate legi lation on 1 ctoral r forms; 

(b) wheth r Union Governm ot p~o­
pose to ' bring . a legislation in this regard 
and if so, when ; and 

(c) if not, the rea ons therefor? 

TH MINIST R 0 TAT IN THE 
MI JSTRY 0 LAW AND JUSTIC 
(SHRI H.R. ARA WAJ) : (a) There 
hav been demands for bringing about 
reform in the electoral law . 

(b) and (c) Various proposal for elec-
toral reforms have been formulated by the 
Election ommission. Government pro-
pose to . di cus them with the political 
parties before arriving at a final d cition. 
The question of ringing forward a Jegi la-
tion in this regard wi11 arise onJy after ' 
such di cu ions are completed and a final 
decision is taken. 

Reservation of Seats in ikkim 
gi lative Ass mbly 

686. SHRIMATI D.K. BHANDARI: 
Wi1J the Minister of HOME A AIRS be 
pleased to refer to r ply given to Unstarred 
Question No. 4220 on .21.8.87 regarding 
reservation of seats in Sikkim As embJy 
and tate: 

(a) the progress made so far with re-
pect to t'be ptoposal for reservation of 
scats in Sikkim Legi Jative A mbJy for 
the djfferent sections of populat ion in 
Sikkim viz. Bhulia-Lepchas, heduIed 

. Castes, 'Sikkimese of NepaJi origin and 
T oogs (limboos) in addition to general 
eats after discussions with Chief Minister, 

Sikkim on the issue ; and 
(b) by what time Gazette ' Notification 

in this regard wi 11 be i sued? 

TH M1NIST R OF STAT IN THE 
MINISTRY O · HOME A AIRS (SHRI 
CHIN TAMAN I PANIGRAHI): (a The 
propos a] i still re eivillg attentioll. Seats 
are, however, already reserved for Scheduled 
Tribe ]0 the Sjkkim Legi la'tive Assembly. 

(b) No specific time limit ' can be 
given. 
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eru ee in Capital 

681. SHRI ARIHAR SO 
Will the Minister of HOM AFFAIRS b 
pleased to tate: 

(a) the approximate number of refugees 
from Punjab in the Capital ; and 

(b) the step . taken for their suitable 
rehabilitation? 

THE MI ISTER OF STATE IN THE 
MISTRy 0 HOME A FAIRS ( HR 
CHI TAMANI PANIGRA I) (a) 
Approximately 4540 familie have migra-
ted from Punjab to Delhi as on 31 st 
October, 1987. 

(b) Following facilit ies are bing given 
to the migrants from Punjab as temporary 
relief :-

(a) Financial Assistance for die: / 
food @~ Rs. 10/- p r member/p r 
day su bj ct to a rna imum of 
Rs . 1000/- per family per month. 

(b) Free room d/ tented aceommoda-
tion , 

(c) Free facilities of eJectrici ty. water 
etc-

(d) Provision for ration articles at 
control rate. 

(e) Facilities for recreational activi-
ties such as library , T .V. set etc. 

(f) Assi tance in the admission of 
migrant chHdren in chools. 

o AdaJats 

688. SHRI SOM ATH RATH : 
SHRI O. BHOOPATHI : 

W!JI th Mini ter f AW AND 
JUSTICE be pleased to state : 

(a) how many ok Adalat hav be n 
held so far throughout the country and 
how many cases have been sett Jed ; . 

(b) the st ps taken to promote the 
Lok Adalat movement; 

(c) how many disputes have so far 
been settled by ok Adalats in Ori ssa ; 
and 

(d) whether the Lok Adalats have 
settled some commun I ca es and helped 
lessening of communal tension ? 

THE MINIST R OF STATE IN THE 
MINISTRY 0 LAW AND JU TIC 
(SHRI H.R. BHARDWAJ) : (a) A per 
the information available with the Com-
mittee for Implementing ega} Aid Schemes 

. about 1387 Lok Adalats have b en held 
and: 8,28,871 cases have be n settJed. 

(b) The Legal Services Authorities 
Act , 19~7 (3 9 of 1987), seek to place 
Lok Adalats on a statutory footing. 

(c) About 1810 ca es have been set-
tled by 1< AdaJats held upto 24.5,87 in 
Orissa. 

(d) Yes, Sir. 

Committee for ational Policy on 
Aged ' 

689. SHRIMATI N.P. JHANSI 
LAKSHMI : Will the Mini ter of W L-
FAR be plea ed to state : 

(a) wh ther Government propose to set 
up a Inter-ministerial Committee to suggest 
a scheme for the benefit of the elderly 
citizens under national policy on aged; 
and 

(b) if so" the main featur s of the 
proposal? 

THE DEPUTY MINISTER I T 
MINISTRY OF WELFA (SHRI GIRI-
DHAR GOMANGO) : (a) and (b) The 
Ministry of Welfar has r cently set up a 
non-statutory interministerial , Committee 
on welfare of the aged. The Committee 
wiJl e amine the r comrn ndation of the 
Round Table Di cu sion on the Care of 
the Jderly; consider the draft national 
policy on care of the elderly suggested by 
the Round Table di cu sian and suggest 
Programme for the car and protectj n 0 
the eld rJy in keeping with the changing 
socia-economic condition . 

Terrorism in North-East 

690. SHRI BHATTAM SRlRAMA-
MURTY : Will the Minist r of HOME 
AF AIR be plea d to state: 

(a) whether there i an increasing un-
rest and spurt of terrorism in orth-
Eastern Stales rec ntly ; 
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(b) whether Government have ta en 
any pecial measure for protecting the 
sen itive area of these Sta te ; 

(c) whether the TNA rebels have base 
camps across the border in Bangladesh ; 

(d) the Dumber of incident of killing 
and acts of 1errorism occur d in 1985 , 
1986 and 1987 so far in Tripura ; and 

(e) whether steps taken to seal the 
"orders? 

THE M1NIST R OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENS]ONS AND 
MINIST R OF STAT IN THE MINIS-
TR OF HOM AFFAIRS (SHRI P . 
CIDDAMBARAM) : (a) There have been 
no terrorist activities in Megha]aya, 
Mizoram and Arunachal Pradesh (except 
Tirap distt.) . 1n Tripura, Nagaland , 
Manipur and Assam, Tripura (Tribal) 
National Volunteers (TNV). National 
Socialist Council of Nagaland (NSCN) and 
the United Liberation ront of Asom 
(ULFA) have been active. 

(b) The provisions of Armed Forces 
(Special Powers) Act, 1958, have been 
utilised and certain areas have been declared 
as 'di sturbed areas ' under this Act. TNV 
and Moitei organisations have also been 
declared as 'unlawful' under the Unlawful 
Activities (Prevention) Act , 1967. 

(c) According to reports, the TNV 
are opera ti ng from bases across the border 
in BangladeQh. owever , BangJadesh has 
consistant]y denied that they assist the TNV 
whenever this matter was raised with them. 

(d) he number of incidents and per-
son killed in acts of violence by TNV -in 
Tripura are s follow ; -

1985 1986 1987 
(upto 

6.11.87) 

Incident 47 42 17 
Persons kiJled 66 r 14 60 

(e) Vigil on the bord r has been 
increased. The strength of BS on th 
Indo-Bangladesh bord r has been augmen-
ted and more border outposts and ob erva-
tion towers on this border havc been 
established. 

Cases Pending Before Central 
Administrative Tribunal 

691. SHRI HAROOBHAI MEHTA: 
Will the PRIME MINJST R be pleased to 
state: 

(.a) the number of cases pending before 
the Central Administrative Tribunal its 
various Benches as on 1 November, 1987, 
bench-wise ; and 

(b) the steps contemplated to c1ear the 
arrears of pending cases? 

THE MINISTER OF STATE IN THE 
MINISTRY 0 PERSONNEL, PUBLIC 
OR! V ANCES, AND P NSIONS AND 
MINIST R OF STATE IN THE MINIS. 
TRY OF HOM AFFAIRS (SHRI P. 
CHJDAMBARAM) : (a) The number of 
cases pending beforee various Benches of 
the Centra] Administrative Tribunal for 
the period ending 31.10.1987 is 21 ,054. 
The details of the cases pending bench .. 
wise are given in the statement below. 

(b) The pendency of case~ before the 
Central Administrative Tribunal is mainly 
due to the transfer of backlog cases from 
diffelent High Courts after the establish-
ment of the Central Administrative Tribunal 
w.e.f. 1.11.85 . The setting up of addiitonal 
benehes and holding of circuit si ttings 
of the entral Administrative Tribunal are 
expected to reduce th pendency, 

Statement .. 
Pendency 0/ Cases as on 31st Oct. 1987. Be/ore Various Benches 0/ Central 

Administrative Tribunal to be Annexe~ to the Lok Sabha U.Q. No. 691 for 
11.11.1987 _ 

SI. No. Name of Bench Pendency 
1 2 3 
1. Principal Bench 3088 
2. Ahmedabad Bench J458 
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3. Allahabad Bench 

4. Banga Jore Bench 

5. New Bombay Bench 

6. Ca1cutta Bench 

7. Chandigarh Bench 

8. Cuttack Bench 

9. Guwahati Bench 

10. Hyderabad Bench 

11. Jabalpur Bench 

12. Jodhpur Bench 

13, Madras ~Bench 

14. Patna Bench 

692. SHRI B.B. RAMAJAH Wi 11 
the PRIME MINIST R be plea ed to 
state: 

(a) whether any legal action in Courts 
has so for been initiated in cases registered 
by Central Bureau of fnvestigat ion on June 
25~ 1987 after a series of radis against 49 
persons to check corruption throughout the 
country ; 

(b) if so, da tails thereof; and 

(c) if not, the reason for the delay 
and the time schedule to complete appro-
priate action in all the cases? 

THE MIN1STER OF SEATE IN THE 
MINISTRY OF P RSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STAT IN THE MTNIS-
TRY OF HOME A FAJRS (SHRI P . 
CHIDAMBARAM) : (a) and (b) No, Sir. 

(c) The raids were conducted on 
25.6.87 and inve tigations are in progress 
involving: 

(1) Collection of relevan t departmental 
record or pay particulars of the 
employees etc. 

3 . . . 

3626 

345 

1648 

2 41 S 

83] 

464 

216 

1331 

1199 

2472 

1613 

345 
----

TOTAL 21,05 4 
----

(2) Collection and scru tiny of volu-
minous records of different 
offices. 

(3) Obtaining of opinions of different 
xperts. 

(4) Examinati n of large number of 
witnes. es. 1Torts are being made 
to comp et the inve tigations a 
quickly a~. posaibJe. 

Central Pr ject in Gujarat 

693. SHRI RANJIT SINGH 
GEAKWAD : Will the Mini ster of PRO-
GRAMME IMPLEMENTATION be 
pleased to state: 

(a) the details of the approved Central 
Project in variou,,' sectors under implemen-
tation in Gujarat . inee 1a t fi e years; 

(b) the present stage of completion of 
the each project; and 

(c) the like1y time of completion of 
these project ? 

THE MINISTER 0 STATE IN THB 
MINISTRY OF PLANNING A D MINIS-
TER OF STATE IN THE Ml STRY 0 
PROGRAMME IMPL M :NTATION 
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(SHRI SUKH RAM) : (a) to (c) The 
project implementation status of Central 
projects in Guj arat State each costing over 
Rs. _20 crores, approved during the last 5 

years and/or under implementation, covered 
by the quarterly monitoring ystem of the 
ministry, is shown in the statement given 
below. 

Statement 
.------- . __ - -_._ -_._- - -----------------

Name 

1 

Year & Month 
of Govt. 
approval 

2 

-----------------,----------------
Atomic Energy 

1 Kakrapar Atomic 
Power 

2. Heavy Water Project 
Hazira 

Petroleum and Natural Gas 

3. AddJ. Secondary 
Proce sing 
Facilitie (lOC) 

4. Gas Sweetening 
Plant-l (ONGC) 

5. Gas Sweetening 
Plant II (ONGC') 

6. LPG Recovery Plant 
Hazira (ONGC) 

7. Cambay Ba in 
Development (ONG""') 

Chemicals and Petrochemical 

8. Add], Xy lenes 
Producti on (IpeL) 

9. Nylon Filament 
Plant-6 (lPeL) 

10. Bi-component 
acrylic ibre 
Expansion (lPCL) 

11. Captive Power and 
Combined Cycle 
(IPCL) 

JuJy 81 

April 86 

February 87 

Augu t 84 

May 86 

August 84 

July 84 

December 82 

March 86 

December 82 

July 85 

Anticipated 
Year & Month 
of Commi sioning 

3 

December 91 

November 90 

May 92 

Septem ber 87 

November 88 

September 8 7 

March 90 

Septenlber 88 

February 90 

January 88 

January 88 

) 

Progress 
6/87 

4 

Under imple-
mentation 

Ordering of 
equipment in 
progress 

New Project 

Project com-
pleted due for 
Commissioning 

Under progress 

Sched uled for 
completion 

Work is in 
Progress 

Overall pro-
gress 48 % 
Purchase of 
land for the 
project is in 
progress 

Overall 
progress 
88% 

Overall 
progress 
86% 
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1 2 3 4 

12. Poly-propylene December 82 August 87 Commission-
Copolymer (IPCL) 109 activi .. 

ties to com .. 
mence. 

Surface Transport 

13. Sixth General Cargo March 81 July 87 Expected 
Berth Kandla completion 

July 87 
14. Ahmcdabad": Vadodara January 86 December 91 Preliminary 

Expressway works for 
road pre-
paration 
and bridge· 
commenced 

Railways 

15 . Bhuj-Nalia New March 82 March 88 Under 
Line (MG) progress 

(List excludes pipeJine and railway project which traverse through many States). 

Setting up of World Laboratories by 
Einstein Foundation International 

694. DR. T. KALPANA D E YI ; Will 
the PRIME MINISTER be pleased to 
state: 

(a) whether Einstein Foundation Inter-
national has pr po ed to set up World 
Laboratories at different pJaces in the 
country; 

(b) if so, the dctai Is of the proposal 
and names of places selected for the pur-
po e ; 

(c) the e. timated co t of each 
laboratory ; 

(d) how the financ s are to be met for 
proposed Ja oratories ; and 

(c) the areas of research works to bc 
undertaken by the e laboratorie ? 

TH MINIST R OF STAT IN TH 
MJNISTR Y OF SCIENCE AND T CH-
NOLOGY AND MINISTER OF STATE 
IN TH D PARTM NTS OF OC AN 
D V LOPM NT, ATOMIC ENERGY, 
ELECTRON) S AND SPACE (SHRI .R. 
NARAYANAN) : (a) Government has not 
received any such proposal. 

(b) to (e) Question does not arise. 

Production of CTV with LCD. 

695. SHRJ PRATAPRAO B. 
BHOSALE : Will the PRIM MINISTER 
be pleased to state : 

(a) whether Colour TV with LCD t 

arc not commerciaJJy produced In the 
country; 

(b) whether ovcrnment have been 
pending large amount ' to encourage pro-

du tion of norn1al size TVs with LCD; 
and 

(c) if so, the results achieved so far? 

TH -' MINIST "R OF 'STATE IN THB 
MINISTRY OF SCT NCE AND TECH-
NOLOGY AN MINlST R OF STATB 
IN TH EPARTM "NTS OF OCEAN 
DEY LOPM NT, ATOMIC ENERGY. 

LECTRO I S AND SPACE (SHRI K.R. 
NARAYANAN) : (a) No. Sir. 

(b) No, Sir. 
(c) Does not ari e. 

Kerala ,Scheme "for Development of 
Electronics Industry 

696. SHRl V.S. VIJAYARAORA. .. 
VAN: Will the PRIM MINIST R be 
pleased ~o state : 
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(a) whether Kerala Governm nt have 
submi tt d any scheme for the developmen t 
of EJecfronic Indu try in the Scate ; 

(b) if ' 0, the details thereof; and 

(c) the t tal CentraJ assi tance given 
to Kcrala so far in this regard? 

TH MlNISTER) T TE IN TH 
MINJSTRY 0 ' CIENC AND TECH· 
NOLOGY AND MINISTER 0 S'TATE 
J TH 0 PARTMENT. OF OCEAN 
DEY LOPM NT, ATOMIC ENERGY , 
ELECTRONICS AND SPAC (SHRI K.R. 

ARAYANAN) : (u) ' Government or 
Kerala have not submitted any scheme for 
the developmen t of Electronis indus try in 
the St ate. 

(b) and (e) Do l1(\t arise. 

Production of I igital witching 
ystem Exchange By C-DOT. 

697. PR NARAIN CHAND 
PARASHAR : Will the PRIME MINISTER 
be plea ed 1'0 sta te : 

(a) whetl er the produ tion 0 ex-
changes based on digital witching sy terns 
by C-DOT ha'; been ensured on a large 
scale for in. lallation in the rural arcas of 
the country . 

(b) if so, the number of s uch ex-
hange e p cted to be avai lable for inst-

aHati n during each of the remaining 
years of the Sev nth Plan, and 

(c) if not) t he reason' for inadequate 
r duction at pre ent and the s tep ' pro· 

posed for its augmentation? 

TH M1NIST [,R OF STATE IN THE 
M1NI TRY 0 SelENC AND TECHNO-
LOGY AND MINIST ' R F STATE IN 
TH D P RTM!-~NTS OC - AN 
D ' V LOPM NT, TOMIC -N - RGY, 

LEcTRONI S AN SPAC - (SHRI K .R . 
NARAYANAN) : (a) Yes, Sir , The Govern-
ment h'tS iS' lIed leter of intent!Indu tria] 

lieence t 14 (F'ourteen) Central/State Public 
Sector Undertaking (PSU) for manu-
facture ot Rural Automatic Ex<.;hangcs bused 
on technology de eloped by C-DOT wjth 
an annual capa ity of 50,000 lines each 
and 10 (tent) comranies have already signed 
transfer of te hnology agreement with 
C .. DOt. 

" . 

(b) he pr duction of C-DOT Rural 
Aut m ti xchangcs for J 28 ]ine per 
exchange exp cted in 1987-88 i about SO 
units which would increase to 400 units in 
1988-89. Adequate production from the 
licenced units will be a va"ilable to fully meet 
the requirements of the country for Rural 
Automatic xchange from 1989-90. 

(c) does not ari e. 

Repatriation of Sri Lankan Refugee 

698. SHRI CHINTAMANI J NA 
Will the Mini ter of T RNAL A FAlRS 
be plea 'ed to tate : 

(a) the number of refugees from n 
Lanka arrived in ]ndia 0 far; 

(b) lhe number or refugees 'ent back 
after the Indo-Sri Lanka Accord ; 

(c) \vhcthcr a large number of refugees 
are sti ll in lndia ; and 

(d) if ~o, when fhe Government pro-
pose to repatriate all the Sri Lankan 
refugees? 

THE MINISTER 0 STAT IN THE 
M[NISTRY OF EXT RNAL A FAIRS 
(SHRI K. NATWAR SINGH) (a) 
1,34,(t52. 

(b) A total of 5,4 14 refugees volunt. 
arily 1 ft India after the Jndo-Sri Lanka 
Agreement upto the 30th September. No 
refugees have been sent back so far. 

(e) Yes Sir. 

(d) Governm nt is drawing up plans for 
the re turn of aU Sri Lankan refugees. 

Reopening of Indian Consulate in Lhasa 

6 l 9. SHRJ S. JAIPAL REDDY: Will 
the Minister of XTERNAL A FAIRS be 
pJea, ed to stale 

(a) whether Government have received 
any request from China to re-open Indian 
Con~ulatc in Lhasa ' and 

(b) whether Government has consid-
ered the proposal and if 0, the decision 
thereon? 

THE MINIST R 0 STAT IN THE 
MINISTRY 0 EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH): (a) The 
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Chine e Government have proposed 
the re-establishment of Consulates General 
by ndia and China in each other s 

countries. 

(b) The proposal is under the consi-
deration of Government. 

Allocation to Karnataka Under Special 
Component Plan 

700. SHRI SRIKANTHA DATTA 
NARASIMHARAJA WADIYAR: 

Will the Minister of WELFARE be 
pleased to state : 

(a) whether the State Government of 
Karnataka had requested the Centre to 
enhance the allocation to that State under 
Special Component Plan; and 

(b) if so, the details of additional allo-
cation made in 1987-88 towards Special 
Component Plan to that State? 

THE D PUTY MINISTER ]N THE 
MINISTRY OF WELFARE (SHRI GIRT-
DHAR GOMANGO): (a) and (b) The 
Special Component Plan is formula 
ted by the State Governments . Special 
Component Plan is the me'chanism where-
by due flow of funds towards the welfare 
and development of Schcduled Castes 
from all the ector of the Ccntral 
as well as {he State Gov nments 
and Union Territory Admini trations 
ensured. Thi l\1inistry provides Special 
Central Assistance as an additive to the 
States Special omponent Plan. No 
request has been received from the Govern-
ment of Karnataka for the enhancement of 
the allocation under any specific item. In 
1987-88, the Special Component Plan of 

Karnataka j Rs. 12,691.19 ,Iakhs including 
Special Central Assistance. The Central 
Government has aIJocated R s. 882 lakhs as 
Special Central Assistance for 1'987-88. 

Upliftmcnt of Cs/STs in Karnataka 

701. SHRJ SRIKANTHA DATTA 
NARASIMHARAJA WADIYAR: 

Will the Minister of WEL ARE be 
pJeased to state : 

(a) whether Government have taken 
steps to rai e the Schedu1cd Caste, and 
Scheduled .Tribe people fabove the poverty 
line; 

(b) if 0, number of Scheduled Castes 
and Scheduled Tribes in Karnataka rai ed 
above the poverty line during the last three 
years; and 

(c) the schemes under implementation 
in Karnataka for the upliflment of Sche~ 

duled Castes and Scheduled Tribes? 

THE DEPUTY MINIST R IN THE 
MJNISTRY OF W L ARE (SHRI GIRI-
DHAR GOMANGO): (a) The Government 
have taken steps through the Special Com-
ponent Plan and Tribal Sub Plan to raise 
the Schedured Castes and Scheduled Tribe 
people above the poverty line. 

(b) The number of Scheduled Castes 
and Scheduled Tribes fami lies economical-
ly assisted to be raised above the poverty 
line in Karnataka during the last three 
years are 3,81 ,088 Scheduled Caste fami-
lies and 32,212 Scheduled Tribe famiJies. 

(6) The various schemes under imple-
mentation in Karnataka for the upliftment 
of Scheduled Castes and Scheduled Tribes 
are in many different sectors like Animal 
Husbandry, Agriculture, Horticulture · 
Inland and Marine isherie, Bore/Open 
Wclls, Channel Irrigation, Supply of Mul-
berry inputs for Sericullure Programmes, 
Training and as j tance in Handloom, COif 
and Khadi and Leather Industries. 

Disposal of Cases by Lok Adalats 

702. SHR[ AMARSINH RATHAWA 
Will the Mini tel' of LAW AND JUSTICE 
be pleased to state : 

(a) the number of Lok AdaJats heJd in 
each State during the years 1986-87 and 
1987-R8 till date; 

(b) the number of cases disposed of in 
each sta te during the above period; 

(c) whether the wor k of Lok Adalats 
was fo und satisfactory; and 

(d) if 0, the teps bei og taken to 
popularise them? 

THE MINISTER OF STATE IN THE 
MINJSTRY OF LAW AND JUSTIC 
(SHRI H.R. BHARADWAJ) : (a) and (b) 
According to the information available with 
the Committee for lmplementing Legal Aid 
Schemes, the .number of Lok Adalats held 
and cases disposed of in each State during 
the year .1986 M 87 and 1987-88 are as 
under: 
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SI. No. State Year 1986-87 Year 1987-88 
Lok Cases Lok Cases 
Adalats settled Adalats settled 
held held 

1. Andhra Pradesh 28 15992 6 6591 

2. Bihar 12 13184 

(Consolidated figures upto 19.7.87) 

3. Goa . 1 38 

4. Gujarat 31 4228 4 200 

5. Haryana** 23 5061 20 18952 

6. Karnataka 29 2143 36 2460 

7. Madhya Pradesh ] 5 32527 20 137236 

8. Maharashtra 184 7655 (Not provided) 

9. Orissa 7 826 2 856 

10. Rajasthan** 154 202579 7 4819 

11. Tamil Nadu J 113 

12. Uttar Pradesh* * 92 96603 86 93676 

13. West Bengal 3 140 

14. Delhi 3 968 1 505 

15. Pondicherry .., 69 1 28 ..... 

- - -------
**Figures are on the Calendar year basi s, i.e., 1986 and 1987. 

(c) Yes, Sir. 
(d) The Legal Service Authoritie 

Act, 1987 (39 of 1987) , eeks to pJace the 
Lok Adalats on a statutory footing. 

oreign Assi tance in Development of 
Ocean Mining Technology 

703 . SHRI AMARSINH RATHAWA : 
Will the PRIM MINJ ST R be pleased to 
state : 

(a) whether any foreign help has been 
sought to develop ocean mining technology 
in India; and 

(b) if so, the details thereof ? 

THE MINISTER OF STAT IN TH 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINI TER OF STATE 
I TH DEPARTM NTS OF OCEAN 
D V LOPM NT, AT MIC ~N RGY, 

L CT&ONICS AND SPAC (SHRI K.R . . 
NARAYANAN) : (a) No, Sir. No foreign 

coli aborarion has so far been ough t to 
develop ocean mining technology in India. 

(b) Does not arise. 

Development of Tribal Areas of 
Gujarat 

704. SHRJ AMARSINH RATHAWA : 
Will the Mini ster of WELFARE be pleased 
to State: . 

(a) the detail of the mea ures being 
taken for the development of Adivasi areas 
particularJy in Gujarat during the Seventh 
Five Year Plan; 

(b) whether Government propose to 
de elop these areas by estabJi hing indus-
tries to provide jobs to the people to uplift 
their living standards; and ' 

(c) whether any special provi sions pro-
posed to be made in the Eighth Five Year 
Plan? 
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THE D PUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI GIRl .. 
DHAR GOMANGO) : (a) Tribal sub-Plan 
approach is being followed in Gujarat for 
the dev lopment of Tribal Areas and 
Socio-economic upliftment of the tribals. 
An amount of R . 5722.00 lakhs i ten-
tatively indicated for the State of Gujarat 
as Special Central A sistance jn the VIIth 
Five Year Plan. 

The following amounts have been 
allocated by the State Government and 
Ministry of Welfare under Tribal Sub-Plan 
for the development of Scheduled Tribes 
during the first 3 years of the VIlth Five 
Year Plan: 

Flow from 
State Plan 

Special Central 
Assistance 

(Rs. in lakhs) 

1985-86 

1986-87 

1987-88 

9400.00 

1981.00 

11,709.00 

1126.66 

1246.96 

1247.58 

There are 9 I.T.D.Ps. 19 MADA 
pockets and projects for 5 Primitive Tribes 
in Gujarat. They take up programmes 
for development of Scheduled Tribes in 
Tribal Areas in various Sector, such as 
Agriculture, Horticulture, Cooperation, 
Education, Health Water Supply etc. 

(b) In Gujarat , the following districts 
have been identified as industrially back-
ward for the purpose of Central Subsidy:-

Dangs 
Pancbmahals 
Bharuch 
Surendranagar 
Amreli 
Banaskant ha 
Bhavnagar 
Junagadh 
Kutch 
Mehsana 
Sabarkantha 

Of these, I. T.O.Ps. exist in the districts 
DangfJ~ Panchamahals, Bruch and Bana -
kantha. Further informatio n is beiDg 

collected and will be laid on the Table of 
the House. ' 

(c) 8th jve Year Plan . has not yet 
been finalised. 

Report of Working Group for 
Hilly Area 

705. PRO . NARAIN CHAND 
PARASHAR : Will the Minister of PLAN-
NING he p]easad to state : 

(a) whether the working group set up 
to identify hill areas in the country having 
an altitude of 500 metres or more above 
mean sea level bas since submitted its 
report; 

(b) if so, the details in this regard of 
the new identified areas; State-wise; 

(c) the nature of relaxation in norms 
for developmental projects/facilities and the 
financial incentives made available to such 
areas after their identification; and 

(d) if not, the likeJy date by which the 
report would be submitted and the rea SODS 
for delay? 

THE MIN1STER OF STATE IN THE 
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PROGRAMME IMPLEMENTATION 
(SHRI SUKH RAM): (a) to (d) The 
Expert Group set up in May, 1986 to go 
into the question of delineation of new hill 
areas in the country has since submitted 
its Report , which is being processed. 

Vacancies of Judges in Supreme 
Court and High Courts 

706. PROF. NARAIN CHAND 
PARASHAR : 
SHRI KAMLA PRASAD 
SINGH: 

Will the ' Minister of LAW AND JUS-
TICE be pleased to state : 

(a) whether Government have taken 
any decision regarding filling up of the 
existing vacancies of Judges in the Supreme 
Court and the v~rious High Courts ; 

(b) if so, the break up of the vacan-
cies as on 1.10.1987 and the likely date 
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by which all these vacancies will be fi])ed 
up ; 

(e) whether any increase in the number 
of permanent Judges in the Supreme Court 
and the High Courts has also been con· 
sidered by Government ; and 

(d) if so, the exact increase deeided 
upon for the Supreme Court and each of 
the High Courts eparately a]ongwith the 
likely date by which thc vacancies on 
account of increa e would also be filled 
up? 

THE MINISTER OF STATE IN TH 
MINISTRY OF LAW AND JUSTICE: 
(SHRI H.R. BHARADWAJ): (a) to (d) 

A on 1.10.87, there were 10 vacancies of 
Judges in the Supreme Court and 43 vacaQ-
cies of Judges in various High Courts of 
the country. 

The sanctioned strength of the Supreme 
Court has been raised from 18 to 26 
Judges with effect from 9.5.86. Decision 
has also been taken for the 'creation of 
new posts of Judge f Add), Judges in various 
High ourts f the country. The High 
Court wise break·up is given in the tate-
ment given below :-

It is not possibJe to indicate the dates 
by which all these posts would be fil1ed 
up. 

, . 
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Indian Nationals in Pakistani Jails 

707. SHRI MOHA~IBHAI PATEL: 
ill the Minister of EXT RNAL AFFAIRS 

be pleas cd to sta te : 
(a) whether a larg number of Indian 

nationals are sti II imprisoned in various 
jails in Pakistan and jf so, thcir number; 

(b) the number of Pak istan i nationals 
who are in Indian jails; and 

(c) the steps being taken to exchange 
the Prisoners ? 

THE MINIST R 0 STATE IN TH 
MINISTRY 0 TERNAL AFFAIRS 
(SHRI K. NAT WAR SI GH): (a) The 
number of Indian nationals in Pakistani 
jails is estimated at 925. 

(b) 461 Pakistani national are reporta 

ed to be in Indi an jails. 
(c) Continuous effort are bcing made 

to secure the repatriat ion of Indian 
nationals now imprisoned in Pakis tan. 

Ban 011 Inflow of Foreign Money 
708. SHRIMATI BASAVARAJES-

WART: 
SHR I S.M. GURADDI : 
SHRI G .S. BASAVARAJU: 

Will the Mini ter of HOME AFFAIRS 
b pleased to state ; 

(a) whether some economist have 
suggested that Government should ban the 

.inflow of forei'n money into the country 
under varioLis pretexts ; 

(b) if so, whether the f reign money 
coming to India from various sources has 
been increasing for the Ja t three-four 
years; 

(c) jf so, whehcr the foreign money 
coming to India has been responsible for 
the last one and half years; 

(d) if so, wh ther any comprehensive 
programm is being consid red to ban 
inflow of foreign money into the country; 
and 

(e) if 0 , by what time the same i 
like1y to be introdueed ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL PUBLIC 
ORI V ANC SAND P NSIONS AND 
MINIST R OF STATE J THE MI IS • 
T Y OF HOME A AIRS (SHRI P" 
€HIDAMBAR M) : (a) 0 suggestion 

from economists to ban the inflow of 
foreign contribu tion into the country under 
various pretexts 11a been received. 

. (b) Contributions reported under the 
Foreign Contribution (Regulation) Act. 
1976 in the last three years have shown 
trend of some increase. 

(c) No definite information 1 avaI-
lable. 

(d) and (e) Some - amendments to the 
Foreign Contribution (Regulation) Act are 
under consideration but there is no pro· 
posa1 at present, to ban tota11y the inflow 
of foreign money. 

Income Ceilings 

709. SHRI AMARSINH RATHAWA ; 
WiiJ the Minister of PLANNING be pleased 
to state: 

(a) whether Union Government have a 
p1an to put income ceilings in the ratio of 
1 t lOin the country ... ; and 

(b) if so, when and the steps being 
taken in this direction? 

. THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINIS-
TER 0 STATE IN THE MINISTRY OF 
PROGRAMM IMPLEMENTATION 
(SHRI SUKH RAM) :'(a) , and (b) Imposi-
tion of a ceiling of incomes and also its 
enforcement is beset with a number of 
difficu1ties and limitations uch as : 

(a) a ubstantial proportion of earners 
in the country :' are se1f-employed; 

( ) agricu1ture, where a large part of 
our national income originates, i 
not subject to tax; 

(c) part of incomes also accrue in 
non-monetory forms and it is not 
always possible to work out their 
value; and 

(d) ceiling on incomes may tend to 
lead to "'evasion and concealment. 

As the main objective of fixing a ceiling 
to reduce the disparities in incomes, the: 
Government have been follo\ying an 
approach. and trategy of development that 
promotes social justice. Various measures 
adopted in this respect are: . 
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(a) Alleviation of poverty has been 
taken as fundamental objectIve 
of our .. development lrategy. In 
the recent years investnlents on 
poverty alleviation programmes 
such as Integrated Rural Develop-
ment Programme (LR.D.P.), . 

ational Rural Employment Pro-
gramme (N.R.E.P.), Rural Land-
less Employment Guarant e Pro-
gramme (R.L .. G.P,' have been 
considerably increased. Special 
programmes are also being iInple-
fnented for Scheduled Castes, 
Scheduled Tribes as well as for 
hilly and backward ar\ as . 

(b) Minimum wages are fixed for the 
labour working und r various 
occupations which are periodically 
revi ed. 

(c) A leading role has been assjgned 
to the Public Sectt r in the ive 
Year plan with a view to check 
the growth of concentration of 
income and to ens ure greater 
so iaI ju {ice. 

(d) iscal and taxation policIes have 
also been aimed at exercising con-
trol over high incomes and wealth. 

(e) mphasis ha be n Jaid on wider 
di spersal and decentralisation of 
economic and industria l activities 
and considerable importance given 
to the developnlent of vi llage and 
small indusrries. 

(f) There exist reg ul ations fixing 
ceiling On managerial remunera-
tions in the corporate se tor. 

(g) MRTP Act and cei ling on agricul-
tural holdings and urban land 
(Ceiling and Regulation Act) is 
al 0 intended to re trict a Cl'ual of 
high income and walth. 

Seizure of Charas in Jaisalmer 

710. SHRI SUBHAS YADAV: 
SHRI PRA ASH CHANDRA : 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) wheth r huge quantity of charas 
was seized by BS. in Jaisalmer' area on 15 
October, 198 i ; 

(b) if so, the details thereof; 
(c) whether any action ' against the cuI· 

prits has been taken; and 
(d) if so, the d tails thereof? 

TH MINISTER 0 STAT I THE 
MINISTRY OF PERSON L, PUBLIe 
GRIEVANC SAND PENSIO SAND 
MINISTER OF STATE IN THB 
MINISTRY OF HOME AF AIRS (SHRI 
P. CHIDAMBARAM) : (a) The nSF seized 
195 0 kgs. of charas on 15/16th Oct. 1987 
in Jaisalmcr area. The value of the 
charas was assessed as Rs. 68 lakhs in the 
Indi an market. 

(b) BSF had pri r information regard-
ing dun1ping of the charas by smugglers ill 
Pakistan oPPo'5ite our BOP Jalaria and 
Moral' located in Jaisaln1er di tt. The nSF 
troops weI' a lerted and patrolling was 
intensified. On the morning of 15 Oct '87 
BSF patrol detected pug-marks of camels 
havIng crossed over from PakIstan to India. 
Camel and vehicle borne patrols were sent 
out to chase the trail of the camels. As a 
result 1950 kgs. of Charas was seized con-
cealed in the ground from three different places 
in gcn ral ar a Buribhit Distt. Jaisalmer. 
However, the smuggiars had escaped after 
concealing the contraband in the sand 
dunes. The seized charas was handed ov.r 
to Customs. 

(c) Does not arise as the slnugglers had 
e caped after concealJng th contraba d is 
the sand dunes. 

(d) Docs not arise. 

Loss of Fertile Land In Orissa due 
to Water- ogging 

7] 1. SHRIMATI JAYANTI PAT .. 
NAIK : Will the Mini ter of WA TS 
R ESOURC S be pleased to state: 

(a) whether there has been loss of vast 
tracts of fertile land in Orissa due to water-
logging; 

(b) jf 0, the eslimat d area affeCted bY' 
water-logging; and 

(c) the details of scheme bing impl. 
mented/propo ed to be implement d .. 
sav the fertile land from water-Io ,ill, 
in Orissa? 

• f . . 
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TH MINfST R 0 STAT 0 THE 
MI ISTRY 0 TEXTILES A D MINIS-
TER 0 .. STATE 0 TH MI ISTRY 0 
WATER RESOURC S (SHRI RAM 

IWA MIRDHA): (a) and (b) It is 
reported by Government of Ori sa that an 
area of about 1.142 Iakh h . in the 
Mahanadi Delta ha been affected by water-
logging. 

( ) The Stat Government has pr-
pared a Scheme for R Q. 19.88 crores for 
con truction of link drains, improvement 
to econdary and outfall drains and pro: 
vi ion of tidal control structures to prevent 
tidal ingres . 

Anoth r S hem c timated to cost 
Rs. 13.47 crores ha also been prcpared 
by the State Government for modernisation 
of th e isting canal sy tern. The lining 
of th canals proposed in this project would 
redu eepage los eSt thereby mitigating 
wat r-Iogging and alinity problems in the 
area. 

[ Translation] 
Terrori m in Punjab and Delhi 

712. S RI HARISH RAWAT : 
SHR1 RAJ KUMAR RAJ: 

Will the Mini t r of HOM AFFAIRS 
be pleased to tate: 

(a) the number of extremists arrested 
and killed in enc unters with police in 
Punj band elhi during the last three 
montbs ; 

(b) whether during the period there has 
be n spurt in the extremists' activities; 
and 

(c) if 0, the ll1easures being taken to 
deal with thi ituation? 

THE MINISTE OF STATE IN TH 
MINISTRY 0 P RSONNEL, PUBLIC 
ORI V ANCES AND P NS]ONS AND 

NJST R 0 STATE IN TR MINIS-
TRY 0 HOM AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) to (c) Informa-
tion is being coll cted and will be laid on 
tb Table of the House. 

:[English] 
U -u SR Missile Accord 

714. RI MA E DRA SI OH: 
SHRI KRISHNA SINGH: 

WJll th Mini tee of EXTERNAL 
AF AIRS be pI ased to state ! 

(a) whether Government' attention 
has been drawn to th recent US-USSR 
missile accord ; and 

(b) . if so, Government's assesment . 
about its impact on pro peets of World 
peace and stoppag of global arms race ? 

THE Ml ISTER OF STATE IN THE 
MINISTRY OF XTERNAL AFFAIRS 
(SHRI K. NATWAR INGH): (a) Ye , 
Sir. 

(b) Even though the bulk of global 
nu lear ar enal will remain i~,tact, the pro-
po ed agreement is a positive first step in 
the direction of the complete elimination 
of nuclear weapons. Government considers 
it a welcome development. 

l TranslationJ 

Setting up of Electronic Units in 
HiIJ Areas . of 11 ,P . by Hill 

Electronic Corporation 

715. SHRI HARISH RAWAT: Will 
the PR1 ME MINIST R be pleased to 
state: 

(a) whether the Hill Electronics Cor-
porati.()n et up by Uttar Pradesh Govern· 
ment ha been entrusted with the job of 
the setting up of electronic units in the hill 
areas of Uttar Pradesh ; and 

(b) if so, the pJac s in the hill areas of 
Uttar Prade h where industrial units have 
been set up or are propo ed to be set by 
the Corporation and the types of units set 
up or likely to be et up there? 

TH MINIST R 0 STATE IN THE 
MINISTRY OF CIENC AND TECH-
NOLOGY AND MINIST R OF STATE 
IN TH DEPARTM NTS OF OCEAN 
DEVELOPM NT, ATOMIC NERGY, 
ELECTRONICS AND SPACE (SHRI K.R. 
NARAYANAN) : (a) and (b) Ye, Sir, 
U.P. Hill lectronics Corporation Ltd. has 
been set up by the U.P. Government and 
has been entrusted with the job of setting 
up electronic units in the hilJ areas of 
Uttar Prodesh. The places in the hill 
areas of Uttar Pradesh where th industrial 
unit are established/proposed to be et up 
by the Corporation and their types are 
given in the statement below. 
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1. No. Location Type of Unit Di triet 

1. (A) IN PRODUCTION 

1. Dehradun Floppy Diskette Project Dehradun 

2. (B) PROPOSED 
2. Pi thoragarh .Electronic Quartz Clock Pithoragarh 

accory 

3. Almol'a Electronic Toys Project AJmora 

4. Chamoli Entertainment Electronic Chamoli 
Items 

5. Kashipur Video Magnetic Tapes Nainital 

6. ashipur Hybrid ICs, Modems, Key Nainital 
Telephone etc. 

7. JeoJikote Cordless Telephone Project Nainital 

8. Bhimtal Carbon rack Potentio Nainital 
Meter Project 

9. Muni-ki·Reti Ribbon Cables Project Tehri 
Garhwal 

10. Kotdwar Nicket-Cadmium CelJ Pauri 
Project 

11. New Tehri TV Factory Tehri Garhwal 

[English] 

Manufacture of C. T.V. With Indian 
Kits 

716. SHRf MOHANBHAI PATEL: 
SHRI CHINTAMANI J NA : 

Will the PRIME MINIST R b pleased 
to state : 

(a) whether a GovernmentiUndertaking 
ha developed a colour TV et with Indian 
kit; 

(b) if 0 the name of the und rtaking, 
the likely cost of colour TV manufactured 
with this kit and wheb it will come in the 
market; and 

(c) the measures being taken to reduce 
the price of colour TV of other brands in 
the market? 

. TH MINlST R 0 STATE IN THE 
MINISTRY 0 SCI NC. ND T CH-
NOLOGY AN M NIST R 0 STATE 
I THE DEPARTM .. TS 0 OCEA 

D V LOPM NT ATOMJ ENERGY, 
EL CTRONICS AND SPACE (SHRI K.R. 
NARAYANAN) : (a) Yes, Sir. 

(b) The ex-fa tory price of the 51 cm . 
CTV et developed' by M/s ET&T and Mis. 
BEL is R . 4800/- and Rs. 4900/- respec-
tively. The price is for CTV ets incor-
porating electronic tuner and js exclusive 
of exci e duty, additional cise duty, 
dealers margin and local taxe. The set 
developed by M/ ET&T already a~ai­
lable in the market. 

(c) The following mea ures have been 
ta en by the Government to pr Inote 
indigenous TV industry to keep the prices 
of th product at reasonable level : 

(i) Issujng indu trial . approval 
Ii berally with viable production 
capacity so that economle of 
scale are derived and healthy com .. 
petition encouraged. 

(ii) road banding of Industrial 
Licence approvals for ent rlain-
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ment electronics in the audio and 
video product categories. 

(iii) Electronic componen,ts industry has 
ben deHcensed and import of 
technology in this ector is 
Iiberal1y permitted. 

(iv) Re-endorsement of indu trial 
capacities with reference to the 
minimum economic scale of 
operation has been allowed for 
CTV production. 

[ Transla lion] 

Water to Kapil Muni Tank from 
Indira Gandbi Canal 

*717. SHRI MANPHOOL SINGH 
CHAUDHARY ; Will the Minister of 
WATER RESOURCES be pleased to tate: 

(a) whether any cherne has b en pre-
pared for supply of water to the hoJy tank 
of Kapil Muni from the Indira Gandhi 
Canal; 

(b) whether this tank will help in 
irrigating some areas ; and if so, the areas 
to be irrigated therefrom ; 

(c) the total expenditure 1ikely to be 
incurred on this scheme ; and 

(d) the time by which this scheme will 
be tarteed? 

, THE MINISTER OF STATE 0 THE 
MINISTRY 0 T XTIL S AND MINIS-
TER OF STAT OF TH MINISTRY OF 
WATER RESOURC S (SHRI RAM 
NIWAS MIRDHA) : (a) to (d) The 
Government Rajaslhan have reported 
that a scheme for R s, 413 lakhs was earlier 
prepared for lifting 15 cusec of water from 
the Indira Gandhi Nahal' and carrying it 
over 52 km. for providing irrigation to 
1.4" 0 ha. and drinking water supply en 
route and also for supply of 3 cuscc of 
water to the Kapil Muni tank, but the 
scheme has been dropped by the State 
Go ernment on co t considerations. 

U e of Norang Desar Distributory 
Water hy Farm r 

*718. SHRI MANPHOOL SINGH 
CHAUDHARY: Will the Minister of 
WATER RESOURCES be pleased to state : 

(a) whether the , water level in PODg 
Dam j low and if so, the extent of short-
age and t~e reasons therefor ; and 

(b) the steps propo ed to raise the 
water level of the dam? 

TH MINIST R OF STATE OFTHE 
MINISTRY 0 TEXTIL S AND MINIS .. 
TER OF STATE OF THE MINISTRY OF 
WATER RESOURC S (SHRI RAM 
NIWAS MIRDHA) : (a) and (b) Yes, Sir. 
The storage now is onJy about 25% of the 
designed live storage of 5.91 MA due to 
the failure of the southwest mon~oon. 

The Bhakra Bea Managenlent Board 
ha apprised the representatives of the 
concerned State Governments of thi s itua-
tion and requested them to optimise the 
use of available water. 

r EnglishJ 
CHOGM'S Vancouver Meet 

719. SHRI MAHENDRA SINGH : 
PROF. K.V. THOMAS : 
SI1RI SATYENDRA NARAYAN 
SINHA: 
DR. B.L. SHAILESH : 
SHRIMATI BASA V ARAJES-
WARI: 
SHRI UTTAM RATHOD : 
SHRI H,N. NANJE GOWDA: 

Will the Minister of EXTERNAL 
A FAIRS be pleased to state: 

(a) the subjects discu ed in the recently 
held Commonwealth meeting at Vancouver 
(Canada) ; and 

(b) the outcome of the meeting on 
apartheid, Sri Lankan issue and disarmaM 

ment? 

TH MINIST OF STATE IN THE 
~HNISTRY 0 EXTERNAL A AIRS 
(SHRI K, NATWAR SINGH) : (a) Among 
the subject discussed at the recently held 
Commonwealth Summit in Vancouver were 
South Africa, Disarmament Fiji, Sri 
Lanka, Global poli tical and economic 
issues and functional cooperation matters. 

(b) A 11 Commonwealth Heads of 
Governments agreed to take further aciion 
individually and collective]y to dismantle 
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. . 

apartheId, including action, with the 
exception of Britain, to implement further 
sanctions. The Head of Governments also 
welcomed the Indo~Sri Lanka Agreement 
signed by the Presiden t of Sri Lanka and 
the Prime Mini ter of India as an act of 
highest statesmanship. On disarmament 
the Heads of Governments urged that 
every effort be made to achieve the goa] of 
preventing an arms race in space and ter~ 
minating it on earth. 

Cracks in Heerakud Dam 

721. SHRI C. MADHAV REDDJ 
Will the Mini ster of WATER RESOURCES 
be pleased to state : 

(a) whether cracks have developed on 
the Heerakud Dam on the Mahanadi in 
SambaJpur District ; 

(bJ whether the cracks are likely to 
endanger the dam ; 

(c) the findings of the expert committee 
appointed to investigate t he causes of the 
cracks; 

(d) whether any steps for sealing the 
cracks jointly by State Government and 
Union Government are under considera-
tion ; and 

(e) if SOl' 'details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXT1LES AND MINIS-
TER OF STATE 0 THE MINISTRY OF 
WATER RESOURCES (SHRI RAM 
NIWAS MIRDHA) : (a) Yes, Sir. 

(b) No such danger j apprehended at 
present. 

(c) The recommendations, inferalia 
provide for grouti~g of the dam with sui-
table chemical to fill all the cracks effeeti-
vely and sealing upstream cracks with 
apoxy mortar. 

(d) and (e) The work ha be n taken 
, up by the State Government. 

( Translation] 

Scheduled Tribe Benefits to ~n-

Scb~uled , Tribe Women 
722. S RI DILBEP SINGH BHU-. 

RIA: Will ' the Min'ister of WELFARE be 
.. pleased so state : 

(a) whether a non .. ScheduJed · Tribe 
woman b comes entitled to enjoy aU the 
benefits meant for persons belongin to 
Scheduled Tribe if she marries a Scheduled 
Tribe person and adopts his surname; 

(b) whether Government are aware tliat 
in this way non-Scheduled Tribe women in 
the country after getting married to a 
member of Scheduled Tribe have availed 
of all the reservation facilities available to 
Scheduled Tribes; and 

(c) if so, the action taken in thi 
regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI GIRI-
DHAR GOMANGO): (a) According to 
the guiding principles, no person who is 
not a Scheduled Caste or a Scheduled 
Tribe by birth shaH be deemed to be a 
member of Scheduled Ca te or Scheduled 
Tribe merely because he or she gets married 
to a person belonging to a Scheduled Caste 
or a Scheduled Tribe. Similarly, . a person 
who is a member of a Scheduled Caste ,or 
a Scheduled Tribe, 'would continue to be 
a member of Scheduled Caste or Scheduled 
Tribe, as the case may be, even after 
his or her marriage with a person who 
does not belong to Scheduled Caste or 
Scheduled Trib . In view of this, a non .. 
Scheduled Tribe woman cannot get any 
benefit as Scheduled Tribe, if she marries a 
Scheduled Tribe person and adopts his 
surname. 

(b) and (c) In ' view of (a) above, the 
non-Scheduled Tribe woman cannot 'get any 
benefit as Scheduled Tribe, although sh 
is married to a Scheduled Tribe. This 
Ministry have is ued guidehnes from time 
to time to all the State Govts./U.T. Ad-
ministrations with the direction that th 
certificate issuing authorities should be 
vigilant and the certificate shall be issued 
keeping in VI w the directions given in the 
guidelines. Whenever any specific case 
eome to the notice of this Ministry re-
garding availing of ' Scheduled Tribe benefits 
by non-Scheduled Tribes, the matter is 
immediately taken up ·with the concerned 
State Government/U.T. Administration. 
Further, acti on i taken against those 
officials who issue crtificates 'carele ly or 

. deliberately without refere co to the ' gUide 
lines ahd without proper verification under 
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the relevant provisions of the Indian Penal 
Code, in addition to the ~ction to which 
they are liable under the appropriate di -
ciptinary rules applicab Ie to them. 

[English] 
Racial Discrimination with Fijian of 

Indian Origin 

723. SHRI SATYENDRA NARAYAN 
SINHA: 
SHRI VAKKOM PURUSHO-
THAMAN: 
DR. CHINTA MOHAN: 
SHRI BALWANT SINGH 
RAMOOWALIA: 
SHRI SRIBALLA V PANI .. 
GRAHl : 
SHRI KALI PRASAD 
PANDEY; 
SHRI R .N. NANJE GOWDA : 
SHRI H.B. PATEL : 
SHRI DHARAM PAL SINGH 
MALIK : 
SHRI M. RAGHUMA REDDY : 
SHRI SHANTI DHARIWAL : 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state : 

(a) whether Fiji Indians are facing 
racial discrimination as a result of a fre h 
coup and are fleeing from the Istands ; 

(b) if so, whether Government have 
raised thi issue in any international 
fora: 

(c) if 0 , with what results; and 

(d) whether, any steps will be taken to 
apply pressure on Fiji authorities to change 
this policy ? 

T E MINISTER OF STATE IN THE 
MI STRY OF EXTERNAL AFFAIRS 

L(SHRI K. NATWAR SINGH): (a) The 
professed aim of the second coup in Fiji 
ha been to guarantee political supremacy 
to the Melanesian Fijians. This has dis-
tinct racial overtones. Government has seen 
reports about migration. 

(b) and (c) India has strongly con-
demned the recent military coup in iji 

nd ha rai ed the matter at United Na .. 
ti,!ns General Assembly and Commonwealth 

Heads of Government Meeting. At 
CHOGM we have demanded re toration of 
democracy, harmony and civil rule in IJI. 
At CROOM, Prime Minister took a leding 
role on development in Fiji re ulting in the 
lapse of Fiji ' membership of th Com-
monwealth. 

(d) India ha suspended trade and 
technical ~ooperation with Fiji. Our High 
Commi si oner ha been recalJed for con-
sultations. We have stated tbat to regain 
membership of the Commonwealth, Fiji 
would have to adhere to Commonwealth 
principles which forbid , inter alia discrimi-
nation on the ground of race. 

Increase in Nuclear Power Capacity 
by N.P.C. 

724. SHRI SATYENDRA NARAYAN 
SINHA : 
SRRI BHADRESHW AR 
TANTI: 

Wil1 the PRIME MINISTER be pleased 
to state: 

(a) whether the newly constituted Nu-
clear Power Corporation is planning a ten 
fold increase in nuclear power capacity as 
claimed by it s Chairman on the inaugural 
day; 

(b) whether Government have given 
final sanction for this level of investment ; 

(c) if so, whether Government have 
taken into consideration the reeent trend 
the world over to slow down nuclear power 
generation ; 

(d) whether the comparative economics 
of nuclear power versus power from all 
other sources, particularly renewable systems 
have also been considered; and 

(e) if so, details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY , 
ELECTRO.NICS AND SPACE, (SHRI K.R. 
NARAYANAN): (a)and(b) It i proposed to 
raise the nulear in talled capacity to 10,000 
MWe by the turn of the century. Govern-
ment have approyed in principle the nu-
clear power proaramme including necessary 
financial outlays. 
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(c) Some countries hav sIo ved down 
thei nuclear power programm sand 
Government are aware of the reason there-
of. On the other hand there are other 
countrie who are actively pur~ujng a policy 
of expansion of their nuclear power gene-
ration capacities. 

(d) and (e) Nuc]ear power is commer-
cially viable and the co t of production is 
comparable to that from coal based thermal 
power stations. The cost of generation 
from hydel stations is generally lower than 
tha t from nuclear and coal fired power 
stations. The renewable source of energy 
are at present in the developmental stage. 

World Bank Assistance to armada 
Sagar Project 

726 . SHRI K. RAMACHANDRA 
REDDY: Will the Mini ter of WAT R 
RESOURC S be plea ed to state: 

(a) whether the World Bank has agreed 
to finance Narmada Sagar Project; if so, 
details thereof; 

(b) the likely total cost of this project 
and · the area of land to be brought under 
irrigation ; 

(c) whether environmental clearance 
wa given in June 1987 and clearance 
under orest Conservation Act wa given 
on 8-1 0-1 987 ; 

(d) when was Union ' Government ap-
proached for clearance from the environ-
mental department and clearance under the 
Forest Conservation Act ; and 

(e) the rea ons for giving clearances to 
the project ? 

. THE MINJSTER OF STATE OF THE 
MINISTRY OF T XTIL SAD MINIS-
T R OF STAT OF THE MINISTRY 0 
WATER RESOURCES (SHRI RAM 
NIW AS MIRDHA) : (a) 0 agreement has 
been signed with the World Bank so far 
on financing th armada Sagar Project. 

(b) The present estimated cost of this 
project is Rs. 1393 crores. The project will 
irrigate a net area of 1.23 lakh ha. 

(c) Yes, Sir. 

(d) The proposal for clearance of the 
project from Environmental angle ·was 

recei ved by the Government India 
in eb 'uary 1983 while propo al for clear-

ance under Forest (Co'n ervation) Act 1980 
was received from the State Government on ' 
18.10.1984. 

(e) The project was given clearance 
from , the environmental angle and under 
the orest (Conservation) Cl, 198 by 
the Government of India after due xami-
nation. 

[ Translation] 

New Item Captioned 'For ign Ba e 
Active in Pakistan t 

727 . DR. CHINTA MOHAN: 

SHRI BALWANT SINGH 
RAMOOWALIA : 

HRI S.M. GURADD 
HRI INDRAJIT GUPTA 

SHRI PRAKASH V. PATIL : 
SHRI M. RAGHUMA REDDY; 
DR. O.S. RAJHANS : 
SHRI LALIT SHW A SHA 1 : 
SHRI DHARAM PAL S NGH 
MALIK: 

Wi 11 the Minister of EXT RNAL 
AF AIRS be plea ed to state: 

(a) whether Government's attention 
has been drawn to a news item captioned 
"Por ign bases active in Pak" appearing 
in the Time of India dated 13 Octo er, 
1987 stating inter alia that a string of 
foreign military facilities and base are 
active in Pakistan and some of them have 
b 11 operational for nearly four decad s ; 
and 

. (b) if 0, the reaction of Government 
thereon? 

TH MIN) TER 0 STAT N THE 
MINIST Y OF XT RNA AF AIRS 
(SHRI K. NATWAR SINGH): (a) Yes, 
Sir. 

(b) Government are opposed to the 
eHing up of foreign ba es and f cilities in 

any country and hav made known their 
concern in this regard to Pakistan. Both 
the USA aqd Pakistan deny the exi t nce 
of any uch ba es In . aki tan. Howe r) 
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Government eep under constant review 
all dev 10 ments havj ng a bearing on the 
coun try s s uri ty. 

Number of ' Arrests in Punjab under 
Terrori ts and Disruptiv Activitic 

(Pr venti on) Act 

728. DR. CHT TA MOHAN: 
HRI BALWANT SINGH 

RAMOOWALIA: 
Will the Minister of HOM A FAIRS 

be pleased to state: 
(a) th number of p rsons arrested in 

Punjab under the Terrorists and Disruptive 
Activities (Prevention) Act during the last 
ix months ; 

(b) whether challans in respect of these 
persons have been filed in local courts ; 

(c) if 0, the num er of challans filed; 
and 

(d) whether Government propose to 
review all these ca es ? 

THE MINIST R 0 STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES, AND P NSIONS AND 
MINTST R OF STATE IN TH MINIS-
TRY 0 HOME AF AIRS (SHRI P. 
CHIDAMBARAM) : (a) to (d) The infor-
mation· is being collected and will be laid 
on the Table of the House. 

Infiltration along Indo Pale Border in 
Gujarat and Rajasthan 

729. DR. CHINTA MOHAN = 
HRI BALWANT SINGH 

RAMOOWALIA : 
SHR SAR ARAZ AHMAD: 

SHRI VILAS MUTTEMWAR : 
SHRIMATI 
SINGH: 

MANORAMA 

Will the Minister 0 HOME AFFAIRS 
be pleased to state: 

(a) whether there is an increase in the 
infiltration on either sides of the border 
areas adjoining Rajasthan and Gujarat ; 

(b) if so, the number of persons arres-
ted in these border area during the las.t 
three years, year-wise; and 

(c) the steps taken by Government to 
.check infiltration in these border areas? . 

THE MINISTER 0 STATE IN THE 
MINISTRY OF P RSONNEL, PUBLIC 
GRIEVANCES, AND PENSIONS AND 
MINIST R- OF STATE IN THE MINJS· 
TRY OF HOM AFFAIRS (SHRI P. 
CHIDAMBARAM): (a) While there has · 
been some increase in the number of in-
filtrators appr bended by the BS in 
Rajasthan-Pak border, there was a decre~ c 
in the number of infiltrators apprehend d 
in Gujarat-Pakistan border during the 
year 1986 as compared to the year 1985. 

(b) Information is furnished in the 
statement below. 

(c) The BSF on the borders are fu11y 
on vigil. Additional strength of BSF has 
been deployed on the borders. More 
border out-posts and ob ervation post to-
wers have b en establi hed. Special aids 
like portable eaTch lights have been pro-

vided to border outposts for canning of 
the area during night. The BSF i being 
expanded in a big manner under a 5-year 
programme. 
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Funds for ugmentation of Irrigation 
Potential in Drought Hit tate 

730. P OF. NAR I CHAN PARA-
SHAR : Will the Min it r of WATE R-
SOURC S be plea ed to tate! 

(a) whether any high r allocations have 
b en made for harn ing nd augmenting 
th irrigation potential including under-
round w ter in the country in the current 

and ubsequ nt ye r of the S venth j ve 
Year Plan in th States which have expe-
rienced u c ssive/prolonged drought 
during the past five years ; 

(b) if 0, the incre e in aBo ati on for 
irrigation in the current year as also in 
the subsequ nl remaining yaars of the 
S venth Plan, for each State and Union 
Territory affected by drought ; and 

(c) if not, the r a on thcreof and 
whether allocation for irrigation would be 
nhanc d iq th drought affected States 

during the current ·financial y al' and the 
remaining two years of the Plan? 

THE MINI ER OF STAT 0 TH 
MI ISTRY OF T -XTILES AND MINIS-
T R OF STA - 0 TH MINISTRY 
o WAT R R SOURCES (SHRT RAM 

IW AS MIRDHA) : (a) Yes Sir. 

(b) Th requisite information is given 
in the statement below. 

(c) , Does not arise. 

Statement 

I. St tc·wi. e bre k-up of additional 
outlay to be made availabl for irrigation 
work to be taken up under Drought 
Re1ief Programme. 

S.No. State 

1. Andhra rad h 
2. Oujarat 
3. aryana 
4. Himachal Predesh 
5. Jammu & a hmir 
6. arnata a 
7. erala 
8. Madhya P adesh 

OutJay 

(in Rs. crores) 

22.00 
30.00 

2.00 
1.10 
6.40 

25.00 
5.50 

27.00 

9. Maharashtra 
10. agaland 
11. Ori sa 
12. R jasthan 
13: Tamil Nadu 
14. Uttar Pradesh 

TOTAL 

26.00 
0.50 

22.00 
37.50 
3.00 

28.00 
---

236.00 
---

Note (a) 50 per cent of the above addi-
tional outlay would be from the 
funds allocated for the emp10y-
ment-generation . programme 
under the drought relief assistance, 
as approved by the Government 
of India on the recommendations 
of the High Level Committee on 
Relief. . 

(b) The remaining 50 per c nt 
would be made available as net 
additionality over and above the 
amounts sanctioned as drought 
relief as istance to the States. 
This am'ount can be spent on 
material component as well, as 
may be agreed to in individual 
ca es by the Planning Com-
m1 Ion. 

11. An additional amount of Rs. 15.25 
crores has be n sanctioned for procuring 
dril1ing rig for depJoym nt in drought 
affected areas for exploiHng ground water. 

Visit of Indian Delegation to Lahore 

731, SHRI BALASAHEB VIKHE 
PATIL : 
SHRI BHADRESHWAR TANTI: 
DR. V. VENKATESH ; 

Wil1 the Minister of XTERNAL 
AF AIRS be plea ed to tate 

(a) wbeth r in the first week of S p-
tember, 1987 a four member Indian dele-
gation visited Lahore to reformulate ground 
rule aimed at tackling border crimes, 
smuggling and illegal crossing ·of the 
border; and 

(b) jf so, the outcome of the talks 
held with ~he Pakistan autho~ities ? 
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TH MINIST R 0 TAT IN TH 
MINISTRY OF TER AL A FAIR 
(SHRI . ATWA SI OR): O(a) Indo-
. Paki tan talks on these m tter were held 
in Lahore from the 8th to 10tb' September, 
198,7. 

(b) It wa d cid d to continue the e 
discus sions at a mutually convenient date. 

Limenite Depo its Discovered by 
National Institute of Oceanography 

732 . SHRI BALASAHEB VIKHE 
PATI 
SHRT BHADRESHWAR TANTT: 
DR. V. VENKA TESH : 

Will the PRIM MINISTER be pleased 
to ' tate : 

(a) whether th National Institut of 
Oceanography ha di covered the biggest 
limenitc d epo its in the country off th 
Konkan Coa t in We ' tern Maharashtra ; 
and 

(b) if so , the details thereoi ? 

THE MINISTER 0 STAT N TH 
MINISTRY OF SClENe AND T~ HNO-
LOGY AND MI ISTER OF TA IN 
TH D PARTJ\tlENTS 0 OC A DEVE-
LOPMEN t ATOMIC ERGY, ELEC-
TRONICS AND SPAC (SHRI K .R . 
NARAYANAN): (a ) Y , Sir. National 
lnstitute of Oceanography (NIO) has found 
large deposi ts of limeni te off the Konkan 
Coast. 

(b) Preliminary surveys in an area of 
96 sq. kms. in 13 bays indicate 1 M thick-
ne s of sand and average Jimenite ooncen-
tration of about 10 per cent. 

Investment on Bio-Technology 
information Network 

734. SHRI BALASAHEB VI HE 
PATIL : Will the PRIME MINISTER be 
pleased to state : 

(a) whether Government propose to set 
up a bio-technology information network; 

(b) if so , the Ii k ly expenditure there-
on; 

(c) whether the network will provid a 
computer-based ystem for storag retr'ev 1 
and dissemination of information; and 

(d) if 0 , details ther 0 ? 

THE MINIST 0 ST IN THE 
MI ISTRY 0 SCI NC AND T C • 
NOLOGY AND N TH D PARTM NTS 
o D VELOPMENT, ATOMIC N RGY. 
EL CTRON CS AND SPACE (SHRI 

.R. ARA Y A AN) : (a) Yes Sir. 

(b) An outlay of Rs. 13 Crores is made 
for this purpo . 

(c) Yes Sir. 

(d) Since modern Biotechnology com-
pri es developments in a number of ar as 
such as medicine, agriculture, engineering 
sciences a well as basic sciences, specia-
Ii ed databases are being established in 8 
Distributed Information Centre . . These 
centres will acquire and stor for ready 
reference and retrieval all published papers, 
patents , and other relevant information 
including technical manpower for specific 
areas of Biotechnology. These centres 'ill 
be inter*connccted between themselve and 
wi th more than 20 u er centres in the 
country through networking for providing 
ready information on an on-line or off lin 
basis . The databa e and informalion will 
be u eful to academic, re earch and develop-
ment and industrial personnel. 

( Translation) 
Steps to end Scavengin 

735. SHRIMATI M ERA KUMAR: 
Will the Minister of W L ARE be pleased 
to state: 

(a) whether Prime Minister had written 
to all the Chief Ministers som month ago 
to end the system of carrying garbage on 
th head and for the mechanisation of 
scavenging; 

(b) if so, the reaction of State Govern. 
ments to the suggestion; and 

(c) the target date for impIementatior 
of the suggesti on ? 

TH DEPUTY MINIST THI 
MINISTRY 0 WEL AR (SHR 
GIRIDHAR GOMA GO): (a) Ye Sir. 

(b) a d (c) All the Stat Gov rnment 
have agreed to give top priority to thi 
programme and draw up a time-boun 
programme according to the ~ asibility ( 
implementation in each State. 
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Ellgli h] 

Pendin ca es of r dom ighters 

736. SHRJMATI MIRA UMAR: 
SHRI A. CHARL S: 

Will the Mini ter of HOM A FAIRS 
b pleased to state : 

(a) whether a large number of pension 
cases of freedom fighter forwarded by the 
States have been pending for a long timei 

(b) if so, the reasons for the delay; and 
(c) the steps tak n to clear them soon ? 

TH MINISTER OF STAT IN THE 
MINI TRY OF 110ME AF AIRS (SHRJ 
CHINTAMANT PANIGRAHI): (a) to (c) 
A on 30th September, 1981, 1278 cases 
are pending for final deci ion l out of which 
740 cases are yet to be cru ti oi sed by the 
Arya Samaj Committee and the remaining 
538 ca es are pending due to non~receipt of 
State Governments· verification peport. 

very effort is being made to expedite 
disposal of th~se cases . 

Indo- S Vaccine Action Programme 

737. SHRI MUL APPALLY RAMA-
CHANDRAN: 
DR. A.K. PATEL: 
SHRI~I{ATI GE ... TA. MUKH R-
JE 
SHRI HANNAN MOLLAH : 
SHRIMATI KISHORI S[NHA 
SHRI INDRAJIT GUPTA: 

Wi 11 the PRJ ME MIN ISTER be pleased 
to tate: 

(a) whether a section of scienti sts has 
rai ' d obj ections to the signing of the 
Vaccine Action Programme (V AP) agree-
ment tween USA and lndia; 

(b) if so, the details of the major 
objection rai ed by thes . scientists; 

(c) wllc her 11 section of cientist and 
experts w re con ulted t fore the V AP 
agreem ot was signed; 

(d) th de tails of the D partments! 
Organi ation that w",r con ulted before 
siauins the YAP agreement; and 

(e) the naJ deci sion tak n by the 
Government in the rna tter ? 

TH MlNISTER 0 STATE IN TH 
MINISTRY OF SCIE CE A D T CH· 
NOLOGY AND MINISTER OF STATE 
IN THE D EPARTMENTS OF OCEAN 
DEV LOPMENT ATOM} ENERGY, 

L CTRONI S AND SPACE (SHRI K.R. 
NARAYANAN): (a) Yes. Sir . Some 
apprehensions w re expr ssed against the 
Indo-US Vaccine Action Programme. 

(b) The major objections raised by the 
critics of the Vaccine Action Programme 
relat to ' alleged danger in testing of 
vaccines developed outside India, 
possi biJ ity of introduc tion of new diseases 
in India, lack of consultation with 
lCMR and other sci ntific C'xperts, au 
unequaJ agreemcnt, violation of Indian 
laws concerning palent and properly rights, 
sensitive data going out of the country. 

(e) and (d). Ycs Sir. The Indo-US 
Vaccine Action Programme (VA) was 
deveJoped and evolved in consult at ion wi th 
a large number 0 f ~cientists and exp rts 
since 1985. The primary objective of 
initiating thi s programme wa 10 volve 
a joint research and d velopmcnt programme 
wi th th best sp ciali t groups j Q th US 
towards development of safe and etfieaciou 
vaccines against orne of the major commu-
nicable diseases that pre ently take a large 
toll in India in terms of morbid ity and 
mortality and for which at the vrcsent time 
effective and safe vaccines are not available. 
In order to identify such ~. areas of high 
priority for this country in which sign i ~ 
ficant progress was being made at the basie 
molecular biology level using the new 
techniques of biotechnology, three speci alist 
delegations of more than 20 participants 
were sent to USA in 1985·86 by the ICMR 
for indepth discussion with the cientists 
and experts in the USA. ]11 addition, 
scientists and exp. rts belonging to the ' 
Ministry of H alth and Family Welfare, 
the Ministry of Science and Technology 
and other Departmenls/agcncies and ' uni-
versities were also involved in the formu-
lation of the Programme. After all the 
clearanc s and approvals within the 
Government, the Me ol'andum of Under-
standing for the Indo-US Vaccine Action 
Programme was signed betwe n the Govern .. 
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nlent of India and the Government of 
United States of America on 09.07 1987. 
Even though more th~n eminent scienti ts/ 
experts were involved in the finalization 
of the YAP, tiJI its signing on 09.07.1987, 
there was no objecti on from anyone of the 
scientists against the Vaccine Action 
Programme. 

(e) The Government have carefully , 
examined a ll the apprehension raised by 
the critics. It is clear that- these appre-
h nsion~ are genera Hy b2.sed on wrong 
a sumptions, wrong facts and certain 
misinformation about Vaccine Action Pro-
gramme. To provide the critics and the 

eneral public wi th correct facts as well as 
Government's own stand on each of the 
appreh n ions raised against the Vaccine 
Action Programme, the Government issued 
two Pres!\ Relea . es on 19.08.]987 and 
27.09.1987. The copie of these two 
Press Releases are given in Appendix I 
and Appendi 11 [Placed in Library. See No 
LT-S062/871. The G vernment have 
thus en:-;ured that the Indo-US Vaccine 
Action Programme would be implemented 
only to serve lhe national interest of 
establishing a strong indigenous capability 
in the area of research and development 
in new vaccine and d iagnosrt ics against 
some of the major communicable disease 
of big oncern to India. Thc Govern-
ment ha vc a Iso created a high level Apex 
Body. which would also be the Indian sid 
of the Juint Working Group which ' would 
have experts and also r presentativcs of 
Ministry of Science and Technology, 
Ministr.. of Health and arnily Welfare, 
ICMR and other agencie. This Apex Body 
will alsa 3ct as th apex clearing/approval 
agency before any proposa 1 is put up before 
the Join t Working Group. 

Fillam'ial Assistance to State for 
Prohibition 

738, SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of ' 
WELFAR E be pleased to state : 

(a) the names of States/Union T rri-
tories that have total prohibiti n ; 

(b) whether Union Government extend 
any financial assistance to tho e States to 
~OO1 en a.te th loss 0 <;ise Duty ; and 

(c) if so the d tai ls of fund s gi en by 
Union Government to the State during the 
last throe years , yearwise ? 

THE DEPUTY MINIST R IN T 
MINISTRY 0 W LFARE (SHRI 
GIRTDHAR GOMANGO) : (a) According 
to the information available, at present 
there is total prohibition only in the State 
of Gujarat. 

(b) The Union Government had off red 
to compensate the States to the extent of 
50 % of the loss in excise revenue on intT ,-
duction of prohibition commencing fronl 
1978-79, treating the actual excise revenue ' 
of 1977-78 as the ba e. Thjs offer of 
assistance is ti J1 the end of financial year 
1989-90. 

(c) No funds have been asked f r or 
given in the last thre y ars of Stat 
Governments under thi s scheme. 

Out-come of Talks Held with Burmese 
Forejgn Minister 

739. DR. A.K. PATEL: 
SBRI K. PRADHANI 

Will the Minister of XTERNAL 
AFFAIRS be pleased to state: 

(a) the outcome of the talks held with 
the Burmese Foreign Minister in Septem-
ber, 1987 'regarding delimitation of the 
land and maritime boundaries, pensioners' 
Jiabilities, compen ation of Indian assets 
in Burma, citizenship for about 2 Jakh 
people of Indian origin in Burma and joint 
action against cross-border insurgency; 
and 

(b) the plan and time-schedule alon 
with the target fixed for the foHow up 
action of the decisions taken? 

TH MINISTER 0 STATE IN THE 
MINISTRY 0 XT RNAL A FAIRS 
(SHRI K. NATWAR SINGH) : (a) Instru-
ments of Ratification of the Agreement on 
Delimitation of the Maritime boundaty in 
the Andaman ea, Coco Cnannel and -the 
Bay , of Bengal.. signed in Rangoon in 
D cern ber, 1986, were exchanged • With 
this the Agreement has come into force. 
Discussions were also h ld on the and 
boundary. Both side ~ It that demar-
cation of t~ balance 10 miles stretch of 
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the total 1021 miles 
boundary should be 
earliest. 

of the common 
completed at he 

The questions of outstanding pensio-
nary liabi1itie of ex-employees of the 
Government of Burma; payment of com-
pensation to Indian organisations whose 
ass ts were nationalised in the sixties; and 
the grant of citizenship to about 2 lakh 
state- ess persons of Indian origin in Burma 
were also discussed. The Burmese 
Minister for For ign Affairs stated that 
these issues would be considered by them 
at an early date. ooperation in the 
control of cross-border insurgency was 
also di cussed. . 

(b) The Mini ter of Foreign Affairs of 
Burma had come to India on a gcodwill 
visit and to exchange instruments of rati-
fication of the Agreement on the Delimi-
tation of the Maritime Boundary. No 
plans, time schedules or targets were 
specifically laid down. 

Export Obligations on Computer 
Makers 

740. DR. A.K. PATEL : Will the 
PRIME MINISTER be pleased to state: 

(a) whether there is a move to waive 
export obligation on computer manu-
facturers ; 

(0) if so, reasons thereof; and 
(c) how do Government intent to meet 

the rising import bill of computer 
makers? 

TH MINISTER 0 STATE IN THE 
MINISTRY OF SCIENCE AND TECH-

OLOGY AND MINISTER OF STATE 
IN TH D PARTMENTS OF OCEAN 
DEVELOPM NT ATOMIC ENERGY. 
EL CTRO ICS AND SPACE (SHRI K.R. 
NARAYANAN) : (a) and (b) Government 
ar considering the general question of 
export obli a~ion on 'computer manufac-
turers but no decision has been taken so 
far. 

(c) 'foh Government bas been following 
an int grated poliCy for the development 
of indigenous computer industries includ .. 
ing software and peripheral~. There is 
good pot en ti 1 for export of oftware 
which is , being given du emphasis. 
U is xpect d that in the next 3 .. 4 years 

oftware fo 'eign e hange earning through 
export wou1d be able fO partially com .. 
pen ate f r the n IDg import bills on 
corn onent / parts for compu ter manu-
facture. 

Public Sector Undertakings Without 
Chairman 

741. SHRI PURNA CHANDRA 
MALI Will the PRIME MINISTER b 
pleased to state : 

(a) the name of the public ecter 
under-takings which are without Chairman 
or Managing Director as on 31 October, 
1987 . and 

(b) when the e posts are likely to be 
filled up '1 

THE M1NISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRJEVANC SAND PENSIO SAND 
MINISTER OF STAT IN THE MINIS-
TRY 0 HOM AFFAIRS (SHRI . P . 
CHIDAMBARAM: (a) A statem nt is 
given below. 

(b) The selection process for filling up 
these vacancies is in full swing. 

Statement 

Names of the Public Sector Under-
takings which are Without Chairman 
or Managing Director as on 31 sl 

October, 1987 

(a) Presumably the Honourable Member 
has in mind the names of Central Public 
Sector Undertaking without fUll-time 
Chjef Executives. According to available 
information, the posts of Chairman-cum-
Managing Director or Managing Director 
are vacant in the following Central Public 
En terpri ses : 

1. Bharat Process and Mech. Engineers 
Ltd. 

2. Bharat Leather Corpn. 

3. Hindustan Paper Corpn. Ltd. 

4. Bharat Pump and Compressors Ltd. 
5. Scoo ter Indi a Ltd. 
6. Bharat Wagon and Engg. Co. Ltd. 
7. ndian Telephon ndustries Ltd~ 
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8. TC (UP) Ltd. 
9. TC (MS) Ltd. 

10. NTC (MN) Ltd . 
11 . Hospital Services Cons]. Corpn. of 

India Ltd. 
12. Nagaland Pulp and Paper MilJs td . 
13. Indian Tourism Deve. Corpn . Ltd . 
14. Karnataka Antibiotics and Pharma~ 

ccutical Ltd. 
1 5. Minerals and M tals Trading Corpn. 
16. Engineering rojects India Ltd. 
17 . Cotton Corpn. of India Ltd. 
18. State Trading Corpn. 
19. Modern ood Industries (I) Ltd . 
20. Bharat Brake and Valves Ltd. 

(b) It may al 0 be mentioned that post 
of Director, Smith Stanistreet Pharma~ 
ceuticals Ltd. and Managing Director, 
Bengal Immunity Co. Ltd. are kept in 
abeyance by th Concerned Ministry/ 
Department pending rc~organisation/revjew 
by Governmen t. 

The posts of Chairman and Managing 
Director, Power Finance Corporation and 
Managing Director, Hindustan Fluro· 
carbons Ltd. are newly created posts where 
first appointments are yct to be made. 
Selection for the post of Chairman and 
Managing Director, Power Finance Corpn. 
is being made by a Search Committ 
headed by the Cabinet Secretary. 

742 . 

Talks With GNLF 

DR. B.L. SHAILESH : 
SHRIMATI .P. JHANSI 
LA,KSHMI: 
SHRI K.P. UNNIKRISHNAN : 
SHRI BHATTAM SRIRAMA-
MURTY: 
SHRI B.B. RAMAIAH: . 
SHRI PRAKASH V. PATIL : 

Will the Minist~r of HOME A FAIRS 
be pleased to state: 

(a) the outcome of the discussions held 
by Union Government with the GNLF and 
the West Bengal Government on the setting 
up of Hill Council for Darjeeling ; 

(b) whether the GNL has now raised 
a demand for the grant of consti tutional 
guarantee to the proposed Hill CouncH ; 
and 

(c) if so, the teps taken to resolv 
the matter? 

THE MI ISTER OF STATE 1 THE 
MINISTRY 0 PERSONNEL, PUBLIC 
GRIEV ANCES AND P NSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF RO,M AFFAIRS (SHRJ P. CHIDAM. 
BARAM) : (a) to (c) A statement is 
given below. 

Statement 

A 16-Member delegation Jed by the 
GNLF President Shri Suba h Ghising met 
the Home Minister on 22nd October, 1987 
and submitted a memorandum. The memo~ 
randum refer~ to the geographical com-
position of the proposed Development 
Council for Darjeeling h~l1 areas. In the 
discussions that followed, it was pointed 
out to the GNLF leader hip that the pOJnts 
raised jn the memorandum need to b 
resolved in consultation with the State 
Government of We t Bengal. The Home 
Mini ter assured the GNLF President that 
he would meet the Chi f Minister of West 
Bengal and discuss the various issues with 
him. After the final views of the West 
Bengal Government were ascertained, ano-
ther meeting is proposed to be organised 
with Shri Ghising. 

Pak Espionage In J. & K. 

743. SHRI KRISHNA SINGH: Will 
the Minister of HOME AFFAIRS be 
pleased to s~ate : 

(a) whether a Pakistani spy network 
was recently busted in the border districts 
of Poonch and Rajouri of Jammu region· 

(b) jf 0, the detaiJs of the arrest made 
and document seized from spies in this 
connection and their modu operandi; and 

(c) the steps taken by Union Govern-
ment to ckeck such spying activities? 

THE MINISTER OF STAT TH 
MINISTRY 0 PERSON L, UBLIC 
OR VANe SAND P SIO SAND 
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M NJSTER OF STAT IN THE MINISTRY 
o OMB AFFAIRS (S RI P. CIDnAM-
BARAM): (a) and (b) Information is 
being col1ected and win be laid on th 
Tabl of the House. 

(c) Constant vigilance is being maint-
ained by securi ty agencies to unearth, detect 
and neutralise any attempt at espionag by 
any 'jndividua 1 or organisation. 

Legi Jation to Regulate Lotteries 

744. SHRT KRISHNA SINGH: Will 
the Minister of HOME AFFAIRS be plea-
sed to tate: 

(a) Whether Government propose to 
introduce legislation to regulate lotteries 
run by Centra I and State Government 
ag nei . and , 

(b) if 11ot, the reasons therefor? 

TH MINISTER OF STATE IN TH 
MINT TRY OF HOM AFFAIRS (SHRI 
CHI TAMAN! PA IGRAHJ) : (a) There 
is no such proposal at present. No lottery 
is eing run by the Central Government. 

(b) Comprehensive guidelines for 
re u]ating the conduct " and op rations of 
lotteries had been i sued to State Govern-
ments and Union Territories in June, 1984. 
These inter-alia, provide for ceiling on 
pri zes, prices of tickets and certain checks 
re · arding printing of tickets and holding 
of draws. 

tatement Made b . Pak Foreign 
Minister uring Conference 

on Non-Proliferation 

745. SHRI 
the ~inister of 
pleased to state: 

RISHNA SINGH : Will 
T RNAL AF A RS be 

(a) whether Government's attention 
has been drawn to the statement eporte-
dly tnade by Pakistan's Fordgn Minister, 
while inaugurating a ConfeJ ence on on-
Ptotif ra ion in South Asia in J lamabad 
on eptember 1 , 1987, wherein h ple~ded 
fol' equality and non-discrimination VIs-a-
vi hdia in the nuclear field on the basi 
of a reg·on 1 non .. proliferation agreement; 

(b if o . th p ecise statement m de 
by the Pak-Forejgn Minister; and 

c) Oovernm nt·s action th to? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTER AL A A1RS 
(SHRI K. NATWAR SINGH) : (a) Ye , 
Sir. 

(b) The statement found wide publicity 
in our Press of the 2nd Septemb r, In 
effect, the Pakisan F·or ign Minister mad 
a number of proposals of a bilateral and 
regional nature to tackle the dangcr of th 
proliferation of nuclear weap n m South 
Asia. 

(c) Government are of the view that 
there can· be no bilateral or regional solu-
tion to the dang rs of nuclear proliferation. 
This is a global i sue which can only be 
tackled globalJy. Moreover the tatement 
goes iII with Pakistan's single-minded 
drive for a nuclerr .. weapon capability . 

Construction of Dam on Subarnarekha 
in We t Bengal 

746. SHRI NARAYAN CHOUBEY 
wiJJ the Minister of WAT R R SOURC S 
be pleased to state: 

(a) whether the Union Government 
have given clearance for the COn truction 
of a dam on Subarnalekha in Midnapur in 
West Bengal after consultations with gen-
cies concerned; 

(b) if so, details thereof; and 

(c) jf not, when the project will be 
given the final cl arance ? 

TH MINISTER OF STATE OF THF 
MINISTRY OF TEX lLES AND MINI-
STER 0 STAT 0 TH M1NISTRY OF 
WAT R R SOUR S (HR! RAM 
NIWAS ~IRDHA): (a) No, Sir. 

(b) Does not arise. 

(c) The updated e timate costing Rs. 
229 .37 crores for irrigating over 1 lakh 
hectares has been rec ived only in August) 
1987. Thl also include flo d protection 
'" orks for command ar a. 

Supply of Mi lies to akistan b 
USA 

747. SHRI 
WARA RAO 
EXTERNAL A 
state ; 

V. SOBHANADREES-
.Will the 

AIRS 
Minister of 

e pJeased to 
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(a whether US Government has agreed 
to supp1y 200 air-to·air side winder missiles 
to Pakistan ; 

(b) if so, the reaction of Government 
thereto; 

(c) whether Government have conveyed 
their concern to the Gov rnment of US 
and Pakistan . and 

(d) if so, their r sponse thereto? 

TH MINISTER OF STAlE IN THE 
MINISTRY OF XTERNAL A AIRS 
(SHRI K. NATWAR SINGH); (a) Under 
supplies contracted in 1985-86, Pakistan 
ts receiving some missiles, including Side-
winder air-to-ai r mis iJes. 

(b) Indi a's securi ty is kept constantly 
under review and necessary measures are 
taken towards this end. 

(c) Y s, Sir. 

(d) The US Government ha stated 
that s curity as istance to Pakistan is in 
re ponse to a perceived threat from 
Afghani tan and . to Pakistan 's defence 
mod rnisation n eds and js not directed 
against indi a. Government do not share 
this assessment. 

Unemploym nt and Under-Employ-
ment in Lakshadweep 

748. HRT P.M. SAYE D : WiJI the 
Mini ster of PLANNING be pleased to 
state : 

(a) whether the Planning ommi sion 
ha conducted a tudy regarding unenlploy-
ment or under employment of educated and 
s ilJed/semi-skilled persons in Lakshad-
weep; and 

(b) if 0, th targets fixed in thi 
regard a. well as the r ult aehieved both 
in dir ct and indir ct gen ration of employ-
ment opportunities during Sixth Ian and 
Seventh Plan period uptodate ? 

THE MINIS R OF STAT H 
MIN STRY OF PLANN G A MINIS-
T R 0 S AT IN THE MINISTRY 0 
PROGRAMME MP t\J NTAT ON 
(S RI SU H RAM) : (a) No, Sir. 

(b) Does not arise. 

Release of i9nd to arnata a for 
Purchas of Computers for Police 

ore 

750 . . SHRJ V.S. KR SHNA YBR: 
Win the Minister of HOME AFFAIRS b 
pleased to state: 

(a) wh ther Karnata Government ha 
sought fuuds for buying modern eomputers 
for State police force ; 

(b) if so, whether Union Government 
have released any funds ; and 

(c) if not. the steps taken to release 
funds? 

TH MINIST R 0 STAT IN TH 
MINISTRY OF P RSONN L, PUBLI 
GRIEVANCES AND P NSIONS AND 
MINIST R OF STAT IN TH oJ MIN S .. 
TRY 0 HOME AFFAIRS (SHR 
P . CHIDAMBARAM) ; (a) to (c) Vnd r 
the Scheme of m dernisation of State 
Police forces, the Government of India 
are providing financial assistanc to 
the State for incurring expenditure under 
various items including computerisation 0 
crime records. A two year plan has been 
drawn up for allocation of funds to tne 
States for establi hing a National computer 
net-work for the police. Under thi 
scheme, Karnataka has bcen scheduled to 
purchase a modern computer at an estima-
ted cost of Rs. 75 lakhs in 1987-88. 

The frinds to meet the ost of purchase 
of computer would be met, partly by 
Government of Indi a und r the Moderni a-
tion of State }>olice forces schem after 
National Crime Records Bureau has 
decided on the type and configuration of 
the com uter to be pur ha d in consulta-
tion with the Department of lectronics. 

Annual Plan for 1988-89 

751. S RIMATJ BASAVARAJ S-
WARI : Will the Minister of PLANNING 
be pleased to state : 

(a) whether the Planning Commis ion 
has discu sed with th Union and t te 
Governments the annual plan for 19 88-89 ; 

(b) jf so, the Stat with whom the 
discussions have be n held' ; 

(c) th demands of the var' ou State 
Government ; and 

(d) the time by which the finalisation 
of the plans will be over ? 
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THE MINIS1ER 0 STATE IN TH 
MINISTRY OF PLANNING A D MIN S-
TBR OF STATE IN THE MINISTRY 
OF PROGRAMM IMPL ME TATJON 
(SHRI SUKH RAM) : (aJ Di cussions on 
the propo als for the Annual Plan 1988-89 
of Central M inistri and States!UTs were 
started in the first week of Novemb r, 1987 
only. Whereas di cussion on the Plan 
proposals of Central Mini trie are expected 
to be concluded in the first week of 
December, that of State JUTs would be 
completed by the end of January, 198~. 

(b) to (d) So far discussi ons have b en 
held at the Advi ers' level on the proposals 
of two State only, namely, Arunachal 
Prade hand Sikkim. Annual Plans of the 
States/UTs are expected to be finalised by 
end of February, 1 988 , after di scussi ons 
between the Deputy Chairman, Planning 
Commission, and the Chief Ministers. 

P.M.'s Visit to U.S.A. 

752. SHRIMATJ BASAVARAJ S-
WARI : Will the Minister of EXTERNAL 
AFFAIRS be pleas d to stat : 

(a) wheth r the Prime Mini ter visj ted 
USA during October 1987 ; 

(b) if so, the outcome of the visj t ; 

(c) whether any agreement has been 
signed dU,ring the visi t ; and 

(d) if 0, the details of the agreements 
reached? 

THE MINIST R 0 STATE IN THE 
MINISTRY OF XT RNAL AF AIRS 
(SHRI K. NATWAR SINGH) : (a) Yes, 
Sir. 

(b) The visit has enhanced Jndo~ US 
cooperation and mutual under tanding. 

(c) No, Sir. 

(d) Does not arise. 

Concern over Nuclear Programme of 
Pakistan 

753. SHRI G. BHOOPATHY: Wi1l 
the Mini ter of XT R AL AF AIRS be 
pJeased to state : 

(a) whether Government have e pressed 
their unhappines to the Government of 
Pakistan in regard to their Nuclear 
Programm ; and 

(b) 'f so the attitude of Pakistan 1 , 
Government in the matter? 

THE MINIST R 0 STATE IN THE 
MINISTRY 0 EXTERNAL AFFAIRS 
(SHRI K. NAT WAR SINGH) : (a) Ye t 

Sir. 

(b) Pakistan claims that its nuclear 
programme i peaceful in nature. Howev r , 
its single-minded drive to acquire nuclear 
w apons capability is exten ively documen-
ted and well-known the worlci over. 

Guidelines for Dnlg Abuse by States 
754. DR. G.S. RAJHANS : WiJJ the 

Minister of WELFAR be pleased to state: 

(a) whether Union Government have 
asked the States and Union Terri-
tories to provid a detailed appraisal of 
prevalence of drug addiction in their areas 
and also submit proposals or measures to 
tackle the problem effectively; 

(b) if so, the details of the guide-lines 
issued in this regard; 

(c) whether ny State Governn1ent has 
sent its proposal to tackle the problem to 
the Union Government; and 

(d) if so, whether Union Government 
have taken any action in thi regard? 

THE DEPUTY MINJST R IN TH 
MINISTRY OF WEL ARE (SHRI 
GJRIDHAR GOMANGO): (a) and (b) 
The GovL has advised the State Govern-
ments and Union Territorie to assess the 
situation in their States/Territories and to 
draw up an integrat d plan of action to 
tackle the problem of drug addiction. 
They hav been advised to draw up action 
plans for aware-ness education programmes, 
set up guidance and counselling, deaddic-
tion and rehabilitation centres, and to 
mobilise voluntary organisation for action 
to combat the problem of drug addiction. 
The State have al 0 been advised to set 
up a Coordination Committe to coordinate 
the activitie of the Government Depart-
ments and non-governmental agencies and 
to monitor the progress of implementation 
in tbi regard. 

(c) Proposals for setting up' counselling 
and guidance c ntre , deaddiction centres, 
organising camps and for awareness 
education programmes have been received 
from several States/Union TerritOries. 
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(d) Proposals are bing proc ssed and 
Central assistance is bing given in uitable 

. cases for specific activities. In addition, 
training of workers is being organised and 
pub]icity campaigns undertaken which 
would help such affort all over the 
country. 

News Item Captioned " Z;a AlJowcd 
CIA Ba e in Pal" 

755. SHRT BANWART LAL PURO-
HIT : Will the Minister of XTERNAL 
AFFAIRS be pleased to state : 

(a) whether the attention of Govern-
ment has been drawn to news item captio-
ned " Zia allowed CIA base in Pak" as 
reported in the Indi n Express dated 1 
October, 1987 ; 

(b) if so, the reaction of Government 
thereon ; and 

(c) the precautionary s teps propo ed • in this regard? 

TH MJN1STER OF STATE IN THE 
MINfSTRY OF EXTERNAL AF AIRS 
(SHRI K. NATWAR SINGH) : (a) Yes , 
Sir. 

(b) and (c) Government keeps under 
constant review all developments having a 
bearing on the country 's security and takes 
appropriate counter-mea ures . 

Raising of Ka hmir Issue by 
Pakistan in U.N. General Assembly 

756. SHRr BANWARI LAL PURO-
HIT: Will the Mini ter of EXTERNAL 
AFFAIRS be plea ed to tate: 

(a) whether the Prime Mini ster of 
Pakistan recently raised the question of 
Kashmir in the UN General Assembly ; . 
and 

(b) if so, the reaction of Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL A FAIRS 
(SHRI K. NATW AR SINGH) : (a) Yes, 
Sir. 

(b) Government hold that the Simla 
Agre ment provides the basi for resolv ing 
all outstanding issues with Pakistan 

through bilateral negotiations and p aceful 
means. The Pakistan Government can 
have no pretext for trying to rai e. the 
so-called Ka hmir Question in the U.N. 
General Assembly, 

Pending Cases of Freedom ightcr 
Pensions from Maharashtra 

757. SHRr SAMBI-IAJIRAO KAKADE 
Will the Minister of HOME A AIRS 
be pJeased to state: 

(a) the numb r of cases of freedom 
fighter pensions from Maharashtra State 
p nding consideration a on 31 August, 
1987 ; 

(b) the reasons for these case being 
pending over years ; 

(c) when the final deci sion is likely to 
be taken ; and 

(d) whether Government propo e to 
fix a time limic for the disposal of these 
cases? 

TH MINfST R 0 STATE I 
MINISTRY OF HOM AF AIRS (S RI 
CH1NTAMANI PANTGRAHI) : (a) As on 
31st August , ]987, 32 cases relating 
to application s for freedom fighter 
pension from Maharashtra State were 
pepending consideration . 

(b) to (d) Certain clarification, which 
are nece~ sary for dj posal of these cases 
have been called for from the 
State Government of Maharash-
tra. A final d cision in these ca es 
would be pos ible only after r ceipt of 
necessary clarification s from th State 
Government. The State Government are 
being reminded regularly in the matter 
and every effort is being made (0 finalise 
these ca es expeditiously. 

Long Term Plan to Cope up with Floods 

758. SHRT VA KOM PU USHO· 
THAMAN: 
SHRI UTTAM RATHOD : 

Will the Mini ter of WATER RESOU-
RC S be pleased to state : 

(a) Wh ther Government propo to 
furmulate any long term programme f1 
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coping up with floods that affect different 
parts of the country from time to time; 
and 

(b) if so, details thereof? 

TH MIN 1ST R OF STAT 0 THE 
MINISTRY OF TEXTILES AND MINIST R 
OF STATE OF TH MINISTRY OF 
WAT RRESOURCES (SHRI RAM NIWAS 
MIRDHA) : (a) and (b) The problem of 
floods and flood control wer studied by 
various Committees/Commissions. The 
latest effort in this behalf was the constitu-
tion of the Rashtriya Barh Ayog by the 
Government of India in 1976 to make 
in-depth study of the problems and to 
evolve a national policy for gradual 
mitigation of the flood damages. The 
Report of the Ayog submitted in 1980, wa 
examined in consultation with the State-
Governments and Union Territory Admini -
trations. The guidelines and instructions 
for the implementation of the recommenda-
tions of the Ayog were communicated to 
the various State Governments and the 
Union Territory Administrations in 1981. 

The long-t rm programme uggested by 
the yog broadly comprises of structural 
measures like con truction of torages, 
water-shed improvemen t , ri ver trai ning, 
works as also non- tructural measures like 
flood plain zoning and fiood forecasting 
and warning. The National Water Policy 
adopted by the National Water Resources 
Council in its meeting held in September, 
1987 al 0 contains policy guidelines for 
flood control. 

Racial Attack on Indians in Jersey 
City, USA, 

759. SHRI VAKKOM PURU-
SHOTHAMAN: 
SHRJ SHANTARAM NAIK : 
SHRI V. TULSIRAM : 
SHRI JAGDISH AWASTHI : 

Will the Minister of EXTERNAL 
APFA R be plea ed to state ; 

(a) Whether racial attack~ have b en 
cti ted again t Indians living in Jersey 
City in the U.S.A. recently; 

(b) if 0, wh ther this issue was t ken 
with U.S. Government ; and 

(c) iso, th r pons of U.S. 
G v rnm nt ther to and m it ures, if any, 
taken by them to protect Indi ans ? 

THE MIN 1ST R OF STAT IN TH 
MINISTRY OF EXTERNAL A Al S 
(SHRI K. NATWAR SINGH): (a) Yes, 
Sir. 

(b) Yes, Sir. 

(c) The u.S. Department of Stale has 
contacted local authoritie in New Jer ey 
and the following teps have been taken ; 

Increased police patrolling' meeting of 
the Human Rights Commission (New Jersey) 
to discuss the problem ; issue of a statement 
by the Mayor condemning violence and 
urging social cohesion; and di scus ions 
between the Fed ral Department of Ju tice 
and the 10cal authorities in New Jersey. 

Increase in Dearness Allowance 10 
Central Government Pensioners 

760. SHRI YASHWANTRAO 
GADAKH PATIL: Will the PRIME 
MINISTER be pleased to state : 

(a) whether a further increase in the 
dearness allowance has become d Lte to the 
Central Government pensioners from 1 st 
July, 1987 ; and 

(b) if so, the details ther of and the 
decision taken in the matter? 

THE MINIST R OF STATE IN THE 
MINISTR Y OF PERSONN L, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER 0 STATE IN TH MINISTRY 
OF HOME A FAIRS (SHRI P. CHIDAM· 
BARAM) : (a) and (b) Yes, Sir. Dearness 
Allowance payable w.e.f. 1. 7.1987 on 
the basis of percentage increase in whole 
numbers in the twelve monthly average of 
All India Consumer Price Index Nnnlbers 
for Industrial Workers (General) (Base 
1960 = 100) for the p ri d ending June, 
1987 over the index average of 608 works 
out to 13 %. This shows an increase of 
5 % over the percentage increa e for the 
period ending December, 1986 for which 
D.A. has already been paid. 

The question of relca e f dearness 
allowance to the Central Government 
pensioners is under consideration. 
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ational Policy in Pr vention of 
eggary 

76] . SHRI Y ASHWANTRAO 
GADAKH PAT1L : 
SHRI G. BHOOPATHY : 

Will the Minister of W LFARE be 
pleased to state : 

(a) Whether Union Government propose 
to formulate a nati na] policy ·on prevent-
ion of beggary and enact a Central law in 
this regard; and 

(b) if so, the details thereof? 

TH DEPUTY MINISTER IN THE 
MINISTRY 0 . WEL AR (SHRI 
GIRIDHAR GOMANGO): (a) and (b) : 
A sugge tion made in this regard is under 
examination. 

Irrigation Schemes Funded by Union 
Government 

762. SHRI AMAL DATTA: Will the 
Minister of WATER R SOURCES be 
pleased to sta c : 

(a) the irrjgation schemes multipurpose 
schemes involving irrigation which are 
being funded either by the Union Governm-
ent or foreign countrie through bilateral 
a istance or by the International Agencies; 
and 

(b) the details of the projects including 
size, capacity, scope, command area, funds 
required, sources of funds, time of 
commencement and time for implementa" 
tion ~ 

THE MINISTER 0 STATE OF THE 
MINISTRY TEXTIL SAD 
MINISTER 0 STAT 0 l' MINISTRY 
OF WATER RESOURCES (SHRI RAM 
NIWAS MIRDHA): (a) and (b) The 
irrigation projects are pJanned, funded and 
executed by the Stat Governmertt, 
A istance fr6m the Union Government i 

. in the hap of bloc grants which ate not 
tied to any specific project. 

I Projects in the irrigation sector deriving 
external assistance are-thirty in number, 
involving an assistance of approx. Rs. 4244 
crores. 

The total area to b irrigated from 
thesf; project when completed would be 
approximately 48 Jakh h~ctares. 

Ground Wa t r Resource 0 f We t 
cngal, ihar and Or; sa 

763. SHRI AMAL DATTA: Will the 
Minister of WAT R RESO R be 
pleased to state : 

(a) the extent of ground water re ourees 
in West B ngal, Bihar and Oris a ; 

(b) to what extent the ground water 
re ources can be utijised for Kharif and 
Boro cultivations, respectiveJy and to what 
extent these are being utilised at pres pt in 
those State ; and 

(c) the result achieved by the Centrally 
Sponsored Command Area Development 
Programmes in extending the area actually 
irrigated? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTJLES AND 
MJNISTER 0 STAT OF THE 
MINISTRY OF WATER RESOURCE 
(SHRI RAM NIWAS MIRDHA) : (a) and 
(b) Replenf hable ground wat r resOUrce 
potential in West Bengal, Bihar and Oriss 
is estimated as 16.4, 28.6 and 20.7 lakh 
hectare metres respectively. Its utilisation 
for irrigation in 1985 was 17.7 %, 23.7% 
and 4.6% respectively in the three States. 
Separate figures of the use of ground water 
for Kharif and Boro cult ivations are not 
maintained. 

(c) Under Command Area Development 
Programme, irrigation benefits have been 
extended by constructing field channels ' in 
an area of 0.28, 11.83 and J .95 1& h 
hectares in West Beng I, Bihar and Orissa 
respectively upto March, 1987. 

Nuclear Power Corporation 

764. HRIMATI JAYAN I PAT-
NArK: Will the PRIME MINISTE be 
plea ed to tate: 

(a) whether Governm nt have et up a 
Uclear Power CorporatjOh ; 

(b) if so. the main objective thereof. ; . 
and 

(c) th~ details of tasks before the 
Corporation nand th tat t t for 
nuclear p er enerati 1\ by the end of t 
~venth Ian? 



1 S9 Written Answers NOV MBBR lIt 1987 Written Answers 160 

THE MINISTER 0 STATE IN THE 
MINISTRY OF SerE CE AND TECHNO-
LOG AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OC AN 
DEVELOPMENT • ATOMIC ENERGY , 
EL CTRONICS AND SPACE: (a) Yes, 
Sir. 

(b) Nuclear Power Corporation has 
been set up to implement the nuclear power 
programme in an expeditious manner and 
on sound comp1erical lines . 

(c) It is propoesd to raise the nuclear 
installed capacity to 10,000 MWe by the 
turn of the century. The installed nuclear 
capacity is targeted to be 1700 MWe by 
the end of Seventh Plan. 

Rapatriation of Chakma Refugee 

765 . SHRI G .S. BASAVARAJU : 
SHRI H.N. NANJE GOWDA: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether the Tripura Government 
has expressed . concern over the delay in 
the repatriation of Chakma refugees to 
Bangladesh ; 

(b) jf so. whether the agreement 
between India and Bangladesh for early 
repatriation has not been imp]emened ; 
and 

(c) if so, by what time the same are 
likely 10 be repatriated ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATWAR SINGH) : (a) and (b) 
Yes t Sir ; The agreement between district 
officials has not yet been implemented. 

(c) The refugees refuse to return as 
they do not accept the assurances of the 
Bangladesh Government that conditions in 
the Chittagong Hill Tracts are normal. 
Government hope that the Bangladesh 
Government will atisfy ' the refugees on 
this score and persuade them to return. 
'It i only then that the return of the 
refugees will be possible. 

Linkin of Mabanadi to Cauvery 

766. SHRI P. KANNAN: Will the 
Minister of WATER RESOURCES be 

lea d to stafe ; 

(a) wh ther the water from Mabanadi 
in Orissa is being wasted and is going to 
the sea untapped; and 

(b) if SOt whether Government propo e 
to link the Mahanadi River with the 
Cauvery in South ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES AND .MINIS-
TER OF STAT " OF TH MINISTRY OF 
WAT R R SOURCES (SHRI RAM 
NIWAS MJRDHA) : (a) and (b) The 
National Water Developmen t Agency set 
up by the Government of India in 1982 
is carrying out studies on these aspects, as 
a part of the peninsular river development 
component of the national perspective for 
water resources development , formulated 
by the Government for transfer of surp]u 
waters to defiCit area by linking of rivers 
and constr1:lction of storages . 

Measures for Drought Affected 
People 

767. SHRI CHINTAMANI JENA: 
Will the Minister of PLANNING be pleas-
ed to state : 

(a) the percentage of people in the 
country and in each State particularly in 
Orissa living below the poverty line at 
present ; 

(b) whether most of them are leading 
very miserable life due to drought in the 
country and are facing starvation ; and 

(c) if so , the special measures being 
taken by Union Government to save their 
lives and the details of directions issued to 
the State Governments ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINIS-
TER 0 STATE IN THE MINISTRY OF 
PROGRAMME IMPLEMENTATION 
(SHRI SUKH RAM) : (a) A Statement i 
given below. 

(b) No, Sir. 

(c) Does not ~rise. It may, however, 
b stated that to meet the drought situation 
State Govt. is taking the necessary reme-
dial measures. 
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UPSC Examination Centre at 
Gangtok 

768. SaRIMATJ D.K. BHANDARI: 
Will the PRIME MINISTER be pleased to 
refer to the reply given to Unstarred 
Question ' No. 4936 on 26 August. 1987 
regarding examination centre at Gangtok 
for UPSC examinations and state: 

(a) whether an Officer of U.P.S.C. has 
since visited Gangtok to make an assess~ 
ment about availability of infrastructural 
facilities at Gangtok to 90nduct examina-
tions held by UPSC ; 

(b) if so, when this vIsit ' took place 
and details of assessments made; 

(c) if not, the reasons therefor; and 

(d) the progress made in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF P RSONNEL, PUBLIC 
GRIEVANCES AND PENSTONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AF AIRS (SHRJ P. 
CHIDAMBARAM) : (a) Yer) Sir. 

(b) to (d) An officer of the Commission 
visited Gangtok in September, 1987 and 
held detailed discussions with the Chairman 
and Secretary of the Sikkim Public Service 
Commission regarding opening of a centre 

for the Commission's examinations at 
Gangtok. Based on these discussions and 
the report submi tted by him, the Commis-
sion have d cided to open a Centre at 
Gangtok for their examinations, which will 
be soon notified. 

Priority to Water Augmentation 
Projects 

769. DR. G. VIJAY RAMA RAO: 
Will the Minister of PLANNING be pleas-
ed to state: 

(a) whether it is proposed to give high 
priority to clear the water augmentation 
projects on the lines of the projects which 
are funded from external sources; and 

(b) if so, the details of such projects, 
State-wise ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINIS-
TER OF STATE OF THE 
MINISTRY OF PROGRAMME IMPLE-
MENTATION (SHRI SUKH. RAM): (a) 
Yes, Sir. 

(b) The State-wise list of water aug-
mentation projects namely irrigation and 
water supply projects being funded from 
external sources is given in Statements I 
and II below, which indicate ,the high 
priority being accorded to irrigation pro-
jects also. 

Statement I 

List of on-going externally assisted projects-Irrigation 

Name of State 

1 
- -------~-

Andhra Pradesh 

Bihar 

Gujarat 

ame of Donar Agency Name of Project 

2 3 ---_.- - _. -- ---- '-~----~---...,----

Wodd Bank 
EEC 

World Bank 

" 
World Bank 

" 

1. A. P. Irrigation II Project 
2. A.P. Minor Irrigation Project 

1. Bihar Tubewells Project 

* 2. Subernarekha Irrigation Project 
1. Gujarat Medium Irrigation II 

Project 
2. Gujarat II Irrigation Project 
3. Narmada River DeveJopmen 

Water Delivery & Drainage 
Project 

* Multi State Project involving States of Orissa and West Bengal. 
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1 2 3 

World Bank **4. Narmada River Development 
Serdar Sarovar am and Power 
Proj t 

HaryaBa World Ba.k 1. Haryana Irrilation II Project 

KarBataka Worle :Ra.k 1. Karnataka Task IrrigatioB 
Project 

NetaerlaBds 2. Tungabh dhra Pilot Proj ct 

" 3. Study of s itability of 
HYPOPORS for lining of Irri-
!atioB canals 

Maharashtra World BaRk 1. Maharashtra Water UtilisatioB 
Proj~ct 

" 2. Maharasktra Composite Irriga-
tion Project 

USAID 3. Maltarashtra Irrigation Techwo-
logy and Mgt. Project 

" 4. Maharashtra Minor IrrigatioB 
Project 

BEe 5. Saline and Land Reclamatioa in 
Mallarashtra 

Orissa World Bank 1. Mahanadi Barrage Project 

" 2. Orissa Irrigation II Project 
Tamil Nadu World Bank 1. Periyar Veigai Irrigation II 

Project 

EEe · 2. Modernisation of Tank Irriga-
tion Systems 

Uttar Pradesh World Ballk 1 . U.P. Pl1elie "'ubeweUs Phase II 
Project 

" 2. Upper GaBla Modern. Irriga-
tiOD Project 

IFAD 3. II U.P. Public TubewelJs Project 

Madhya Pradesh World Bask 1. M.P. Medium IrrigatioB Project 

" 2. M.P. Major Irrigation Project 

" 3. Chambal Phase II Project 
FRG 4. YAWA CAD Project 
USAID 5. M.P. Minor Irrigation Project 
IFAD· 6. M.P. Medium Irrigation Project 

Himachal Pradesh USAID 1. Hill Areas Laad aBd Water 
Development Project 

Rajasthan IFAD 1. Rajastllall Ca.al Project 

** Multi.Sta te Proje~t involviBI States of Mad8ya r des. and Naharashtra. 
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Kera]a Worhl Bank 1. Kal1ada Irrigation & Treecrop 
Development Project 

West B O8aI World Bank 1. West Bengal Minor Irrigation 
Proj ct 

Admi.istere. ~y USAID 1. Irrigation Mangt. & Trg. 
Govt. of ladia Project 

UNDP 2. Sys terns Engg. 

" 3. Improvement of Flood Fore-
casting Systems (Ph. II) 

,t 4. Sedimentation of Reservoirs 

,. 5. Updating Dam Safety Surveil-
lence 

, , 6. Hydromechanics Division 

" 7. Hydraulic Structure Research 
Centre 

" 8. ss t. of Research Testing 
facilities for Rockfill 

,t 9. Soil Dynamics Lab. 

,. 10. Concrete Behaviour under High 
Triexial Stress 

" 11. Water & Power Infn. Systems. 

If 12. Research & Testing facilit ies for 
Rock Mechanics 

u 13. Investigation of Drainage on 
Black Cotton Soils 

" 14. Canal Lining & Compaction in 
Embankment 

If 15. Saline Water studies in Harra a 

u 16. Strengthening the Institute of 
Water Studies 

" 17. Ground Water Studies in asai 
& Subernarekha Riv r basins. 
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Statement II 

List of oIl-going externally .assisted projects - Water Supply 

Name of State Nam of Donar Agency arne of Projec! 

Gujarat World Bank Gujarat W.S. & Sewerage 

erala 

Maharashtra 

Punjab 

Rajasthan 

Tamil Nadu 

Madhya Prad sh 

National Water Policy 

u 

" 
" 
" 
,. 

RG 

770. SHRI YASHWANT RAO 
GADAKH PATIL : Will the Minister of 
WA TER RESOURCES be pleased to state : 

(a) whether a National Policy on Water 
has been finaH ed ; and 

(b) if so, the salient features thereof? 

THE MINISTER OF ST ATE 0 THE 
MINISTRY OF TEXTILES AND 
MINISTER OF 'STATE OF THE 
MINISTRY OF WATER RESOURCES 
(SHRI RAM NIWAS MIRDHA) : (a) Yes, 
Sir. 

(b) Broad)y, these are: 

(1) reckoning a drainage basin or sub-
basin as a unit for planning; 

(2) adoption of integrated and multi· 
disciplinary approach to planning 
and formulation of projects; 

(3) integrated and coordinated develop-
ment of sur face and ground 
water ; 

(4) special attention in planning pro-
jects for benefiting disadvantaged 
groups of the society ; 

(5) wat r transfer to needy area based 
on a national perspective; 

Kerala W.S. & Sanitation 

Bombay Water Supply 

Punjab Water Supply 

Rajasthan Water Supply 

Tamil Nadu Water SuppJy 

MP RWS (MP Rural Water 
Supply) 

(6) giving primary considera tion for 
provision of drinking wa tcr while 
planning multi-purpos~ projects; 

(7) close integration of water use and 
Jand use pol icic,S ; 

(8) maximising technological inputs 
into the orderly d velopment of 
water resources. 

[ Translation] 

Amendment to Illegal Migrants 
(Determination by Tribunals) Act 

1983 

771. SHRI KALI PRASAD PANDEY: 
Will the Minister of HOME AFFAIRS be 
pJeased to state: 

(a) wheter Government propose to 
amend Illegal Migrants (Determination, by 
Tri bunals) Act, 1 973 ; 

(b) if so, the details of the proposed 
amendments in the Act and the reactions 
and suggestions of the eoncerned State 
Governments in this regard; and 

(c) the time by which these amendments 
will be enacted ? 

THE MINISTER OF STATE IN THE 
MINI$TRY OF HOME AFFAIRS (SHRI 
CHI,NfAMANI PANIGRAHI): (a) Yes Silt 
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(b) and (c) The proposals have been 
finalised after discussion with the State 
Government and necessary legislation wiIJ 
be moved in the current s sion of Parlia-
ment. 

India's Call to Dismantle Nuclear 
Arms 

772. SHRl KALI PRASAD PANDEY: 
Will the Minister of EXTERNAL AFFAIRS 
be pleased to state : 

(a) whether recently India has given a 
call in the United Nations to d~smantle all 
nuclear arms ; 

(b) jf so, the reaction of other countries 
thereto ; and 

(c) the initiative taken by India in this 
regard? 

THE MINISTER OF STATE IN THE 
MI STRY OF EXTERNAL AFFA RS 
(SHRI K. NA TWAR SINGH) : (a) and (b) 
In a speech at the U.N. General Assembly 
in October this year on the dangers of 
environmental polution, the Prime 
Minister said that all environmental dan-
gers paled in comparison to the ever-
accumulating tockpile of nuclear weapons 

and he called for the dismantling of all 
such weapons. It will be seen that in the 
context no specific reaction to this point 
from other States wa called for. 

(c) India has been in the fore-front ot 
the struggle for nuclear disarmament. 
India will continue its effort in this field. 

President's Assent to Karnataka Bills 

773. SHRI SRIKANTHA DATTA 
NARASfMHARAJA WADIYAR : Will the 
Minister of HOME AFFAIRS be pI ased 
to state: 

(a) whether a large number of bills 
pas ed by Karnataka Legi lative Assembly 
are pending President's a ent; and 

(b) if so, the particulars of ucb bills 
and the reasons for delay in President' 
assent there.to ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PERSONNEL, UBLIC 
GRIEVANCES AND PENSIO SAD 
MINISTER OF STATE IN THE MINIS-
TRY OF HOM AFFAIRS (SHRI P. 
CHIDAMBARAM): (a) and (b) A state.. 
ment furni hing the required information 
is given below. 

Statement 

s. 
No. 

Subject 

1 2 

1, The Karnatka Co~tract Carriages 
(Acquisition) (Arnelldment) Bill 1982. 

2 ', The Karnataka ducation Bi11, 1983. 

3. The Karnataka Fishing Harbour Termi-
nal Authority Bill, ] 986. 

4. The Motor Vehicle_s ( arnataka Amend-
me~t)~ Bill 1986. 

S. The Regi tration (Karnataka Atnendment) 
Bill, 1 87. .. . . 

Present Position 

3 

Pending with the State Government. 

Under examination in con ultation 
with the administrative Ministrie I 
Departmen ts concerned. 

Under examination in consultation 
with the administrative Ministries! 
Departments eoncerned. 

Pending with the State Government. 

Under ex mi'lation in 
with the administrati~e 
Dep rtmen ts conc rn d~ 

con uJtation 
Ministriesl 
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1 2 

6. The Karnataka Tax on Entry of Goods 
into Local Area for Consumption, Use 
or Sale therein (Second Amendment) 
Bill, 1987. 

7. The Karnataka Exc ise (Second Amend-
ment) Bill, -1987. 

Tribals Displaced Due to Irriga tlo. 
Projects in .. arnataka 

774. SHRI SRIKANTHA DATTA 
NARASIMHARAJA WADIYAR : Will the 
Minister of WATER RESOURCES be 
pleased to state : 

(a) the approximate number of Tribals 
displaced during last three . years in Kar-
na taka following the execution of irrilation 
projects ; and 

(b) the ,teps taken to ensure the rella-
bilitatioD of Tribals displaced from t eir 
habitats? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES AND MINIS-
TER OF STATE OF THE MINISTRY OF 
WATER RESOURCES (SHRI RAM 
NIWAS MIRDHA): (a) and (b) The in-
formation is being collected and will b 
laid on the Table of the House. 

Central Assistaace for Irrigation 
SchelDes in Madhya Pradeah 

775. SHRI MAHENDRA SINGH: 
Will th Minister of WATER RESOURCES 
be pIe s d to state : 

(a) the number of medium and major 
irrigation projects in progress with Central 
assistance in Madhya _ Prade h ; 

(b) whether the allocation for these 
project in the Seventh PIa a has beeR found 
to be inadequate by Madhya Pradesh 
Government; 

(c) whether Union Governmeat propose 
to provide enhanced' assistance for timely 
comple~ion of the e prajects ; and 

(d) if 60, th details tqer 9f? 

3 

U der eKa iaatioa i. cen!MIltation 
witll the admiai trative Mi istriei! 
Departme.ts eo.c.race. 

Pendi I for obtai.i 
t e Presideot. 

til asscllt of 

THE MINIST:" OP STATE OF THE 
MINISTRY OF TEXTILES AND MINIS-
TEIt OF STATE OF TftE MINISTRY OF 
WATER RESOURCES (SHRI RAM 
Nl AS MIRDHA) : (a) aad (b) 24 major 

_ and 40 medi m i rri&atioa projects are in 
prolress in M •• hya Pra.esa. Irrigation 
projects are ,laa»ed, fuaded alld imple-
meated by the State G"veramcllts. CeJltral 
aSiistance is livon to the States ia the 
for. of blook waRt. aM 10 •• , aJld il aot 
t~.d to aay s •• eR. or leeter ef tlevelop-
meat. 

(c) a.. (d) AI a <ken ... t proofing 
mealWC, the Centre 11 s deeide4 to give 
all additional aUlo"at Qf RI. 15 erores to 
Madllya Pradesh duriac tae balasce 7th 
PIa. p.riod to a~oelerate co pletion of 
9 major aad medi.JIl proje.ti. 50 % of 
this amo'ftllt is in t.e fl>r. (i)f drought 
assistance and the balaaee 50 % as net 
additionality to ex.peaite ini&atioa projects 
ia 61reupt-pro •• ar.as f Stat.l. 

ell e to te, Wat.r Le .. ac Cr •• 
.... r 

776. D . 6.S. R.Al.AN8: Will tbe 
MiRister of WAT R RRSOURCES b 
pl.as." to $tatc: : 

(a) wltet_er til 6ov .... am •• t f Bill.r 
receatly fonvarde4 to t e U.ioa Govorll-

• t • scaOlll. to sto, water IOI&i a for 
clearaace ; 

(b) if 10, tv.e. tke I 11. • as looeived 
by Gov.r .at; a.. .t.pl take. by 
Gevernm. t oa tile pro,os.d $ Item. ? 

TftE MINISTBR. OF STAT 0F .,HE 
MINISTR Y OF 1'BXTlL:!S AND MINIS-
TER. OF STAT OF TH MINI~TIlY OF 
WATER R SOUll , (I IU RAM 
NIWA~ MIRD A): (.) to (c) Y 8, iir. 
Tile project Roport e tlrai •• ,. ill t e irri. 
,aft.., .4s.r a.da~ aQ4 Kosi 
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Projects in North Bihar has been received 
in July, 1987 only. It is currently under 
apprai al. 

Pact with U. .S.R. to N .A.P. Ground 
Water Sourc s 

777. DR. T. KALPANA DEV]: Will 
the Minister of WATER RESOURCES be 
pleased to state : 

(a) whether a pact has been signed with 
U.S.S.R. to explore and to tap underground 
water resources ; 

(b) if so, detail of the pact ; 

(c) whether U.S.S.R. wi1l depute some 
experts to India under the pact . and 

(d) if so, detail thereof and services to 
be provided by the e experts ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES AND 
MINIST R OF STATE 0 THE MINIS-
TRY OF WATER RESOURCES (SHRI 
RAM NIWAS MJRDHA) : (a) to (d) A 
Programme of Co-opera tion has been 
signed wi th the U. S.S .R. which 
includes ground water exploration. 
The U.S.S.R. has agreed to supply 
drilling rigs along with the necessary 
accessorie a a contribution towards 
drought relief. Soviet cxp rts wilT be 
deputed to help in the operat ionaJising the 
driiling equipment . 

Recent Discoveries by Indian 
Astronomers 

778. SHRI PRATAPRAO B. 
BHOSALE : WiI1 the PRIM MINISTER 
be pJeased to state : 

(a) whether useful di coverie have een 
made under Indian alley Observation 
Programme by Indian A tronomers recently; 

(b) if so, the de~ail thereof; 

(c) what has been revealed by these 
di scoveries ; 

(d) whether the recent discoveries in 
the field of Astronomy have efi cted arHer 
views on Astronomy; and 

(c) if so. to what extent? 

TH MIN1ST R OF STAT IN THE 
MINISTRY OF SCIENe AND T CH-
NOLOGY AND MINIST R 0 STATE 
I THE DEPARTMENTS 0 OC AN 
DEV LOPMENT, ATOMIC N ROY, 
ELECTRONICS AND SPAC (SHRI K.R. 
NARAYANAN): (a) and (b) Three im-
portant featur s of the comets have be n 
revealed through observations by Indian 
Astronomers = 

J . Although it was known that mole-
cules and dust are discharged from 
tbe nucleus of the Comet into 
Coma (or the head) of the Comet , 
the pattern of distribution was 
not known. The ob ervatioD 
ha ve provided a proper picture 
of the di stribution of gas and dust 
withjn ihe head of Comet Halley 
and the way the pattern change as 
the comet evolves. 

2. From sophisticated measurement 
precise speed of ejection of carbon 
molecules into the head has been 
determined. These molecules are 
short Jived and their life-times 
have also been determined from 
th se observations. 

3. Comet tails which were know to 
be composed of ions and dust are 
shaped hy the interaction with 
solar wind which is the flow of 
material from the sun. Detailed 
pi cture of several forms of dis-
tortions ha ve been photographed . 

(c) These observations have revealed a 
much clearer picture of the process inside 
comets and provided answers to evera) 
questions in plasma physics. 

(d) and (e) Our result combined with 
similar coHection by other International 
groups seen in conjunction with the spac 
craft ob ervatiom. confirm many of the 
notions based ' on conjectures heJd by 
astronomers about internal constitution of 
comets. 

Comet HaUey is the fir t comet to be 
very intensively tudied. The re ults have 
ju titled the efforts of the scientists. or 
fully understanding comets furth r tud ies 
on future COlnets will have to be pur ued. 
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Tra inio in Computer Sci nc 

779. SHRI PRATAPRAO B. B OSALE: 
Wi]) th PRIM MINJST R b pleased 0 

tate: 

(a) the charges fixed for nch course 
by each rnstitute conducting Computer 
cour e . and 

( ) whether any arrangements have 
en made for working Government offi-

cial t t~k(' training in computer COur e ? 

MINTST R OF STAT IN THE 
MINI TR OF SCI N E AND T CHNO-

G AND MINT T R 0 STATE IN 
TH D PARTM NTSO OC AND V-
LOPM ~NT, ATOMIC N RGY. LEC-
TRO I SAND SPAC (HRI K.R. 
NARA Y ANAN): (a) D partment of lec-
tronic do s not fix the charges for Com-

ut r Cours s conducted by any Institute. 
The chorge. are fixed by the Institute as 
per the n rms of l he Inst itute or the 
University/ Board f "ducation to which 
it j afiiliat d . Typically th charges are 
in the ran of R . 20/- to Rs. 100/- per 
month for Government/Government Aided 
In titutions running curs in computers 
leadi~g to egr r..:/ ipl rna of Univer ity/ 

tat ard. 

A la ge numb r of private In tilutions 
ar al 'o onducling computer caul' es. The 
chars in their case r a nge typically from 
R. 4000/- t R. 000 / per year f r a 
on ar u .. 

(b) large number f tr ining pro-
r mm s arc b jng co duct d by National 
nf rmalic Ccn1r (Nl), cpal'tm nt of 
1 tr nics from time [ time f r the 

b n fit f Oovernm nt official. Detail 
r gardi the e pro rammes ar intimat d 
to v ry Ministry/ epar ment. urther, 

C i currentJy ' conductio numb r of 
Computer Appreciation Programmes speci-
fically for lAS officer with several year 
e p rience in consultation with the Depart-
m nt of Personnel and Training. Also, 
from tim to tjm sp cific programmes are 
con ucted to m t the requir ment of 
p inc ini try!Departm 

Demand for enhancement of p cu-
niar ·uri diction for Delhi Di trict 

Courts 

780. DR. B.L. SHAILESH : 
SHRI VISHU~S MODI : 

Wi11 the Minister of LAW AND JUSTICE 
be pJeased to state : 

(a) whether Delhi High Court Bar 
Association and De1hi Bar Association 
have made a demand for enhancement of 
pecuniary jurisdict ion of De1hi Di trict 

ourts ; 

(b) whether work at Tis Ha7ari Court 
was paralys d on 20th October, 1987; 
and 

(c) if so, Government's reaction to the 
demand for unlimited pecuniary jurisdic-
tion for Delhi District Courts? 

TH MJNIST R OF STAT 
MINISTRY OF LAW AND 
(SHRI H.R. BHARADWAJ) : 
Sir. 

IN THE 
JlJSTICE 
(a) No . 

(b) Government is aware of the trike 
of 28th October, 1987. 

(c) Does not ari e. 

Amount Sanctioned for Development 
of Police Communication System 'in 

Andhra Prade h 

781. SHRI ... PALAKONDRAYUDU: 
Will the Minister of HOME A AIRS be 
pleased t state; 

(a) the amount sanctioned by Union 
Government to improve the police COO1-
municati n y'tem in Andhra Pradesh; 

(b) wh ther the sanctioned amount s are 
inadequate; 

(c) jf 
Union 
funds; 

so the action taken by the 
overnment to sanction more 

(d) whether there is any propo al to 
equip Andhra Pradesh Police with M icro-
wave System of Communication ; and 

e) if so the deta ' )s the eof ? 
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TH M[NISTER 0 STAT IN THE 
MINISTRY 0 PERSONN L, PUBLIC 
GRr V ANC S. A P NSIONS AND 
MINISTER OF STATE IN TH MINIS· 
TRY OF HOME A FAIRS (SHRI P. 
CHlDAMBARM): (a) to (c) The ubject 
'pu lic order' and . po lice' are included in 
the State list of the V nth Schedule to the 
Constitution, he State Governments are 
primarily responsible for improving the 
working of the polic. The Government of 
India arc providing financial assistance to 
the State under the scheme of nlodernj .. 
sation of State police forces for incurring 
expenditure under the items like mobility, 
wireles equipment. scientific aid for 
investigacion, training equipment and com-
puteri atioo, of crime records. 

The following amount was reJeas d to 
develop the poli e communication system 
in Andhra Prad sh for each year :-

Y ar 

J 984-85 
1985-86 
1986-87 

Amounts) 

(Rs, in lakhs) 

21.45 
21.45 
22.00 

(d) and () The proposal regarding 
equipping Andhra Pradesh poJice with 
microwave sy tem of communication has 
to be prcpJred by the State Government, 
No such propo al has been received by 
the Government of India from tbe State 
Government. 

Fencing along Assam-Bangia Border 

782. SHRI CHINTAMANI J NA: 
Will the Minister of HOME AF AIRS be 
pleased to state: 

(a) the late t position in regard to the 
fencing of the A sam-Bangladesh border 
which was stopped earlier; 

(b) the approximate cost involved; 
and 

(c) by when the work is expected to 
be cOplpleted '} 

THE MINIST R OF STATE IN TH 
MINISTRY 0 HOM A AIRS (SHRI 
CHINTAMANI ANIGRAHI): (a) So 
far as Assam-Bangladesh border is con-
cerned, it has been decided to construct a 

jeepable road as weJl as to er ct a barbed 
wire fenc all along the international 
border in thi sector. Survey work for 
construction of road nd fence is almo t 
complete and road construction work has 
been taken up. 

(b) According to initial e timat ,the 
entire work along Indo-Bangladesh border 
will cost approximately Rs. 371.76 crores. 

(c) The project for construction of 
road/fence along Indo-BangIa csh bord r 
is being tak en up in two phases and each 
phase is likely to take about five years. 

Agro Climatic Zones 

783. SHRI SRIKANTA DAT A 
NARASIMHARAJA WAD1YAR : Will the 
Minister of PLANNING be pleased to 
state: 

(a) whether the Planning omml Slon 
has identified some agro-clima tic zones for 
their agricultural dev lopm nt ; 

(b) if so, the names of those agro-
climatic zones ; and 

(c) the details of the scheJnes pr pared 
for the developmen t of thos agro- Jimatjr 
zones? 

TH MINISTER 0 STATE IN THE 
MINI TRY 0 P ANNJNG AND MINIS-
TER OF SATE IN THE MINIS RY OF 
PROGRAMM IMPLEMENTAT ON 
(SHRI SUKH RAM) : (a) Yes please. 

(b) The names of the agro-climatic 
zones identified are a follows:-

1. We tern Himalayan Region 
2. Eastern Himalayan Region 
3. ower Gangetic Plain Region 
4. Middle Gangetic Plain Region 
5. Upper Gangetic Plain Region 
6. Trans-Gangetic Plain R gion 
7. astern Plateaus and ill egion 
8. Central PJat u and ills Region 
9. Western PIal u and 'Us Region 

10. Southern Plat au and ills Region 
11. East Coast PI ins and ills 

Region 
12. Wes Coast Plain and Gha 

Regiou 
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13. Gujarat Hills and pj in Region 
14. We t rn Dry R gion 
15. Island Region 

(c) The details of th schemes for the 
dev lopment of the above zones are being 
worked out. 

Lower General Investment i 0 West 
B ngal 

784. SHRI BASUDEB ACHARIA: 
Will the Minist r of PLANNING be pleas-
d to state: 

(a) whether share of Central invest-
ment in We t Bengal has come down to 

ix per c nt again t 12 per eent in 1970 ; 

(b) whether the credit-deposit ratio in 
We t enga] also regi ter d a fall from 
62 p r cent to 50 per cent as again t the 
national average of 65 per cent in the sam 
p riods ; and 

(c) if 0, the rea ons thereof? 

T MINI T R 0 STAT IN TH 
MINI TRY 0 PLANNING AND MINIS-
T R 0 TAT ~' IN TH MINISTRY OF 
PR GRAMM IMPLEMENTATION 
(SHRI SUKH RAM) : (a) The figure. or 
Stat wi e Central iovestm nt are not main-
tained in the Planning CommJs ion, a ' 
Plan inv ·tm nt by th Centre covers a 
wid rang of both infra (ructural and oeia] 
welfar ervices. However, Planning Com-
mi jon ha woked out in onsultation 
with the various Ministric. timates of 
tat wi expenditure of the central plan 

for the Sixth jve Year Plan 1980-8 5. 
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As centra] plan investment i n ither 
planned nor accounted for Statewise, some 
assumption hav beela made in attempting 
such a break up. Therefore, in view of 
the multiplicity of sources and the various 
assumptions made for this exercise. the 
figures so compi] d at best gjve only a 
dimensjonal appreciation of the situation. 
A statement giving these figures statewise 
is given below. 

The statement shows that the share of 
the Centra] Investment in West Bengal 
during the Sixth Plan was 6.04 per cent. 
Regarding investment in 1970 t Planning 
Commission does not have any informa-
tion. 

(b) At the end of 1986 the Credit/ 
Deposi t ratio of all scbeduled Commercial 
Banks in We t Bengal was 50.2 against tbe 
All India average of 63. 

(c) There has be n a genera] decline in 
th credit/deposit ratio at the All India 
level also from 75.9 in 1970 to 63 in 
1986. However, the declining trend in 
West Bcngal is comparatively sharper 
becau e in the initial years Calcutta \\las the 
only developed metropoU tan Cen tre which 
used to sanction credit for the entire North 
. astern Region as well as for the adjoining 
States. New Banking infrastructure has 
developed in other areas which fall outsidc 
that of We t Bengal. To some extent, 
indus trjal ickness, power shortage and 
problem of industria] relations affecting 
industria] growth, were also re ponsible ,for 
the decline in advance anctioned. 

Statement 

latewise dl (ribution of Central Plan Expenditure during Sixth Five Year Plan (1980-85) 

(Rs . in crores) 

tates/U.T . 

1 

1. ndhra Pradesh 

2. s an1 

3. Bihar 

4. Gujar t 

Amount 

2 

5404.57 

2190.07 

4162.40 

3130.33 

Percentage 

3 

9.37 

3.80 
7.22 

5.43 
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1 2 3 
---- ----- - --

5. Haryana 618.63 1.07 

6. Himacha1 Prade h 368.46 0.64 

7. Jammu & Kashmir 501.58 0.81 

8. Karnataka 1999.47 3.47 

9 . Kerala 1346.22 2.33 

10. Madhya Pradesh 4710.56 8.17 

11. Maharasbtra 4901.16 8.50 

12. Manipur 125.20 0.22 

13. MegbaJaya 71.01 0.12 

14. Nagaland 87.92 0.15 
~ .:; 
1 .... Orissa 2855.08 4.95 
16. Punjab 656.67 1.14 
17. Rajasthan 1675.35 2.91 

18. Sikkim 34.47 0.06 

19. Tamil Nadu 3167.09 5.49 

20. Tripura 135 .93 0.23 
21. Uttar PraQ .... ~ 4302.20 7.46 

22. West Benga] 3480.04 6.04 _--- --
23. Total-States 45924.41 79.64 ---- --

1. Andaman & Nicobar 30.21 0.05 
'") Arunachal Pradesh 50.69 009 .. . 
3. Chandigarh 52.86 0.09 
4. Dadra & Nagar HaveH 3.65 0.01 
5. Delhi 1170.95 2.03 
6. Goa, Daman & Diu 162.04 0.28 

7. Lakshadweep 4.04 0.01 
8~ Mizoram 30.13 0.05 
9. Pondicherry 30.63 0.05 ---- --

Total U. Ts. 1535.20 2.66 -._..._- --U nalloca ted 10204.26 17.70 ---- ---
Total-States &.UTi 57663.87 100.00 

....__........_- ........ 
" 
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Note (n The unall cat d amount (Rs. 10204 cror s) includ offshore and olh r 
inv tm nt of R . 5500 crores in the P trol urn Sector. 

(i i) The total Central Plan exp nditure during th ;. Sixth Plan was . 57 00 
crores. The break-up availabl in the statement is (including th un· 
allocated portion) for R . 576 4 CTores. 

(iii) The data had to be ompiIed in a short time from a numb r of sources. 
A m re precise and detailed Planwise compilation has be n taken up in 
con ultation with the Mini trie ; that will take considerable lime. 

(iv) A Central Plan inve. tment is not planned or accounted Statew ise, son1e 
s umptions have b en made in attempting such a Teak-up. While they 

seem t be best possible a sumption to base uch an exerci e as, their 
validity is certainly of a limited nature. Some examples are given 
below. 

(a) Railway inv\; ' tmen ts on newlin s, guage conversions and electrifi-
cation hav been broken up Statewise based on approximate J ngth 
completed in each State. 

(h) The r maining 80 % of Railway Plan ha been allocated to di/fegmt 
tates on the basis of route Kilometres falling in each State. 

(c) xpenditurc on purcha e of aircraft (Civil Aviation Plan) 11a8 been 
allocat d on th basis of the numb r of landings in each State. 

(d) xpenditure of Ai r India on acqu i ition ot aircraft has becn allo-
cated to four international airp Tts on the basi of traffic handled 
by these Airport • 

() Regarding Shipping, I he Sta Icwi c c Ilocati ns hav been don on 
th a i of traffic earned by th major porls in ea h of the mari-
tim State. 

(v) A C<..ntral inve tm nt in projects is mostly in area where th ncc~s~ary 
ec nomic factor arc in optimum availability, the obj ctive of regional 
balance an have only limit d relevance in such cases. 

VI) H using & rban Development includes provision for six scheme'" (Jnly. 
or HUD 0 the total plan outlay wa R . 50 crores. The -actuai 

r leas s amount to Rs. 675.87 crores. This is due 10 market borrow-
ings of the HUnCO. Besid s information on Stationery and Printing 
is still awaited. 

[ Translation] 

Reb bilitation of smilie of Par.a-
military i rees P r ODD I killed in 

unjab 

7 5. SHRI JAGDISH AWASTHI: 
Will the Mini t r of HOM A Al S ' be 
pI ased to ta te : 

(a) the number of p ramilitary fore 
per onn 1 kHj d in ncounter with t rror-
ists in Punjab during the la t six month ; 
and 

(b) th a tiOD taken by Governm nt to 
rehabilitat their f milies ? 

THE MINISTER OF STAT IN THE 
MINlSTRY 0 P RSONN .J L, PUBLIC 
GRIEVANCES AND P NSIONS AND 
MINISTER OF STAT IN THE MINIS-
TRY OF HOME AF AIRS (SHRI P. 
CHIDAMBARAM) : (a) 1 7 members of 
the CRPF and one memb r of the BSF 
W Ie killed in encounters with/ambush by 
t Trorist in Punjab during the p riod from 
1.5.1987 to 8.11.1981. 

(b) Th widow / family members of the 
deeeas d in all the e a es have b enl are 
being sanctioned financi al a sistanc e as 
indicated below : 
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(]) amily pen ion, death~cum-
reti rement gratuity and encash 
ment of leave at credit at th tim 
of death a admi s ' jbJe under th 
rules ; 

(2) Amounts due under the Central 
Government mployees insurance 
Scheme ; 

(3) Financial assistance from welfare 
fund s operated by CRP /B F. 

(4) x-gratia grant of Rs. 1,00,000/-
by the Punjab Government under 
a scheme formu Ja t d by them. 

[English] . 

Special Cell to Monitor 15 Point 
Programme for Minoritic 

786. SHRI NARSTNG SURYA-
WANSHI: Will the Mini ster of W -; L ARE 
be pleased to state; 

(a) whether a specia l cell has been 
created for effective implementation/moni-
toring of Prime Mini ster 's I5-Point Pro-
gramme on mi norities welfare ; 

(b) if so , how far thi s programme has 
effectively been implemented by States ; 
and 

(c) the name of States that have been 
Jagging behind in effective implementation 
of the programme with rea ons there for? 

THE D PUTY M[Nl T R IN TH 
MIN] TRY OF W LF ARE ( HRI GIRI-
DHAR GOMANGO) : (a) to (c) A spccial 
cell ha been functioning in the Ministry 
of Welfare for effective impJernentation and 
monitor ing of the Prime Minister's 15-
Point Programme for welfare of minori tie . 
The progress made in implement ation of 
the Programme i t eing reviewed 01"1 a 
continuou ba i by obtaining quarterly 
repor s fron1 a11 States/Un ion Terrritories . 
Ministry of Welfare held a Conference of 
th~ Chief Mini ters/Ministers in charge 
of Prim Mini ter ' s IS-Point Programme 
for Minoritie Welfare in the State on the 
19th June, 1987. The Conference dis-
cussed~ inter-alia, the mea ures to make 
the monitoring system more result oriented 
so that the implementation of the Pro-
gramme could be as essed in quantitative 
terms. With thi end in view the Confe-
rence devised and adopted a revised format 

for reporting the progre of the implemen-
tation of the Programme in the States. 
Copies of the revised format wer sent to 
all the State Governments. The informa-
tion in the evised format from th various 
State Government is expected to start 
floW ing in from the next quarter. It is 
ther fore too early to expres any opInIon 
on the pace f implementation of th Pro-
grammc. 

IREP I Training Centre at Bakoli 
Village 

787. SHRI MULLAPPALLY RAMA. 
CHANDRAN: Will the Minister of PLAN· 
NING be pleased to state: 

(a) whether work has commenced on 
the setting up of an Integrated Rural 

nergy Planning Training Centre at Bakoli 
ViIJage in Delhi ; 

(b) the total estimated cost of the pro .. 
ject and the likely tjme of its completion; 
and 

(c) the objectives of setting up such a 
Centre? 

TH MINISTER OF STATE IN TH 
MINISTRY OF PLANNI G AND MINIS-
TER 0 STAT IN TH MINISTRY 0 
PROGRAMME JMPLEM NTATION 
(SHRf SUKH RAM) : ( ) Ye , Sir. 

(b) The project is estimated to co t 
about Rs. 80 lakhs and i JikeJy to be com· 
pJeted by the end of 1 988. 

(c) The Centre i eing set up, as part 
of the Centrally Sponsor d Scheme of the 
Integrated Rur I nergy Planning Pro-
gramme , with the objective of providing 
training to the official and Don-official 
inv Ived in thc planning and impl menta-
tion of this programme. 

Population of SC/ST 

788. SHRI MANI ANYAL: Will 
the Minister of WEL ARE be pleased to 
tate: 

(a) the population of Sch duled Castes 
and Scheduled Tribes State/Union Terri-
tory-wi e and on all India ba is ~s on 
31 March, 1987. 
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(b) the number of SCs/ST raised abov 
the poverty Jine during the la t three years, 
State-wise ; and 

(b) No such tatistics are available with 
this Ministry. However, information 
re]atin to number of Scheduled Caste and 
Schedul d Tribe families economical1y 
assisted in the State IUTs implement iog 
Special Component Plan and Tribal Sub 
Plan is given in statement-II below. 

(c) the quantum of permanent assets 
built UP. the total number of regular man~ 
day created and the rate of unemployment 
during the said period? 

THE D PUTY MINISTER IN THE 
MINISTRY 0 WELFAR (SHRI 
GIRIDHAR GOMANGO): (a) No such 
statistics are maintained by this Ministry. 
The population figures of Scheduled Castes 
and Scheduled Tribes as made available by 
the Registrar Genera 1 of India, as per 198] 
Census, are given in statement-I below. 

(c) No such information is available 
with this Ministry. However, the infor-
mation relating to a sets created and 
employment generated Under NREP during 
1984-85 to 1986-87 as ascertained from 
the Deptt. of Rural Development is given 
fn statements III and IV below. 

Statement I 

Population of Scheduled Castes and Scheduled Tribes as on 1st March , 1981 

India/ 
State/UT 

1 
______ -L-

India @ 

1. Andhra Pradesh 

2. Bihar 

3. Gujarat 

4. Haryana 

5. Himachal Pradesh 
6. Jammu and Kashmir 

7. Karnataka 

8. eraJa 

9. Madhya Pradesh 

10. Maharashtra 

II. Manipur 

12. MeghaJaya 

13. Nagaland 

14. Orissa 

j s. Punjab 

16. Rajasthan 

17. Si kim 

l8. Tamil Nadtl 

Scheduled Castes 

2 

104,754,623 

7,961,730 

10,142,368 

2,438,297 

2 ,464,012 

1,053,958 
497,363 

5,595,553 

2,549,382 

7,358,533 

4,479,763 

17,753 

5,492 

3,865,543 

4,511,703 

5,838,879 

18,281 

8,881,295 

ScheduJed Tribes 

--_._---_ 
.., _, 

51,628,638 

3,176,001 

5,810,867 

4,848,586 

197,263 

1,825,203* 

261,475 

11,987,031 

5,772,038 

387,977 

1,076,345 

650,885 

5,915,067 

4,183,124 

73,623 

520,226 



193 Written Answers KARTIKA 20, 1909 (SAKA) Written Answers 194 

1 

19. Tripura 

20. Uttar Pradesh 

21. West Bengal 

2 

310,384 

23 ,453,339 

12,000,768 

3 

583,920 

232,705 

3 070,672 

Union Territories 

1. 

2. 

3. 

4. 

5. 

6. 
7. 

8. 

9. 

A and N Islands 

Arunachal Pradesh 

Chandigarah 

D and N Haveli 

Delhi 

Goa, Daman and Diu 

Lakshadweep 

Mizoram 

Pondicherry 

2,919 

63,621 

2,041 

1,121,643 

23,432 

135 

96,636 

22,361 

441,167 

81,714 

10,721 
37,760 

461,907 

~ xcludes the population of Assam where Census could not be conducted owing 
to disturbed conditions prevailing there. 

* This figure would appear to include high returns relating to certain commu .. 
nities with nomenclatures similar to those iucluded in the list of Scheduled 
Tribes consequent on the removal of arca restrictions. 

No Castes were Scheduled by the President of India for A and N Islands, 
Naga land and Laksbadweep. 

No Scheduled Tribe has been cheduled y the Pres ident of India for Haryana, 
Jammu and Kashmir , Punjab and Union Territories of Chandigarh, Delhi and 
Pondicherry. 

Statement II 

Scheduled Caste and Scheduled Tribe families economically assisted during the ' last 
three years 1984-85, 1985-86, and 1986-87 

No. of families assisted 
States/UTs Scheduled Castes ScheduJed Tribe 

1 2 3 

1. Andhra Pradesh 852386 252172 
2. Assam 61008 117536 
3. Bihar 824584 419633 
4. Gujarat 167701 221757 

S. Haryana 145156 -* 
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• 

1 2 3 

6. Himachal Pradesh 93735 14296 
7. Jammu and Kashmir 10109 -** 
8. Karnataka 374866 32212 
9. Kerala 162360 16301 

10. Madhya Pradesh 572106 692867 
11. Maharashtra 334557 264218 
12. rissa 284793 390538 
13. Manipur 2069 4500 
14. Punjab 210926 -** 
15. Rajasthan 368211 215714 
16. Sikkim 3364 8547 
17. Tamil adu 644362 33139 
18. Tripura 17376 40280 
19. Uttar Pradesh 1240043 10552 
20. West Bengal 834289 227460 
21. Goa (includes UT of Daman 5139 2315 

and Diu) 
22. Chandigrah 1638 -** 
23. Delhi 25567 -** 
24. Pond icherry 9719 -** 
25. A and N Islands - * 2973 

4 - .. _ 

Total 7246066 2981898 

* No Special Component Plan 

** No Tribal Sub-Plan. 

Statement Dr 

Assets cre~iled under NREP during 1984-85 to 1986-87 

S. Item Units 1984-85 1985-86 1986-87 o. 

1. Social Forestry 

(a) Area lakh (heet) 0.99 1.16 2.04 
(b) Trees Planted lakhs 2920 4247 6506 

2. Works benefitting SC/ST Lakhs 1.31 0.90 1.21 
3. Construction of village thou and 11.89 5.90 5.16 tanks etc. (nos) 

4. Minor Irrigation and Lakh 0.56 0.48 Q,S4 od protection wor~s (b~t) 
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1 2 3 4 5 6 

5. Soil Conserv~tion works -do- 0.31 0.16 0.04 

6. Drinking water wells/ponds lakhs 0.36 0.21 0.16 
etc. (Nos.) 

7. Rural Roads Lakh (Kms) 0.47 0.61 0.38 

8. School Balwadi Lakh 0.82 0.51 0.24 
Panchayat Ghar Etc. (Nos) 

9. Other Works -do- 0.28 1.00 1.23 

Statement IV 

Employment Generated Under NREP During the Year 1984-85 to 1986-87 

SC 

ST 

1984-85 
NA 

NA 

Punjab and Haryana High Court 
Judgement About Anti-Terrorist Act 

789. DR. B.L. SHAlL SH: Will the 
Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether Government have studied 
th recent judgement of the Punjab and 
Haryana High Court striking down certain 
portions of the Anti-Terrorist Act; 

(b) if so, Government's reaction 
thereto ; and 

(c) the measures propose to take to 
sct matters rjght ? 

T MINlSTER 0 STAT IN THE 
MINISTRY 0 PERSONNEL, PUB'L C 
ORlEY ANCES, AND PENSIO SAND 
MINISTER OF STATE I THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) Yes, Sir, 

(b) and (c) The matter regarding filing 
of Special Leave Petition is under active 
consideration. 

1985-86 
1113,84 

505.93 

(lakh mand ays) 

1986- 7 
1308.68 

688.70 

Mid-Term Appraisal of Seventh 
Plan 

790. SHRI ANANDA PATHAK: 
SHRI THAMPAN THOMAS: 

Will ; the Minister of PLAN 1Gb 
pleased to strte : 

(a) whether any mid-term appraisal of 
the Seventh Five Year Plan ha been 
carried out by the Planning Commiss'on ; 

(b) if so, the results of the appraisal ; 

(c) whether any new priorities/modifi-
cations in criteria for allocation hav 
been initiated by Government in accor-
dance with the findings of the re.apPl·aisaI ; 
and 

(d) if not, the likely date by which th 
re-appraisal would be complet d aJongwith 
the reasons for delay ? 

THE MINIST R 0 S A TH 
MI STRY OF PLANNI A D 
MI ISTER 0 STA IN T MINIS-
TRY OF PROGRAMM IMPL M 
TATIO (SHRl SUlCH RAM): (a) Th 
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mid-term appraisa1 of the Seventh Five 
Year Plan is underway. 

(b) and (c) Do not arise as yet in vi w 
of (a) above. 

(d) Th mid-term appraisal is likely to 
b completed this year. The time chedule 
has been et to ensure that a clear pictur 
about the impact of the current drought is 
available for the reappraisal exercises. 

Enquiry into Meerut Riot 

791. SHRJ O.M. BANATWALLA ; 
Will the ~ Mini ter of HOME AFFAIRS 
b pI ased to state: 

(a) wh ther Government have rec ived 
tbe report of enqu iry into riots at Meerut; 

(b) if 0, main findings of the enquiry 
and recommendations; and 

(c) the nion Government ' rreaction 
thereon '1 

TH MINIST R OF STATE IN H 
MI ISTRY OF PERSONN L, PUBLIC 
GRI V ANC AND P NSIONS AND 
MI ISTER OF STAT IN THE MINIS-
TRY OF HOM AF AIRS (SHRI P. 
CHIDAMBARAM): (a) to (c) Since the 
committee wa appointed by the Gov rn-
ment of Uttar Pradc h. it has submitted it. 
r port to that Government. The report is 
under consider tion of the State Govern-
ment. The Government of Uttar Pradesh 
have to take a view on the Report. 

Education lIowance to Employee 

792. SHRI V.S. KRISHNA J ER : 
Will the PRIM MI ISTER be plea ed to 

tate : 

(a) whether the Can tral Governm nt 
employees have b en getting educational 
allowance for the ducation of their child-
r n from j fth stand ard onwards ; 

(b) if 0) the amount at present given; 
and 

(c) whether the Government propose to 
xt nd this benefit to the Central Govern-

ment employee for the study of their 
children from First Standard onwards? 

TH MI JSTER 0 STATE I THE 
MINISTRY OF P RSO NEL PUBLIC 
GRIEVA CES A D PENSIONS AND ' 

MINISTER OF STATE IN THE MINIS~ 
TRY 0 HOME A FAIRS (SHRI P. 
CHIDAMBARAM) : (a) to () Vnd r the 
existing scheme of Educational Assi tance 
for the children of Central Government 
Employees, provision exists for the grant 
of Children Educational Allowance subject 
to the fulfilment of certain conditions. 

Childr n Educational Allowance is now 
admissible at the following rates. 

(i) Primary class s 
(CIa sse I to V) 

Rs. 15 per month 
per child 

(ii) Secondary, Higher Rs . 20 per month 
Secondary and Senior per child 
Secondary class s 
(Clas VI to the stage 
of entry into 3 years 
degree course or 
equivalent class) 

Children Educational Allowance is thus 
already admissible to Childr n in Primary 
Classes (Clas es r to V). 

President's Assent to Bills 

793. SHRI AMAL DATTA: Will 
the Minister of HOM AFFAIRS be pleas-
eu to refer to the reply given to Unstarred 
Question No. 901 on 31 July, 1987 
regarding State .Bills pending for President's 
assent and state: 

(a) the particulars of bills passed by 
State Legislatur s which were pending for 
President's ass nt on 28th July, 1987 and 
have inee been assented to by the Presi-
dent; and 

(b) the reasons for not being abJe to 
finalise examination of bills which have 
been passed by respective State Legislatures 
more than six months ago ? 

THE MINISTER OF STATE I THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE I THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : .(a) Out of the 74 
State Bills pending as on 28.7.1987, 18 
State Bills have since been assented to by 
the President. A stat m nt giving their 
particulars is given below. 
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Statement 

Particulars of Bills Passed by State Legislatures which were Pending for President s 
Assent on 28.7.87 have since been Assented to by the President 

Posittjon As on 9.11.1987. 

SI. No. Name of the bill 

1 2 

Andhra Pradesh (2) 

1. Andhra Pradesh Labour Welfare fund Bill, 1986. 

2. The Andhra Pradesh Advocates Welfare Fund 
Bill, 1987. 

Assam (3) 

3. The Guwahati Metropolitan Development Autbor:ty 
Bill, 1985. 

4. Assam Urban Areas Rent Control (Amendment) 
Bill , 1987. 

5. The Assam Urban Area Rent Control (Am ndment) 
Bill, 1986. 

Gujarat (1) 

6. Bombay Land Requisiti n (Gujarat Amendment) 
Bill, 1987. 

~adhya Pradesh (3) 
7. The Madhya Pradesh Tendu Patta Vyapar Viniyaman. 

1987. 

8. Madhya Pradesh Van Upaj Ke Karaon Ke Punrikshan 
Vidheyak, 1987. 

9. Madhya Pradesh Rajya Suraksha Tatha 
(Sansodhan) Vidheyak, 1987. 

Maharashtra (1) . 

Lok Vyavastha 

10. The Presidency ~mall Causes Courts (Maharashtra 
Amendment) Bill, 1987. 

Manipur (1) 

Date of Assent 

3 

14.8.1987. 

23.7.1987. 

20.10.1987. 

31.7.1987. 

8.9.1987. 

30.7.1987. 

10.9.1987. 

31.7.1987. 

,.. 
.d4.8.1987. 

30.7.1987. 

1 L Th .... Salaries and Allowances of Members of the Legislative Assemb1y 
(Manipur) (Tenth Amendment) Bill, 1986. 5.10.1987 

Orissa (1) 

12. The Oriss Advocates· Welfare Fund Bill, 1987. 20.10.1987. 

Tamil Nadu (3) 

13. Tamil adu Motor Vehicles (Taxation Amendment) 
Bill, 1987. 

31.7.1987 
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1 2 3 

14. Tamil Nadu Medical University Bill, 1987. 24.9.1987. 

2.11.1987 15. Tamil Nadu Recognised Private Schools 
(Regulation) Amendment Bill, 1987. 

Uttar Pradesh (1) 

16. ntermediate Edllcati,on (Amendment) Bill, 1987. 29.7.1987. 

We t Bengal (2) 

17. The West Bengal Mazdoor Tindal, Loader. 
Godownman and other workers (Regulation of 
Employm nt and Welfare) Bill, 1981. 

12.10.1987 

18. The Industrial Disputes (West Bengal Amendment) 
Bill, 1986. 16,10.) 987. 

(b) Out of the remainIng 56 State 
Bill, 49 State Bills were received for Presi-
dent s as ent more than ix month ago, 
i.e . eforc 30.4.1987. Out of thes 49 
State Bill, 22 ar pendIng with the 
conc rned State Governments for want of 
th it vi ws/clarifications on the comments 
and ob ervations made by the Central 
Ministrie, who were consulted, and 27 
Bill are receiving the aUeo tion of the 
Government of India in con ultation with 
the cone roed Ministries. 

Continu nce of Grant to Matru Mandir , 
Mahara htra 

794. SHRI S.M. GURADDI : Will 
th Minist r of HOME AF AIRS be 
pleased to refer to the reply given to 
Unstarred Question No. 1389 on 12 

ov mber, 1986 regarding toppage of 
grants 0 certain organi ation and state: 

(a) whether continuance of grant to 
Matru Mandir, Maharashtra has been 
considered; and 

(b) jf so, the details thereof? 

T NISTE OF STATE IN THE 
MINIS RY 0 PERSONNEL. PUBL C 
ORT VANC S AND PENSIONS AND 
MINISTER 0 TATE IN H MINIS· 
TRY OF HOM Af~ AIRS (SHRI P. 
CHIDAMBARAM): (a) and (b) The 
issue of con tiouanc of grants to Mauu 
Mandir, Maharashtr is under considerat~ 
ion of Department of Women & Child 
Development. 

Con truction of Pinhat Lift IrrigaUon 
Project by Uttar Pradesh Government 

796. SHRI MAH NDRA SINGH: 
Will the Minister of WAT R RESOURC S 
be pleased to state; 

(a) wheth r the Government of Uttar 
Pradesh is constructing a lift irrigation 
project named Pinhat lift on Chambal 
River in Bah Tehsil of Agra District; 

(b) if so, how much water is proposed 
to be lifted from hambal River and how 
much area is proposed for irrigation; 

(e) whether the Government of 
Madhya Pradesh has objected to t he cons· 
truction of this project; 

(d) aClion taken by Government of 
Uttar Prade h in view of objection taken 
by Madhya Pradesh ; and 

(e) the action proposed by Union 
Government in the matter? 

THE MINJSTER 0 STATE OF 
THE MINISTRY OF TEXTILES AND 
MINISTER OF STAT OF THE MINIS-
TRY OF WATER RESOURCES (SHRI 
RAM NIWAS MIRDHA): (a) to (e) 
Chambal Lift Schome located near 
Pinhat envi ages to Jift 13.6 cusec from 
ChambaI to irrigate an area of 45,400 ha. 
annuaUy. 

The Project ha been referred bac to 
Government of Uttar Pradesh for e.sub-
mission after r oIvjng inter-stat i sue with 
Government of Madhya Pradesh. 
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. 
Setting up of an Atomic Power Plant 

Near Nagarjuna Sagar 

797. SHRI S. PALAKO DRAYUDU: 
Will the PRIME MINISTER be pleased to 
tate the reasons for delay in giving clear-

ance to the setting of an Atomic Power 
Station/Plant near Nagarjuna Sagal, Andhra 
Pradesh? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY, AND MINISTER OF STATE IN 
THE DEPARTM NTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI 
K.R. NARAYANAN) : Site Selection Com-
nlittee of the Department of Atomic Energy 
has evaluated several sites in Andhra 
Pradesh including Nagarjuna Sagar for 
setting up Nuclear Power Plants. The 
report of the Site Selection Comm ittee is 
under ' the consideration of the Government. I 

P ending Irrigation Projects from 
Andhra Pradesh 

798. SHRI S. PALAKONDRAYUDU : 
Will the Minister of WATER RESOURCES 
be p)ea~ed to state: 

(a) whether a number of major and 
medilim irrigation schemes/projects in 
Andhra Pradesh are pending clearance; 
and 

(t.) if so, the details of such scheme / 
project~ and the rea ons for delay? 

THE M[NIST R 0 STATE OF THE 
MINISTRY OF TEXTJLES AND MINIS-
TER OF STATE OF THE MINISTRY OF 
WATER RESOURCES (SHRT RAM NIWAS 
MJRDHA) : (a) and (b) Out of 17 irriga-
tion projects received from Andhra Pradesh 
for clearance. replies from the State 
Government to the comments/obs rvations 
on 16 projects have not been received. 
Comments include, inter alia, resolution of 
inter,Srate i sue, clearance from environ-
mental angle and under Fore ts (Con-
servation) Act, 1980. 

Utilisation of Irrigation Potential in 
Kerala 

799. SHRI K. MOHANDAS: Will 
the Minister of WAT R E OURe S b 
pleas d to stat : 

(a) the percentag of irrigation poten-
tial utilised in Kera]a ; and 

(b) the plan for better utilisation of 
the potential? 

THE MINISTER 0 STATE OF TH 
MINISTRY OF TEXTILES AND MINIS-
TER OF STATE OF THE MINISTRY OF 
WATER RESOURCES (SHRI RAM 
NIWAS MIRDHA) : (a) At the end of VI 
Plan about 95 % of the irrigation potential 
created in Kerala has been utilised. 

(b) Measures have been taken towards 
fulI utilisation of irrigation potential by 
stepping up the centrally sponsored Com-
mand Area Development Programme, 
extending field channels up to 5 to 8 ha. 
blocks within the project, and introducing 
improved water management practice and 
greater farmers' participation. 

C.B.I. Raids 

800. SHRI H.N. NANJE GOWDA: 
SHRI S.M. GURADDI : 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Centra] Bureau of 
Investigation conducted a series of raid 
in A ugu s t 1987 on seni or Government 
officials and unearthed a sets dispropor-
tionate to their income. 

(b) if so, the total number of raids 
conducted ; 

(c) the total value of cash and 
kind t. nearthed and the action taken 
against those who were heJd responsjble ; 
nnd 

(d) how many cases have been filed? 

THE MINISTER OF STATE IN T 
M[NISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND P NSIONS AND 
MINISTER 0 STATE IN THE MI S-
TRY OF HOME AFFAIRS (SHRJ P. 
CHIDAMBARAM) ; (a) and (b) On 27th 
August, 1 987, 19 searches were conducted 
by the vari ous Branche of Cen tral Bureau 
of Investigation at the resid ntialjofficial 
premi e f 16 Officers of Group 'A' 
tatu /0 cial of pubJic ctor unde .. 

takings to un a th a ts di roportionat 
to their income" 
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(c) l\10vable assets Rs. 14.12 lakhs. 
Immovable assets R . 10.84 lakh . 
Investigations are in progress. 

(d) None, so far. 

12.00 br . 

[English] 

PROF. MADHU DANDAVATE (Raja-
pur) : Sir, there are certain pending 
notices. 1 have given a notice that the 
Prime Minister has made a statement about 
Bofors when there is a Joint Committee 
going into it and you said you were consi-
dering it. 

MR. SPEAKER; I have already consi-
dered it but I will let you know. 

PROF. MADHU DANDAVATE : What 
is your decision? 

MR. iPEAKER : I will let you know. 

SHRI SHANTARAM NAIK (Panaji) : 
In Britain the British Government is 
passing a law on immigration which will 
throwaway lakhs of Indians out of 
Britain. 

MR. SPEAKER : It is under my consi-
deration. We will discuss it. 

SHRI BASUDEB ACHARIA (Ban-
kUla) : Th re is tension prevailing on the 
ASSAM-Nagaland border. 

MK. SPEAKER: You can give me a 
noticee-

SHRI BASUD B ACHARIA : Govern-
ment ihould come forward with a state-
ment. 

[ Translation] 
(Interruptions) 

MR. SPEAK R : What is aU this 
going on ? 

(Interruptions) 
MR. SPEAKER : You have to give 

notice. Whatev r you say win be dis-
cu ed. What is the use of quarrelling? 

SHRI SAIFUDDIN CHOWDHARY 
( atwa) : Que tion is not of discussion. 
Th hone orne Minister is si tUng here. 
We W~Dt to brina it to his Dotice. 

MR. SP~AKER 
can be done. 

We will see what 

[English] 

SHRI BASUDEB ACHARIA : Horne 
Minister is there. 

SHRI SAIFUDDIN CHOWDHARY : 
It is a very serious matter, Sir. If he has 
anything to say he can say. 

MR. SPEAKER: This not is the way, 
Not a single word goes on record. 

r Translation] 

(Inrerrllptions)* * 
MR. SPEAKER: If you tell me I will 

get it done. It cannot be done improptu. 

[English] 

SHRI SOMNATH CHAITERJEE 
(Bolpur) : He was ready. He was rising. 

SHRIMATI GEETA MUKHERJEE 
(Panskura) : r have given an adjournment 
motion on the reported move of the 
Government of India to arrive at an out 
of court settlement with Union Carbide 
regarding compensation for the Bhopal gas 
victims. 

SHRI K. RAMAMURTHY (Krishna-
giri) : I have given notice of a privilege 
motion under Rule 222 yesterday against 
Chairman State Bank of India. 

MR. SPEAKER , I will see to it. I 
wi11 consider it. 

(InttN'ruptions) 

MR. SPEAKER: What is all this? 
You are making a joke of the rules. 

SHRI SURESH KURUP (Kottayam): 
This is out of court settlement-they are 
discussing it. 

r Translation] 

(Interruptions) 

MR. SPEAKER : You take care of 
your health also. Why this kind of 
mockery? 

**Not recorded. 
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[Englishl 

1 have already asked for the informa-
tion and if there j anything mor we will 
diseus it. 

SHRI BASUDEB ACHARJA I have 
already given notice. 

MR. P AK ~ R : I have already sent 
thaL I wi II di cu.. with you. 

[ Translation] 
You may JI 0 give . We already have 

notices on this . 

r English I 
I am with you. You ar the masters . 

You have to decide. 

SHRI MANIK SANYAL (Ja]paiguri) : 
Sir, GNLF ha. decided to s rap the draft 
agreement reached on 22nd cccmber . 

r Translation \ 

MR. SP AKER: You arc a good man . 
Why then you are beha i ng like th i ? 

You are unncce sari]y wasting the time. 

[English] 

You ean also give notice; when have 
I objected to it? You have time to give 
notice. 

12.05 hr . 

PAP RS LAID ON TH TABLE 

[English 1 
Tevrorist and Disruptive Activitie 

(Prevention) Rules , 1987 

TH MfNISTER OF HOM A AfRS 
(S. BUTA SINGH) : ] beg to lay on the 
Table a copy of th Terrorist and Disru -
tive Activiti s (Prevention) Rules, 19 7 
( indi and . ngiish version) published in 
Notification No. G.S.R. 843( ) in Gaz tte 
of ndia dated the 7th October, 1987 
unde' section 29 of the Terrori t and is-
ruptive Activities (Prevention) Aet~ 1987. 
[Placed in Library, c No. LT-4947}S7]. 

Notification Containing orrigendum 
to Notification under T rrito ial 
Waters, Continental Shelf, Exc)u iv 
Economic Zone and other . Maritim 

Zone Act, 1976 

THE MINISTER OF STAT IN TH 
MINISTRY 0 XT RNAL AF AIRS 
(SHRI DDUARDO AL IRO) : I beg t 
Jay on the Table a copy of N 1ification 
No. .0. 768() (Hindi and ngJish 
ver ion) pubJisbed in Ga7ette of India 
dated the 12th August, 1987 containing 
Corrigendum to Notification No. S.O. 
429( ) dated the 18th July. 1986 under 
sub- ection (4) of s ction 25 of the T rri-
toria l Waters, Continental Shelf, ~clusjve 

conomlc Zone and Other Maritime Zone 
Act, 1976. fPlaced in Library. ee No. 
L T- 494 S/8 71. 

otifications under Expenditure Ta 
Act 1987, Central Exci e and aft 
Act, 1944, Income Tax Act, 1961 

and Customs Act, 1962. 

TH MINISTER 0 STATE 1N TH 
MINI TRY OF FJNANC ~ <S R 
JANAR HANA POOJARY) : I beg to 
lay on the TabJe--

(1) A copy of the xp nditure-tax 
Rules 1987 (Hindi and nglish 
versions) publi hed in Notification 
No. S.O. 939(E) in azette of 
India dated the 26th Octo er , 
1987 under sub-section (4) of 
secti 11 31 of the xpenditure-
tax Act, 1987. [Placed in 
Library See No. T-4949/ 8 71 

(2) A cop of the Central Excise 
(Fifth Amendment) Rules 1987 

, (Hin.di and nglish version) 
published in Notification No'. 
G. .R. 761 ( ) in Gazett of fndia 
dated the 9th Septemb r, 1987 
together with an e planatory 
memorandum under sub-section 
(2) of section 38 of th ntral 
Excise and Salt Act, 1944. 
[Placed in Library, Se o. T 
4950/87J. 

(3) A copy of the Income-ta ( ighth 
Am ndment) Ru1es, 1987 ( indi 
and ngJi h versions) publi hed in 

otification o. S.O. 963(E) in 
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Gazette of India dated the 29th 
October, 1987 und r ection 296 
of the Income-tax Act, 1961. 
Placed in Library, Se No. L -
4951/871 

(4) copy each f the following 
Notifications (Hindj and English 
version) under se tion 159 of 
the ustoms Act 1962 :-

(1) O.S. . 787( ) and 788( ") 
pu lished in Gazette of India 
dat d the 16th September, 
1987 together with an 
explanatory memorandum 
r garding e emptIon to speci-
fied goods when imported 
for the purpo es of manu-
fact ure of DTP vaccines 
fronl the wh01e of the Ba i , 
additi nal and auxiliary 
duties of ustom leviable 
thereon. 

(it) O .S.R. 811 (E) and 812( ) 
published in Gazette of rndia 
dated the 22nd September, 
1987 tog ther with an e -
planatol'Y 11) morandum regal' 
ding e emption to consuma-
ble goods required for the 
purpose 01 research when 
imported int India y any 
Rc, earch Inc;tituti ns regis-
ter d wi t h the Department 
of cienlific and Industrial 
Re an:h (DSIR) or by any 

niversity from the wh lc of 
the bas ic, additional and 
au . iliary d utie of u tom: 
J viable there n. 

(iii) .S.R. 818(..) published in 
Gazette of India dated the 
24th S ptember, 1987 
tog lh r with an e planat ry 
memorandum making certain 
amendm nt t Notification 
No. 63/ 7- list m dated 
th 1 t March. 987 0 as 
to extend the once sion aJso 
to su h parts for au tic 
Soda Plants which ar being 
initia1Jy et up and also to 
Plant which r being sub-
j ct d t substantial e-

an ion, 

(iv) G .S.R. 819( ) pubH bed in 
Gazette of India dated the 
24th eptem er, 1987 
t gether with an explanatory 
memorandum making cer-
tain amendments to NoH-
ficati n No. 129 /8 6-Custorns 
-iated the 2nd August. 1976 
so as to red uce the bask 
customs du ty on pulses 
from 25 per cent ad 
valor m to 10 per cent ad 
valorem. 

(v) G.S.R. 825(E) published in 
Gazette of India dated the 
28th September, 1987 
together with an explanatory 
memorandum extending the 
validity of Notification No. 
164/87-Custom dated the 
9th ApriJ, 1987 upto 31 st 
March, 1988. 

(vi) O.S.R. 826(E) published in 
Ga7ette of India dated the 
28th September, 1987 
together with an explanatory 
memorandum extending the 
validity of Notification No. 

"' 522/86-Cu toms d ated the 
3]st December, 1986 upto , 
the 31st M arch , 1988. 

(vii) G.S.R. 828( ) published in 
Gazette of ndia dated the 
29th September , ] 987 
together with an explanatory 
memorandum making cer-
tain nmendments to Notifica-
ti 11 No. 74/85-Customs 
and 75/8 5-Customs dated 
the 17th March, 1985 and 
222/87- ustom dated the 
20th May, 1987 so as to 
extend the time limit for 
attaining the norms of fuel . 
efficiency for the purpo e , 
of import d uty conce sion 
upto the 31st · March,. 1988. 

(viii) G.S.R: 829(E) pubHshed in 
Gazette of India dated the 
29th eptembCf, 1987 
to eth with an explana~ory 

emorandUlll makin certain 
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amendments to Notification 
No. 386/86· u tom s dated 
th 29th July, 1986 so as 
-to ~nclude dicarboxyJic acid 
.mixture also along with 
dicarboxy lic acid. 

(ix) G.S.R. 830(E) and 831(E) 
published in Gazette of India 
dated the 29th September, 
1987 together with an 
explana tory memorandum 
regarding exemption to 
Lithium Carbonate when 
imported inro India for the 
purpose of energy saving and 
pollution control in ,the 
manufacture of aluminium 
by an organi sa tion engaged 
ill manufacturing aluminium 
fr~)m the basic customs duty 
in excess of 25 per cen t ad 
valorem and from the whole 
of the additional and auxi.:. 
liary duties of eu toms 

. leviable thereon. [Placed in 
Library I SCl: No. L T-49 5 2/ 
87]. 

(5) A copy ach of the following 
Notiilcations (Hindi and English 
vel' ions) issued under the Cen-
tral Excise Rules, 1944 :-

(i) G .S.R. 768(£) published in 
Gazette of India dated the 
11th September, ] 987 
together with an ' explanatory 
memorandum prescribing a 
c nee sional ra te f basic 
exci e duty of 'Rupecs 9.24 
per kilogram on nylon fiJa~ 
ment yarn. 

(ii) G.S.R . 771(E) published in 
Gaz tte of lndia dated the 
11 th September, 1987 
together with an explanatory 
memorandum seeking to con-
tinue the concessionaJ r ate 
of excise duty of 10 per cent 
ad valorem on goods sup-
plied for u c in Hazira.Bjja~ 
pur J agdi shpur Project. 

(iii) G.S. . 772( ~) publi h d in 
Gazette of India dated the 

• 

1]th September, 1987 
together with an explanatory 
memorandum eeking to 
continue the concessional 
rate of ~xcise duty to 10 
per cent ad valorem on 
good cleared for supply to 
the Oil and Natural Gas 
Commission Or the Oil India 
Limited for their oil explo-
ration orrexloitation acttvity. 

(iv) G.S.,R . 778(E) pubHshed in 
Gazette or India dated the 
15 th September, 1987 
together wi th xplanatory 
memorandum rescinding 
Notification Nos. 75/86-CE 
dated the 10th February; 
1987 and 309/86-CB dated 
the 20th May, 1986. 

(v) G.S.R. 779(E) published in 
Gaz He of India dated the 
15th September, 1987 
together wjth an explanatory 
memorandun1 regarding ex .. 
mption to parts and 

uccessorjes of moior vehicles, 
tractors (including agricul-
tural tractor) and trailers 
frOIn th whole of the excise 
duty JevjabJe thereon. 

(vi) G .S.R. 7.80( ) published in 
.. zeUe of india dated the 

] 5th Septc111ber, 1987 to-
gether with an explanatory 
men10randum regarding 
exemption to parts of motor 
vehicles, tractors (including 
agricult ural tractors) and 
trailer from the whole of the 
excise duty subject to cer-
tain conditions specified in 
the notjfication. 

(vii) .S.R. 817( ) pubJishedin 
" aL:ette f India dated the 

23rd S pt mhcr, 1987 to-
gether with an expla tory 
memorandum extending the 
validity f Notification No. 
190/87- dated the 4th 
Augu t, 1987 upto the 1st 
November, 1987. 
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vjji) .S.R. 827() puhjj . hed in 
azclte of India dated t he 29th 

Sept mber , 198 7 together wjth an 
expJanator m morandum ext nd-
ing the validity of Notifi ation 
No. 463 / 86-C dated the 9th 

. Decem ber, 19 8 6 upto the 31 st 
March, 1988 . rPlaced in Library 
See No. LT.4953 ! 87] 

Vancoover Declaration on World 
rade, Okanagan Statement on 

Southern Africa and Programme of 
ction tatement on Fiji and Com-

munique issued on the conclusion of 
Commonwealth Head ' of Gov rnm~nt 
Meeting held at aneonv r from 13th 
to 17th October) 1987 and Kath-
Mandu Declaration and .Joint press 

r lease of tbird SAA C Summit. 

TH :: MINI T R O F STATE lN THE 
MINISTRY OF EXTERNAL AF~AIRS 
(SHRI K. NATWAR SINGH): T beg to 
lay on the Table copy a h of the fo110w-
ing papers (Hindi and -:: ngli 'h ver s ions) : 

(l) (D The Vancouver' D e lar at io n on 
World Tracie (jj) The Ok anagan 
Statcm n t on . outhcrn Afril.:a 
and Programme of Act io n (iii) 

tatcment on Fiji and ( iv) 
~ommun j quc iss ued on the 

con ' lu~ ion of Commonwea lth 
Heads of QVern lllcnt Meeti ng 
held a t Van ouver from 13 th to 
17th 0 tobe r, 1 Y87. I Pl aced in 
Lihra ry ce No. LT-495 4! 87] 

2) Kathmandu DecJaration and 
th J( in t Pre 's Relea. e is ued 
on the conclu ion of Third 

AARC ummit held from 2nd 
to 4tJ-l November , 198 7. rPl a ed 
in Libray See No. T-4 55 / 871 

Notifications Under All India crvicts 
ct, 1951 

TH MIN 1ST R 0 STAT IN THE 
INISTRY 0 P RSONN L, UBLIC 

ORI VAN AND PENSIONS AND 
MINIS ER OF STATE IN T MINISTRY 
OF HOM A FAIRS (S RI P . 
CHIDAMBARAM): I beg to lay on the 
T hIe a copy ch of th following Notifi-
~atjons (Hindi and nglish versions) under 

sub- ction (2) of ction 3 of the AU 
Indio Services Act. 1951 ; 

(1) The Indian Police Servicc (Fixat-
ion of Cadre Strength) ourth 
Amendment R egulations, 1987 
published in Notificiation No. 
G S.R. 699 in Gazette of India 
dated the 19th September, 
1987. 

(2) The Indian Police Service (Pay) 
Sixth Amendm 1t Rule, 1987 
publi shed in Notification No. 
G.S.R. 700 in Gazette of IndIa 
dated the 19th Scptemhcr, ] 987. 

(3) The Indian Admini s tr a tive Service 
(Pay) ~jxth Amendment Rules, 
I 9g 7 publi -hed in Notification No. 

.S.R. 767 in G azette of India 
dated the 1 7th October. 1987. 

(4) The Indian Admjni~tr li ve Service 
(Fixation of Cadre Strength) Sixth 
Amendment Regulations, 19f57 
published in Notification No. 
G.S.R. 768 in Gazette of India 
dat ed the 17th October, 1987. 

(5) The Indian Admini s tralive Service 
( ixat ion of Cadre Strength) Fifth 
Amendment Regulations, 1987 
puhlished in Notification No. 
G S.R. 795(6) In Gazette of 
India dated the 18th September. 
1987. 

(6) The Indian Administrative Service 
(Pay) Fifth Amendment Ru]es, 
1987 published in Notification No. 
G.S.R. 796(E) in Gazette of 
India daled the 18th Septemb r, 
1987. 

(7) The Indian o re t en'ice (Pay) 
Fifth Amendment Rules, 1987 
published in Notification No. 
G.S.R. 801 in Gazette of India 
dated the 31st October, 1987. 

(8) The Indian orest Service ( ixat· 
i on of Cadre Strcngth) ourth 
Amendment Regulations . 1987 
published in Notification No. 
G S.R. 802 in Gazette of ndia 

dated the 31st Octob 1;', 1987. 
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(9) Th Indian Admioi trative 
ervicc (Fixation of Cadre Strength) 
onrth Amendment Regulat ills, 

198i pub1i!'.hed in Noti lcation 
No. G .. R. 805(E) in Gazette of 
India dated the 18th September; 
1987. 'I PJa cd in Library Sec ., N o. 
LT-4956/87] 

12.07 hrs. 

COMMITT E ON PRIVATE M ': MB . S' 
.BI LS AN D R ~SOLU IONS 

LEltglishJ 

Forty-second Report 

HRr M. THAMBf DURAl : I beg to 
present the Forty-second Report (Hindi 
and English versions) of the Commjttee on 
Private ]\l1embers' Bil Is and Resolutions. 

STAT M NT R ~'. . URRENT 
DROUGHT AND FLOOD SITUATION IN 
TH COUNTRY AND THE RELIEF 
MEASURES UNDERTAK N BY TH ' 

GOVERNMENT 

THE MINJSTER OF STA E IN H " 
D ·PARTM "NT OF AGRIe LTURE AND 
COOPERATION IN THE M JNISTRY OF 
AGRICULTURE (SH I YOG NORA 
MAl(WANA); Sir, I sc k leave of the 
House to make a statement on the current 
drought and , flood sHution a nd the s teps 
taken by the Government for rendering 
relief to the a ~rected population. I an 
aware tpat the Hon' bIe members arc qui tc 
c oncerned about th'c hardship caused by 
drought and floods in most parts of the 
country. 

As at the end of September, when the 
• monsoon cason ends, 18 of the 35 

meteorological sub-divisions receiv d 
deficient rainfall and 3 scanty rainfall and 
only 14 sub-divisions had receivcd norma] 
or excess rainfal1. In terms of area, only 
about 3 ', p r cent 0 the country r c ived 
normal or xcess rainfall. 

20, 1909 (SAKA) altd Food Situation , 218 

The rainfall si nce 1st October has n 
qu He sal isfael ory in most parl of ' the 
country cxc pt the North West rn part of 
~hc country. While thi may not help the 
s tanding Kharif crop. , thi will eaL; e 
fodder and drillking water position . Th 
crop prospec ts in Rabi aSOD, particularly 
J11 the peninsula would sub~tantiaIJy 
improve. 

A s a r sult of deficient rainfall in 1arg 
parts of the country, Kharif agticulturaJ 
production has been adversely air ·cted. 
We hope to mak~ up some of the sh rtfaU 
in Kharif, by higher production in the rabi 
. cason. The rabi production target for 
the coun try ha~ now ' been fixed at 7 ) 
mi Ilion t onnc~ A detailed strategy for 
InCI eas illg rabl prod uction has been worked 
out in consultation with the S tates, with 
emphasis on : 

(a) jncrea ~ ing arca cov ruge und r 
1 'lbi crop5 ; 

(b) I elter \Va ter management ; 

(c) iJlcrea~ing the coverage of les 
water inknsivc crops. 

The Slates were also advi sed to prepare 
water budgets 1 eping in view the priority 
rcquj l'emcJ1t ~ of drinl\ing water. Further 

ith a view (0 utilise the irrigatiol; 
potential und r wells and tub weIJs fu1Jy, 
Lhe State Lie triclty Boards have becn 
ad ised to give power supply to thes 
sources and ass ure a minimum 8 hour of 
uninterrupted suppJy. All the State have 
responded po Hively and the results bav 
been quit encou raging. Tn ord r to n1eet 
the full requirements of diesel for agricul-
tural pump~cb, the movement and storage 
of diesel oil in all criti a] arcas has been 
pia 1ned and monit ored regularly. Con e-
quently, there ha <; been no shortage 0 
die el for agricultural purpose. Sp cia! 

ttention has b en given to timely upply 
of agricultural input IiJ c seed, fertilisers 
and credit. With a vi w to' meet the 
shortage of veget ables, a scheme for 
production of vegetables and v g table s ed~ 
has also b en launched for thi abi an 
the ensuing summer season. 

The Government of India has b CD 
taken a larg number of initiatives volvinl 
a. well knit A t ion lan for the implementa, 
tlon of drought relief measur 
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[Shri Yogendra Makwqna I 
early as Augu t, 1987. These include 

tling up coordinating mach\n ry at 
different lev ls-· - a Cabinet C mmittee on 

rought, a Committee of Secretarie, a 
is i Managem nt Group in the Departm-

ot f Agriculture and Cooperation, 0 as 
to give the requi site thrust and direction 
to the reli ef errort. ince the Action Plan 
has to be implemcn ted at the field level by 
th administrative machinery of the States, 
a Confer nce of the Chief Ministers of the 
affe~t ed Stat wa also held on 3 rd 

ept mber, 19 7 to pr vid the requisite 
mphasis and coordinated etI'ort in organis-

ing prompt and time ly relief measures. 

unher the cntral Government took 
th initiative in the current year in assess-
In the ituution by sending assessment 
and r connaiS ane tams. and also 
e tending way and means assistance for 
me ting th~ imml.:diate r quirements even 

ef re th rec ipt of formal memoranda 
fr m the tates. While Ways and Means 
adviln was given to 15 St ates, the 
m rnoranda re elV d from the 15 States 
and 4 U. T ·. have b n dealt within a welJ 
laid out time sehc ule, and assistance 
ag r gating 10 Rs. 747.29 crores has already 

een sancti ncd. 

odd r has been an ar a of major 
oncern f r t h G vcrnment, ortunat Jy, 
h late rai n ' j n cpt rnbcr and Oc.tob r, 

19 87 have ea ·cd thc position in mo t of 
the dr ught affected tates except Raja than 

nd uj a rat. A sp i 1 cherne for fodder 
ulti at jon for rai s ing about 60 lakh lonnes 

of grc n f dder by pro iding in entives to 
maH and marginal farm r to the t uue of 

R . 9 crores has t n launched. In order 
TO improve th cattle feed availahility, the 

overnment has re rved 10% of mol a ses 
pr duction for us in the manufacture of 
. attle fe d. Paddy traw available in 
Punjab 's being moved to Gujarat and 

ajasthan. Railways re according high 
priority for fodd r ~ovement. 

The Government of In ia ha been 
quite alive to th n d for providjng 
drinking .wat r in drought affected areas 
and has al 0 be n taking advance action to 
plan for the difficult m nth ahe d . With 
th as istao e of pace Application entre 
and National G opby ical Researh Institute, 

State Government ar bIped in water 
targetting and spot the si te for bo~e-well . 
Thi minimises the numb r of failures; 
The existing rigs have been Jedeployed 
d pending on th needs of the terrain and 
new rigs have also been procured. 

OUf report would how that (In amount 
exceeding Rs. 600 crores is sti ll available 
with the States. The progre s of implem-
entation of plan programmes j Jow. The 
States have been r quested to expedite 
complcting these Schemes. The monitoring 
effort particularly in regard to rig and 
handpump has been 'trengthened 0 that 
the exi (ing faciiities are utili ed optimaIIy. 

An important component of th~ relief 
effort i employmen t generation for which 
nearly Rs. 400 crorCs have teen approved 
as expenditure, in additjon to the regular 
pIogramme of employmen t general jon and 
poverty alleviation like NR P. RLEGP, 
IRDP, DPAP, DDP. With the ongoing 
plan programme and the large amount of 
resources avai lable for employment generat-
ion there should be no dcarth of fund 
for this purpo e. We have cnabk,d the 
Srate to pay wage in kind upto 2 Kgs. 
per man day on relief works; by aJl.)cation 
of foodgrain upto 50 % of the ceilings of 
expenditure for employment £eneration 
approv d for a State. 

It j aJ 0 our cone rn that the labour 
on mployment generation works gets 
uffieicnt nutrition. A part of drought 

relief assi lance, the Government of India 
have also anctioned nearly Rs. 30 crores 
for providing supplementary nutrition to 
young chi'dern and expecti ng mothers in 
drought affected areas , not covered by 
lenS. 

. \\'hlle extensive drought wa experienced 
In mo t parts of the country States of 
Assam, Bihar, Arun hal Prade h, West 
Bc~gal and Uttar Pradesh experienced heavy 
ram tall resuJ ting in high floods and 
extensive damages to life and property. 
As am experienced a many as 5 waves of 
flood and in Bihar and West Bengal the 
fury was con idered unprecedented. All 
the 10 State JUTs. . ubmitted memoranda 
for a i, tan c and Central as is tance to 
th tune of Rs. 244.16 crores bas been 
approved to ths States of Assam, Bihar, 
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Himachal Pradesh, Jummu & Kashmir, 
ikkim, Punjab, We t Bengal, Uttar 

Pradesh and Naga]and. Bihar' and Jammu 
and Kashmir where shortag of rabi seed 
wa experienced, upplies of quality seeds 
have been arranged. 

In order to effectively coordinate the 
relief operations, the Central Ministers 
have been as igned respon ibilities for 
certain tates for closer interaction with 
the State Governments. In conclusion 1 
would like to assure thc House that a v ry 
close watch is being maintained over the 
drought situation and all necessary mea, ures 
to combat the adverse effect of drought 
in the coming months will be taken in time 
and in fuJI cooperation of all the agencies. 
Central snd State Governments and non-
Government agencies alike concerned with 
the implementation of the relief 
programme . 

(lnterruptlons) 

PROF N.O. RANGA (Guntur): We 
also want a report about th cyclones in 
Andhra, Pradesh and Tamil Nadu. 

RAO BIRENDRA Sf OR (Mahendra-
garh): There should be a discu sion on 
manag~meI)t of drought. 

(Interruptions) 

MR. DEPUTY-SP AKER : No interru-
ptions plea e. 

12.14 hrs. 

HIGH COURT JUDG 8 (CONDITIONS 
o S RVICE8) AM NDM NT BI L* 

[Engli~h] 

THE M·1NIST R 0 PLANNING, 
MINI~T R 0 PROGRAM.M 
IMPL M NTATJON AND MINI R 
OF LAW AND JUSTI ., ( 1 P. SHIV 
SHANK R) : 1 beg t move for leave to 
introduc\! a BiB further to amend the igh 
Court, ~Qdg s (Conditions of Service) Act, 
1954. 
--~------------.---

* ub1i , hed in Gazette of ndia 
Extr 0 dinary. Part Il , ectioD 2, dated 
l1.l1 1987. 

MR. 
question is : 

D PUTY-SP A Th 

. , 
That leave be granted t introdu 

a Bil1 further to amend the jgh 
Court Judge (onditions 0 

ervice) Act , J 9.5 4. 

The motion was adopted. 

SHRI P. 8 IV SHANK R : T introduce 
the ill. 

12 15 hr . 

MATT RS UN R RUL )7 7 

r Translation] 

(i) Need to check tbe production and 
sale of spurions m dicioes 

SHRI MANKURAM 80DI Bastar) 
Mr . Deputy Speaker, Sir, the production 
of spuriou med! cine in the country has 
gone to such an extent that there i hardly 
any medicine which is genuine. It is 
becau e of uch spurious medicine that 
200 people have died of dysentry in Ba tar 
district of Madhya Prade h between May 
and September, ] 987. Majority of th m 
were chiJdren. Complaints have en 
received that the medicine used for the 
treatement of the dis '- e wa puriou . 
The maximum number of death due to thi 
di sea e h ave occurred in Konda Gaon, 
Darbha and Antagarh Deve lopment Block. 

In the absence of effectiveness of the 
medicine, the p opIc because of their con-
servatjve thinking wer comp lJcd to g to 
the persons with h ellS-pocUS treatment 
with the reo ult that thi disease pread in 

wid area. The Central Governm nt 
should direct the uite Go ernmcnt that in 
future medicines should e bought only 
from reputed companie and that before th 
medicin are relea ed for thc u e f the 
public, these should be test d to ee that 
these are not spuriou.. Order hould Iso 
'be is ucd to take strict action a a in t the 
persons responsible for the pur has f 
such medicine becau of which undred 
Of peo,ple died in Bastar. 
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(ii) ed to et up second Bench or 
Uahabad High Court at Agra a 

recommended by Ja want ingh 
Commi sion 

HRT GANGA RAM (erozabad): 
Mr. epu1y peaker, ir, the que tion f 
setti ng up a Bench of Allahabad High 

Uft in Western Uttar Pradesh is under 
th consideration of the Governm nt and 
becau e of cert ain OPlfll ons expressed 
recently, in this connection, its setting up 

a t Agra ha become controv r. ial du ~ to 
which there is great r 'entment among the 
pe pIe 00: Agra, parti ular1 among the 
intelligent ia and they arc agitated. The 
main rca on for this is that the decision n 
the suhject ha. b 'en ' unduly de 1 ayed . 
The po ition is quit clear. The Gave rn-
ment of Uttar Pradesh accepting in princi-o 
p]e that a eneh hould b set up in th 
Western Uttar Pradesh ha left thl,; choice 
of th place to the Central Government . 
"'or thi purposc, the Government of India 

had constituted the Jaswant Singh Commis-
si n which after in-depth tudy of the issue 
has recommended 10ng back to the overn-
m nt of India the setting up of th en\,;h 
at Agra, This process has cost the nation 
a si7.cable amount of money, time and 
energy. Therefore, befot' the situation is 
complicated rurth f, the Government f 
ndi should Jina]is th issue immcdiate1y 

and announced the setting up of the Bench 
at Agra . 

[Ellgli III 
(iii) e d to take action to recov(.'r the 

difference between the price of c r-
tain bulk drug allowcd in the for-

ulations and actual purchase of 
those drug from the companies to 
whom notice were issued under the 

Dru Price ontrol Order, ] 979 

SHRI RAJ UMAR RAI (Ghosi) : In 
983 and 1984 notices under Para 7(2) 
f Drugs Price Control Ord r, 1979 were 

i ued to the producer of certain drugs in 
order to recover the difference between the 
pric of th s bulk drug allowed in the 
ormulation and th actual purcha es of 

th dru s. Out of these cases only th 
case of one company ha been pur u d but 
the case of th remainio8 companies have 

not been pursued. Not only this ev n °the 
information to work out the differences 
ha not be n Obtained. No efforts have 
been mad to verify the purchase records 
either. In this process consumel' has been 
overchargcd crorcs of Rupees estimated 
around 150 CTores but Government have 
t nken no act ion in the ma Her 
unintended b nefit made at 

to recover 
the cost of 

poor con urner. J requ",st Governmen t to 
ta kc action in ach case and recover the 
money from each company. 

Uv) De land for inert'asing the age limit 
from 26 years to 28 years for 
. ppcaring in Civil Services Exami-

nations 

SHRI K.J. ABBASI (Domariaganj): 
The age-limit for the candidates appearing 
for Civil Services Examination conducted 
by th Union Public Service Commission 
which was 28 years was reduced to 26 
year.:; for the 1987 examin~tion. 

The r duction in the age-limit to 26 
years had an adverse cffect on the candi-
dates ambiliou, of joining Civil Services, 
particula rl y on those who come from Tural 
areas v/ hcre they generally complet their 
grauLlQ tion at the age of 23-24 years. It 
may be notcd that candidates from rura] 
area have lesser or no faciliiies for pr-
paring for their tests as compared to those 
living in urban areas where they hav~ an 
advantage of availing of better prepara-
tory courses. Thus , one or two chanc s 
which a candidate can avail of due to this 
age-limit are not sufficient keeping in view 
the educational standards in rural are~s 

and lack of faci]itie available to th m. As 
a re~ult, many talents remain deprived of 
entering the Civil Services. 

Wherea the Commissiop has fixed the 
age limi t [or Engineering Services Exami-
nation at 28 years, there is no justification 
why 26 years should be the age limit for 
Civil Services xaminations. 

I would, therefore, like to draw the 
attention of dome MiJilister and request him 
to take action so that the age limit for 
Civil Services Examination is increased °to 
28 years in ord r t enable the rural candi-
dat s to avail of fair chance of taking the 
examination. 
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(v) Need for early completion of Irri-
gation Projects in Orissa. 

SHRI SOMNATH RATH (Aska) : The 
ounlry has faced the wor t drought unpre-

c ndented in the· living memory. CountJc s 
millions req..Jire basic needs and succour. 
Our esteemed Prim Minister is the first 
man in the ountry who expressed conc rn 
on the appalling drough t and made an 
ext nsive tour throughout th length and 
breadth of the country to make an on the 
spot assessmen t. 

Orissa ha been badly affected by the 
drought. Ganjam district of Ori s a is the 
wor t affected. The vis it of our Prime 
Mjnister to Ganjam has regenerated 
strength amongst the people "(0 fight this 
drought. But the follow up action has 
been very much tardy. Members of 
Parliament have demandcd that th rc 
should be allocation of Cen tral funds for 
drought at the Di strfct level in tead of 
State level for effective utHj ation of 
central grants. There should also be ffcc-
tive supervision on the spending of Central 
grants . 

The Di trict of Ganjam is also facing 
acute drinking water problem. Immediate 
Inea ures are required to b taken to meet 
the si tuation. 

Cons truction of Nurpalli and Pip 1-
panka major" irrigation projects shou ld 
tart. Con truction f H arabhangi project 

should be expedited spending available five 
crares rupees. 

BiJuarnara and Kupati minor Irrigation 
projects should be undertaken . The w rk 
in Baghua project is dormant for the la t 
15 years. Only salaries are paid to the 
employees of this project s ince th n . The 
work should be taken up in figh t arl1Cst. 

Union Government should giv utli-
cient f unds for r> rmancnt irrigation pro-
jects and to fight the acu ~e drought in 
Oris a. Good seeds for Rabi crop . hould 
al 0 be provided to farm rs. 

(vi) N cd to reconsider the dcci ion to 
close down the Governm nt of India 

tatio,nery Depot at Calcutta and 
its branches at New Delhi, Bombay 
and Madras. 

SHR SOMNAT CHATT RJ E 
(Bolpur) : It is a matter of grav oncern 

that the Go rnm n t of India has de id d 
to close down the " Gov rnm nt of India 

tationery D epot at a lcutta and its 
hran h s at New Delhi t B mbay and 
Madras on th plea of decentralisation of 
the wor rela ting to pr urement and 
d istributi 11 of sta tionery item. This wil1 
not only totally upset th well-established 
and well-coordinated ystem prevailing 
ov r a Jon' P Tiod for prop r procurement 
and distribution of tationery items but 
will result in retrenchm*.mt of 1200 emp-
loyees includi ng officers, except a very few 
employees who may be given other employ-
men t. It j s! gnifi ant that the main work 
of the tationery 011ice, nam ly, supply of 
printing and olh r varicti s of pap r to the 

overnment pres s Vv ill now be done in 
a centralised manne)' by the Directorate of 
PI inting at New DeJhi; thus, the result 
wjJl only be abolition of an existing office 
and t rmination of employment of 1200 
pcrl>ons, causing untold suffering to them 
and their fam!lies. 

1 strongly urge upon the Government 
" to r vise it s decision and p rmi t the con .. 
t inuance of the station ry office at Calcutta 
and its branch s at tb r pIa e . 

(vii) Need for laying a naturgl ga 
pip line in ,Assam. 

SHRI M .R. SAIKIA (Nowgong) 
Large quantities of natur I gas is being 
flared in Oi I India Ltd. and Oil and Natural 
Gas Commission' oil fields in ' Ass m. 

his is a wastage of a natural ass t. A 
sc,h me should bc tak 11 to lay a natural 
ga.' pipeline from Duliajan via Moran t 

eleky, Nasira, SJ bsagar, Jorhat, auhati, 
oalpara and Dhubri a long thc national 

highway. This will be As am's lif line 
o progn:s because it would cater for a 

refinery cum petrochemical compl x at 
Me enga, a f rliliz r plant cach a t Jorhat, 
Nowga n, oaJpara and hubri. rom 
J khalabandha a branch lin can be taken 
to th North Ban thr ugh th humura-
guri Bridge ov r the r hn1aputr and a 
f rli Ji z r plant c uld be et up in t jute 
land area 9f .l\tlongold 

( vii i) ed to el'ci e cliec 00 
price of ',mtial commoditie 
and ensur thGir T iI bility. 

HRI JA AN ATH ATTNAIK 
( alahandi): Pric rise in di 
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[ hri Jagannath P ttoaikJ 
dities especially es ential ommoditi I S a 
maHer of grave concern. olh can umer 
resistene and administrative contI' J is 
ne e ry to beck thi. upply of sen-
ial commoditj at fair prj S is to be 

assu d for the weaker s ctions. More 
houJd b paid to the ne~ds of 

rna 

12.25 hrs. 

CUSSION ON TH STAT-
NT BY TH PRIM MINI TER 
. Sf A JON IN SRI LANKA 

- Co Il ld. 

nglish] 

MR. PUTY SP AKER: Th HOU 5C 

will now take up further dis ussion on th 
tal ment madc uy the Prime Mini ter in 

the Hou c on the 9th N ember, 198 7 
regarding the ituation in Sri Lanka. 

I want to inf rm th House that aI-
r ady we have taken four hours which was 
alJo ated for this discussion. he hon . 
Minister is g jng to reply to the debate at 
? I k because he bas to go to Rajya 
Sabha at 3 'clock. A debate is gojng (0 

take pJae in the Rajya abha also. 

Th I' f r , J w uld reque t the hon . 
M mb r t e very brief. Mr. Soz, you 
h vall' ady tak n tcn minut s. · I think 
I ne d n 1 remind you on again r gard-
in& thi, You pI a e canclud now. 

. Al UDDIN OZ (Baramulla): 
Mr. cpu ty Sp ak r, Sil', I wi 11 cert inly 
b hrief aus) know th Mini ster was 
to re Iy to this debatc yesterday. Now I 
n1U t mho that, w can he r the 
Mini ter. 

ir a I id Y st rday , we have given 
upport to thi Accord. I agre with Mr. 
atwar ingh b cue during the last 

debat he aid that if \' have . to nd the 
ethni e nfli t in ri Lanka; jf we hav to 
afegu rd the curity environm nt in our 

neighboul'hood and if we have to end the 
tmospher f violence at the door step of 
ndi , th n w have 10 n1er int this 

re nt. 

T al 0 agr e with the Prime Mini ter 
who "id again during the Ja t debat that 
be ause of the . thnie troub1 there' b -, 

ause of th Indian involvement there and 
also because fom p ople ace enemies of 
the concept of Non-Alignment, they were 
trying to fish in troubled wat rS in Sri 
Lanka. T agree . There is no doubt about 
it. But sub equ nt to the Accord, there 
have been some deve10pments. I want in 
the national int~rest that the han . oreign 
Minister and the han. Prime Minister in 
their scheme of priorities, now must take 
not iee of the 1 atest developmen ts in Sri 
Lanka . Firstly, the LTTE have not come 
forward for (jny cooperation . 

Vest rday, I said, there was SOflle doubt 
in my mind and 1 wanted the han. Minister 
to satisfy me , if he has time as to why 
we could not rg ni s a direct agreement 
?et~een the militants of Sri Lanka, if 
It l S held through the d iplornatie channel. 
But anyway, when we s igned the Accord 
why wa ' not the L TT made a party to 
that? A of now, Mr. Pra hakaran ~peak.s 
for LTTE. It is the sale voice. This 
time, the L TT ' is out to destroy peace in 
Sri Lanka. They are killing peaceful 
Tamilian s . They are killing Mu 11.l11s . 
They killed the member of the IPK . 
And our Armed Forces have played a very 
commendable role there. But they are 
performing a very difficult job N w . ' agamst this bac ground-again 1 say in 
national interest-we must be very cauti-
ous a bout the future cour e of events in 
'r! . Lanka . It connot be a long-drawn 

aHalf bet~een the militans and the Govern-
ment of Sri Lanka, because as of now, the 
Government of Sri l:anka J d by Jaye-
wardene j s enjoying a kind of temporary 
peace a 1 ase of lif , and it is OUf jawan 
who are fight ing their battle on the oil of 
Sri Lanka. It j Our commitment; we must 
honour thi commitment. 

I aid yesterday that the agre ment and 
its objectives are very laudabJe. becau e 
lnd.ia m de it cl ar to the eomity of 
na~lOns t~at w le .. peet the overeignty, 
unity and 111tegrity f Sri Lanka. But we 
must take notice of the dimensions of vio-
l nee ther , and it cannot e a long drawn' 
affair. 

Add d to thi there i anoth r dimen-
sion, and I do not think Jayewardene is 



229 Disc. 011 Statement by P.M. KA' TIKA 20, J 909 (SAKA) ret ituntion in Sri anka 230 

powerful enough to respond to that situa~ 
tton. That is the doubt in my mind. 1 
feel that the Supreme Court. only the day 
before yesterday has added a new dim n-
ion to th problem in Sri Lanka. AI· 

though it ,gave its support to the Bill. it 
says that it wi II be ratified ' by a referendum. 
Suppose' tomorrow, through a refer ndum, 
Jayewardene does not get the upport, what 
will happen eventua1Jy is that the kind of 
bickering and the atmosphere of vioJence 
will continue. At that point of time, it 
will be a very difficult situation for our 
country. So, olely boca se of national 
intere t. J ,say that Govcrnment of India 
will have to remain alert. The e point 
which are in our mind will have to b 
answ red by our ahl Foreign Mini ter. Of 
course, these doubts ar there becau e we 
think about the problem in national 
interest. I do not agree with those eopJe 
who say that we are engaged in a war in 
Sri Lanka. It is not correct. There was 
no alternative to this agreement or accord, 
but with the situation which i cropping 
up in Sri Lanka, I do not imagine that we 
would ri e equal to the task. 0, we 
cannot fight a political battle for J aye-
wardene, much less can this arme d conflict 
continue for a pretty long time. Therefore, 
I want a sure commitment in this august 
Hou e by the hon. oreign Mini ter that 
they have und rstood and appreciated the 
dimen ions of the problem in Sri Lanka' 
he should give u an as urance that our 
armed forces wilJ complete the task there, 
and we shall resolve all the problem ari-
ing for us there through diplomatic chan-
n Is and that ou armed forces will come 
back with victory after doing their j b 
with honour and dignity, Thank you. 

SHRI N.V.N. SOMU (Madras North) : 
The Tamilians all over the world are shed-
ding tear of blood because the Tamils are 
butchered in Sri Lan'ka. Whatever may be 
the action, whoever ta e it, th onJy 
victims in Sri Lanka, are the Tamils. 

I was rather shocked by the tatement 
of the Prime Minister' who said that the 
IPK was only disarming the L TT . There 
i a saying in Tamil;" aathiI Poo Chu-
truvathu , i.e. putting the flow r round the 
e~rs-if 1 tran late it. The Prime Mini-
ter i doing that to thi Par.ament and to 
the people 0 India. ndia is wagins a 

war in Sri Lanka, and you want t deceive 
the nation by saying that you are di arm-
ing the LTT. What kind of disarming? 
Do you need tanks, planes, h Iicopter , 
gum;hips and thou and of troops to di arm 
a f w L TT 'j Whilo the country i reeHn 
under drought, you ar ' ~pending cr re of 
rupee to wreck vengeance against TT 
and he Tamil. It is only a ar, a ar 
not in the interest of Indians, but to pJea 
th pa ion of the old man Jayewarden . 
I would say that I am ashamed to oe that 
our famou Indian Army i bein u ed a 
mercenaries of Jayewardene and company. 
Jayewardene wa getting mercenaries from 
U.K.; Jay wardene wa getting merceRa-
ries from Israel; he wa getting them from 
Paki tan, to kill the Tamil. He could 
not ucce d. Now India has willingly sub- , 
mitted it elf to end it Army a mercena-
rie to do the dirty job of mas acrin 
Tamil. When the Indian Army did th 
Bangladesh operation and took more than 
90,000 prisoners, no. c1iviJian was hurt. 
Such a great Army is now being mj u ed 
and its name is tarnished. For what pur-
po e? Not for national interest but to 
atisfy the go of one man itting here t 

Delhi who wants to take revenge again t 
Tamil. ven before the signature on the 
Accord dries up Jayewardene declared that 
he would propagate again t the mer er of 
North and ast. What was ndia doing 
then. Did India raise any objection, or 
condemn or critici e or coerce Jayewardene 
not to talk ]ike that No. It did not hav 
the courage to talk to Jayewardene ab ut 
this. This the first breach of the 
Accord. 

Fo]Jowing this, the SinbaJe e were 
colonised in North and the astern Pro-
vine. This is a flagrant and deJih rate 
violation of the Accord. The G vernm nt 
of India was a ilent spectator for even ' 
this a1 o. or 'coloni ation al 0, the 
Government of Jndia did not object. A ain, 
when the 17 Tigers who ere arrested er 
taken to Colombo. tbi a objected y 
t h afre ted per on. Pr bha aran rot 
in cJ ar term to the that they 
should t taken to Colomb but t 
IPKF i nored the reque t and wa sile t 
s etator for th death of th 17 Tamil 
TiS r . h n, th youn man Thillea 
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[Shri N.V.N. Sornu 
started fa t unto d ath. Neith r the Gov-
ernment of Indi a nor the IPK cared about 
tbis and the young man Thilleappan died. 

On ' October ] st, when the IP F was 
on their usual rounds , 1 heir vehicle was 
shot by smother vehicle. be 1 P F 
cha ed that vehic1e and caught that per on 
with :tiring w apons. 0 you knt9w who 
they were? They were the SinhaJll Home 
Guards. Th I K was s ilent . pee-tator 
for thi aJ The TPKF did not take any 
iction again t th inhaln Home Guard . 

Again , on the next day tl'w IPK 
vehicle was shot at , Again the JPKF has-
ed the vehic] . in ally the vehic le was 
shot at. The IPK was fircd at at the 
headquarters of the military ceurity co-
ordination authority. So, the Sinhala mili-
tary peopJe then and there provoked the 
IP All this time, the IPK wa ' silent. 
They did not retaliat again t the Sinhale sc 
Army. On the sam day on person fired 
at the IPKF en try man and whcn hc was 
chas d, he Tan and he went into a fort 
nearby where the inha lese Armed Frees 
were camping. When the Sinhalese com-
mitted al1 these e eesse the Peace Kc ping 

orce wa always peaceful. But th IPKF 
went on a mass ive onslaught on the 
LTT . 

Mr. Prabhakaran wr te to the Primc 
Minist r of rndia. 1 am qu ting Mr. 
Prabhakaran's letter: to our hon 'b1c 
Prim M inistc'r, Shri Raji Gandhi. He 
aid : 

" nom'a blc Si r. - } wi"h t (om-
municat with y u once ng::lin bc-
cau e of th fa l dctcriorat ing 

itue ti n in thc Tamil a rCaS wi th 
incr ' cd vi J ce and cI , truction. 
The military ffcnsive op ration 
und l'taken by the I PKF ha esca-
lated th conflict with a hca y 
t 11 of Tam i I ci iJia n asunlt i . in 
the laffna pcnin t la. The indi-
crimi nat mortar and 'lrtiJI ry 
he]Jing nd heavy aerial bornbar -

nlent have re uJt~d in th killing 
of more than 150 inpoccnt ci i-
lians with nearly 5 0 injured. A 
I ' rge nunl r of LTT cadres 
b v al 0 been ilIcd. The P 

a so utfere heavy caC)\lalties. ' 

We have in our cu tody 18 men 
of the IPKF as prisoner of war. 

Heavy fighting i continuing. 
rendering thousands of Tamil 
people refugeei. The uffering of 
our people has further increased 
with an acute shortage of essen-
t ial food uppJy and continuous 
round the-clock curfew. It is a 
paradox of the great tragedy that 
the JPK , which carne to our 
homeland to ensure protection, 
peace and harmony, is engaged in 
a total war, committing inhuman 
at rocitjes against our people. 

On the morning of October 13, 
the lPKF commandos laided the 
re idential area of Pirambadi in 
the suburb of Jatfna 1 eity and 
ma ssacred 14 innocent TamjJs, 
includ ing university students, wo· 
m en and children. What w~s 

more disturbing was the ca1culat-
. cd attack on public institution 

which provide vital service to the 
people . The IPKF members raided 
the office of two popular 
Tamil daiJy newspapers, 
Eezhamurasu and Murasoli on th 
same morning and blasted the 
print ing machineries with explo-
ives. On October 12th, Jaffna 

General Hospital, the only func-
tioning hospital ... " 

Mr. eputy-Speaker. with much 
agony Mr. Prabhakaran wrote to the Prime 
Mini st r-

"in the North, was heavily shelled 
by the IPKF from the Jaffna 

rt. '· 

'Yesterday, the laffna Univer-
sity bulidjng was h avily damaged 
by aerial bombardment. The 
I!ldian Gov rnm nt s propaganda 
t hat it is not utili ing heavy wea-
pons and tha t there 'was no aeria 1 
attack is far from truth. Our 
p ople are shocked and disturb d 
to note that the Sri anka air-
force plane and helicopter are 

perating only with ndian air 
craft and h Jieopter in bombing 
and strafing th civilian targets. 
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This constitute a serious viola-
tion of the ceas fire ace rd. " 

There is no response for thi from 
India . The IPK is bombarding On th 
order of Jayeward ne. In such a humili-
ated p ition, the IPK was placed by th 
Prime Mi ni ter of J ndia. I have to tate 
thi ' with utter agony and shame in this 
august HOll e. Sir, want to ask, 'what 
is meant by lPK ?' I it Indian Peace 
Keeping nrce four Primc Mini. tel' mad 
it as Innocent People Killing fce? I 
want to ask thi s qu stion in this H us 

Sir, I once again want to tell with 
humility. Yesterday, ne hon . Member 
belonging to Ruling Party sa id that we ar 
politicali si ng. We al e not politicalising it. 

ven fr m 1956, we are fig hting for 
the cause of Tamil. In] 956 j ts If, in our 
DMK eneral Council, our leader Dr. K . 
Karunanidhi propo. ed a resolution , which 
was seconded by my father late Mr, N. V. 
Natarajan. s tating that the Tami Is shou ld 
be given absolute right and freedom there. 
There is no pOliticalising. I want you to 
understand thi s. As far as thi Govern-
ment is concerned, you are following a 
doubJe tandard . I w.ant to make thi 
accusation. What has happened in Bangla-
desh ? I want to quote from the book pub-
lished by the xternal Affair Mini stry. I 
quote: 

"The Bengalis' demand for in-
dependence had been forced upon 
the people of ast Pakistan by the 
sava"ge and atrocious action of the 
West Paki tani army Government. 
What the Bengali s had ,r ally b en 
wanting were r gional ' uutonomy 
and s cial and economic justice. 
Recent - events have conclusively 
proved that there was no plan for 
secc;: ion and there wa s no 
armed · preparation on the part of 
the Beogali t achieve that. They 
were confidentJy exp cting a good 
r su It from PI' j den t Yahya 

han's democratic gesture. ut 
the We t Pakistani army, though 
its y tematic butch ry of unarmed 
civilian, forced the Bengalis to 
take the ultimate decision-t 
bee me a completely independent 
sovereisn stat. A clear cut Ijne 

has been drawn decisively, sepa" 
rating the Bengali sp aking peopl 

f th ast and the p ople of 
West Paki tan. The decision wa 
j nevitahle becau e of the continu~ 

u exploitati n of the a t by 
th West". 

Sir, J want to say that angladesh people 
did not ask for independ!flce, but they 
wanted only provincial autonomy. They 
wanted only a decent treatment. What 
happened ? Mr , Indira Gandhi our late 
Prim Mini st r, saw to it . that Banglade h 
wa~ divided fr m Ea t Pakistan. ow the 
Banglad h Prime Mini t r i sitting by 
the side of ur Prime Mini ter at SAARC 

onfcrcnce. We are I oking it in the 
piet ure. Ware smi I ing at it. We are 
giving cr it to it. What ndia has got to 
afeguard the integrity of elam? Is it our 

j b? L t the peopl'! get separate E JaIn. 
1 wnnt to say thi with trong point her. 
I quote the saine book here. The th n 
I)efence Mini ter ~ ajd : 

H The demand for the early re-
cognition of an 1a Desh by 
Government has been r iterated 
by various sides of th House. 
We ar aware of the feeling in the 
COUJ'l tryon the question of recog-
nition of BangIa Desh. Our 
Prime Minister has explained 
Government s stand on the matter 
on more than one occasion in the 
House and outside. There is noth-
ing to add to what th Prime 
Minis ter has sa id On the object. 
One thing, however is clear. The 
indomitable courage of the freedom 
fighters of Mukti Fauj win ulti-
mately ucceed In e tabJishing 
BangIa Desh" _ 

The indomitable Mukti auj you gav 
appreciation to the Bangladesh freedom 
fighter, wherea s the Tamil Tig rs are d s .. 
crib d as Terrori ts. lii is utt r shame 
for thi Hou e. ft further ays: 

"The report tric ling from 
across the border indicate how 
manfuI1y fr d m fighters at 
har ing tbe a j tan army. On 
guerilla, on cOlIlDlando, 0 tbe 
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... hri . V. N. Somu] 
Mukti ,Fauj i worth many marau· 
ders of the imp rialist army of 

a i tan. With the ever increa -
ing activities of the fr edom 
fight rs. it j clear that the mili-
tary junta will not be permitted to 
continu the ir e "pI itation of the 
peop1e of BangIa Desh and per-
p tuate th ir col nial rule there." 

The then efence Minister aid in this 
augu tHou e some ] 5 year ago that" on 
gueril1a, one commando, of the Ml1kti Fauj 
i worth many marauder of the imperiali t 
army of Paki tan. He also aid that the 
freedom fighter of Ban la De h had a 11 
our sympathy and upport. You had all 
sympathy and support for BangIa Desh 
pea ) , Mukti Fauj people. The Tami I 
Tig r are also ding the arne thing. ut 
you were patting the BangIa De h Mukti 
Fauj and you are giving bul1et to the 
Tamil Ti ers. It is not a parudox? You 
praised BangIa e h peop) a brave 
warrior ut you condemn Tamil Tigers as 
terrorists. Here I want to quote no less a 

rson than Shri V. R. rishna ]yer, an 
eminent jurist who said and this has appear-

d in "The Hindu' dated 2.11.87. 

u The Sri ankan President, Mr.· 
J .R. Jayeward ne, had without 
firing a ingle shot and by u ing a 
proxy Army called the Hlndian 
Peac eeping orce" won the 
war again t the Sri Lankan 
TamiJ . 

It wa tragic irony that Indian 
troop in t ad of keeping the 
peace, had been tricked into wag-
jng a war against the Tamil mili-
tant . What wa even more 
disasterou wa the equel that Be 
apprehended. It was quite on the 
card that Mr. Jayewardene might 
a k the Indian Army to quit now 
that b had cru hed the extremi ts. 

e might th n mov his own 
Sinhala force. Th the tot I 
helplessne of the ethnic minority 
which sought Indian heJp would 

complete, thank s to th adven-
turi m latent in th in tant rnd -
ri Lanka Pact. • 

obody can give you such a good advice. 

With all humility tell the hon. Minis-
ter of xternal Affairs who i itting here, 
and the Prim Mini ter that even one day' 
delay will caus havoc and 10'ss of 0 
many lives in Sri Lanka in Jaffna. We are 
preaching phi 10 ophy for "the last four 
years. Only political solution was sought 
by you when we demanded that Indian 
Army be sent to Sri Lanka to control the 
Sinhala chau insm. Shri Jayewarden is 
spend ing 30 % of his budget to curb 
Tamilian there. But ev n the so-calJed 
provincial autonomy is subject to referen-
dum. He i having double tandard. He 
is making our hon. xternal Affairs Mini -
ter and hon. Prime Minister as scape-
goat. 1 wa told that he aid that hi year 
of experience and Rajiv Gandhi's age are 
equal. Are we to believe such a man that 
he will implement the Indo-Sri Lanka 
Pact? I do not want to prolong. BlIlt 
much more has been said in this Hou e. 
As far a the i sue of Sr i Lankan Tamil 
is concerned, I have been arrested nearly 
even or eight times and in Tam il Nadu 

I was in jail for more than six or seven 
months on several occa$ions, includ ing my 
participation in the Human chain Agita-
tion. . 

. We can do nothing more but to 
request the Government. If we are really 
the citizens of .India and if the Govern-
ment re peets u as the citizens of India , 
they must immediately act. I am not 
a king for anything el e. They should 
declare unila ter~l ceasefire irnmedi ateJy. 
At least at this stage the Government must 
come to its senses and stop butchering the 
Tamils, stop the war, order a ceasefire and 
say the dying Tamils imm diately. 
Through you, Sir, J make thi request to 
the Go ernment. 

SHRI RAM NARAIN SINGH 
(Bhiwani; Mr. Deputy Speaker, Sir, the 
Indo-Sri Lanka Agreement has some 
inherent def cts. In an agr ement al1 the 
parties concerned have to ign but in this 
ca e, the Tamils, who have been living in 
Sri Lanka for quite a long time, were not 
made party to it though all the Tamil 
organi ations ther were consulted. In a 
democr cy, it i necessary that al1 concer-
ned hould be taken into confidence before 
entering into any agre ment. Moreover, 
th Opposition 1 aders should also have 
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been consulted. If you had d ne all th se 
thing, you would 110t have faced an y 
difficulry. Though the intention of th 
Government in the beginning was g od but 
it ha now become a complicated issue. 
You are aware that thc Tami)s ar being 
killed there for the last 3 y ars and the 
entire India, from a hmir to KaDya~ 

kumari, has sympathy with the Ta~jJ . We 
all are aware that exces e w re bemg c m-

, m i tted on th m and that they were t ei ng 
killed. The problem had attracted world 
wide attention and it wa being said that 
military solution w~ not the proper solu-
tion and s"'me political solut ion of the 
problem should be found out. But it j a 
matter of regret that it i ' being solved 
militarily. We would have achieved poJi-
tical solution jf all the partie ' had agreed 
to ceas·efire according to the provisions of 
the agreement. Certain parties were ngain~t 
the agreement from the very beginning. 
Our Peace Keeping Force has joined an 
undeclared war. Earlier ther have been 
wars in 1962, 1965 and 1971 but ... 
'Interruptions) 

lEnglishJ 

SHRI BRAJAMOHA MOHANTY 
On a point of orde.r, Sir. 

MR. D PUTY·SPEAKER 
your point of order. 

What IS 

SHRI BRAJAMOHAN MO ANTY : 
Th speakers are not being jnvit d accord-
ing to the list committed by my party. 

MR. DEPUTY SPEAK R; Thi s is no 
point of order. 

SHRI BRAJAMOHAN MOHAN Y ; 
Please listen fo me··· (Interruptions). What 
is thi s point of order? Under what rule 
are you raising it ? .. 

Interruptions) 

SHRI BRAJAMOHAN MOHANTY 
Besides, the number of Members 'being 
called from the Opposition are more. We 
aI. o nlust be all owed to sp ak . My Ji t i s 
there but. now it is being violated· .. 
(Interruptions). I strongly re rd my 
protest again~t this discrimination. 

MR. DEPUTY SP AKER : It is all 
righ t. Mr. Singh, you 'can continue. 

[ Translation] 

SHRf AM lA I G n the 
wars of 1962 and our f rce met 
with a great su e sand th y had th 
feelin that they have twin. ut thi 
time a complicated ituation ha ad n . 
Our Army thinks that the e Tamjl are 
our brothers and we should 11 ither cfestr y 
their pr,operty nor kill tbem. Tlferefor t 

they attack only when it becom s absolu-
tely necessary. Thc entire country ha 
sympathy with the Tamil and thc people 
think that it is the Indians \\'bich ar being 
killed on either side. The result is that 
Shri Jayewardcnc and thc people of Sri 
Lanka are feeling happy. They say that an 
autonomou body will be set up by merg-
ing N rth- ast Provin e but the p oplc 
who arc ruling wiJJ not let th refer ndum 
succeed . The result wiJl b that the 
Ea tern Province will not participate and if 
Northern Province i givcn, Shri Jayewar-
dene can say that e ry one i against it. 

Mr. Jayewardene is not prep'lr d to 
give ev n the lea t concession and this i 
aJso creating bloodshed and our offie r 
and jawan are bing ki lIed mercilessly. 
Many hospital::; are full of injured P f . on . 
The persons are getting inj ured bccau e 
they are not de ·troying the property 
and houses of Tamils. They are killing 
only tho e per n5 who come jn their way 
and are resorting 10 guerjlla warfare. 
Tha t i Why army personnel in a 1 rge 
numb r arC cing illed. India is in a 
v ... ry embara ing position. The overn-
ment hould now .find ut om way to 
declare cea eftr and th L T E shOuld a1 0 
be pur uaded to come t~ an agrecmen t so 
that India could come out f tbe present 
embaras ing pos ition, otherwjse our own 
p pIe arc being kill d on bo t h sid , and 
,th r pc pIe in Sri Lanka re taking 

advantag of it. They have nothing to do 
with it. 

I would, th r fore, lik to ap a1 to 
the Hou e to find way so that a c a dire 
could be d lared and the bloodshed is 
stopp d. 

lEnglish] 

DR. DA A M N (mb y 
uth entraJ) ir. 1 an rry to tate 

th t th Indo-Sri Lankan accord ha 
turned out to e a blood d accord and at 
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Dr. Datta amant I 
tardy little war, that too by the proxy of 
what the Gov rnment IS ding. 
yesterday th re wa di cus ion in the ri 
Lankan Parliament and all the Opposilion 
had put up in uch a way that we can 
remind the hon. M inist r. They aid that 
the two Bills were hatched in India and 
thcy provided insurance and gu ran tee to 
India to interfere in th internal afTair of 
the Island. Thi way the ri Lankan 
Parliament i talking regarding t his record, 
It j n t that alone. But j t is a malignant 
inre tion of anarchy all over the Island and 

ri Lanka. 

iI', that is t he rea tion and t hat l~ 

the di cus ion whi h took pl' ce in th.:: 
n Lankan Parliament yesterday. The 

.way the things arc happening after the 
Prim Mini ter' tat mcnt is not at all 
go d and you h ve all the while blamed 
th TT. I really f~ J pity on the 
Government the w y in which it is treating 
this problem. In 1978 all the Tamil 
pe ple in Sri Lanka w~r not given the 
d m cratic rights. Th ir primary d mo-
ratic rights were withdrawn. They can't 
ont st th electi n. Tamils were not 
iv n job in Government Officl,;s and th 

Government has literally squeez d all 1h se 
Tamil in Srj Lanka. Mr. Prabhaka an 

nd the Tamil pe pI in Sri anka a1 (; 
fighting their own war f r the la t three or 
four years in which they ha e sa rjficcd a 
lot. ir, prior to thi accord, 1 have s en 

II th Cey]one e armie w re crushing the~e 
Tamil nd for two month they had kill '<.1 
a large number f ami1 people and Mr. 
Jayawardene became nuga tory and Ih "C were 
no upport from anywhere and ther f rc 
thi a cord wa :reached under instigation 
of Mr. Jayawardene and then our Prim 
Mini ler. Then, you tril;d to impi men t 
thi a cord through Mr. Prabhakaran and 
LTT pole without iighte. t con idera-
tion f their entiments and their ctions. 
Sir, for quite a good time th a rd wa. 
th r. It wa discu d in D elhi and 
while it wa done so hurriedly with the 
LTTE p opJe, they w re not tak n into 
confiden e. Wh n OUf Prime Minist r 
wen t t r i Lanka to ign the accord the 
pre iou night the TT 1 adcr Mr. 
Prabhak310an was called and om di cus-
ion t k place. But now they don 't agr to 

the accord. It i aaainst their view and 

entim ot and they want a eparate Stat . 
f elam jn Sri Lanka for which they are 

fighting. They have acrificed th ir Jives 
Gnd a larg numb r of them were kill d. 
Tha j their view. But who i the Indian 
Prime Mini t r and who are you to teach 
them? I am asking thi categorical qu s-
ti n. If you want to solve thi probl rn. 
y u s h uJd have taken them into confi-
dence. T th ink Mr. Prabhakaran had not 
attended when L TE had surr ndered 
their arms. One of th if juniors was there 
to hand over pistol and therefore they are 
not happy. I l is a simple common en e 
whieh an average man an unders tand. 
But why lhl.! Indian p lilician s rushed hur-
riedly to complete very thing without 
taking the party into consideration: You 
think that we can implement the a cord 
b -eau ' e we have got power, we are having 
military powcr, we are having planes and 
o we can rush the e people and if they 

don't agr e, we caD make them agree. T 
stron hly protest to the action and the main 
cause f thi s failure j ~ the attitude of the 
Governm nt of India and Mr. Jayewardene 
has li lera lJy chcated you. 

, Sir, you have done it s o hurriedly, But 
what h'lPP ned during that two month 
pc:riod? -vcrybody can say 1ha t it i 
n01 th ~ trade un ion where you can talk 
with aJl the people for amicabJe s ttlement. 
I ha c ~cen that in t he trade union in a , 
majority of trade union, jf sarnebody 
talks to please som body or in an imbal-
anced way, that will never be liked. When 
the L TT men lost their lives and their 
p opJe elJ c fighting throughout their life, 
what bu~iness y u have got to talk with 
other people and encourage them becau e 
you feel that you can go on enc uragc 
t h m '! So, the~e are the tactics adopted 
by the Government. I would like to ay 
that al tcr the ac ord-thi is my know-
J dge and r want a reply from the Minister 
- 3000 Sinhalese colonies were put up in 
the a~t of th Sri Lankan area. The 
same rlacc was evicted by the Sinhalese 
people in 1984, all Tamils were thrc,lwn 
out and the area w 5 de Jared a prohibited 
orca and in this ar a after th accord, the 

inhale oloni s ar - coming up. Wh en 
Pharabhakaran and LT are apprehend-
ing om trouble-'I think this j m ntioned 
in . the Prime Minister' statenlent- orne 
coloni s wer put up and we have com-
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p]ajned to Jayewarden~. J do not want t 
go into detail now. That is a qu tion of 
provincial council and further electio " 
and when the L TT wa eriously eon i-
dering that, why the colonie were put up ? 
And when the colonie were put up, what 
your Dixit, y ur Commi ioner and your 
Military are doing th r ? Why did n01 
they top these colonie when your military 
is th r in control or why they have not 
prote ted to Jayewardene regarding that? 

Sir, anoth r point i., when 17 pe p1c 
were arre ted, what was tht: talk in this 
House? There may be migration after 
that. But th yare funning and brin "ing 
something. It i. a sent imen t, the man who 
fight knows his agonil,;s. You cannot it 
here and ay that ~we ar having a t xtil 
strike, we know al ready'. Th Government 
will never know, they never react t the 
suffering of the workers. When 1 7 people 
were arrested, your military should have 
tqJd you, 'Don't take th m to Colombo' . 
That is their . ntimem. You lodged 
a protest everywher. The e ar 
the five colonie. We wen t on talking 
with all th units , you have allowed 
Sinhalese col nie. after the accord, you 
have aJlcwed the 17 people 10 go to t h ir 
places. And what a commitment, i,r '! 
The man died after taking th capsule, a 
man of J 5 or 20 years--[ .have nev r 
seen it. Hands up to such a commitment, 
I differ with your ideology. I differ with 
their ldeology of having a separate State, 
f r what they are fighting. But thi i. the 
way in which they ar doing. Why the 
Government is not doing any1hing? They 
are cornmitt d to this. Why yOu have not 
taken th mint confidence? Therefore. 
because of such failure th L TT people 
have 10 t the confidence in the Government. 
You aJready know, about 20 .000 10 
30,000 of your Indian Army and Navy 
and tankers and h Iicopters are th r . 
What for? Whom a re you going to k il I ? 
The people are ilent for two month. I am 
sure that Parabhakaran a nd L TT W Te 

rtever happy during th se two month. 
They have got a lot of ammunition, they 
have got ]ot of guns hecause thi. j the 
way in which you handled these people 
without taking into confidence thi Party, 
for which you are negoliating, you can't 
impo e on such peopl your vi w . 1 thin 
tbis is a total immaturity aod political 

wilderne sand nch type of handling by 
Ihe Government has creat d thi problem. 

Sir, I wil1 not take much of your tim. 
But 1 w u Id lik (0 put acrOs orne of the 
point . 

1hen you s.tarted forcefully unarming 
them. if, . when the L TT _ p ople 
attack orne of y llr . peop] , 1 m 
not justifying that, when th' Government 
. tafted taking th eradios in their posses-
sion on 91 h October, when th y destroy d 
their telc"i ion . et, at that tinl , for th 
first I ime on the 9th October they atta k d 
the Maratha lnfantry and from that tim 
this war has . tarted. Sir, look at th 
way th yare fighting the TT peo 1 • 
""hen y ur heli ppters ar droppin 
your people, the man . itting on th coconut 
tree wi th a t Ie cope ha killed your JO 
peopJe. Do you know that? A man 
, i tting on the coconut tre w jth a teJe cop 
is killing the people who are droppin 

.. down, and that i wAy YOLl have to chan 
{he helicopter. Some of the p ople in the 
Army .went to sec whether e erything i 
vacate. nd wh n your Army went be. 
om girl of 10-12 year immediately 

turned o ut and there wa a gun in her 
frock, she . hot y ur Army th r. iT, 
thi i a commitment, I am not praising it. 
Even a chi Id of one year is fighting becau e 
they are all fighting thei r hatt]. You 
cannot underst nd it by di cu ion h re and 
ta lking. Thi s i the commitment of the 
peopl. Dur~ ng these two months they 
have put all their ammunition and bomb 
underground and they are going to operate 
from one kilometre and with y ur 20 10 
25 thou and Army in such a m lJ area 
can lsting f 1.5 milJi n population, JatTna, 
they are maki ng your job a tough thing. 
But what are you doing? Whom arc y u 
killing? What for y u are kiJJing? Is 
anybody happy in Ceyl n? J am puttin 
a cat gorical question 1 th hon. Minister. 
Tami 1 are not happy b aus you a e 
fighting agains them. Your inhaJe are 
not happy because they ar n t Con uJted . 
Their governm nt j also not h appy. When 
the Prime Minister went the e, th ir avy 
man thr warms at him. Who i 
happy with thi Accord? Jay ard n 
1 th only man who i happy becaus 
n. was to lose hi ch ir. obody 
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[Dr. Datta Sam nt] 
i with him. e fought the battle for 3 
or 4 years and wh n h was to be finished , 
he immediat ly fa led our Prime Mini ter. 
And you have taken the rldventurc that if 
we 0 there and do mething, thing would 
improve . But that i not th reo 

What is the n xt solution that you are 
goin to try in th matter? Yesterday, 
my friend Guptaji ha~ said, you go there 
and nn ounc c as fire . You must find 
out th sentiments f the Tamil people. 
The 'w y in which they are fighting, even 
the aver g man kn ws that they ·are 
fi hting for a separate country, Tamil 

elam. But it i not correct. 1 am al 0 
of the pit ion. Bllt that i their senti-
rn nt; that is their vi. w. You have t 
change their view gradually. 

I am not cleAf ab ul the Accord. Ther 
is provincial council which is :tllowed. But 
initially yon ha c n t allowed to take the 
majority p ople. You went on humjlitin~ 
theln by giving 3, 4, 6 members. Ulti-
mately , th y have been given 7 p pIe. 

v rywherc you have humiliat e them. 
You have pre urised th m. You never 
reaH e, they are fighting for what. In 
this provincial council, as PCI' the on-
tituti n and as was discus 'cd y sterday 
in the ri L nkan Parliam nt the overn r 
is going to be . uperi r. P ople wi II be 

lect d ; PJime Mini ter will be J ct d by 
the m ajority. But the 0 rn r has the 
p w r t di.'mi. s that council. Til 
G rnment has t p \ r not to 
face pt the Bi II pa ' s~d by the 
coun if. Military and 0 me of the 
other thin s have been pt at th C ntr . 

.:u . 'd yest rday in ri Lankan 
Thi s Lac ndary s tatu our 

Tamil re eUing who are 30% f the 
t tal p pulati n Clnd ha m aj rily In 

Jaffna and the a~t. Tha t i one thin . 

cond thin is, Mr. Jayeward ne s id 
y tcrday in ri ank n P rHamen t, the 
qu tion f combining a t Stat with 

tate w uJd b d cided y voting by 
tea t. a t State will °d cid y voting 
whether to ombin with th N rth and to 
have one t teo think, that w put up 
by r. J y w rd ne in Sri ankan arlia-
Plent yes e day. n th East cn State 

Sinhalese colonisation ba been done and 
L TT is little afraid of getting majority 
there. A per th~ discu ion in Sri Lankan 
Parliament ye terday , these peopJe ar 
going to decide whetheer they are to join 
with North or not. 

I am lng t as one categorical 
question to the Minister. In t·he Accord 
it is n tel af a to wheTh r th Tc mils in 
Jaffna and in the a tern Stat ar going 
to eject their Members of Parliam nt . 
What is their right as far a the citi7en of 
Sri Lanka arc concerned? I think. it is 
very important becau e in the Accord, these 
point are not clear. If that right is not 
th re whatever the fights that you re 
going to give under the Accord are 311 
secondary rights. It would be a small 
council like municipality or corpora1i n. 
If that is th fate of the Accord. I am 
afraid. thi is not going to make much 
difrerenc . 

Therefore. 1 would sugge t th~t plea. e 
stop the w~r and announce ceasefire. That 
i important. My friend has said, Tamil 
ure ori icHl ll y from India. Well, Sinhala~ 
are also from 1ndia. Both of them are 
from India. But the Tamils were e ploited. < 

were cru hed and were finished. Ev n the 
Constitutional rights were taken awr:ty and 
they are given only the se onciary lights. 
S , thi should be appr ciat d. Y u houh.' 
never he me adamant. The way the 
Prime Minister iss ued the ~tatem nt, I 
reques t you, you sh uld never become 
adamant. You have to convince them that 
you are doi ng for thei r renefi t. They 
a l e not prep red to talk to you. Y u g 
and talk to them. They are fi 'hring f r 
th cau e. They are not big p liti ians 
like you . They nre honest p opIe 11 .. hlin in 
the battle. They are not political p pJe 
your Parly or your p IiI icians. Th ref Te, 
Lke yOu should make aU th effor ts. Y u 
go and talk to th m; y u ann unce ceasefire 
and talk with them. You convince th m. 
( think. that is th only way L ft fry u jn 
futur. I diff r with my friend, Gupt ji's 
tatemcnt. Y u do not finish them. Y u 

cannot fini h them. The way in which, 
for one month, you are fighting th battle, 
ev n if you end all y ur Army y u can-
not. With such miJitancy, commitment 

Q Q~use even 5 years' and 10 years' 
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boys are fighting wi th the weapon and 
gun and girl are aJ 0 fighting And the 
way they arc committed, the more pop) 
you kill, ye terday you killed 30 people. 
Why you made this sin? You should not 
have done it. You go on killing them 
more. he problem will .oever be olved. 
How many years are you going t stay 
there? Rs . 3 crores you are spending 
every day when we are having lot of pro-
blems. I am a kin~ a categorical 
question to the hon. Minister. 0 

you like Pakistan or China army will come 
t morrow and stand in Punjab to make 
peace? No Indian citizen likes this. 

SHRI RAJ MANGAL PANDE 
lDeoria) : You make your uggesU n. 

DR. DATTA SAMANT : 1 am not 
making suggestion. Are you going to 
make Pakistan or Chinese army to stand 
in Punjab to maintain peace? None of ' 
the Indian ', citizen would Ji ke it. In . the 
p .. cchcs which were delivered ye terday, 

even the lea.ding party M.Ps have said that 
India ha jntcrfcred, they have kept their 
military there and, ,therefore, a I the 

yJone e people are dead again , t lndia. 
You are not going to develop any military 
stand. That is after-thought. At the 
time of ace rd . I have heard the speeches 
made, the Government or the P.M. has 
never said that, in South we want some 

afety measures. But now the Government 
has faj led and n t u ed the simple intelli-
gence to take the people j nto confidence 
and, therefore, you are jnvolved in more 
trouble and you have rai led and again 1 say 
cease-fire immed ialely and call the p opJe 
again, Mr. Prabhakaran , talk to him and try 
t find out and y u convince him "We will 
give you the primary right. Tamilian can 
be the Pre ident or the Prime Minister of 
Lanka. " They can contes t a 1\1 Ps. All 
the c major ci tizens' rights wi 11 be gi 'en t 
II em. Only by tak i ng the people into Of1-

fidence, the ,Government can solve the pro-
blem and I agai 11 appeal t the Government. 

day n1y, in the House while replying 
the b n. Minister an annoul1ce that cea e-
fire 0 'der will be given and the Government 
is prepared to tal to the Tamj 1 mili ta~ts. 

M1NISTER 0 TAT IN TH 
MINtS RY 0 PAR AM oJ TARY 
A AIRS (SHRIMA I S LA 
DIKSHIT) : I would like you to take the 

sen of the HOll so that we can decide 
whether we can [oreg th lunch hour be-
cau e I would like to cladfy that th hon. 
Minister has to gi ve the rep1y at 2 PM. 
.WilJ the House decide becau se he h,a to go 
to Rajya Sabha at 3.00 PM when the dis .. 
cussion starts there. So, it is for the 
Members to decide whetl1er th y would 
like to forego the lunch hour. 

MR. DEPUTY SP A R: No. The e 
are on1y two speak rs. My sllgge tion i , if 
the House accepts, after the compI tion of 
the two speakers. the House can adjourn 
for lunch. 

SHRIMATI SHEILA DIKSHIT: If 
you would like to have nly two speakers 
from the Opposition, then you wouJd ... 

MR. D PUT SPEAKER: J am 
telling one is Mr . .Brajamohan Mohanty 
and another is Mr. Ramoowalia. Only 
two names ar left over now. We will 
compI te and w will break for lunch. 
(Interruptions) Your name is not here. 
Only two names are here, Mr. Mohanty 
and Mr. Ramoowalia. 

SHRI BRAJAMOHAN MO j NTY 
(Pure) : For . the convenience of the hOll. 

Minist r, I withdraw nlY name from this 
because I come from a small Stat. I have 
a feeling that all the Members of Oris a 
have felt. 

MR. D PUTY SP AK R What 
M adaJTI pr poses is we are ready to allow 
thCIU to speak. 

SHRi BRAJAMOHAN MOHANTY : 
orget it. You pass on . I do not know 

if anybody is interested in it. 

SHRIMATI SH ILA DIK 
are we going to do ? 

: What 

MR. D PUTY P "' AKER ; After 
finishing' tw pcakers , we wi 11 adjourn. At 
2 O'CI ck, we wil1 r asscm le. We ar not 
foregoing lu ch. If time p rmit we can 
have. 1 think, jf the Member p rn it, we 
will finish early. 

[ Trans/ationJ 

SH I P. NAMGY A Ladakh): Mr. 
eputy Speaker. ir, sin yest rday we 

hay been Ii t ning to diffe nt ie p in 
on tho issue of Sir Lanka. orne of th 
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[Sbri P. amgyal] 
r in f vour nd orne arc again t but, in 

my vi w, the most important is 1he slatem~ 

cot made by our Prime Mini ~ tcr in the 
ou e day before ye tcrd y in which he 

ha de It with all the pro and Call S of the 
i sue in gr at detail. So, I d not think 
th t th re i much s pe fo r di cu sion on 

The agreement, which has be n 
ign d on ri Lankan issu, is great 

agreement of thi century and it ha beeom 
an agr ement of peac.... . It i ' an hi 'torical 
agreem nt. I' signing thi l:) agreement, I 
would 1ik0 to ongrat ulate Shri Rajiv 

andhi, our Prime Mini tel', ' nd His 
. cellen y hri JaYlJwaniene, the Pre~ id ent 

o ri Lanka. Shri in ' b Joswami 
initiated thi eli ' ClI si nand r th ink I, e 
ha vj wed thi agre ment from the narrow 
political angl of a regional party. H e has 
not een it in the conte t r Indo-Sri 
Lanka friend hip and in the intcres t f 
ndia . 

ir, Lhe pn: ent Sri Lankan problem is 
not pr blem of the' fa ·t three or four 
yr . It dates back 10 1948 when Sri 

anka a 'hi ved rnliependcnce. During 
Briti h r gim 1 in ri ~lnka; the In ils 
were in majority in adminL trat ion and 
in every departn1l;n1. Thi is a 
hi torical fact. At the time of Indc'pendl,;ll e, 

inhale e were by . nd I 1 gc i II it rat and 
financially very weak. After Sri Lanka 

ot independ nec, Sinha le 'c wer given all 
orts of n ouragemant in the field of 
ducation, indu ' iry, trade and in a ll ther 

fieJd and they larted a erting their right::, 
also. 

Ir, aft r th i l Jcpcndence of Sri 
L n at when the Constituti n f Sri 
L nka wa draft d, cert ain important 
features u h us 'ri Lanka would be a 
secular multi-lingual multi-racial . and 
dem cralic S ate were incorp rated in it. 
Wh n a new p JiticaJ p ,lrty came to power 
there for the 1ir t lime, it made certain 
hang in the (.;onstituti n . Srt Lanka 

w declar d a Buddhi t tat and Sin bali 
language wa declared the official 1 nguage 
of th country. It cau d re 'entnlent 
amon the Tamil peaking p opl With 
th pa age of tim j nhale got II sort 

f ' ncouragcrncnl to progre. hi 
on of the r a ons for tb present stat 0 
aff ir. Thi u ed re entment among 
h Tamils had a 

ay in ev ry matter a li r ~ their 
position deteriorated late r. They felt that 
they will not b able t achieve their 
earlier po ition of . eminence. So, the 
Tamils aJ 0 slarted demanding their 
right . The present Sri Lankan cri es j the 
result of a ll thjs. Claus 1.2 and 1. 3 
of the agrecm nt igned by our Pnme 
Minister, hri Raj iv Gandhi, and the 
Pr ident of Sri Lanka, envi ag 19nificant 
change in the itu'ation and I want to 
quot clauses 1. 2 and 1.3 from the Indo-Sri 
Lanka Agreement. 

r English] 

'( I .2 ·Ack n0wJcdging that Sri anka 
is multi-ethnic and a mult i-lingual. plural , 
' oci ty con ' isting t inl'r alia, Sjnhalc 'e, 
Tamil. , Muslims (ryfoor) and Burghers . 
1.3 Rccogni -ing that ea h elhni group 
ha a di t inct cultural and linguistic 
indentity which has to be carefuIJy 
nurt urncd .' , 

[ Trmlsllllion l 

In my jcw , thi s ha br ugl1 about a 
g reat change ;n th i1' th_inking and it would 
hc lp CI lot in finding a oJution to thi 
probkm. Therefore thi s should r move 
whatever apprehcn 'ions or doubts are th re 
in the mind ' of the Tamils. 

M any 11em ber have said that India is 
interfering in the internal affairs of other 
count ry hy ending its armed forces and 
that the agreement was signed in a baste. 
This i all wrong. I fully agr e wi th the 
vie,:s expressed by my senior coll ague, 
Shrl Bhagwat Jha Azad, ye terday in the 
Hou 'c. This agreement is important from 
two ang les. irs!, the foreign power, 
~ho were in st:arch f a chance to get a 
loothold th fe, were deni d uch a chance 
and 'ecOnd I y the killings of amiIians 
weI' 10 be topped. But it i very unfor-
t unate that L TT . which had accepted the 
agreemen t, later on refused to abjde by j t. 
Not only thal, the LTT p opie have 
started killing the member of tho e groups 
which bad ae epted the agreement. 

here i still time that members of 
LT hould under tand it very we1l that 
this pr~bJem can b re olved . through a 
dialogue only. In this connection, 
I wouJd like to appeal to the opposition 
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arti sand especiaTJy to th Chi f Mini ter 
of TamiInadu. Shri M.G. Ramachandran, 
that th y shoulu mediate and taKe some 
tep and pur uade the TT to abide ~y 

the agreement to hc1p solve this prob1em. 

HOll. Shri Indrajit Gupta had said 
t hat there should be unilateral ceasefirc, 
but I am not in f vour of such a step 
becau e the members of L TT are on the 
run in .all direction and they are trying to 
find an opportunity ,to get united and to 
'fight once again. They should, therefore. 
not be given a chance to regroup them-
selves. In my view, they should come to 
the conference table, Our Tamil friends. 
especially the Chief Minister of Tamill1adu. 
should pursuade them to come to the con-
fer nee table and the problem shou ld be 
solved through negoti at ion s. 

With the e word ' , 1 upport the Indo ... 
Sri Lanka Agreement. 

SHRI BALWANT SINGH RAMOO-
WALIA (Sangrur):' Mr. Deputy 
Speaker, Sir, while participating in the 
discussion on Sri Lanka situation, 1 feel 
that the whole country i very much 
concerned about it. I do not say that 
our Government has entangled itself 
there. but it is obviously in a very difficult 
position. herefore, whiJe discu sing this 
issue it i ~ not proper to attack the Govern-
lnent continllOU Iy by a'ying tbat the 
Agreement ha been wrong. My party feels 
that the issue should be ett]ed through 
negotiation. Efforts were being made to 
solve the issue aero the table and we 
welcomed such efforts. T t was a very good 
step. But whatever Happened after that 
has been m st nufortunate. In regard to 
the action of the Indian ,{rmy there, I 
want to say thal jf action is taken against 
the entire grouph f a community without 
making di tinction then it will prove 
harmful. The en tire TamiJ sp aking people 
of Sri Lanka are not LTT activists. 

It is being said that · large number of 
Indian oldieI' have been killed. When an 
army i deployed t meet ueh a situation 
and when th re is ao armed struggJe, it is 
natural that ome of our oldier will be 

. killed and some of their will be killed as 
welL can say it on the basis of my 
experie ce in the Blue Star Operation, 

was mys ·1f. re cnt inside the Golden 
Temple during the e days. J tay d in id 
the temple for three days. M ny innocent 
persons were killed in tha t operation. All 
of them were not terrori sts . orty people 
were shot dead after making them sit in a 
row. r h ve seen thi s with my ey . . 
want to sugge t that all the people in Jaffna 
are not LTTE activist. So, ome method 
should be found to isolate the militant 
clem ot, r will tell you as to how to do 
it. When Shri M.G. Ramachandran had 
gone to the United Stat s of America, his 
party DMK and DMK reactcd sharply to 
the s ituation in Sri Lanka. My uggestion 
is this. irst, in order to make (hc Accord 
a succe s, all out efforts 111ust be made at 
all level because it i a mat tel' of pre tige 
for our country. Whatev r has Leen in-
corporated in the Agreement or the pow r 
mentioned in regard to J affna or otber 
parts ... (Interruptiolls) 

SHRI TEJA SINGH DARDI (Bhat-
inda) : This agreement should ' no t m t 
the fate of the Punjab cc d " (Interrup-
tions) 

SHRI BALWANT SJNGH RAMOO-
WALTA : The Indi a Goverl1menl sh uld 
continue to use its good office ~ for 
implementing the accord ~hich has be n 
signed wi th Mr. J ayewardenc for protecting 
the i ntere ts of the T mil group. T support 
the suggestion for an immedia te unilateral 
ceasefire. Thi ' immediate eascfire wi1J 
naturally les~en the bitterness exi s ting at 
present and after that, . at 1 ast three week ' 
time hould be given. I think that 
immediate cea e-fire will definitely help in 
isolating the activists of the LTTE from 
the peace-loving people . f Prubhakaran 
and others do not surrender within 2 J day 
after this declaration, then we can tell 
the whole world and our country that our 
inten tion wa not to crush L TT people 
and that we had k t pt all the do r . 0 n 
for negotiation . 1f we go thr ugh our 
country' history ' inee j ldepend nc, we 
will fiud thal we had appealed for pea c i 1 
Korea , ' gypt and other countries. Our 
Indian Peace Keeping oree wil1 Jive u to 
its name only when 
I want t jnf rm my olleague in 
Congr ss party and in tIle Oppo itio 
that if we b Ii ve in th. powe funs 
then we will have to repent later. hi 
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r .hri Ba1want Sil h Ram ow,lia] 
a e wh tb r it j th 

rapers n in Punjab who taJked 
f annihil t ing the indus or it JS 

Pra hakaran. We 5h uld review the 
itu i 11 and n t give re power. to tho e 

pep Ie who may play an underhand role 
in ur hi. try. The Indian Army con i ts 
of MaralhL , R .1jpu(., Sikhs and Ahlf. 
J want t r. y that the Sikhs will again 

o e their patrie ti sm. Ou · . 0Jdiers obey 
the order ivcn to th m fully. 1 n order 
t rem v the pprchcnsion among 
the peopJ ,y u should c n ' id r thes thre 
or ur ugg . tion s mad by me. 

r II 'Z,\/d 

SHRf V . KISHO E 
(Parvath ipuram); Mr. cputy 

p ak r if. my party had pposed th~ 
v ry a I and premi c on which this agree-
ment was i ~ned c en when th discus s ion 
wa heJd in (hi Hou c during the la. ( 
se ~ i n. hi ~ acc rd was ign~d at a tim 
who the n . lion was 0 ertakcn by scvera] 

n als that had unveilcd them elves . To 
d i v r t the tl 11l i n r t h c po I Ie ' s m i Jl d , 
lhi c r W .. L ~ ignc viol ting all the 
n Tm and nf inc iph.·· th a t W ' had been 
r II wing s in c Panditj i ' ~ time. 

ir , thi s was an e thn ic problem confined 
o ri Lank a . ur Prime Mini ler mad~ 

111m elf the olu re pre 'ent ati vc of the nt ire 
Tamil populati on in Sri Lan ka wh il s ign-

. in l' the agrccm~ nt. Wer t hey a ignatofY 
tc this a I'd ? N It has b en 'aid that 
it i only the L r ~ , which was a militant 
roup , whi h was OPP s ing it. ut what 

ut other 'l Y u could hav~ got atleast 
the ther minor Tamil groups who had 
agr d with you to ig n thi ' ace rd and at 
bl; , t our ount ry w uld ha ' bcen a 
gu r ntor or wHn t thi accord . . In 
my opini n I do f c l that you had gone 
well beyond our p in signing this kind 
a an ac ord who rep r us Ions we are 

ling and uff ring today. 

h I com to th roJ f the Peace-
Ke.eping orc. L t me fila it v ry cl ar 
that w have nothing against what the 
Peac -K ping F r e is d jng. W have a 
di ciplin d my. . rc proud of th 
Jawans who b f ught v JiantJy on 
vario\! occasion. Th y hav~ always 

uph Id the integrity and sovereign ty of thi 
ountry. But my chnrge would be ag in t 

th c who are responsible for assigning 
thjs Tole to the P ace- eeping orce. 
Never b fore ha til Indian Army b en 
used in thi manner. The Indian Army 
may ha e ' been sent earlier to yprus, to 
KOf <1, may be it wen t to Sri Lanka, but 
it was cnt a':i a part f a p a -keeping 
force und r a cornm n command as a part 
of the UN force. But never has our 
(.:ountry jnt rvened directly like thi in the 
internal a~Tajrs of another country. 

Another r percussion of this is that for 
the first time OUf Indian miJjtary 
is under the c mmand of the Presi-
dent of another counlry. C nSlltutionaJly, 
it is th . Pre ident of the country and the 

.h ief f t he Army who ar basicaJly the 
mmandcr of the Jndian Farce ' . hi s 

is the fir t instance in which you have 
placed the military or Our .soldier under 
the ol11mad of the President f ,mother 
country. These are serious questions on 
which we hould think about because they 
may have repercus ions at a later date. I 
don't want to l'cpcat all that has been 
&aid in thi s debat e on Sri Lanka. I GO not 
want to was t ~ the time of thi s august 
Hou e by J peal ing the points wi ich have 
h elJ madc by many of my colleagues from 
both th sides . 

1 would like to know what action our 
Governmcnt took whcn Mr. Di Je pan went 
on fa t ? He h.ad made five demand. Djd 
we do anything about them '? Nothing. 
Whatever it is the accord wa jgned. As 
p r this accord, colonisati n was to be 
stopped in thc astern Di trict. irst of 
all, how did Am are come into th accord? 
It was only BaUicaloa and rincomaJee 
which were upposed to be a part of the 
package. What did the Indian G verment 
do to prevent thi s inclusion which was d ne 
only to rig the referendum ?- again a 
policy whi h we have opposed with re-
p ct to domes tic affairs. We have always 
oppo ed pIebi cite as an in trument to 
d cide political olution. J am for a 
politi a1 solutio . H ere you agreed to 
thi s. But after that the colonisation con-
tinuc today, You ha don n thing to 
pr V ot tb se as! rn istrj t fr m being 
oloni d by th Sinbales. What happe-

ned about the militants? Were they 
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released? None. And to add in ult to the 
injury, 17 of these militants ' were arrc ted. 
It was Mr. Jayewardene who wanted them 
to go to Colombo. My information was that 
Mr. Athulathmudalj blackmaiJed Mr. 
Jayewardene by saying that he w uld 
resign if these peopl were not sent to 
Colombo and hence you succumbed t that 
pressure. This was the beginning f the 
trouble which started thereafter. Sir 1 am 
not here to hold court for Mr. rabha~ 
karan. We have always opposed the cult of 
violence , but if Prabhakaran is to continue 
his cult of violence, or in b having in an 
unsavoury manneI') who has given y u th 
right to kill him? Thi is not the Jicenc 
for the Indian Governm nt to go and ki11 
him or hi s men. Unfortunate1y . we hnve 
landed ourselves in this mc, s. An interim 
Government which w s prom; ed to be 
formed was nev r formed. m rgency, 
which was supposed to hay Ji ned on the 
contrary was extend d by three months . 
The cases against the Tamils were not 
withdrawn and nly the Sinhalese .schooJs 
and colleg were reopened as again t the 
Tamils school and college which conti· 
nued to remain cJosed. It was worse when 
our Defence Mini ter was present in ri 
Lanka. In hi s pre ence, Pre ident Jaye-
wardenc announced an award of Rs. 1 
million on Prabhak[lran . Not only that. 
he also announced that h was banning the 
LTT over there, S. is this an attitude 
of eoncihati n or vindictiv ness and con-
frontation ? 

The &ituation in Sri Lanka continu s 10 
alarm all of us. Ware not happy about 
the turn of event~ that are takin place a nd 
what are y u d in' t . irnpr ve the si tua-
tion there'! S me f my colleagues from 
the other sid of Lhe ou e have xprc"sed 
their view that if w · h, d not intervcneu, 
foreign agencie and fore s would have 
play d their role in ri anka. Is there 
anything in the ac Old to prevent the. e 
agencies from playing their role? one rn-
ing the rights of rincomal har our, it is 
only menti n d in a ] Her by Mr. Jaye-
wardene. 1 would like to know what 
validity a letter fr m the Pr sident had in 
int rnationaJ affairs. I s it a part of the 
accord? It is nly a I Her. The letter ha 
been ttached as an annexure and th 
letter has no validity a far a my know-
ledge goes in international tr aties. Who 
lias 81.laranteed that either Mossa~ or aD)' 

oth r foreign agency from th r countrie 
will not op rat in Srj Lanl a? Wh has 
given you the guarante ? Whn m kes u 
think 1hat th yare not presel1t th r or 
they will not be there in futur ? I your 
Peace K eeping oree going to t a y th r 
for all the time or are y u ing to with-
draw ooner r later? Once the Peace 
Keeping orce withdraws from ri Lanka, 
who. e rcsposibility will iT b to guarante ' 
to u s tha t these foreign power and a 11-
cie wi 11 not operat from the 1 Jand ? 

rvfr Deputy-Speak r , Sir, th re aT 
several qu tin . wh icll ari e out of th 
d iseussions nil' anka that we had 
during the 1a t two days. J t is not an 
lrdinary matter 1 but a very complex Rnd 
dangerous. ituation. 

J wa~ reading the Hindu today and the 
editorial says that Shri Prabhakaran had 
writt n a letter on the 6th Novern 
a. kmg for a 48-hour ceasefire to come f r 
negotiation. Is 1hi true or not? Why s 
it . th at the Governm nt hay failed to 
inform 1his Hou e r garding thi ? 

Ther", have been alkgations mad y 
Pre ident Jayewardene that Tamil adu 
was being u d as a place to train and 
harbour those terrori ts. Is Tamil N, du 
not a part of India? I th Tami1 adu 

overnm nt not an ally of your ? We may 
be aliens, but what about AIDM ? Why 
did it take such a ] ng time f r the rim 
Mini ster t contradict thi on the fl or of 
the other Rou e? Why was he k ping 
qui t tiJl lhen? his editorial al 0 ay 
that the Chief Mini ler of Tamil Nadu h 
. een keen and ha been persuading the 

ent ral ov rnm nl for an imm dia t 
casefire and in ite these b y to ne otiat 
and bring a out J solut ion. It is s1 jll n t 
late. Having put y ur foot int o r e mouth 
I would say that the sooner you get out f 
thi situ · tion. the bett r it wou ld b f T 
our untry. 

I would appeal t 1 he overnm nt t 
immediately call for a cc dire n f t 
initiat n otiati n. and expl r p i Hi· 
ties of an amic bJc ettJem nt in this 
island whi h has be n troubling ur mind 
and thi s c untry for a long tim . 

13.42 hr . 
The Lok Snblla djourn d for Lun II 
till i!teefl millut past Fourteen 

of the clock. 
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Th LoA ablza r ~-a 'sembled after 
Lunch at Eighteen Minutes past 

Fourteen of the Clo k . 

[M D P TY PEAK R in the hair 1 

U JON ON TH STAT M NT 
BY H PRIM MIN1ST R R. 

ITUATION IN SRI LANKA- Con rd. 

[ ngUsh] 

MR. D PUTY SPEAK. R : Th hon . 
Mini ter . 

TH MINJSTER 0 STAT IN TH 
MINI TRY OF T RNAL A AIRS 
( HRI K. NATWAR lNGH): Mr. 
Depu1y peaker, Sir, b f re I b gin, J would 
like to sincerely thank th hon. memb r s 
who have participated in ~his de ate which 
lasted for nearly hours. The members 
are S/Shri Din sh Goswami) Dinesh Singh , 
Madhav R ddy, Bhagw t Jha Azad, ' ure h 

urup, B.R. Bhagnt, Syed hahabuddin, 
oland" ivelu. umarm-angalam , harda 

Digbe, Indrajit Gupta, Jeevarathinam, 
Saiffudin Soz, N.V.N. Sornu, Satyendra 

ar.ayan inhn , Datta Samant, Ramoo-
w lial' et eJ. While I lieve that a speech 
to be immortal doe not have to be eternal, 
I am confident that I shall rec~ive the 
indulg nce of the House if this aftern on 
I peak at length. 

We had a s timu lating debate. This 
debat on the important and complex sub-
je t provided us an opportunity to take a 
multi-dimen ional look at the recen t tragic 
development in Sri Lanka. The Agreement 

warmly and openly welc med by all 
s cti n of th House in early August has 
come und r criticism from cveral quarters 
ye terday and today. Before attempting to 
an wer th point_ra j ed by hon. member, 
I w uld, Sir, with your p rmi ion. like to 
mak a few preliminary observation about 
our f r ign olicy , in general and Sri Lanka 
in particular. At th arne time, I mu t 

t te tb t while Government hall give tb 
uBe t p s ibJ information to this House , 

we function und r certain w llknown cons-
traint and e, t bli bed norm of dip10matic 
con6.d ntiality. . The norms have to b 
r ct d in public int r st. 

(InterFu_Pllons) 

We are dealing with oth r Governments. 
W have di cus j ns with them which ar 
confidential. You cannot disclo e th m. 
It is a breach of tru t . Ther ar certain 
rules of the game which overeign govern-
ment hay to accept. 

PRO. MADHU DANDAVAT 
(Rajapura) : That' right. 

SHRI NATWAR SlNGH : Now Jet us 
e c1ear about what i at take in Sri 

Lanka. t is very ea 'y to pa s il1-informed 
critical judgement on what we are doing in 
Sri Lanka. Bur let me ay without reser-
vation that Pv ident Jayawardene and 
Prime Mini fer Rajiv Gandhi have displayed 
great visi n and courage in coming up with 
an agrcem nt that ha ) jght Iy 1- n hai] d 
a ~ an act of great tate manship all the 
world over . Let us gi\'e credit where it j~ 

due. 

I would Jike to quote here from the 
paragraph contained in the communique 
issued by the Commonwealth Summit In 
Vancouver last month: 

, , 

, 
Heads of Governments welcomed 

the Indo- ri Lanka Agreement 
recently igned by the President 
of Sri Lanka and the Prime 
Min ister of lndia a s an act of 
highest statesmanship. They 
were happy to note that the agree~ 
ment meets the legitimate aspir-
ations of all the people in Sri 
Lanka within a democratic system 
of governance. It brings to an 
end the ethnic violence in Sri 
Lanka, restores peace and nOr-
ma1cy and ensure the unity. 
int grity and security of the 
country. They acclaimed the agree-
:IDent a one arrived at biJateralJy 
hetween two member-States of 
Commonwealth in a spirit of 
und rstanding and accommodation 
which will ensure ergional peace 
and tability. ead of Govern· 
ments wished the two leaders 
every ucce s in the full impJe-
mentation of the agreement. They 
affirmed th ir fuUest support for 
the territorial integrity, ind pen .. 
dence and sovereignty of Sri 
'Lanka." 

, . 
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This paragraph is approved unanimousy 
at the Commonwealth summit. Now I 
would like to point out here that the 
official text reads "Indo-Sri Lanka Agree-
ment" and not 'accord'. Although these 
two terms can be interchangeable, Govcrn-, 
ment uses the term , agreement'. 

The Agreement has been we1comed by 
a large number of the members of the 
United Nations in their reference to South 
Asia in the General Assembly debate. An 
of our friends have communicated their 
happiness over the Agreement to our Prime 
Mini!ter. It has been welcomed by the 
United States and President Reagan referred 
to it in his remarks when he received the 
Prime Minister. 

New, to say that the signing of this 
Agreement is a failure of Indian foreign 
policy or that it is the biggeli1t misadventure. 
as my distinguished friend Shri Dinesh 
Goswami has said, in the diplomatic his-
tory and that it does not safeguard the 
Tamil interests is not correct. I would 
like to say that very competent, experien-
ced, highly professional members of the 
Indian Foreign Service, Indian administr-
ative Service and other services worked 
very hard on the Sri Lankan question. All 
these people, ,my erstwhile colleagues, have 
got where they have, after qualifying in 
one of the most difficult competitive 
examinations that the world has to offer. 
So, please 1et us no t belittle their achieve-
ment. Let u not belittle their effort. I have 
taken the examination myself and I know 
how difficult it is. Let ue not belittle what 
they are trying to do. As a matter of fact, 
the signing of this Agreement has been 
acknowledged the worldover as an act of 
great statesmanship and of great profes-
sional skill on both sides. One has only 
to look at the map of South Asia to 
realise that geography has placed a,wesome 
burdens nd responsibilities On us. We 
shall shy away [ from these responsibilities 
at our peril. 

SHRI DINBSH GOSWAMI (Guwahati): 
when I call it as misadventure. ·~ think as 
political parties, we have t~e right to dis-
cuss or express ' our own opinion on a 

particular subject. The bureaucrats do 
not come into the picture. 

(Interruptions) 

MR. DEPUTY SPEAKER: He· is only 
mentioning about their involvement and 
the tre~endous work that they had done. 

(Interruptions) 

SHRI K. NATWAR SINGH: Now 
Sir, what is at stake in Sri Lanka? Here' 

t 

I would request the hone Members to read· 
the Agreement very carefully, and also read 
the Prime Minister'S statement in this 
House very careful1y. 1t reads: 

(1) The unity, territorial integrity' and 
independence of Sri Lanka; 

(2) The rights of the Tamils to live 
and prosper as free and equal citizens· 
and ' 

(3) 
region. 

The securitsy environment in th 

These are the three basic issues. 

Now, jf you Jook at the situation in a 
balanced dispassionate manner, you will 
agree that the Agreement has assured all 
these three basic isues. Is it not? 1 shail 
read from the Agreement in a moment. 
Not one hOl). Member has come up with a 
viAble alternative, If you have one, we will 
be very willing to discuss it. It is easy to 
be critical, but ~ infiniteJy difficult to be 
creative. Now what does the Agreement 

'say? 

It says: 

" . . AttachIng utmost importance to 
nurturing, intensifying and streng-
thening the traditional fri ndship 
of India and Sri Lanka, and 
acknowledging the imperative 
need of resolving the ethnic pro-
blem of Sri Lanka and the conse-
quent violence; and for the safety , , 
weU-being and prosperity of pea-
pJe belonging to all communities 
in Sri Lan a. 

Have this day e tered into the 
following Agreement to ' fu in this 
o bjecti vee " 
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[Shri • Natwar Singh] 
What are the objectives? These 
are : 

"d sirl'ng to preserve the unity, 
overeignty and territorial integrity 

of Sri Lanka ; 

acknowledging that Sri anka is a 
'multi-ethnic and a multi-lingual 
plural sQciety consisting, inter 
alia, of Sinhalese; Tamils, Muslims 
(Moor ), and nurghers; 

recogni., ing that each ethnic group 
has a distinct cultural and lingui· 

tic identity which ha to be 
carefuIJy nurtured; 

also recognising that the Northern 
and the astern Provinces have 
been ar a of historical habitation 
of Sri Lank an Tami I speaking 
peoples, who have at al1 times 

'hitherto lived together in this 
territory wi th ther ethnic groups; 

conscious of the necessity of streng-
thening the forces contributing to 
the unity, sovereignty and territ-
ori 1 integrity of Sri Lanka, and 
preserving its character a a multi-
lingual and muIti-l'eligious plural 
society, in which all citizens can 
live in equality, afety and har-
mony. and prosper and fulfil their 
aspiration ." 

That is what the Agr ement says. 

ow, if in the absence of this Agree-
m nt. these conditi ns could have be en 
fulfilled or if w jettis ned thi Agreement, 
can w have an as uranc Lhat the e con-
ditions will be fulfill d ? 

Anoth r point has een asked as to 
wh t the PK do ing there. 

Und r Arf le 2.16 (c), it is nlentioned 
that 

"in the ev nt that th Government 
of Sri anka r quests th Govern-
ment of India to aITo d military 
as i anc to impl ment th e pro-

osa1s, the Governm nt of India 
will eo perat by givIng to the 

o ernm nt of Sri Lanka uch 
military a i tance, and when 
r qu s~ " 

PROF. MADHU DANDAV T J : What 
does (a) and (b) say ? 

SHRI . NATWAR S NOH: I will 
read out (a) and (b), jf you want me to. 

These are the terms of the agreement . 
The agreement was signed - by Government 
of India with th Government of Sri Lanka. 
I win come to Mr. In irajit Gupta's 
intervention later. If I may presume to 
ay so, Mr. Indrajit Gupta's intervention 

had raj ed the already high level of the 
debate to an even higher level. He has 
indicated in his inter ention, what was the 
situation for the Jast 3 ~ or 4 years; what 
was the situation in Sri Lanka when we 
debated this a number of time.. Hon. , 
Mernb rs in this ousc and the other , 
House repeat d Jy a ked: What was 
Government of India doing about it l' 
Appeals were made in stringent and strident 
terms to say that we hould walk in, 
take a mi litary step. -We had said: 'Ne : 
this is not possible. We would like [. 
political s01ut ion to the problem.' 

This agreement was not arrived a t in 
haste. A number of weeks of very hard 
work at different levels in Government, in 
differen t branches, wa carried on. AU 
these doubts which assail the hone 
M embers also assaiJed us, and provisions 
were made for every eventuaJity. But 
s ine agr ements are made by human 
being, they can b as perfect or as 
imperfect as human beings arc. If, as I 
said earlier, there is any way in which we 
can illlptOVe upon it, T am 'ure Governme.l : 
of India and the G vernmen t of' Sri Lanka 
would I ike to look at it. 

1 want to reJate jut an incident, because 
people hav said; " AU right; you have 
gone jn, j.. the IPK , to which great 
tributes haye been rightly paid. What is 
the next step ?~' J wa in Hanoi about 
three years ag. I r quested the Governm-
ent at Hanoi to permit nle to call on G en. 
Giap, the great hero of Dien · Bi n Phu 
in 1954. I asked him : 'General, can you 
t 11 me, - since you are one of the great 
military strategists and political thinkers 
that Vietnam has 'produced for m any 
centurie , to what do you owe your success 
at Dien ien h l' e said: Military 
action ha to b followed simultaneously 
o. V cy SOOfl, by poJitical actioD; nd 
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political action by th required administra .. 
tive arra ngements. And fourthly, the e 
three hav to be crowned by an economic 
policy and programme for rehabilitation 
and recon truction. 1 hese are the four 
wheel s of th car. If one is mjssing, then 
the car does not move.' So, this is what 
we have in mind in Sri anka. We want 
that the military activity which bas be n 
thrust upon us is terminated as 
soon as possible, so that reconstruct ion 
and the political processes which will bring 
pennanent peac and. am ity to Sri 
Lank a can be started, the necessary 
admini trativc a.rrangcnlents can be made, 
and an economic blueprint can be produced. 

or thi s, it is absoJutely ess nUa] that 
hostilities of the kind that have been , thrust 
upon it cea e. We have never called L TTE 
our enemies. Throughout these months 
and weeks that we were discussing this 
issue, aJI the Tamil militant groups, 
including LTT were jn contact with us at 
various levels in Colombo, in Madras and 
in New Delhi - beeuuse, what were tbe 
objecti ves of this exerci se? It was that the 
ethnic confli~t should end. We have 
been able to get from President 
Jayewardenc hi concurrence to an agree-
ment which realJy is quite exceptional in 
diplomatic history. There are arrangemants 
wheI'e military pn tare involved in the 
NATO or the Wars aw Pact, where troops 
of foreign countries are on the soi l of a 
panicular country with the .concurrence) 
with the treaty agreements. But as far 
as I can rceoJlect there is no example in 
recent history where an ag reement of this 
kind betwe n t.wo sovereign non-aligned 
States ,has been signed, because both the 
States realised what was at stake. 

It is being said th :lt ~- it is ,11 internal 
lnatler of Sri Lanka, Yes, in the strict 
terms, it is. But in 1983 when the con-
fiict started in th is virulent fonn- it wa 
going on for forty year - the Sri anka 
Government a 'ed for our good offic sand 
that is why we have been there. And the 
three items I have nlentioned: We could 
not be indifferent to Tamil int rests in Sri 
Lanka. We could not be indifferent to the 
security environment. And we had to 
ensure the un ity, territorial integrity and 
soverejgnty of Sri Lanka. 1 do not want to 
elaborate on this. 

Shri Bhawgat Jha Azad, again in a 
very suhstantial and major intervention 
gave'" som indication of th conceptual 
thinking that has gone eyond the 
statement has said I that we cannot be 
indifferent to this. A country like India 
cannot be. I do not want to spell out 
this, because as J said earlici', th re are 
certain constrain f confidentiality. But 
it is quite obvious that it wou1d not be in 
our vital natural interest if Sri Lanka and 
the area around ' it was to become a 
cockpit of super powers rivalry or even 
rivalry among other ountries or other 
countries which arc not very fri ndly to 
India were to have a stranglehold in Sri 
Lanka. 

The letters attached to the Agr ement 
have the same sanctity as the Agreement 
has. J am sure hos tile elenJen t will have 
to leave Sri Lanka. Now, this IS no 
ordinary achievement Now, certain 
problems h ave come In the way of 
implemen tatjon of tIl Agreement. The 
time-table has not been kept. But there 
arc imponderables in allY situ·tion. There 
are unexpected c]elnen (s in any undertaking 
and her is an ex rcise which is extremely 
complex, extremely complkated. There-
fore, these hurdles have come up. 

Now. we have had d iscussjons with 
President Jayewardene, with his colJeagues 
in th Govcrnm nt, with the Chief Minister 
of Tami] N adu and here I would like to 
quote from a ~peech dclivel'cd by the 
Prime Minister at Marina in Madras on 
the 2nd of Augus t. The Prime Minister 
said 

,. 
LasUy, J would Ii ke to than the 

one p r son without whose help 
this Agreement would not have 
b en possi ble without hi s gacity. 
without his profound humanism, 
without his rock-like support, 
esp ciaJJy during the most difficult 
and compli at d n gotiations 
ab ut the d ep und rstanding that 
he has shown, withbu his 
sta t sman hjp, in risin above all 
narrowness and s lfishness in 
tatesmanship, and 100 ing towards 

the greater inter SiS of the country 
we could not have achieved this 
Agreement. It i his patrioti m 
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and his support which has made 
thi possible. And needless to 
say, I am talking about your Chief 
Mini ter, Shri Ramachandranji." 

At every step, we have kept Shri 
Ramachandran informed for the simple 
reason that very great burdens and ... 
(Interrnptioll ) 

SHRI BASUD B ACHARIA (Bankura): 
e' would have spoken on August 2nd. 

SHRI SOMNATH CHATTERJEE 
(Bo]pur) : That i all old. 

SHRI SY D SHAHABUDDIN 
( ishanganj): These are all old certificates 
dating prior to October 10. P lease read 
out the certificates of post-October 1 ath. 

SHRI K. NATWAR SINGH: I can 
a ure you, the Prime Minister met Mr. 

amachandran in Washington ]e~s than two 
weeks ago. J had an hour' talk with him. I 
met Mr. M.G. Ramachandran four days ago. 
H did the honour of receiving me. 

SHRI N.V.N. SOMU (Madras North) : 
The sam Chief Minister r quested our 
Prime Minister for ceasefire. What docs 
he say for it ? 

SHRI K. ATWAR SINGH: Mr. 
omu will come to your party's brilJiant 

record in this matter. 

SHRI BHAGWAT JHA AZAD 
(Bhagalpur) : We must come to it. 

(lllterrupliollS) 

SHRI K. NATWAR SINGH: I have 
earlier spoken about our foreign policy 
con rn and our bilateral concern. This 
agr ement has provided an opportunity to 
ensu that our nvironment and our area 
remain free from out ide interference. 

I hall now de 1 with the various 
matter which the hon, Members have very 
rightly rajs d . .. (Interruptions) 

,[ Translation] 

When you do not appreciaI ,even a 
000 thing, one can not help it. 

(Interruptions) 

SHRI SOMNATH CHATTERJEE 
(Bolpur) : We could not understand it. 

SHRI K. NATWAR SINGH: ]f you 
ay that you are speaking for the whole 

country, then you deserv congratulations. 

[English] 

Now, Mr. Dinesh Goswami said in his 
intetvention tha,t other Tamil groups had 
not been consulted. For this, I may 
respectfuIJy say that it is factually incorrect 
because we he ve kept all the groups 
informed. 

SHRI DINESH GOSWAMI (Guwahati): 
What I said was, from the sub equent 
reports it appears that it is TULF and 
others have reservations about the devolut-
ion plan and this argeemcnt does not satisfy 
any of the TamiJ groups. I never said 'all 
Tamil groups '. 

SRRT K. NATWAR SINGH: If YOll 
look at the agrrement. there arc residual 
maltcis . The residual matters wil1 be 
discu sed between the two Gov rnments and 
we are doing that. 1 shall come to the 
residua] matters which you have referred to 
and other Members have referred to. I 
rea1Jy wanted to say that every effort has 
been made, Why would the Government 
of India like to keep any group out of the 
consultation. That would not make any 
sense, We would like to consult everybody, 
we would like to carry everybody both in 
India and abroad and in Sri Lanka with 
the agreement because of the objective the 
agreemen t has laid down. 

(/nterrup (ions) 

SHRT SY D SHAHABUDDIN: If the 
Tamil groups were consulted in , the process 
of the agreement~ then why ... 

, (Interruptions) 

SHRI K. NATWAR SINGH: Mr. 
Djne~h Goswarni a1 0 said that we should 
come ou t of Sri Lanka immediately. 

(Interruptions) 

. SHRI DINESH GOSWAMI : My speech 
IS again miS-interpreted. I have not said 
the word 'immediately'. I have said the 
word 'at , the earliese. I never interrupt 
the hon. Minister, but when my speech is 
misinterpreted, I have to make the pOint 
clear. 
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SH ' . NATWAR SING : No Sir. 
We can look at the .t:ecord tomorrow. You 
may not have used the particular word, 
but you wanted to say tbi. What I want 
to say is that if we were to pulJ out of 
Sri Lanka at the moment, what would 
be the con , equence ? As Mr. Jndrajit 
Gupta said, we should stay ther. Now 
Members want to ' know why a particular 
situation have arisen at th~ moment. We 
are trying to find out because from the 29th 
of July, whole of August and whole of 
September, there were no problems. Then, 
the problem started increasing and we had 
to deal with them as they came. Why had 
the IPKF gone there as a peace keeping 
force? Because the Tamil miJitants said 
that they would not lay down their arms 
to the Sri Lankan Army and that they 
would lay down arms to the Indian Peace 
Keeping Force. That was agreed to by the 
Sri Lankan Government. Shri Azad in his 
intervention has said that ther was a 
public ccremony in the early part of Augu t. 
WelJ, the arms were laid down. And 
Mr. "Yogi, who i not an unimportant 
figure in the hierarchy of LTTE, was 
present at the function. So the expectat-
ion was that the arms would be laid down 
and an interim instrumentality would be set 
up there in which the LTT would have a 
a major hare. The 1;'rime Minister in his 
statement has given al1 the e detail as to 
what tran pired at what stage upto the 
other day. Since a particular group went 
back on this, whole timetable was disturbed. 
And the principal coneern was that we 

' had to take action in Jaffna area to 
'bring normalcy which was beco'ming 
impossible with the activities of a 
particular group. Now, people are asking 
as to why we do not sit with the LTTE. 

or two-and-a-half-months regularly we had 
been in touch with them. The High 
Commissioner went and met them a number 
of times. Our offici a Is went to discuss 
various aspects of the agreement which we 

, thought were not being statisfactorHy dealt 
with. What were devolution matters which 
were not bing deaJt with, colonisation, 
return of refugees, all these matters had 
b~en taken up in great details at the official 
level both in Colomb and in ew Delhi. 
And all concerned groups were kept fully 
informed. ' As mentioned by Prime 

,;' - Minister in his tatement when be had 
discussions - with Mr. Prabhakaran on 28th 

of July, every single doubt that conciled 
him, had been cleared. And a1 0 pres t at 
that meeting was a repr s ntativ of the 
Tamil Nadu Governmen t. {just wan t to 
say that we had to sign this agreement 
with the Sri Lankan Government. Pr vious 
agreem nt 00 th ethnic issue had been 
signed by the Sri Lankan Government with 
the other thnic groups and all failed. 
This is a vital difference. 1 can say it in 
thi House when a senior member of the 
L TTE was shown the terms of the agreement 
in Madras on 27th nnd 28th of July, he 
said--} do not want to mention his name-
that that was aJl they asked for. We had 
told that LTT ' was out of question. W 
asked them whether they wanted that ast 
and the North should become one province. 
He agreed. 

Member have referred to the 
referendum. There are two referendums 
which J wouJd ]j ke to point out in the 
two contexts. One is, it is mentioned in 
article 2.3 tha t this i required to be held 
on or bcforc 31 December 1988 to d ter-
mine whether the ea tern and northern 
provinces to continue as one administrative 
unit or become two separate province. 

asicalJy it i upto the Tamils to 
ensure that they have adequate support 
from the Muslims in the eastern province 
to win the referendum if and when it is 
held. Thc second context in which the 
referendum is mentioned i in the 13th 
amendment to the - Constitution of Sri 
Lanka. It is provided in articles 154(g) 
(2)(b) and 154(g)(3)(b) hich concern 
amendments to the devolution package, that 
if one or more provincial councils object 
to any amendment, it has to be pas ed by 
two-third of the total membership of 
Parliament and then approved by a 
national referendum. Now, we nown 
that the Supreme Court has given a 
ruli ng. The Cabin t of Sri Lanka a 
far as we know, ha pas ed thi Bill that 
it is not nece"sa ry for them to go for a 
referendum and that tbes changes can 
done by them with th two-third majority 
in their Parliament. Now th Parliam nt 
is in e ion and the latest we hav 
he rd is that the amendm n(s are 
Ii kely to be placed before the ou e 

of Sri Lanka for voting in two or 
three ~ays when it will beeome a part of 
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th law. ow, what happ ns between 
now nd 1) will depend on a number 
of f ctOf.), If, for e "ample, the Provincial 
Council~ are et up, a Chief Minister is 
appointed Ii comm n Planning Commission 
i ppointe:i, a c mmon High Cou t is 
appoint d. then you know it b tter than I 
do ~h t political institutions get entrenched. 

now tw r thr ... rei nd of mine in the 
ri Lan 1 GOY rnm ... nt ay that they 

w uld like t hift from the Central 
Gov rnm ... nt in C l:>m ')o to the Provincial 
Council bccau e thi is where the action is 

oin to b.... When the Prime Minister 
aid in hi statement that the legi lation 

pre nt d i. unprec .. d nted in the light of 
ri an a ' s Unitary con titution, it i a 

fact b au e for the first time, they will 
hav in ni l1C pr vi nces Chief Minis ters and 

pon ibility of th ... e in~trumentalitjes to 
n ur th t in the N rth 1j the E st they 

get the ne", . 'ary m jori ty in the referen-
dum. nd thi is where we appeal to our 
fiend in the L TE that they should say 

, that lh y U ort the agr~emen1, lay 
down th ir arm, and g t on with the 
political p ce · . It is no u e talking 
about that you hav a cea efire today or in 
forty- i ht bour . or two and a half 
mOl ths w have b en negotiating with 
them. What i 48 hour ~ going to produce? 

ou will reaij c that we have the Indian 
e c eeping fee il) Sri Lanka which 

gone th r to do a particula job. How 
do you thin that their morale is going to 
b affected jf a unilat ral cea efire, not 
ag in tap rticuJar group, is announced 
by the gree Indian Army? All this has to 
b¢ ta en into con ideration. 

No, m coming to the point that 
why th r i no cea efire. It is a valid 
pint that why we ar not having the 
ea e But w would Ii e to have 
orne kind of n assuran e. They can 

giv that as urane to u they can giv it 
to th Chi f Mini ter of Tamil Nadu that 
they will fulfil the cl u e of the Agree-
m t. They had said o' in the course of 
the negotiati n held in July, and on the 
29th of Septcmb r the e things have been 
discus d with th m. 0, omewhere w 
ate tryin t find ,;)ut som way. 

Mr. Indrajit Gupt ask d u what ba 
on wrong. why has th L TTB thrown all 

thi away. Qui t hon stly, I mys Jf find 

it iIicompreh nsible. At every level, at 
every ta.;e, we have requested them that 
what is it that they want; what more 
would they like us to do. But the answer 
is not forthcoming. 

The Prime Minister in his sf tement 
and in his reply to the Rajya Sabha said 
quite cJearly .with regard to the ceasefire .... 
(Interruptions) . 

SHRI P. KOLANDAIVELU (Gobie. 
hettipalayam) : Sorry for intervention. On 
6th of this montb, Mr. Prabhakaran, it is 
learnt, has written a letter to our Chief 
Minister. Sir, the Minister had been to 
Madras. I think he might have talked . 
with regard to that letter also. May I 
know whether Mr. Prabhakaran has actu· 
al1y wri Hen a letter asking for a ceasefire 
or not? 

SHRT K. NATWAR SINGH: Now, 
Sir, as J have said earlier, there are cons-
trainfs of confidentiaJity ... (lnterruptions). 

SHRI A.C. SHANMUGAM (Vellore) : 
How do you say it is confidential ? . . 

SHRI K. NATWAR SINGH: Please 
bear with me. I sat for six hours listen· 
ing to you. The commun icaiions have 
been received by the Chief l¥Hnister but 
they do not meet the requirement 5 of the 
si tuation on the lines that the Prime 
Minister has indicated. I would like to 
quote the Prime Minister. In his reply to 
Rajya Sabha he said : "Some Members 
have asked for a ceasefire. I have said 
very clearly that we are willing to have a 
ceasefire" ... (Interruptions). 

SHRT BA~UDEB ACHARIA : Sir, he 
cannot refer to what the Prime Minister 
has said in the other House. 

. SHRI S. JAIPAL .REDDY (Mahbubna .. 
gar) : I do not know, Sir, whether he can 
refer to the proceedings in the other 
House. 

SHRI BASUDEB ACHARIA : He can. 
not ... (Interruptions». 

MR. DEPUTY SPEAKER: Mr. ' 
Minister, you need not necessarily read the 
procedings of the Rajya Sabha. If you 
want you can mention the gis·t of that. 
There is Dothiol wrona in that. 
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SH~ SOMNATH CHATTERJEE: 
You can say that at some ot}:ler place the 
Prime Minister had said this. 

SARI K. NATWAR SINGH : As a 
Cambridge man he has referred to the 
other place, so, I shall take on from 
there ... ( interruptions). Now, we have 
enough respect for the g]ori~s of the 
English language, to put it differently; I 
will put it differently. In the other place, 
it was said by the Prime Minister that ... 
(Interruptions). If there is an indication 
from th L TTE that they will go by the 
agreement, give up their arms, get on to the 
political process, there is no problem. All 
that they do is to contact somebody in the 
IPKF, send message there. But thi s has 
not happened-' We are trying and we 8re 
hoping that we have to be quite clear in 
our mind that the task that the IPKF has 
been given as a peace keeping force has to 
be completed in the Jarger interests. 

DR. DATTA SAMANT (Bombay South 
Central) : The party's representatives have 
said that they have sent an official letter to 
the Times ot India. They have written 
that they are prepared to foHow all ,these 
things an d it should be reviewed in their 
interest. I will read out that. (Interruptions) 

MR. DEPUTY-SPEAKER : No, no, 
nOlt necessary. 

DR. DATTA SAMANT : I think they 
are appealing to you. Sir, why do you want 
to finish them? It has come in the press, 
in the Times of ndia newspaper that they 
are appealing to the Prime Minister request-
ing him to preserve the human rights and 
tbey are prepared to accept tbe peace 
accord (Interruptions). It has appeared in 
todayts Times of India: newspaper on the 
front page that Mr. Kittu who is their 
representative has written a letter. (Inter-
ruption.f). Mr. Minister, what Jetter have 
you received? Can you read it out in the 
House? 

SHRl K. NATWAR SINGH: I have 
not received any Jetter. 

DR. DATTA SAMANT : Sir, copies 
bave been given to the Opposition leaders. 
(lnlerruptlons) . 

SHKI K. NATWAR. SINGH: 1 have 
Dot received any letter froQl Mr. Kittu. 

DR. DATTA SAMA T . A copy of 
the 1 tter wa giv n . to al1 th leaders of 
th Oppo ition inc1uding Mr. H d "Mr. 
N.T. Rama Rao and th Prime Mini te . 
(Interrupti-ons). Sir, I will read out the 
portion appeared in the new pap f. 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa) : You can read out that extract. 

DR. DATTA SAMANT : I will read 
out the extract that ha appeared in tae 
newspaper : 

"We therefore appeal to your 
ExcelJency. to your sen e of 

. justice, to your concern for the 
preserva t ion of human rights and 
your unfailing faith in the peace-
fu] soIut ions of a11 problems to 
order an immediate ce sefire, and 
employ more peaceful and sui 
table political measures to enforce 
the acceptance 0 f the peace 
accord by the LTTE.' 

AN HON. MEMB R : Who has 
written the letter? 

DR. DATTA SAMANT : Mr. Kittu 
who is the member of the Coordination ' 
Committee of the LTTE has writt D this 
letter. This letter was addressed to the 
Prime Minister and copies were sent to tbe ' 
Opposition leaders . 

PROF. MADHU DANDAVATE 
(Rajapur) : I have not received it. 

R. DATTA SAMANT : If you want 
I can send you a copy of the lett 1. 

(Interruptions) 

SHRI K . NATWAR SING ; Sir, may 
I also mention that the three major issues 
that have be n raised in this debate 
are with regard to the devolution and 
with regard to the refer ndum which 1 hav 
already referr d. NOW, with reqard to the 
devolu ion package land, it was asked 
what were the subjects which wer to be 
discu ed with the Prerid nt of Sri l .ank 
when he wa here when I went to Colombo 
and at Kathmandu? 

Here I would also like to take the 
House into confidence by aying)!that wh n 
we read the remark of the di ti nguished 
Presid t of Sri Lanka about tpc Stat of 
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th Indian Union, I myself and the Prime 
Mini ter brou ht thi to his attention and 
aid that his tatement has caused great 

unhappiness. and that is ' why before 
leaving, at the airport he made a different 
tat ment in which he acknowledged 

publicly all that the Government of Tam~l 
adu and the Chicf Minister of Tamil 
adu wer doing with regard to the imple-

m ntation of the agreement. 

Although th devolution package does 
not meet Tamil expectations in full, it 
should be remembered that in the Jight of 
the unitary Con titution of a mall country 
Ii e ri Lanka, it i an unpJecedented 
piec of 'legislation as the Prime Minister 
said in his Statement, While the Govern~ 
m nt i aware of the shortcomings and the 
n d to improve it, we shou1d not lose 
sight of th fact that it does concede some 
v ry ·major demandG of the Tami ls For 
the fir t time, Provincial Councils will be 
formed with their own ejected Legislatures, 
their own Council of Ministers and their 
own Chief Mini ters. The Provinces will 
have Governors on the Indian model. 
This was a major TUL demand that wi]) 
be conceded. But it was not so, the TULF 
inf rmed. I had a meeting ye terday with 
Mr. AmritaIingam and his colleague and 
w nt over the e matter. The Constitu-
tional provision regarding the functions 
and pow rs of the Governor are about 
xactly the arne as in the Indian Cons-

titution, although the Tamil feel that in 
the light of the past hi tory of confl ict and 
itterne s additional safeguards are neces-

sary and we agT e with them: and we have 
co v y d this to Sri Lanka Govcrnment at 
high st level. 

Th Con titution Amendment provides 
fo Ii t of subjects- the Central List, the 
Provincil ouncil List and the Concurrent 

ist on the patt rn of the Indian Consti-
tution. Th Provincial Council Li t con-
tains 37 entries. Considerable powers arc 
bein d volv d on th Provinces including 
Jaw and order, land, education up to . 
eeondary level, health, local administra-

ion tc. The Tamils, however, would 
tike additional subjects to b included, and 
we have conveyed thes additional subjects 

nd ha b n given assurance that 
t p i I 11 to corr ct thi. There 

are prOVISIons for setting . up an indepen-
dent Finance Commission to . ensure that 
adequate financ s are provided to the 
Provinces to meet the expenses concerning 
the subjects devolved on them. Each 
Province will have its own High Court, 
each Province will have its own police force 
for law and. order purpo e. Regarding 
language, Tamil has been made an official 
language a t par with Sinhala. This was 
one of the major demands of the Tamil 
groups. Members will agree, therefore, 
that it is incorrect to say that the new 
legislati on now before the Sd Lanka 
Parliament gives nothing to the J"amils. 
But it js also correct to say that given the 
history of the conflict, a I mentioned 
earlier, they feel that a certain sp cific 
improvement is e ential and we are tryi~g 
to let them and we have conveyed it. 

SHRI SOMNATH CHATTERJEE 
What was the improvement suggested 1. 

SHRI K. NATWAR SINGH: We have 
given the list to the people concerned in 
Sri Lanka. 

Now, on the question of land , land has 
been a major poiRt of contention between 
the Sr.i Lanka Government and the Tamil 
population primarily because the Tamils 
fear the colonisation of Tamil areas by 
Sinhalas. The problem especially con-
cerns the so-caned Crown land or State 
land. Unlike in India, very large tract of 
Jand always belong to the Central 
Government who have the ' power to 
alienate or give away these lands to indi-
viduals or organisations. Under the new 
legislation it is provided that the aliena-
tion or disposition of State lands within 
any Province to any cHizen or to any 

organi ation shall be by the President on 
the advice of the relevant Provincial Council 
in accordance with the laws &overning the 
matter and the Inter-Provincial irrig~tion 

schemes such as the Mahabali project, 
the principles according to . which land 
should be distributed will be determined at 
the national level, but the ctual se~ection 
of ollottees will be left to the ~rOvincj.~l 
Councils th ms lves. 

• 0 ~ • 

Matters relating to land such ' ~as -rights 
over land, land tenure, transfers, land 
improvement etc., will be a devolved 
ubject. But this is a complicated matter 
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and there are , everal provi ion wit 
r gard to which T~mil hav ' considerable 
apprehen ion. The e will certainly be 
ta en up by the Sri anka Gov rnment. 
These are the three or four major doubts 
with the devolution package. When I went 
to ' olombo, I mentioned thi to the 
Presid nt that th rC were concern and 
apprehen ions with regard to (a) return of 
refugees, to which hi answer was, un1e s 
normally return to the North and the 
East, it will be difficult to say. There were 
a number of people from Sri Lanka who 
had to be sent back to India. We are not 
linking thc e two. But he mentio.1cd 
this. 

With regard to colonisation, we said. 
we have heard reports that attempts were 
being made to end SinhaJese to Eastern 
province to change the demographic 
balance. He has assured that thi was not 
being done. We have our own means of 
finding out nd once the Provincial Coun-
cils take office in the North and East, it 
wi JJ be their responsibility. After aJJ, there 
will be a Tamil Government in the North 
and the Ea t und,er one province. There 
wiU be a Tamil Chief Minister; there will 
be Tamil Ministers and they will have the 
whole infrastructure supporting the Gov-
ernment policies. So, it will be ensured by 

/ that instrumentality, when it assumes 
power. We hope it will as ume office as 
early as possible. So, the fears of coloni .. 
sation also have been allayed. But we arc 
,keeping a very close watch. 

Finally, ther was the que tioo of re-
ferendum and the land devolution package 
to which I have, referred. These have 
been brcught to the notice of the Sri 
Lanka Government. Now , where do we g ., 
from here? 

SHRI SOMN TH CHATT RJE 
May seek a claxification? rom what 
appears from a write-up in the Sta tesmen 
today, I would like to know the Govern-

. ment's und rstanding of the situation. That 
without a referendum, if thi law is enact-
ed, it becomes part of the legal set up 
there. That any subs quent Parliament or 
th Parliamen subsequentJy can ehange it 
by ordinary law without going to the 

'J amendment process of the Constitution. s 
tbat correct or not ? 

SHRI 'K. NATWAR SING : I would 
not J 'ke to cro legal sword with him. I 
have not read the Statesmen article. But 
my understanding is, it requires 2/3rds 
majority. Since, Sri anka i going if 
am not mistaken, for proportional repre-
sentation system, I think, it will be difficult 
for any Gov rnment t have this kind of 
change. 

S RI SOMNATH CHATTERJEE 
2/3rds majority is a must, plu r ferendum 
is needed. But the Supreme Court held, 
referendum is not needed in this case. It 
is not needed as a whole. And any subse .. 
quent legislation ean alter this set up which 
is being proposed. I would like to know 
whether any parliamentary ordinary legis-
lation ~an change it by 2/3rds majority or 
not. 

SHRI K. NATWAR SINGH: I would 
not Jike to give a categorical answer 
would like to get the facts and place them 
before the House. 

SHRI SHANTARAM Al (Panaji): 
There are 37 items in the provincial coun-
cil. May I know, if the provincial council 
makes a law on any of these 37 items, 
whether the Central , Government of Sri 

anka can over-rid these legislations by 
their own legistation. 

SHRI K. NATWAR SINGH: As I 
have said, they are divided into three lists. 
It is a provincial council Jist or national 
list or concurrent Jist. It depends on where 
it figures. 

DR. DATTA SAMANT: The Governor 
can reject the Bill tota1Jy. It was mention-
ed in the Jayewardene's speech made 
ye terday in Sri Lanka Par iament. Th 
Governor appointed by the President can 
totally reject the BilI passed by the council. 
The whole text of Jayewardene's speech 
bas come in the Pre s. 

SH~ S. JAIPAL R DY f you 
want, he will read out. 

(Interruption 

MR. P TV- P AK R : o. am 
not aIJowing. ' 

(lnterruptions) 

D . DAT A S M T: Refer it t 
Prime Minister. 
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SHRI ATW AR SINGH: I am 
grateful to the hon. Member that be has 
r ad what app ared in the papers.' 

DR. DATTA SAMANT : Case .. fire . 

SH . NATWAR SINGH: What do 
you want? 

DR. DATTA SAMANT: You ease-
fire. 

SHRI K. NATWAR SINGH: I told 
you why. 1 Hstened to you very carefully 
and I have taken down extensive notes of 
the information that you make. All these 
various questions have een an wered. 

SHRI SHANTARAM NAIK: I said 
there are 37 items in the provincial list. 
00 the e 37 item, if the , Central Govern-
ment of Srj anka makes a law. whether 
th Central Government can over-ride those 
laws, on the 37 items of the provincial 
Ii t. 

SHRI K. NATWAR SINGH: I do not 
have it, the entire information. But I will 
let you have it. 

If can proceed with it, I only want to 
fina l1y ay thanks to a11 the hone Members, 
particularly for the intervention that was 
mad by Shri Bhagwat Jha Azad and Shri 
odrajit Gupta. Shri Indrajit Gupta was 

good enou h to say that he upported the 
reement and r alised that there were 

om difficuIti s in its imp1ementation and 
h referred to the positive aspect. One or 
two other matters Shri Shahabuddin had 
rai e particularly about the security en-
vironment and Shri Gupta was qui te forth-
ri ht in telling him th t . , Look at the 
b ck r und of thi ~ gl'eement. how it was 
arriv d, what arC the c nditions before and 
what th conditi n would be, if we were 
to go back 11 this agreement." He also 

id that we have rightly rejected the con-
e pt of E lam and he referred to the earlier 
rioting and disturbance that have taken 
pI c in Sri Lanka when earlier a]] that you 
bad been asked was to help out. He men-
tion d that there hould be a case-fire. I 
o y wa'nt r s ctfully submit to him that 
the rea ons given are the ones that bave 
been giv n by the Prime Minister and we 
hop that a atisfactory t rmination of the 
h iliti JIJ b ible as earl)' as 

possib'le, as early as everybody desires it. 
If we get a clear understanding that the 
L TTE are on the agreement, then there 
should be no difficulty. 

One or two Members said that we 'had 
opted for a military option. I would like 
to most respectfulJy say this is far from the 
truth. The Indian Peace Keeping Force 
has gone there, to keep the peace. We have 
all these four years said so in this House. 
elsewhere throughout the world, that we 
are for a political solution, because that is 
the only solution that will have the desired 
results. 

May I just clarify the point raised by 
Shri Somnath Chatterjee? The Supreme 
Court judgment refers onJy to the referen-
dum for amendments to the package article 
145 (g). The whole Constitution Amend-
ment Bill does not have to refer to a refe-
rendum, specially the clause referred to by 
the Supreme Court has been delected. 
Amendment to devoluti on package will re· 
quire a two-third majority of the member-
ship of the House. 

SHRI SOMNATH CHATTERJEE: 
That is to make it effective. But can it 
'be changed by two .. thirds majority in 
future ? 

SHRI K. NATWAR SINGH: I will 
have to find out and let you know. (l1lter-
ruptions). 

Sir, Fina l1y I wa,nt to conclude ... 
(Interruptions) 

, 
SHRI A. CHARLS (Trivandrum): 

Are we makihg permanent arrangements for 
eternity or are we looking into the present 
state of affairs of things. You cannot make 
a rule like that. 

(Interruptions) 

SHRI K. NATWAR SINGH: You see 
it depends upon the Parliamentary majority 
in any ystem. 

SHRI A. CHARLS: Law and Order 
is a State subject; 

(Interruptions) 

SHRI K. NA TW AR SINGH: There is 
,a aying that in the North and the East ••• 
(Interruptions) I am concludill$ by sayiD8 
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that I very deeply appreciate the interest 
that hon. Members have taken in the sub-
ject, as this debate has been through. We 
deeply appreciate their sentiments. 

SHRI P. ItOLANDAIVELU : I would 
like to ask one point before you conclude. 
I have already informed this House and the 
Speaker also agreed to that. When Shri 
J.R. Jayewardene visited New Delhi as 
visiting President, when he was on our 
soil, he blamed the Tamil Nadu Govern .. 
ment and the Tamil Nadu Chief Minister 
stating that terrorists have been trained in 
Tamil Nadu and financed by Tamil Nadu, 
He has said that. I have asked the Govern-
ment also to condemn Shri Jayewardene's 
wonts. I would like to know whether the 
hon. Minister comes to my re cue, comes 
to the ·rescue of this House to condemn al.l 
the words of Shri J.R. J ayewardene. 

(Interruptions) 
SHRI K. NATWAR SINGH: I men-

tioned earlier here that the Prime . Minister 
had taken this up. I think that should be 
ufficient for the present. May I once 

again. thank the Hou e for the indulgence 
of the hon. Members who have contributed 
to a very important, high-IeveJ, significant 
debate! What we deliberate here, what we 
say here, is not only confined to this House 
or to this country but it is also listened 
to with very great care in Sri Lanka and 
the world over. There is nothing that we 
should do which will, in any .way, upset the 
IPKF, lower their morale or come in the 
way of the smooth implementation of the 
Agreement so that the political processes 
can be started as soon as possible. 

SHRI N.V.N. SOMU : Stop the killings 
of Tamils. Order ceascfire. 

At this stage, Shri N. V.N. Somu left 
the House. 

(Interruptions) 
----

IS.17 hr . 
AIR (PREVENTION AND CON-
TROL OF POLLUTION) AMEND-

MENT BILL-Con/d. 

[English] 

MR. DEPUTY SP AKER: Now, let 
us take up the next item: Further consi-
4eratiotl of the following motion moved by 

Shri Bhajan La1, on th 9th ovember, 
1987, namely :-

"That the Bi 11 to am nd he Air 
(Prevention' and Control of Pollu-
tion) Act, 1981, be taken into 
consideration. " 

Shri Somnath Rath to speak. 

(Interruptions) 

15.18 hrs. 

[SHRI SHARAD DIG E in the Chair] 

SHRI SOMNATH RATH (Aska); ir, 
there should be a law to put an end to the 
indiscriminate cutting of trees in the 
forests. A well- planned approach is needed 
for the growth of forests. Wh th r it is 
the reserve forests or revenue forests Or the 
private forests, individuals hould not be 
permi tted to eut down the trees. It should 
only be confined to the Department of 
Forests or the orest Corporation to decide 
it and they should be given the power to 
cut down the trees. In the r serve forests, 
no individuals should be allowed to take 
lease. In some States there are laws where 
the ores! D partment or the orest Cor-
porations are allowed to cut the 1r es. The 
same thing should also be followed 
throughout India. Let u put an end to 
cutting the trees in all the for ts. Laws 
are not wanting in our country. But 
the tmplementation of the am is an 
issue. The need of the hour is the strict 
implementation of a11 the laws wh lh r it 
is water pollution, air pollution, or cutting 
of trees in fore ts indi crjmina! ly. Law 
are already ~a ed and are in vogue but it 
should be implemented in right earnest. 
Progre s mu t not spoil the ecology. A 
well-planned approach is needed which mu t · 
also be implemented. We are trying to 
create awareness among the peopl. Only 
having 'Vana Mahotsava' as a ritu 1 i not 
sufficient. Let u inculcate this into th 
minds of the public so that one family c n 
plant a tree and nur e it. Hug amount 
have been spent on the ocial for try and 
also for afforestation. Bu if you ee tho 
statistics, money that i p nt for affo 

,. tation or soci'al forestry ha not yielded the 
result. Trees a e pIa ted but not ursed. 
Next year IJ at the sam plac IJ we are to 
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[Shri Somnatb Ra tb 
plant tr e as tho e trees which were plant-
d do not exi t. Government ha to take 

note of ~ll the things and hould not 
depend on statistics but on the actual im-
plementation at the gra root leve1. At the 
~ame tim .' sufficient tep should be tak n 
so th t fu I and building ma~erials must be 
mad vailable at the price which the 
villager can afford. So a1 0, land hould 

made available for past ure and fodder. 

Our e t med Prime Mi ni ter has tat· 
ed, while addr sing the UNO on October 
19 this year, 'conservation is not a 
national tas alone. ven a.s peace is indi-
visible so i the world environment.' 

Taking into consideration all these 
matt r , pecially learning Ie son from the 
unpr cedented drought in our c untry, cut-
ting of tree hou]d be st pped. It prevent ' 
ven oil erosion during flood. Having 

th t in vi w, want ,to ubmit that the air 
pollution or water pollution i , he rno t 
important factor which n ... eds the attention 
of the Governm nt and a] ,heJps to create 
awar n among the people 0 that due 
att ntion can b gIven to this vital 
matter. 

Sir, coming t th Bill, of course, it is 
stated in the Object and Reasons ... 

(Interruptions) 

MR. CHAIRMAN: Order, order. You 
at talki g too much. 

RT OM A H RA H: To give 
pow r to the C ntral Board where tate 
Board d not function or do not coope-
rate. want to kn w from the Hon. Minis-
ter s to whi h will be th agency in the 
state to impJem ot the dcci ion of the 
Central Board. Th ag DCY may b defined 
if n t in th A tit If at J st in the rule 
and th on. linister may plea e say as to 
how b t h i oing to m et thi point. 

welcom the amendment suggested to 
Section 3 7( 1) maki the imprisonm nt 
mandatory. t is stated tha : 

"Who ver fail to comply with the 
provi ion of ction 21 or se tion 
22 or directions is~u d under sec-
tion 31A, shall in respect of each 

ucb failure, be puni hable with 
imprisonment for a term which 
hall not be less than one year and 
. h' JX mon s ... 

Th am principle should apply to Section 
39 al o. Section 39 says : 

" Whoever contravene any of the 
provi ion ' of, this Act or any 
ord r or direction is ued there-
und f, for which no penalty has 
been el ewhere provided in thi 
Act , shall e punishable with im-
prisonmen t for a term which may 
xt nd to three months or with 

fine whi.ch may extend to ten thou .. 
and rupees or with both ... " 

But in this cction, in the new clau e 
that i going to be included in the Act, 
there is no provision for mandatory punish-
ment. It is left to the court. S, a simi-
lar provi ion ju lik e Section 3 7(]) should 
be provided in this clause also. ' 

Coming to Section 43 , it has be~n 
tated in the Bill that powers have been 

gi yen to indi viduals to start cases. That i 
a very laudable idea. But wilJ the Mini-
ter please reply as to how the individuals 
arc assisted 10 prosecute a particular 
person? 60 days notice is necessary at this 
stage. Section 43 says : 

.'( 1) No court shall take cogni-
zance of any offence under 
this Act except on a ~om­
plaint n1al e by-
( a) a Board or any offi-

cer authorised in this 
behaI f by it ; or 

(b) any person who has 
gi ven notice of not 
Ie s than si 'ty days, 
in the manner pre-
cribed, of the , alleged 
offenc and of his in-
tention to make a 
complaint to the 
Board or officer au-
tho i ed as afore-

'd ' sal j ••••• 

But this ha al 0 been limited by. Sub-
ctlon (2) which ays: 

"(2) Where a compl int has 
, been made under clause (b) 



.... 8 Air (Prev. & Coutrol 0/ ARTI A 20, J 909 (SAKA) Pollution) Amdt. Bill 2$2 

of up- e tion (1), the 
Board baJJ ...... ' 

The word ( haH' is u.,ed here. 

" on demand by such person, rnak 
available the relevant reports in its 
po session to that person". 

This provision jn ~ub-c]ause (2) ha be n 
dilut d y a r c.vi"o \\-hi h say 

"Provided that the Board may 
rue to mak any uch report 
available to uch person if the 
same is in its opinion, against the 
pubJic intere t." 

So, this provjso should be deleted . . Because 
any Board can take heIter und r thi 
proviso and refu e to giv any report to an 
individual. or that all 1 gal assistance 
should be given to individual who fight the 
ca e and at the end when they are uccess-
ful, some amount: should be provided by 
way of compen ati on out of the fines realis-
ed from the culprit. That shou.Jd be done. 
If that is done the indj viduals wi 11 be en-
couraged to file complaints or else how 
individuals come forward . Vnle s you give 
all the facilities to an individual to ti]e a 
case t ere is no use making only pro-
visjon in the Bill for the propaganda sak 
that we have given the right to file the case 
to the public wh rea at the samc time you 
are putting the limitations and not giving 
the desired faciJ ities. 

We have experience of air pol1ution in 
Orissa. At Rajgangpur the cement f~ctories 
have created a panic among the public. It 
j said that TB and other lung disease 
come from the cement dust comj'ng out of • the factod s. Similar1y at Talcher the coal 
dust is affecting the health of the p ople. 
Also in my distriet Ganjam at Chhatarpur, 
Jaishri Chemical are ra ponsible for both 
air and water pollution. A team of Rajya 
Sabha had vi ited that place on public 
petition. 

Sir, wh n the river water j polluted the 
fisherm n not only 10 c their job of catch-
ing fish but they al 0 suffer very much 
because the fi h die and are rooted out. 
Under those circumstance when complaints 
are made by the pubIi pecially of the 
water pollution in river and, al 0 air poIlu-
tj on specific steps should be taken imme-
diately. 

Now it ha been said th t after ectio 
22 of the principal Act, th foHowing sec-
tion shall b inserted, nam ly : 

• 

"22A (1) Where it is apprehended 
by a Board that omission of any 
ajr pol1utant, in xces of the 
standards laid down by the State 
Board lJnd r eJau e (g) of sub-
ection (1) of section 17, i likely 

to occur by reason of any person 
operati.ng an industrial plant 0 
otherwis in any air polluti n 
control area, the Board may mak 
an application. to a court, not in-
ferior to that of a Metropolitan 
Magistrate or a Judicial Magis-
Irate of the fir t class for restrain-
ing such per o.n from omitting such 
ajr pollutant." 

(2) On receipt of th appJjca-
tion under sub-section (1), th~ 
court may make such order a it 
deems fit.' 

]t is a di cretion of the court. The matt r 
can prolong for years tog ther and the 
pIlution continues. 0 I r quert the hon. 
Mini ter to amend this 22 A (2) and on 
receipt of such application it should be 
mandatory on the part . of the court to 
is ue a stay order prohibiting th - alJ g d 
pollution. irst of all the stay order 
should be given prohibiting the aJIeged 
pollution and Jater the matter may be heard 
and nece ary orders pas "d other i e it 
will have no effect. I once again suggest 
and urge upon the Minister to amend thi 
22A (2) so as to make it mandatory on 
th part of th court to is u a preliminary 
stay order aD the alleged pollution on a 
complaint rec i ed. It j no use glvmg 
powcr to the court to do whatever it like 
without puttIng any time-limit. 

SHRI Y.S. MAHAJAN (JaJgaon) : Mr. 
Chairman, Sir, I rise to UppOl't the Bill. 
It deals with a matter of vital "importance 

The United Nations Conf rene on 
uman Environment held at tockholm in 

1972 arrived at certain important condu. 
ions. Sinc India wa a p rticipant in 

that onfer DC , it tried to give a oncr te 
bape to tho e condu ions by pa in th 

Air (Prevention and Control of oIlution) 
Act in 1981. 



~83 Air (Pr v. COlltrol 0/ 

hri Y.S. Mahajan1 
The impl mentation of this Act gave 

rise to cert in admi n j trati ve and practical 
difficuItie. India i a federation. Naturally 
the responsibility for implementation of 
those provi ion was divjded b twecn the 
Central and StaLe Boards specially cr ated 
for thi purp se. Besides, it was rcal ised 
that the cope of the Act w s not adequatc 
to me t the difficulties of the changing 
circum tance nor w r th re sufficiently 
deterrent provisi ons to achieve the aims and 
objecrive of the Act. Hence, thi s Amend· 
rnent Dill ha ,1 to be brought forward . y 
the Government f r our con ideration. 

Sir , the facts of air pollution arc 
shocking. The air we breathe is mostly 
noxious. It on t ins carbon monoxide, 
usp nded particula t matter , . ulphur-

dioxide and oxides of ni tr g n. All the c 
things are extremely harmful to human 
lives. One of the main pollutants carbon 
mono ide, can produce dizzines , Ia ' si tude, 
headache and even cause death if present 
in exces iv amounts. The presence of 
I ad can cause death or irr p,1Ta~) lc brain 
damage. M or than half of the ai r pollu-
tion in Delhi js caus d 1: y veh icu lar traffic. 

Sir. ther . ar certa in r medics which 
OUf Department for Environment ha' taken 
no jce of. T he p ] lu tion can bc contI' IJed 
by certain strategies. The fir" t is the use 
of ponge ba ed catalytic e nvcrter on 
light vehicle wh!ch can rcduce vehicular 
emis ion by 83 per cent. The 1I1troduction 
of even 3 per c nt b dum additive in 
die el oil could reduce smoke emission by 
50 .. 80 p r cent. But to make these .. tratc-
i fi'ecti ve, nforcem nt of rules is 

necessary. fere we are not ef}'l;ctivc. 

Then ther ar erUiin trees. The 
pI nation of whi h i important because 
they r sist pollution of the air. In this 
matter , our Prime Minist r ha already 
given a very eri u w rning. In ne of 
hi spe he, he id that time i r unning 
out for u on the eco logical front. M an 
write his own pitaph if he poi ls hi 
environment. If n ture is re pected, ljfe 
received the bounty of plentiful food and 
proper h altho If it was ignored. catast· 
rophe rangi ng from flood to famine sLrik 
with fu1J forc. If a country~wide mov · 
ment i not lunched ra id1y to sav th 
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ituation many of the Stat s would continue 
fo uffer from drought or . floods. The 
Prime Mini tel' has also warned that if this 
i n t done. many of the States would have 
to suITer from the march of the desert an 
III Rajasthan. 

Take the ca 'of Ca1cut ta which is the 
most densely-populated ci ty. Its polJution 
prevention Board has conducted studies 
and paid attention only to certain indus-
trial pockets. The scienti sts say tha 1 Cal-
cutta wiJ] soon become a gas chamber if 
r medial act ion is not taken immediately. 
It is perhaps the wors t affected cj ty in the 
whole world. 

Th n, take th case of Bombay. If 
you go by car ill the evening or in the 
morning from Dadar to any part of 
Bombay, you get suffocated by the emission 
)f smoke from cars and trucks. In Delhi 

50 per cent of the pollution is due to cars 
trucks and busc nd the cienti ts have 
said that as a resul t of thi s, lung disesses in 
Ddhi is 12 times ~he average in the country. 
In T979, after cons idering the high rate of 
deforestation and soi l erosion in the 
Himalayan region, Dr. Norman BorJaugh 
wrote '~ letter to the then Defence l\.,1inister 
suggestmg thaI we should utili se the ser-
vices of the Army for figh t ing lh i menace. 
I-le suggc ted that the Army should be 
uLili ed becausc there is considerabJe cre~ 

dibility for the Army in OUf country. They 
have bui It up this credibility as a r sult of 
their w rk in timcs of stress and natural 
calamities, such as floods, .drought, cyclones, 
and gale or war and peace. Our late 
Prime .l\1inistcr Smt. Ind ira Gandhi was 
very part icular about thi s . She realised the 
danger of ecological degradation and raised 
the First Ecological Task Force named 
127 Infan ry Battalion (TA) Ecological on 
1st December 1982. 

I t is the provisions of the Bill relating 
to enforcament which commend it for our 
ac eptance. We have any number of laws 
based on good int nt ions but rno t of them 
rcmai ned unemplcmcnted. J hope Sir, this 
will not happen in th cas of this Bill. 
The Bill ontains provisions which will 
faciIit~te the ach ievement of its objectives. 
To '(art with. the punishment for breach of 
provi ions have been made stricter. It bas 
be n made obliga tory on the part of a 
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person to obtain the consent of the relevant 
Board befo r stabli hing n industrial 

, . 
plant. Thirdly, the Act has been made 
applicable t o all industries . causing air 
pollution and no t only to those which are 
included in the Schedule of the original 
Bill. That Schedule has been dropped. 
Boards will be empowered to give directions 
to any person or authority to close down 
an industrial unit or withhold water or 
electricity or regulate it in a suitable man-
ner wi th a view to prevent air polIution. 
The Boards can also approach Courts to 
pass orders restraining any person fronl 
causing air pollution. Any person will be 
able to fi le a complaint in a Court of Law 
against persons violating the provisions Qf 
this Bill. The amendment Bill and other 
Acts dealing with the problems of environ-
ment are an earnest of our desire and 
aspirations to mak'e th~ ' environment hea1thy 
or leave it in a satisfactory or better con-
dition for future gencrations. 

SHRI n.B. PATIL (Kolaba) : Sir, this 
amend ing Bill is seeking to be very strict 
according to the Statement of Objects and 
Reasons of th is Bill. I will come to that ' 
point la ter . But nowadays, as years pass , 
it appears that the pol1ution problem is 
getting sertous year by year. 

There are thre, main pollution, ' the 
water pollution, the' air pol1ution and the 
third is the noise pollution. We have taken 
cognizance of water a nd air po JIution but 
till n ow we 'have not takcn any cognizance 
of noise pollution. I wi II take this oppor-
tunity to urge upon the Governmcnt that 
this problenl should be taken a Iso beca:use 
this noisa pollution is causing great health 
hazards, particularly. in big cities like 
Bombay, C a lcutta and Delhi. 

The hazards are like the hearing lost , 
lack of concentration, disorientation, dis-
turbed menta l frame; etc. TjJ! now the 
Government has not taken any cognizance 
of this probler,n . So, I would repeat th at 
cognizance should be taken of the Doi e 
pollution a l o . 

Attempts 'have been made by the 
Governme,nt to control Air pollution as 
well as water pollution. But the expe-
rience is that the Government bas not so 
far succeede~, in its at te.mpt to prevep t the 

air and water po]Jution . Th r re many 
failures and th se failur s re b cause of 
t e lack of will on 1he part of Gov nm ot 
to implement th provisions f 1h law. On 
the one side the laws re not tr-ing nt and 
on thc oth r side th if impf cmentation is 
not proper. 

Sir, I would like to mention here that 
the Chai rman of the Centf.a l Pollution 
Board himself has complained t hat the 
pollution laws arc weak. 

PROF. N'.G. RANGA (Guniur ) : That 
is why this Amendment Bin has come. 

SHRI n.B . PATIL : I unders tand it 
very well. The Chairman of the Central 
Board for the Prevention and Control of 
Watcr Pollution, Mr, P.C. Tyagi said, 
"Today legi lation on control1ing pollution 
caused by solid waste and ind ustrial efHu~ .. 
nts was still ineffective and rules regarding 
it were not clearly framed." The rules are 
not clearly framed. Who i to be blamed? 
These rules are not there. The Govern-
menr is supposed to frame the rule's and 
the Government has fa iled. ven though ' 
we are enacting such strict Jaw, unti l and 
unless they are implemcnted properly, they 
are not going to help. 

N ow, I would ]j ke to know how far 
the G overnment i serious in the proPer 
implementation of thesc laws? In ou 
1986-8 7 Report~ it has been mentioned 
that there are some National Ambient Air 
QuaJity Monitoring ,Stations. Under that 
scheme certain st tions were ~anctioned . 
DUring the period 1984-8 7, in total 7S 
stations were sanctioned and by the nd of 
December 1986 on ly 4 3 were funCtioning 
and 32 were not func ti oni ng. I fa il to 
understand that when the aneti on for 7S 
stations, to see whether the air i P l1uted' 
or not, was given why ti1J the ~nd of 1986 
on Jy 43 of them were in the working condi-
tion. 

Then again, after going through this 
list, I find that only 2 1 cities have been 
covel ed which does not incl ud e the ombay 
and Calcutta. So far as th air pollution 
js concerned, Bombay and Calcutta ar the 
worst affected ar as. In Bombay, air 
pollotion i ca ed because of th big indus-
tric. I f I may ay so~ ir , th industrial 
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[ bri D.B. ati J] 
magnate are coming in between the sanc-
tion of th stations at ombay and Cal-
utta. I would Ii k to have a clarification 

from the Hon. Minister n this point. 

Now, Sir, for the actual implementa-
tion, the upreme Court has to intervene. 
The matt r ha gone to the upreme 
Court. But now tbi Bi II mak es the pro-
vi ion for taking action against or holding 
rring companies responsible. This amend-

ment i welcomed. Till now companies 
w r not held respon ible but now by this 
Act it i bing don and I welcome it , Sir. 
But there too, the Supreme Court had to 
intervene and ask the Government to 
launch pro ecution again t the offenders. 

A far a air pollution and water pollu-
tion are concerned. it i a que tion of life 
and death to those who live in the nearby · 
areas. Because of air and water pollution , 
damage i cau ed to human beings, cattle, 
both cereal and pulse crops , vegetables, 
fruits and fi h. The fertility of the fruit-

aring 'tr s and the life span of shrubs, 
te. are also getting reduce due to pollu-

tion. It is really an irony of fate that 
while on the one hand we are talking about 
planting more and more trees and improv-
ing the environment by making tricter 
~a to curb polluti n because of that very 
pollution tree are b jng affected. Yes-
terday OUf hon. friend Shri Patil asked 
the Government about the performance of 
th pub1ic sector units in tbi regard. Our 
e rience pro'\ es that the performance of 
public ector as far a environmental safe-
guard are conc rned is not at all good. I 
may cit an example of my own con tituency 
where th e i a big central public sector 
comple caned the Hindu tan Organic 

hemical. There is a1 0 another public 
ector unit f the State of Maharashtra 

which a1 0 manufactur fertilizers. These 
two public sector industries are causing air 
and water pollution. Since last eight 
y ars, agriculturist are complaining about 
los of various crops, loss of fruit and loss 
of veg table. They are also uffering from 
many other damage caused by air and 
water pollution. 

urvey call d the Ambient 
ir urv y wa conduct d and as per the 

lts of tb t t carri d out, it can b 

een that the micro analysis of particulat 
matter show ' that the fluoride content i 
more, which is known to be more damaging 
to crops and vegetation. It is stated that 
it may be due to the emission from the 
Maharashtra Agro Industries Development 
Corporation. I would like to draw the 
attention of the hon. Minister and hon. 

ouse to the high percentage of pollutants · 
in this particular area. As far as sulphuriC 
dioxide i concerned, .the standard pres~ 

cribed by EPA is 60, while the average of 
the area is 102. For particulate matters 
the standard is 75 while the area under 
survey has 578.2. So far a::, fluorides are 
concern d, while the standard minimum is 
10, the area has registered 249.9. All 
these pollutants are found in such high 
do es only because of these two pubJic 
sector unit~. It is highly disappointing to 
note that there is no improvement till now 
in the situation. This very year, because 
of this air poJ1ution paddy crop in an area 
of about 100 acres is tota By Jost. But the 
agriculturists have not received any comw 

pensation for the damage caused to their 
crops. As I mentioned earlier, vegetable 
and fruit production is also affected and 
the cattle are also suffering because of 
pollution. But no compensation for all 
these damages is ever paid to the the agri-
culturists. A large number of fish also 
died due to water pollution. But everybody 
i goi ng scotfree. In this Act, there is no 
provision to give compensation for dama-
ges caused by pollution. 1 would urge that 
Government should make a provision in the 
Bill for this purpose too. A particula r 
individual may claim compensation for 
damages under different legislations. But 
we cannot expect individuals to approach 
all these laws to get redressal. So" a suit-
able provision for this purpose should be 
made in the Act itself. 

So far as the air pollution is concerned, 
in a city like Bombay which I have just 
mentioned. the main cause of this pollution 
is due to emrnission of smoke by cars, 
buses, trucks and so ·many other things. 
It can be checked. But no ' attempt has 
been made by the Government to check 
this pollution. Here the power i being 
taken by the Central Pollution Coni 01 
Board. If the State Boards do not function 
properly, the C ntral Board can take cer-
tain action. It is th r in tbe Act. That 
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is a weleome step. But J have my own 
doubts r garding the framing of rules and 
its imp]e~entatjon by the Centra) Boards. 

15.56 hr . 

[MR. SPEAKER in the Chair] 

So far as this Act is concerned. it has 
been provided here that the private parties 
are a]so given powers to prosecute people 
against the air pollution. It is a very 
welcome pr~vision. But I fail to under-
stand why the restrictions are put up on 
the private per ons, when you give them 
power to prosecute against air pollution. 

In Clause 43, it has been said that 
"any person who has given notice of not 
less than sixty days, in the manner pres~ 

cribed, of the al1eged offence and of his 
intention to make a complaint to the Board 
or .Officer authorised as aforesaid .. . " 

Sixty days is a very long period. The 
duration should be short. Because we 
do not know within sixty days , if the matter 
is seriou, ,the consequence wtll also be 
very serious. It has been provided that 
Hwhere a complaint has been made under 
clause (b) of ~ub section (11, the Board 
shall, on demand by such , person, make 
available the relevant reports j n its posses-
sion to that person ," It is a]] right. 
Until and unless, a particuiar person gets 
the relevant paper, he will not be in a 
position to prosecute. But it further says 
that " provided that the Board may refuse 
to make any such report avai JabJe to such 
person if the same is, in its opinion, against 
the public interest." 

I fail to understand that papers rele-
vant to air potIution which private persons 
may be seeking should be treated as 
c. against the public intere t ." 

I request the Governm~nt that this 
proviso should be withdrawn. 

SHRI, SRIBALLAV PANIGRA I 
(Deogarh) : Mr. Speaker, Sir, I rise to 
support the Air (Prevention and Control 
of Pollution) Amendment Bill. 1987 
brought forward by the hon. Minister, in 
charg of environment. This is a very 
important Bill. as , it deals with the very 

survival of human being and also the 
plant life in this planet. 

Environment po1Jution-air pollution, 
water pollution and a11 sorts of pol1ution-
as you know is the slow agent of death 
and this was very much highlighted for the 
first time in the World Conference on 
Environment he1d at Stockholm in 1972 
and India under the ]eadership of the then 
Prime Mini ter Madam Indira Gandhi, 
played a very important role in that Con-
fetence. That heJped a greal deal all over 
the world to bring increasing awareness 
about environment and about polIution. 
Since then- as follow-up meaSures of that 
Stockholm Conference many countries have 
passed laws and we in india also have 
several pieces of legislation. We have 
passed our nvironment Act in 1986. 

16.00 hrs. 

This very Bill which we are amending 
presently, also dates back to 1981. This 
BiIl is quite commendabJe, with many 
welcome features. It is a rather revolu-
tionary Bill. 

In this country, we do not have any 
dearth of good, progres ive Jaws. What is 
wanting is their proper implementation. 
That is why on various occasions in this 
august House we criticise the faulty imple-
mentation of different Jaws, particularly 
in the States. The State administrations 
do not lay proper emphasis on the right 
type of implementation t or imp1ementation 
in the true sense by letter and spirit of the 
law. 

For the first time, as far a I can see, 
there is a serious departure, viz. when the 
State Boards particular1y with regard to 
control of pollution cannot discharge their 
responsibilities, or cannot discharge their 
obligatipn prcperly, at that time the 
Central Board is now authorized by this 
Bill to do something. That i why I call 
it a revolutionary Bill. I congratu1ate the 
Government for havi ng brought forward 
such a Bi 11 because in our federal system, 
we have the States ; the States will be 
having their legislative powers, and they 
are called upon to discharge their responsi ... 
bilities. But when they fail. the Central 
Government has so far expres ed helpless-
ness. Th y have come forward only with 
tbis r ply. 'We have addressed letters to the 
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State Government; we have given them 
warnings, and we have ounded them. We 
will communicate your feelings to the" 
St te Governments.' But now, the Central 
Government cannot come up with that plea. 
This mean that they are quite serious 
about this very important aspect of environ-
ment. i.e. to minimize pol1utjon to eardi-
cate pollution. Now, when the States fail 
naturally the Centra] Board will have the 
power to take over the functions of the 
State Boards. This is quite welcome. 

There is nothing to oppose in this Bill. 
This BiU, a indicated in its Aims and 
Objects, says that thi amendment is sug-
ge t d in consultation with the State 
Governments , and with the concerned 
Central departments. There can be nothing 
better than this. The States have been 
consulted. Now; to some extent if they 
fail, their power can be taken away. 

We have to be consciou not only of 
environment, but also of the need to 
develop' and we have to have a rapid 
dey lopment in the fie1d of industries, etc. 
So much of developmental acti"vity has 
taken pJace in India since independence, 
ina much as India is one of the ten most 
industriaJJy advanced countries of the world 
now-"Jndia, which was not capable of 
producing a pin at the time of indepen-
dence is now considered as one of th , , 
most Industrially advanced countr ies of 
the world. 

Wh n indu tries come up, naturally 
they wjlJ c ntri ute to pollution. So we 
have to take notice f that a pect, and we 
have to control it. What should be the 
approach? The right pproach no~ is 
for u to d vel p the 1 wo together, viz. 
dev lopment wi th environmental " protec-
tion, deve10pm nt without damage, deve-
lopment without de truction. That 
way. it bring in a very stup ndous 
task and responsibility for the State 
admini trati ns and for the overnment of 
ndia. 

Although we have realized this, the 
reality i that despite the e istence of State 

oHution oa d ,the environment or th 
control of pol1ution i in a deplorable 
tate of affair. I believ that with tbe 

passing of this Bill, there will be a lot of 
improvement in this regard. There are 
certain objecti ves-I am not going to out-
line th m ; the Minister in his initial 
remarks has outlined them. The overall 
objectives of the present amending Bill are 
to strengthen the present legal and consti-
tutional set UP. and to implement the pre .. 
sent law effective)y, with the cooperati!ln 
of the people. The seriousness the Govern-
ment of India and our "Prime Minister 
attach to the elimination of pollution and 
the preservation and maintenance of 
ecology is quite evident from the speech he 
delivered recently in the United Nations: 
In that speech he correctly and rightly laid 
much emphasis on this environment. 

I suppoort this Bill and the same time 
I would give some suggestions to the 
Government of lndia for their consideration. 
Whenever there is a proposal for industries 
coming up~ this environment side has to 
censured, an in-bUilt system has to be pro-
vided, and it should be a part of the 
clearance given to them. At the same 
time, where the old units are existing, there 
should be a time-bound programme, a 
phased programme, so as to provide the 
required technical and mechanical devices 
to control pollution. This should be there 
even when small entrepreneurs are there 
setting up small units. Of course the 
Pollution Control Board is now authorized 
to ensure this, and to give some a sistance 
where necessary. Themall unHs can be 
given a sistance by way of borrowing from 
the people, etc., and at the same " time 
there should be bank finance assistance also 
to small private businessmen to deal with 
this menace of pol1ution and air pollution. 

At the time there are different laws for 
air pollution, water pollution and environ-
ment pollution. J would suggest that they 
hould be integrated into one. After all, 

environment as a w"hole is a matter of con-
cern for all of us and J think it will serve 
better purpose and that too effective1y if 
they are put into one law-water pollution, 
air pollution, environment pllution all~ 
together. And at the same time for the 
first time noise also is now brought under 
the purview of tbi BiJl. Noise contri-
butes a great deal towards air pollution. 
Again, it is a matter of shame that there 
are many public undertakings, p. ivate 
undertakinss and aU of them are not 
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attaching any seriousness to this aspect. 
They should equ, Ily realise this task. There 
are other undertakings which are lethargic 
in their atti tude to th is problem. 

With hese words I support the BiJJ 
and I believe that this is a serious depar-
ture, it . is a revolutionary bill and I also 
hope that the seriousness that has been 
expres ed by the Government of India 
will percolate to the States and the lower 

. levels and we will have better days in the 
field of environment. Of course the 
developm ... nt programme may cause SOlne 
poJlution. The new industries coming up 
may al 0 cause pollution But. the e 
pollutants have to be properly neutralised 
and programmes like planting of trees 
should al 0 be undertaken. I fully support 
this Bill and T earne tly express once again 
that this wi II be a turning point in the 
field of environment and ecology of our 
country. 

MR. SPE KER 
Prasad ,Singh, 

Shri Ramashray 

SHRI RAMASHRA Y PRASAD SINGH 
(Jahanabad) : Mr. Speaker, Sir, I would 
like to cxpre s my views on the Air (Pre-
vention and ontroJ of Pollution) Amend-
ment Bi ll, 1987. This All had been 
enacted in 1981. Some of the hon. Members 
said that we have a Jarge number of laws 
in our country. 

What is the use of enacting new laws 
when poIJution can be checked by the 
existing laws? Who cau ed pollution? 
Today we eem to be so much concerned 
about environment. But who took reeourse 
to deforestation? There i a rule that 
trees wH,l be felled only when others in 
their place have been planted. It is the 
Government which had the trees cut. A 
handful of selfi h people joined hands and 
became millionaires overnight by felling 
tr es. T d y the Government i concerned 
about pollution and is paying attention 
towards both air and water poll~tion. It 
may be observed that ewage from several 
towns is falJing into the Ganga river and 
polluting it water. So, before enacting 
the law, the Government should make 
arrangements for draining out the sewage 
to some other place. Then only pollution 
can b controlled. So long a the ewage 
continues to fall into the Ganga river. the 

pollution cannot be controlled and your 
spending crores of rup es in this regard 
will not help in any way. It is a good 
thing that the Government i planting trees 
which can go a long way to control air 
pollution and is making provisions in the 
law for this purpose. 

Previously, the State Governm nt 
were enjoying this right. But they proved 
unequal to the task. Since ours is a 
federal State, the Central Government can-
not override the authority of the State 
Governments. urthcr, the Central Govern· 
ment acts as a co-ordinating agency. There-
fore, it should monitor the work of th 
State Governments and exercise pr ssure on 
them to carry out their work properly. If 
they fail to discharge their functions pro-
perly, then they deserve to be pul1ed up by 
the Central Governnlent. But now that 
the ~entral Government has taken over 
the work of the State Governments, it can 
contr01 the pollution if it makes sincere 
efforts in this direction because pollution 
has posed a threat to human life. 

ThirdJy, he has said that environnlent 
also causes pollution. nVJronment can 
be purified only when these two suggestions 
are implemented. Thercf r, the Govern-
ment should make efforts to free the 
environment from pollution. In this con .. 
text 1 would like to submit that the dirty 
water from the house-drain of cities is 
being drained into Ganga and .other rive s 
from where poor people re iding on th 
banks of these rivers fetch water for drink-
ing purposes. They drink this contamina-
ted water and fall victim to various di .. 
eases. First of all, this must be checked. 
Then only it can be said that the Govern ... 
ment really means busines and is eager to 
control water pollution. 

With these words, I conclude. 

[English] 

SHRI A. CHARLS (Trivandrum) : 
Sir, the Ai (Prevention and ontrol of 

ollution) Act 1981 has b en brought for-
ward to remove cert in difficulties that 
wer being experienced in th implem nta-
tion of the Air (Pr vention and Coot 01 0 
Pollution) Act 1981, which is being imple-

. mented by both th Ce tral and Stat 
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Governm nts and the Central and State 
Boards. 

I upport this Bill mainly because of 
two reasons. The chief reason of course 
i th urgent need to control pollution 
which has grown into such a larger dimen-
sion threatening the v ry survival 
of the millions of the people of this coun-
try. Before cOIning to this larger issu, I 

ould Ii to point out another equalJy 
important policy involved in this piece of 
Jegi laUon, which to me appears that it is a 
new beginning in the right direction. 

Sir, on many occasion whenever very 
erious matter which affect the life of the 

people 0 when undue h rdship is cau ed to 
them are brought to the notice of this 

ugust House, the u uaJ reply given i that 
it is a St te matter and the Centrc has 
nothing to do with it. For exampJ take 
the case of law and rd r ituation. When 
the Jaw and order ituation wor en and 
innocent 'peop1e arc being butchered and 
normal life i totally disrupted, the Centre 
i unable to do anything since the law and 
order is a State ubject. This legi lation 
envi age a hift in that policy. Wh n the 
State Beard fail in implementing the pro~ 
vi ions of the 1981 Act, this amendment 
empower the Centre to act and to act in 
a very effectiv\" manner. This is a very 
bold tep and J support this amendment 
with all th strength at my command. 

Coming to the environmental problem, 
the fact s are really , taggering. It is repor-
t d that betwe n 100 lnillion and 150 
million hectare of India's land area is 
rapidly turning into a desert. Every year 
2.5 million hectare deteriorate into 
wasteland. Almost 70 per cent of all 
available water in India is polluted. The 
reports reveal that even the high aJ titude 
]ak s are dying e au of pollution. 

n the ca e of air pollution wherea in 
several major cities of the West air pollu-
tion levels are going down, in India they 
are oin up. The Bhopa] disaster and th 
ubseque t gas leak in Bombay and Delhi 

show the great ris involved in the environ-
ment that we Iiv in. Under the circums-
tances, all po sibl t ps should be take 

to check further deterioration of the situa-
tion. It is to achieve this objective that 
amendment ha been brought forward. 

In this connection, I may also point 
out the recent work done in the Ganga 
action plan. I had an occasion to go to 
Varanasi and see how the work wa being 
implemented. It was a thrilling experience 
to ee that about 10 km from Raj ghat to 
Ashighat the Ganga is being cleaned under 
the pr eat plan. Such work reaJly brings 
in new life to this country. A new section 
which is being added to the Act empowers 
the Centre to go into the areas where the 
States fail. This is real1y commendable. 
So also the proposal in the Bill to enhance 
the punishment is welcome. 

]n my constituency. Travancore Tita-
nium Praducts Company is the largest 
indu try and it has earned ab ut R. 4 
crorcs as profit last year. But it is cont-
aminating the whole sea. Several lakhs of 
fishermen, who depend on fishing, are now 
on the verge of 'tarvatiol1 . Various pro-
posal given to the indu try are not being 
implemented. I request the hon. Minister 
to 1 ok into this aspect als . 

The other thing is noise pollution. 
Section2 bring noise pollution under the 
ambit of thi s Act. 

Noise pollution is creating a lot of pro-
blem. ou despcakers, very powerful horns 
in cars, etc. are creating a nuisance. 

Before concluding I may also point out 
~hat we must do something to improve the 
ll1dustry al o. There are certain modern 
project with updated technology for contro-
lling pollution. The Board shal1 not only 
be re ponsiblc for enforcement of laws but 

Iso provide advisory and technical ervice 
to the industrie by' preparing model schemes 
f?r implementation of standards and pollu-
tIOn control . Industry should be ask d to 
t ~e. immediate and efJet:tive steps to 
e.lH~l1nate pollution within a specified time-
lImIt. lndustrie should be provided with 
the knowhow and pollution control equip-
ment. Model schemes for implementation 
of pol1ution standards shall be prepared' by 
government agencies. If this is done it 
will go a long way both for the growth' of 
the jndustry as Iso control of pollution. 

With these words, I support the Bill. 
------- .. 
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16.20 hr 

STATEMENT BY PRIME MINISTER 
RE. HIS R C NT VISITS ABROAD 

[English] 

THE PRIME MINJST R (SHRI RAJIV 
GANDHI) : Mr. Speaker, Sir ~ T would like 
to apprise the House of my v isi ts abroad 
sine the last session of Parliament. 

Om my way to the Commonwealth 
Summi t in Canad , I made a brief tran, it 
halt in Tokyo on the 12th October for an 
exchange of view with Prime Minister 
Nakasone. We discus ed matters of mutual 
interest. A soft untied Japanese credit 
equivalent to $200 million was announced. 
The Prime Minister expressed Japan'", fu1l 
upport to the Indo-Sri Lankan Agreemen 1. 

The commonwealth Summit wa held 
"in Vancouver from thc 13th to the 17th 
October. 

The Surnmi t took place amidst growing 
speculation that the Commonwealth had 
run ou t of steanl in it campaign against 
apartheid in South Africa This was pro-
ved wrong. All the Commonwelth countries, 
with the exception of Britain, agreed that 
sanctions \\ere beginning to have the desired 
effec.t. We, therefore, decided to intensify 
tho pressure and expand the cope of sanct-
ions. We undertook to work for wider 
international . acceptanee and better imple-
mentation of the CommonweaHh sanctions 
programme. 

Several new suggestions, including tbose 
made by us, were accepted. We agreed to 
undertake, on a contin~ing basis, an evalu-
ation of the impact of anctions. We also 

, agreed that any effort to frustra te these 
sanctions shouJd b id ot Hied and brought 
to light. We concurred on the n cd for 
an expert study to examine lhe implications 
of Pretoria's , relationship with the inter-
national financial ystem for the mainten-
ance of the apartheid regime. We will take 
further action. including additional 
sanctions, in response to the situation as 
it evolves. 'The Programme of Action rela-
ting to sanc~ions on South Africa was 
adopted by all Commonwealth countries, 
with the solitary e~ception of ritain. 

All of us initiated a programme of 
coordinated Commonwealth assistance to 

the ron tJine States. A Special nnd was 
established to provide t chnical assistance 
to Mozanlbiqu. Commonwealth as istance 
to the victinlS and opponen ts of a arth id 
will be eApanded. We agreed to give high 
priority to efforts aimed at renloving cen-
orship in South Africa, because it is such 
c nsorship which hides the truth about 
South Africa fronl world public opinion. To 
provide high level impetus and guidance for 
achieving these objectives, the Summit t 
up an eight member Committee of 

oreign Ministers. The Committee will 
be chaired by Canada and includes India. J 

The ev nts in Fiji gured 'promin ntly 
in our discussions in Vancouver. In my 
Statement at the inaugura1 se sion, J xpres-
sed our serious concern about the racj t 
overtones ' of rccen t developments and the 
und rmining of democracy in that country. 
Fiji. has ceased to b a member of the Com-
monwealth. The Summit decided that the 
question of .. jji' readmission would be 
tal en up only when circumstanc s so 
warrant and in keeping with the basic 
principles that have guided toe organisa-
t ion. We a]so agreed that the Common-
wealth would be ready to offer its good 
offices to contribute to a solution of the 
pro lems in Fij i. 

The Vancouver Commonwealth com-
munique contained a strong endorsement 
of the Indo-Sri Lanka Agreement. The 
Agreement was accJainlcd as an act of the 
statesmanship. 

An important achievemeG t of the 
Summit was the Vancouver Declaration on 
World Trade, which brings togeth r on a 
cornman platform repre entative of d velo-
ped and developing countries drawn from all 
continents. The Declaration xpressed our 
concer n at rising globaFprotectionist prac-
tices and ca JJ for the impl mentation of 
the Punta-de-Este commitments on" stands-
till" and ((roll back" of protectionist 
measures. The Declaration recognises the 
disadvantaged po ition of the d veloping 
countrie in internationai trad and in 
vi w of this asymmetry, the n cd to 'give 
pecial consideration to their inter st in the 

Uruguay Round of rade egotiattions. 

W launch d tbe Commonwealth pro- . 
gramme to promote distance education, 
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that is, the uac f new c mmunications 
technologie to bring learn jng with in th 
reach of large number. through a system 
of non-formal education. India I well 
placed to b th contribute to this initiative 
and to bencfi t from it. 

Within the parameter of the diff ring 
p rceptions of the overeign government 
repre ented In the Commonwealth, thc 
agreements reached at th Vancouver 
Summit confirmed the dynamism and relevance 
of this organisation in in ternational affairs. 
Notwithstanding th single discordant not ... 
on the is ue of sanctions, the Summit 
w Ided together a large eclion of world 
opinion on k y ius of peace and stabi-
lity in th world. 1 would Jike to record our 
appreciation of the meticulou care with 
which arrangements were mad by thc 
Government f Canada. I would a1 0 like 
to commend the important and imaginative 
rol pJayed by Prime Minister Brian Mulro-
n y of Canada, in t ering the Conference 
t · a succes ful conclu ion. 

WhiJe in Voncouv r, r had btlateral 
di cu sion with Prime Minister, Mulro-
ney, I also had meeting with a number of 
other lead r incJuding the Pre idents of 
Bang]ad h, Guyana, Maldives, Tanzania 
and Zambia, the uJtan of Brunei and the 
Prime Mini ter of Au tralia, Britain, 
Malta, New Zealand, Singapore and 

Zimbabwe, and the leader of the Nigerian 
d ] gatioD. 

On the 18th October, at Harvard 
niv r ity. d livered the Jodidi Memorial 
ctur on India and Dem cracy. 

Th following day 1 participat d in a 
special d bate in th United Nation 
G n ral Assembly on the Report on envi-
ronment and d velopment presented by the 
Commi sion headed by 1he Norwegian 
Prime Mini ter, Mr , Gro HarJ m Brund-
land. The resIdent of Maldives and the 
Prim Minist rs of Denmark ) orway and 
Zimbabw al 0 parti ipat d in the debate. 

I add e d a lunch n m Hng jointly 
organi d by th or ign Policy A ocia-
tion, th Asia ci ty and the ndian 
Chamber of Commer in New York. 

I spoke about India' F0reign Policy 
and the conte~porary political scene. 

J undertook a working visit to 
Wa hington at the invitation of resident 
Ragan. We attach great importance to 
our relations with the Uni t d States. We 
beHeve that a continuing dialogue hew en 
our countries is indi pensab]e for a bett r 
understanding of each other and to expand 
mutua1Jy beneficia1 cooperation in bilateral 
and international affairs. 

J had a breakfast meeting wi th Con-
gressional leaders, including' the Speaker of 
the House of Representative and the 
Senate Majority Jeader. As a result, there 
is now a greater recognition in the United 
States of the gravi ty of Pakistan's unreJent-
ing quest for nuclear weapons. 

Pre ident Reagan and I had a wide-
ranging and useful ex hange of views on 
regional and international matters. The 
U reaffirmed jts full upport to the lndo. 
Sri Lanka agreement. I reiterated our 
serious concern over Pakistan's weapons 
oriented nuclear programe. 

Our discussions cov red other vital 
issues of the day. J welcomed the pros-
pect of the agreement between tht! Soviet 
Union and the United States to eliminate 
short and medium-range nuclear forces. 

We discussed the strengthening of bila-
teral ties. The agenda drawn up during 
my 1985 visit has largely been completed, 
and a new agenda has now been put in 
place. We agreed to extend the Science 
and Technology initiative, which has shown 
positive results, for another three years 
beyond 1988. We also decided to ex tend 
the scope of co peration to the frontiers of 
cience and technology. 

Projects have been identified for coope-
rative re ' earch in ocean science develop-
ment, in water management, and in arid-
zon agriculture. Deve]opment fe]Jowsh.ips 
are being instituted to place our scientists 
in premier Am rican institutions for 
re eareh in areas of specific inter st to both 
countries. 

We agreed to increase our cooperation 
in trade and investm nt . We will expand 
our work in c:urbing drug abu and drug 
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trafficking. We will strengthen our tie in 
culture and education. We are xploring 
avenues of , cooperation in defence~related 

techn010gies. Members will be glad to 
learn that we agreed on the importance of 
greater ' interaction between legi 1ators of 
two countries. 

On my way back to Delhi, I met Prime 
Minister Lubbers at Amsterdam airport. 

From the 2nd to the 4th ovember. I 
was in Kathmandu for the Thil d Summit 
of the South Asian Association for Regio-
nal Cooperation (SAARC). 

In my statement to the ouse 
after the 2nd Summit in Bangalore 
I had said that during India's Chairman-
ship we would endeavour to consolidate 
and diver ify regional cooperation. 

At Banga]ore. we had pu t forward new 
ideas for closer people-to-people interaction. 
We also took several steps to give regional 
cooperation more meaningful substance. 
We decided to set up a Group of Legal 
Experts to work out a framework for co-
operation in' combating terrorism . We 
discussed idea of a SAARC Food Security 
Reserve. We sought to extend regional 
cooperation in new fields such as 
the prevention of drug trafficking and 
drug abuse, disaster management, 
forestry and ecology, and trade, 
industry, money aad finance. We agreed 
to draw up common principles, proced~res 

and ruJes for establishment of ragional 
institutions. And finally, we decided to 
take action to make the SAARC Secre-
tariat functional. 

I am glad to inform the House that we 
have achieved these objectives and dischar~ 
ged OUf ob]jgation . 

During our Chairmanship, as many as 
100 even1s- almost two per week- were 
held . Out of these, India alone ho ted 45. 

All the new ideas agreed upon in 
Bangalore have now . been translated jnto 
projects. The SAA C audio-visual ex· 
change commenced with the direct telecast 
of the inaugural session of the Kathmandu 
Summit. The programme of SAARC 
feJlowship, chair and seholarshsp 1 

heduled to begin in the academic year of 
1988. 

At Kathmandu, the SAARC Food 
Security Reserve wa established. This is 
the first time that countri of th r gion 
have decided to pool re Ourc to help one 
another in an emergency. 

The SAARC Regional Convention on 
the Supre sion of Terrorism was igned at 
the Summit. The stage had been set when 
experts from SAARC countrie met in 
Delhi in March this year and identsfied 
extraditable offences which are terrorist 
and not political in nature. The Conven-
tion is a break-through. It demonstrates 
the desire of alJ countries in OUf region to 
come together to fight the menace of 
terrorism. 

PROF. N.O. RANOA (Guntur): In .. 
eluding Pakistan? 

SHRI RAJIV GANDHI : Deep cone rn 
was expressed at the recurrence of drough t, 
floods and tidal wave in our region. 
FoJlowing our initiat ive to bring disaster 
relief management within the scop of 
South Asian Cooperation, we agreed at 
Kathmandu to commission a study on the 
protection and preservation of the environ-
men t and on the causes and con~equences 

of nat ura 1 disa ter in our region. 

India ,believes that South Asian co· 
operation should move towards incorporat-
ing the core economic sector of trade, 
industry, money and finance. The view is 
gaining acceptance. At Kafhmandu, we deci-

ded to undertake studies in this direction. We 
hope these studies will encourage eountri s 
in the region to move confidently towards 
cooperative venture in these areas. During 
the Summit, I visit d the SAARC Secre-

, tariat and saw it at work. It i creditable 
that within a year of its establishment the 
Secretariat is well on the way to discharg-
ing its function s fuBy. 

The Kathmandu Summit gave me th 
opportunity of having an informal exchange 
of views on bilateral and int rna tiona] 
issues with other Jeader pre ent. 

Betor concluding, 1 would like to 
ex pre our appreciation of t e excelleD 
arrangements made for the Conference by 

is Maj sty's Gov rnm nt of pal. The 
ucce of the Summit owed much to the 

distinguished leade ship of our h irman, 
i Maje ty th ing f e al. 
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S I SUD B ACHARIA (Bankura); 
W hould have a di cus ion on this. 

MR. SP A ER: As usual, no prob1em. 

16.35 hr . 

AIR (PR V NTIO AND CON-
TROL 0 (PO LUTION) AMEND-

M NT BILL-Contd. 

[Eng); hl 
MR. SPEAK R : Shri R.P. Das may 

speak. 

SHRI R.P, DAS (Krishnagar); Sir, 
certain MCJrnb rs on thi ' ide have pOinted 
out that rapid industria1isat ion and urbani-
ation are the major cau e of pol1ution-

air pollution, water polJution, soi I pollution 
and noise pollution. There are also other 
factors for pollution. The deforestation 
is one of the major cau es for the ecolo-
gical imbalance and soil erosion also con-
tributed its part to the environmental 
p~lJution. 

Sir, as the hon. Member on the other 
side rightly pointed out, our ystem is a 
federal system. There wa n ed for coopera-
tion from all the Government and non .. 
governmental agencies to solve Our prob-
]ems and I hould say that the Bill ha 
ero sed the cope. 

. I would like to point out one of the 
provi ion. It i at page 3, sub-section 
(2) of ection 8 : 

"Where the Central Government 
j of the opinion that any State 
.Board has defaulted in complying 
with any directions given by the 
Centra] Board under ub-section 
(1) and as a result of such default 
a grave emergency has arisen and 
it is nece sar or expedient 0 to 
do in the public intere t, it may, 
by order, direct the Central Board 
to perform any of the function 
of the State Board in relati on to 
such area, for such period and for 
uch purpo s, as may be peci-

fled in the order. ' 

I hould say, thi. very provision whieh is 
mad in thi Bill is b yond th cop of 

the air pollution scheme. Under the demo-
cratic set UP. the relations between the 
State and the Centre, the relations between 
the Central Board and the State Board 
should be cooperative and it is not that the 
Central Government or the Central Board 
hou1d di rect the State Board to wind up 

some of the functions that they are doing 
in their own State. 

16 .37 hrs. 

fSHRI SHARAD, DIGHE in the Chair] 

In this Bill, it has been said that the 
Central Government can direct the Central 
Board to perform some of the functions of 
the State Board. It affects the relation 
between the State and the Centre. This 
provision goes against the good ~elation 
that should be between the State and the 
Centre and it will not help much in bring-
ing about cooperation between the Centre 
and the State. In the scope of the Bill, 
much cooperation is needed at all levels , 
namely between the State and the Centre 
and between other agencies for the proper 
implementation of the Act. 

It has also been pointed ou t by certain 
Members that many legislations have been 
enacted in the country but most of the 
legislations could not be put to effect to 
and could not be implemented properly. 
In this case also, we find that there are 
two Pollution Acts, one is Water (Preven-
tion and Control of Pollution) Act, 1974 
and another is Air (Pre-vention and Con-
trol of Pollution) Act, 1981. This Bill is 
animprovementupon the 1981 Act. In 
each and every case, we find that the agen-
cie could not properly implement the 
schemes, the plans of the Centre or the 
State. It is not due to the short-comings 
OT lacunae in the legislation or due to 
administrative or practical difficulties as 
has been pointed out in the Statement of 
Objects and Reasons. but it is mostly due 
to lack of funds. Sometimes, we find that 
State Boards could not do their job pro-
perly because of the fact that they do not 
have much funds. I can quote the example 
of the State Board of West Bengal. It is 
spending not more than Rs. 2 Crores. It is 
just below Rs. 2 crores. This amount is 
not adequate for the State Board to spend 
on dHferent plans and scbemes. Take the 
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ca e of smoke. Th r ar smok nuisanc 
and the 0 called ga chaml,l rs in Calcutta 
metropolis. 

Everybody knows that the peopJe in 
all the metropoli not only in Calcutta, 
Bombay, Madras or elhi bu t also in , 
London, New York and other metropolis of 
the West. are the victims of smoke nuisan-
ces. This smoke emi sion from vehicula 
traffic has been to uch an extent that these 
have al 0 become the so calJed smoke 
chamber. It ha sometim become so 
detrimental to the public health and also 
to other Jiving organi m and ft ra and 
fauna, that the probJem has to be tackled 
in such a manner and with such expediency 
that Government has to give high r priority 
to the implcmentation of the Act and plans 
and scheme. But am sorry to say that 
the Governmen t both at the Centre and the 
States could not (1pcnd much for the imple-
mentation of thc plan. Thi show w 
lack in funds and without fund , .how can 
we expect the Cenaral Board and State 
Boards to function properly? The atmo-
phere of this earth is becoming hotter every 
day. During the last ] 00 years, it has 
becom hotter by 2:C and it i progres.,; 
sively beeoming hotter. In the recent 

b 0""1 decade, it ha become hotter y .5 L:. 
By the end of the 21st century, it may 
become hotter to uch an extent that even 
life may be impossible on earth, and some 
low .. ]ying areas of this country may go 
under water due to increased heat. This 
problem is of such a stupendous nature 
that it requires to be tackled expeditiously. 

. 1 should say that the State Governments, 
those which are working hard on thIs 
subject, should be subsidised wi th funds so 
that these Boards could function effectively. 
It is not enough to ·say that the State could 
borrow funds from different ageniecs by 
loans, by debentur s etc but this borrowing 
system has been provided in the Bill. ' It 
is not a good proposal that the Sf ate Board 
will be empowered to rai funds by them .. 
selves. . On the other hand, it will be a 
good proposition that the State oards 
should be subsidised or be funded by the 
Centre so that the State could work on 
their plans effectively. 

In one of thes sections, it has been 
suggested that the Central Board could give 

some staff to the State Boards and it coul(f 
also help in regard to th setting up of 
laboratories. About two years back, th 
Mini ter in-charge of th Department of 
Environm nt, West Bengal Shri Bhabani 
Mukherjee wrote a I tter to the Centre, 
about a p oposal of the State Oovernm nt. 
H was in regard to the servic s of th 
Regional Labour I11stitute, Calcutta unde 
the direct control of .the Centr. Since it 
is not possible ' for the State Government 
to set up a good laboratory · to tackle the 
situation from its own funds which arc 
meagre. 

But it will be much helpful if the 
Regional Labour Institute, Calcutta, could 
b used by the State Board as the laboratory 
for the State for ta kling the problem of 
Calcutta. But nothing happened since th n 
in view of air pollution or other poU tions 
that are being experienced by the State as 
well as by different parts of the country. 
So, I would. Jike to know as to when this 
particular order would be given to 'utiHs 
the services of the Regional Labour n titut 
and that it would function in collaboration 
with the entral Board. I would like to 
pOint out another import nt thing regarding 
pollution caused by the Cement Factory at 
Rajganjpur in Orissa. Th Cent 
Factory is controlled by som Dalmia ~ 

Company. It is a Dalmia Cement Factory. 
This Factory i causing havoc to the 
agricultural products in and around 10 
kms in that area. Agricuhural crops are 
seriou 'ly affected in that area. At the same 
time, the people who are living around 
the factory are suffering from tuberculosis 
or other diseases. It has been aid that 
a bout 35 per c nt of the people are suffer-
ing from tuberculo is . Take the ca e of 
Raniganj-A anso! Coal-belt which has 
become an hazard for health. It i because 
of the emi j on of dust from the Cement 
factories and emission of smoke from the 
Durgapur Steel actory and a1 0 from the 
Thermal Power Projects and ' ertiJizer 
Plants, eopJ are suffering from different 
sorts of di ea in this area. With a view 
to tackling the situation, he State 
Government, particularly the West Bengal 

tate oard has been s ttiog up a few 
egional Offices. One of such Offices has 

been s t up at Durgapur and also a 
small laboratory ha b n add to it. 
But the e offie s and laboratorie could not 
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[Shd as] 

function prop rIy only because of proper 
equipment and fund. The State 
Governm nt ha also set up another 
Regional Office at Haldia, Haldia 1 

b comin fast an industrial area. It is 
eoming up v ry quic ly and for that reason 
th Stat Board has et up another Regional 
office here. The other office has been set 
up at Siliguri. ut Siliguri is an important 
point for t kling the problem of deforeslat-
ion in the North-Bengal Hills. So, it 
needs one more ffice. Two more offices 
should b et up in West Bengal under the 
State oard one at Barrackpur and another 
at Srirampur for tackling this air pollution. 
All these thing need funds. Therefore, I 
would a ain requ t the hon. Minister 
and the ov rnment that funds should be 
pr vided to thi Board. Otherwise, these 
orts of Jan and Sch mes could not work. 

It' not enough to say that the e Boards 
ar to find thej r own funds by way of 
raising L ans or Debentures or by some 
other rn th d. It L not proper to say 
that the e things could be solved by them-
sel es alone. 

With th se words, I conclude. 

MR. CHAIRMAN: Next, Shri 
arihar Soren. would request the hon . 

Member to b brief. The hon. Minister 
'11 r ply at 5.3 p.m. I will try to 

ac ornnlodate as many Members as possible 
within the tim 

[ Trafls1ation] 

S RI ARI AR SO N (Keonjh r) : 
Mr. Chairm n, Sir, I than you very much 
~ r ivi g me t. n pportunity to speak on 
thi ill at the f, g end of the day. The 
growing air pollution i a matter of great 

one rn f revery ody. herefore there 
wa really a gr at n ed to move the Air 
( r v n ion and Control f Pollution) 

m dm nt Bill. A you are aware the 
original ir PolJution ontrol Bill was 
pn ed in 1 81. ut there were certain 
l~cun e in that Bill. That is why the 
obj ctiv of that Bi Il could not b achieved. 
Perhaps for that r a on the hon. Minister 

pe ch was originally delivered 
in Oriy , 

has brought forward the pr sent Amendm-
ent Bill. Now with the passing of this 
Anfendment Bill, I hope there will be no 
difficulty in takine adequate measures to 
control increasing air pollution. Of course 
it was very necessary to take steps not only 
to control air polJution but water pollution 

too. Every body is worried about the growing 
ecological imbalance. When our country 

achieved independence, our leader gave serious 
thn;mgh to the . various problems facing 
the nation. In order to raise our economic 
status emphasis was laid on the industrial 
growth. It was through that with the 
growth of industry more people can be 
provided with employment. Sir I many 
kinds of industries have some up at differ· 
ent places in the country. The industries 
generated employment, but no industrial 
unit thought of taking air pollution control 
Measures . Envitonmental clearance was 
not necessary for the set ting up of new 
industry at that time. That is why the 
air pollution increased manifold. Actual1y 
we misutilised the county's mineral wealth 
and water resources. We did not think of 
its future impact on our ecology. Hence 
we arc facing the growing air pollution 
problem today. We did not think of the 
law of nature. The nature had perhaps 
made a provision as to what extent of 
water, air, plants, forest, mineral resources 
and other natural resources shou Id remain 
at what stage. When there wa a seri us 
d~parture from that law due t'1 misuse of 
aIT and water and due to growing destruct-
ion of ecology alJ these problems arose. 
However, it is heartenjng to note that ' Our 
scientjsts have given a serious thought 
to the preservation of Our nvironment. 
They have introduced new idea to stop 
further des truction of the ecology. There-
fore, I thank those sci~nti ts who have 
made efforts to heJp the restoration of 
clean environm nt and thereby help the 
mandkind. 

Sir, in 1972 the National Confer nce 
of human environment was held at 
~tockholm. India was one of participants 
In that Conference. National Conference 
on human environment took a serious note 
of the growing environment problem all 
over the world and determined to adopt 
necessary measures to check further 
desrftdafion of the nvironm nt. As a 
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result of our active participation in that 
Conf rence we are today giving serious 
thought to re toring the ,ecological balance. 
I am glad that the hon. Minister ha made 
a lot of efforts to bring forward this piece 
of legislation which seeks to control air 
pollution and preserve healthy environment. 
Sir, we are making different laws to remove 
the many HIs of our society. But our social 
system is such that we cannot bring about 
changes merely by making legislation. There 
are some elements existing in our society 
who only try to violate the law and they 
are the main hurdles in the implemnetat-
ion of different laws . So we have to be 
very vigilent against their activities. 
Moreover the persons who are incharge of 
implementing the laws sometilnes do not 
take much interest in performing their 
duties and respon ibilities. Therefore, it 
is very necessary to get the cooperation of 
the public as weB as the Govt officials and 
different voluntary organisations if we have 
to implement the provisions made in this 
Bill. Our media too hould playa u eful 
role. Becau e our people , are illiterate 
and they are not aware of the serious 
problem they have 'been facing due to air 
pollution and all kinds of ecological 
problems. Everybody in our society today 
is very much concerned about safeguarding 
his own interest. Therefore J would like 
to sugges t to the Govt. to take all possi ble 
steps to create the necessary awareness 
among the peopJe around us. The vested 
intere ts who are responsible for destroying 
the ecological bal nce should be thoroughly 
exposed. No body has a thought fo.( the 
weJl being of man kind and of our society. 
The mine owners, the industrialists and 
the management of the factories do not 
bother about the people and keeping the 
air free from pollution. They only want 
that their Company should earn profit. 
They do not think of the poor people 
working in their cstabli hment. Therefore, 
while implelncnting the laws, we should 
also create awarene s among the mas es so ' 
that they can h lp us in uccessfully 
implementing the Act and al~o in achi ving 
our goal to restore ecological balance. I 
request the bon. Minister to take stringent 
action against the people who deliberately 
violate the law and at the same time 
mislead the people. M dia should be 
actively engaged in creating awareness 
among our people. Sir. we may not set 

the ' opportunity to br ath the f h air or 
we may not Jive to d riv the b nefit of 
this Act but we hould see that our futur 
generation is benefitted. Or that I would 
like to suggest to the Govt to introduce 
cours s of study in environmental curriculam 
in schools so that the students at , school 
level can have proper knowledge about the 
environment. Th y will h Ip in maintain-
ing the cology so that they can lead a 
happy and healthy life. If th pollution of 
air and water increases at the present rat , 
we do not take" steps to control th air and 
pollution tbe word will soen Ie d to 
destruction. Take the case of natural 
calamities our country and other countries 
also have been experiencing flood, drought, 
cyclone, earthquake or th ~atural 
calamities of some kind or the othe very 
year. "These calamities take a h~avy toll 
of lives every year. The growing destruct-
ion of forest is one of the main reasons or 
these natural caJamHit s. 1 am hap y to 
say that our Govt have rightly realised this 
problem and taking necc sary st p to 
check the further d gradation of forest. 
But after passing this Bill and implement .. 
iog the various provl Ions thereof. Govt 
should take steps to change the attitude of 
the people. While providin edpcation 
both at school as well a at coJIege level 
due elnphasis hould e given n DviroIl-
mental education and s tringent act jon s ould 
be taken against the c1ements who destroy 
our forest wealth. 

Then I would like to say something 
about my constituency. Sir, I represent 
Keonjher constituency of Ori a. There 
are many industreis in the public as well 
as the private sector in my constituency. 
Recently some sponge iron plants h v 
been established in Keonjbar district. The e 
plants have not taken adequate ai r pollution 
control nlea ur . As a result of that the 
air around the plants have be n polluted. 
It has very adver e impact on t e gro th 
of fore t. The peopJe around the village 
ar.e suffering from T.B. and other Canc r 
like dread d d i eases. he harg chrome 
plant set up at Joda has I 0 " not ta en 
adequate air pollution co h'ol measur s. 
Thousands of worker employed in that 
plant and wo king in the n arby min s ar 
now th victim of different dIs a es by 
breathing polluted air. They are mostly 
tdbaIs and come from the wea s ction 
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[Shri arihar Sorenl 
of th ociety. 0 in order to ave them 
from untimely d ath it i necc s ry to 
advi he c plant man gem nt to take up 
immediat air pollution control m a ure . 
Th oth r indu trie t up in Keonjhar 
h v alsp ot t ken teps to control air 
polhJtion. request the Minister to direct 
those indu tri · to Hike teps to check ai r 
pollution. As the above plant and 
indu tri are located in a tribal district. 
it i v ry nee s ry to expedite the air 
pollution control mea ures. Ther fore, J 
urge upon the Govt to intervene and s e 
that tho e plant authorities ob erve thc 
provi ion mad in the Bill an r stroe the 

ology of th area. 

With the e words I conclude my 
pe h. 

R MOHD. MAH OOZALIK AN 
tab) : Mr. Chairman, Sir, this Bill ha 

b n und r di cu ion in thi Hou e sinc 
y t rday. Both of our or st Minister 
ar pr sent b reo The way tre are b iog 
f: II d mel' ilessly cannol b c plained in 
w r Thu Fmt! t Department nd the 
Pollc , both ar inv I ed in thi act. I f a 
complaint j m de t the D. .0 . ab u t 
th {1 11' ng of a tree, he imply turn a deaf 
ear to it. If the matter i report d to thl, 
S. .0., h al p y no attention to it. 
Th re on therefor i that th S.H.O. gel 
20 pre nt and the D partment 25 per cent 
ou of th ale proce d . 

mber f P rliament from Uttar 
rad sh ar al 0 pres n there. Th y would 

support my contention that green trees ar 
iog fIled jndi rimioately without ny 

note bing t k n of it by anybody. Jt 
a uraIJy use pollution. Carbon·di-

oxide i ing g n rated and Oxygen j 
co picuou by it b DC. t ha had 
adver ffi ct n th rainfall also du to 
which th drought ha occurr d. In thi 
conne tion, I would like to requ st that the 
o cer should b pull d up. nquiry hould 
be h ld ag in t un crupulous 0 c rs and 
they hould b remov d from rvic. Th 
offie rs hould b puIJed up so that they 

rform their duties properly and list n to 
public sri DC S. he Gov roment hould 
take nec sary ction in this regard. 

h mo emitt d by f ctori i a 
sourc of constant Irritation to th p ople. 

While granting permi ion to the mill 
owners to et up the miJl, no decision i 
taken about th location of the mill. As 
uch, th factorie are being 10cat d in the 

vicinity of the resid ntial colonies. As a 
re ult, various diseas s break out and the 
poor people are suffering a lot . But there is 
none to see to thes things. 

Traders ar becoming millionaires. But 
no help is being provided even for nl dicaJ 
treatment to the wor]'ers who suffer from 
various disea~c resultjng from th pollu-
tion cau ed by these factories. No attention 
is being paid toward this also. 

M r, Chairman, Sir) mills and factories 
should be set up at pJaces far away from 
the residential colonies. Our country ha 
not developed 0 far. These things are 
taken due car~ in foreign countries. 

The sm ke emi t ted by the buse of 
D Ihi Transp rt Corporation is aJ 0 quaIJy 
nauc;;eating. This at 0 pollute the air. 

Ul'nacc in Kanpur and irozabad 
also emit large quantities of moke which 
pollutes the atmosphere of the entire local-
ity. The poor peopl , aft r working for 3 
Of 4 years in those factories, faJJ victim to 
di ea s like T.B. and cancer. In anitary 
conditions prcvailing in tho e factories are 
really beyond description. I would like to 
know as to why these factories are not 
being set up far away from reside1lltial 
area. Why are these poor people being 
subjected to lead such a wretched life? 

I would like to tell you from my own 
experience. 'Kampila' Tobacco is grown 
in my area. OUf hon. Minister Shri Ansari 
is very fond of hukka. 1 had offered him 
hukka. In this connection, I would like 
to tell Shri An ari that th e fact ories emit 
smoke. Wh n p ople inhale thi smoke, j t 
Diers their stomach and they fall ill. One 

day, J was sitting be id a doctor of my 
area. He said that 75 per cent patient 
ul} r from T.B. It is a fact tha t out of 

80 patient he checked up before me there, 
60 w re T.B. patient . 

Two types of tobacco are being manu-
f ctur d th reo One is m ant for smoking 

nd th oth r fo ch wing. Th it disint-
grators ba b en set up in residential 
ar as. • 

• 
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TH MINISTER 0 STAT IN TH 
MI JSTR Y 0 ENVIRO MEN . A 

OR STS (SHR[ Z.R. ANSARI): That 
) why you maintain a very good he lth. 

SHRI MO D. MAHFOOZ ALl 
HAN: I am not well. With great diffi-

culty, I am controlling Iny cough. 

About- 6 disintegrators have been t up 
in my locality and they are working. Poor 
people are suffering and there is no law 
to protect th m. When we re~ue ted the 
S.D. M. of the area to look into the matter, 
he expressed his inability to do anything. 
If the administration i not able to do 
anything, what will the poor people do ? 

Hundred of di integrators of 'Kundla' 
tobacco h ave been set up in Farrukhabad. 
Etah and Mainpuri. This fact can be a-
certained from Shri Khursheed Alam Khan , 
MP who i not present here. There is a 
difference of 12 miles only between our 
constituencies. People are suffering a·lot 
due to the disintegrators set up there. A 
good number of th m contract T.B. and 
cancer. Therefore, the Governm nt should 
enact a law enquiring people to set up 
factorie out ide the town area and munici-
pal limits. actories set up in the centre 
of residential colonies arc the great irri-
tant . 

Ganga is our sacred river. It passes 
along the factory area in Kanpur and alI 
the effluents ' of the factorIes are thrown 
into if. Thu , the wat~r becomes poison~ 
uus. Even the animals di after drinking 
this water. The sItuation needs to be reme-
died. 

In a number of places, factori sand 
pow r stations have been et up in residen-
tial areas. They emit a Jot of smo e. 
Therefore, the Government should draw up 
a plan to provide some reI ief to the people 
and to alleviate their suffering. Disease 
are spreading. Nobody pays any heed to 
the poor people. MiJJ owner are running 
their factories and poor people are facing 
hardship. Workers have to wor to earn 
their livelihood and that i why they are 
suffering. 

I request that my suggestions may b 
accept d. Governm nt hould en ct strin-
gent laws for the factories. Action should 

be taken aga inst officer who do not imple-
ment these laws. Offic r do not take any 
action these days. Though laws have been 
eJ1a t d, yet th yare not bing impl m nt-
d. ]f the pr sent Bill is implemented, it 

will solve a numb r of problems. 

SHRI HARISH RA W AT (Almora): 
Mr. Chairman, Sir, we had passed the 
originaJ Act in J 981. Since then whatever 
our experienc shave b cn and whatever 
hortcomings hav been felt during this 

period, the hone Minjster has come before 
the House with certain proposal ba ed on 
them. I w"'lcome these proposals but at 
the same time, I request the hon. Minister 
to bear in mind the fact that at the time of 
passing the original Bill aJso in 1981, it 
was hoped that after the enactment of the 
Act, pollution in th industries or other 
areas will be controlled. There have be n 
cert in rea ons because of which the e 
lacunae remained. The most glaring short-
coming has been that except the public 
sector units, all oth r industries have not 
implemented this Act. What was needed 
was more attention towards thi aspect. 
The private sector is so powerful that with 
money it can get any thing done. n th 
State Boards al 0 you hav not b en a I 
to appoint competent members. Had thi 
been done, we would h vc done a lot of 
things after the enactment of the Act, 

Shri An ari is from Uttar Pradesh a d 
bi s constituency is near anpur. Since 
] 98 J, after the enactment of the Act, ve-
ral industries in anpur have been .emitting 
smoke and pol luting the atmosphere though 
law provides that the industries should 
in tal dust-container. I would lik t 
know from the hon. Mjni ter a to how 
many industri in the private ector hav 
come forward to implement this provi ion? 
The truth is that no factory has ta n 
effective steps to control emis ion of smok 
fr m it. And wherever any step has b n 
taken just for the name ak. 0 factory 
has eith r in talled n w equipment or has 
adopted the late t technology in thi regard. 

A for the Sta te Board, Dowhe e have 
they sincer ly tried to pro ecute any of the 
big industrialists. A ood number of big 
factorie bave been s up at th ban of 
the Ganga. Th factorie emi t mo e 
and t ejr U Dt a1 0 fall in tb anga 
river. I would like to know fron} th hon, 
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Shri H~ri h R awatJ 
ini ter th numb r of er ' n pro cc.u tcd 

so far in this connection. I think case 
again t 2 ar 3 person only have been filed 
and th se t 0 must have been pending in the 
curts of law for the last 0 many years. Is 
there any gu rantee that after the e amend-
m nts th e factorie. wiJl . not pollute the 
air and the ca s pending in the courts 
will be disposed of very oon? I f eJ that 
the 'power f mon y will m e your law 
in ffective. If you want to implement the 
provi ions sincer ly , then you must foI1ow 
my uggcstion 

condly, th Boards exist only on 
paper. You hould i su lrict inst ructions 
in thi regard to the Stat s. Shrimati 
Indira Gandhi and Shri Rajiv Gandhi 
thought it imp ralive to nact laws in th i 
regard and in truction w re also issu d 
to the Stat to implem nt them and cons-
titute Boards. I the first in tanc , several 

tate did not agree to constitute such 
Bards nd wherever uch Boards were 
con titut d, the provisions were not imple-
mented ineerely. In those State~, a 
per on wa appointed as Director and 
under him 2 r 4 per on were posted. He 
was not provided the ful1 machinery need-
ed. The Stnte, thought that th~y have 
informed th Centre and the Board too h 
b neon titul d but what should have be n 
don in reality wa not done. Therefore, 
I would reque t the bon. Mini s ter to 
di cu s the mal ter wi th the Ch ief Min i Icr 
and find out whether the Board in their 
Stat shave b en equipped with full machi-
n ry and nlanpow r. In big States public 
and private e [or industries are polluting 
the environm nt . To c ntrol these indus-
tri if ti vely, to take act ion aga inst 
th m, to m nitor them and also to get the 
in truction impl ment d, it is nee sary 
t a the State Bo rd hould be made com-
p tnt. ou said that you will allow them 
to issu bond. I do not think that the 

tat s are in a position to collect funds for 
this purpo be a use they have not b n 

bi to mobiIi e fund thr ugh bonds for 
Elec ricity oard and Transport Boards 
al o. On can understand the mov if 
you want to collect fund through Bonds 
at tb C ntr 1 lev I and want 0 distri bute 
the e to the States. If you think that 
you will be abl to mobili funds throu h 

the State Boards with th help of Bonds, 
appr hend that you will be coming again 

before the House aying that you have not 
been abJe to a hieve what you want d and 
then you will have to xtend your help to 
them. 

J would like to submit that if you 
s incerely want the State Boards to function 
ffectively, then proper s taffing and funding 

should be don fa1' them and for this. if the 
Centre has to provide funds, it should come 
forward to do this. 

You aid that where the State Boards 
do not function properly, you will take 
their powers in your hands and you will 
work in their place, I fail to understand 
as to how you wi 11 function from here in 
such a va t country. The abour Ministry 
has pa sed 0 many laws that the hOll. 
Minister may not be able to monitor their 
impkmentation. When there is a large 
number of laws. things tart getting com-
plicated. Therefor what is to be ensured 
is that the people to whom the Parliament 
is delegating powers after amending the 
Jaw hould function propel Jy and exercise 
their powers in an effective mann r. This 
can be possible only when political will is 
enforced at the State level also and the 
political lead rship there is aked to work 

j ncereIy in this direction. 

* SHRI R. . ANNANAMBI (PoItachi): 
Hon. Chairman, Sir I thank you . for giving 
me an opportunity to speak on the Air 
(Prevention and Control of PoJIution) 
Amendment Bill, 1987 on behalf of 
AIADMK. 

I am happy to learn that the Go.vt. has 
started paying attention to the problems of 
air pollution after 40 years of independence 
and 8 five year plans. I consider this as 
an important measure. 

Today, we are seeing with our own eyes 
the hazards of p l1ution, the di eases the 
pollutants are cau ing and the number 
of people succumbing to these diseases. 

Polluted air causes dangerous diseases 
like tuberculosis. Many other incurab1e 

*The sp ch was originally delivered 
in Tamil. 

-
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diseases are also caused by air po11ution. 
I, therefore, welcome this timely measur . 
I congratulate the Hon. Minister for bring-
ing this Bill . 

The Bill provides that a person starting 
an industrial estabHshment has to he 0 tain 
prior approval from the pollution control 
Board. The Bill also provide for stopp-
ing water and electricity supply to errnig 
industrial e tablishments . This will not 
help. I request the Hon. Minister to make 
a suitable provision for cancelling licences 
of entrepreneurs wbo violate the pollution 
control standards. 

I would also like to suggest another 
thing. Air pollutant are emitted from 
many . industries. Tanneries , chemical 
indu tries, paper mil1s discharge effluents 
which pollute water. Poisonous gases 
emitted from these establishments polJute 
the air. These po]Jutants cause many in-
curable diseases to men. Stringent punish-
ments must be awarded to these establish-
ments. 

Even cement industries cause air pollu-
tion. The poisonous gases emi tted from 
these indu tries pollute the atmosphere and 
cause tuberculosis. Fertilizer industries 
also cau e air and water pollution. This 
affects the health of the public. 

If you simply stop electricity and water 
supply to these companies as punishment 
for violating pollution control standards, 
that alone will not do ... You must cancel 
the licences of these companies. 

I once again appreciate the Hon. Minis-
ter's efforts in bringing this time1y measure. 

hope the Hon. Min ister will take into 
con ideration all the sugge fion s I have just 
made for prev nting and controlling air 
pollution. 

With these words, I conclude. 

SHRI SANTI DHARIWAL (Kota): 
I welcome the Bill seeking to amend the 
Air (Prevention and Control of Pollution) 
Act, 1981. 

Actually, the definition of air pollution 
is very confu iog. As you will find scor s 
Qf d finitions of Socialism, Similarly tbe 

air pollution has al 0 not been dearly 
defined till date. T am of the view that 
it definition should be clarified stating 
clearly the things to be includ d therem. 

Noise pollution is also a burning topic 
now~a-days. In the hig cities the noise 
pollution has reached upto 50 to 90 deci-
bels due to which it is becoming difficult 
to live p acefuBy. The contents of the 
carbon-di-oxide in the smoke coming out 
of petro1 and die el have increa ed to uch 
an extent that they have started affecting 
the brain, lungs' tissues, kidney etc. So 
much so that ven the blood formation i 
becoming difficult. The smoke is being 
remitted on the roads by the vehicle in 
big cities and you have no control over 
this phenomenon. You should see the con .. 
ditions pre~ailing in the sl ums set up near 
the industries in the' big cities. In the 
20~ Point Programme one point relates to 
the improvement of the slums and this 
point has been in exi tenee inee the time 
of Shrimati Indira Gandhi. But to whom 
have you entrusted the implementation of 
this point-to the municipalities which 
have no nloney even to pay salarie to 
their staff? How then win they be able to 
improve the condition s of the slums? In 
those slums most of the workers working 
in the nearby factories reside dy construct .. 
ing kuccha houses . There are no road and 
sewerage system in such places. rinking 
water taps have been in ta]Jed near the 
sewer line and at many places these are in 
damaged condition. The result is that 
sewer \\ ater enters the drinking water pipe. 
In this way large scale pollution takes 
place there. We are not paying any atten-
tion to this state of affairs. Our orest 
Ministry and the Environment Ministry are 
interested only in eei ng a to which indus-
trialist has applied for which industry so 
that the file may be uppre ed and he may 
be given a good jolt or in which irrigation 
project any Member of Parliament, Chief 
Minister or any other representative of th 
pubJic 'is interested so tbat h may al 0 be 
given a jolt and the project may not be 
sanctioned. He ha to eome to th m ten 
times and request for the sane ion of tbe 
project. Only hen the anction is given. 
Such impedirneht are delib rat ly created 
by the bur aucrat with the re ult that no 
final deci ion i ta en on any pr j ct. At 
one or the other stag it t stu 
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[Shri Shanti Dhariwall 
Through a n w amendment in the law 

you have propo ed that un] ss a letter of 
intent is i sued, no indu try would be 
a]]ow d to b establish d. It is a very 
good thing, but some time limit should be 
pre cribed for it. Suppo , I have ub-
mitt~d an application, then decision should 
be tak n on it within a pcriod of 60 days. 
But if decision on it is not taken within 
the pre cribed time Jimit, the officer res-
pon i Ie for delay hould be punished. 
R pon ibility hould b fixed on officers. 
UnIe this is done , no mendment or law 
howroever ound it may be, wou ld be of 
any help. Therefore, Government -hould 
pay attention to it. 

n hon. Member, Dr. Rajhans , has 
m d a very good uggeslion. Certain 
indu tries are very harmful and the persons 
workirig in them ar likely to contract 
odiou disease. The persons working in 
uch indu tries hould b Informed about 

th di ases they are likely to fall victim 
to and th places where the treatment of 
those di a e is available so that persons 
workin in such iudu trie could take due 
pr caution . The per ons vtsiting or moving 
around tho e indu tries or workers working 
in those factorie hould be informed that 
they r likely to contract the e diseases 
and they hould also be informed about 
th tr atment. It is very es ential to inform 
peopl about them. 

You have formed a Board to check the 
ponu jon in river Ganga, It is a very 
good tep, but th re are many river in 
addition to Ganga; in re pect of which no 
mea ure hav been taken to ch ck pollu-
tion. here i ChambaJ river in our ar a, 
for which a Board hould be established. 
There are many other big rivers for which 
Bo d hould be formed to check pollu-
tion. Through you, Sir, I would like to 
submit to the bon. Mini ter that ther are 
many di tricts where there are a large 
num r of industrie. Di trict 1 vel boards 
bould b formed in such districts. The 

board hould not ha ve only officers as 
member. Generally, the collector is nomi-
nated as the Chairman of uch Board and 
be does not hav any tim to attend to 
uch work. f th re is any edous situ tion 

in the di trict h att od to that problem 
firs and h i ot co c mea with pollu-

tion. The Coli ctOtS are transferred gener .. 
ally within one or two year and they are 
posted at some other places. Publ~c repre .. 
sentatives of the persons interested in the 
environment should be includl!d in the 
Board. This problem is not going to be 
solved unless you nominate p ople's repre-
sentative in the B<?ard. Only enactment 
of laws can not bring about any improve-
ment in the environment. 

The constituency which J represent is 
a city having a population of five lakhs. 
ln this city, a coal·based thermal power 
station is generating 440 MW of electricity 
and two more units have been sanctioned. 

ot only two units, you may sanction 
even 20 units. It is very good, but the 
site of the Thelma1 Power Station should 
be changed. When the coal plant functions 
the coal ash gets accumulated on the roof 
of the houses or two or three ems. of ash 
get accumulated in the portion of the 
house which by chance remains open. In 
thi way the people of the area are being 
put to a great hardship. Representations 
have been sent many a time to cover this 
plant from all sides and to make an inspec-
t ion of the plant. The plant should be 
challaned and authorities of the plant 
should be - a ked to check the pollution, 
but no action has so far been taken. As a 
matter of fact, when the state boards did 
not follow your directions, you brought 
forward a new law. You want to have 
more powers. You may do so. but you 
must work. What action has been taken 
by you against the ' industries about whom 
complatints are received by you? All the 
industries, which have been mentioned in 
the schedule, whether these are fertili er 
units, chemical units, ceramics, mining, 
paper, pu]p, textile processing, fertiliser 
factory or D.C.M. or Kota Thermal Power 
Station, are ituated in my con tituency. 
The five lakh people of the city are experi-
encing a great deal of difficulties as a 
result of pollution cau ed by these indus-
tr i~s. Whenever a letter is sent to them 
to take action in this regard, a reply i 
sent that we are looking into the matter, 
-but a a matter of fact, no concrete ctioll 
is tak n. Whenever even a minor com .. 
plaint regarding pollution is received by 
you it should be examined on top priority 
b is and action hould b taken against 
th industrialists and secondly, th n 
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projects which are likely to be established 
should not be held up for a long time on 
the pretext of these laws. The r sponsi-
biHty therefor should be fixed. 

Wi th these word , I codcJude. 

[English] 

DR. DATTA SAMANT (Bombay 
South Central) : J have been waiting for 
the last three days to talk on this Bi11 and 
my nunlber has now come. Anyway, I 
will not take much time. Sir, my hone 
friend has spoken about Gujarat and 
Ahmedabad only but I feel that the situa-
tion is the same all over the country_ 
Pollution is such a subject that nobody is 
bothered about it, though a number of 
legislations are passed to prevent pollution. 
I think, there is already one central legis-
lation. There is tate legislation also. In 
addition there i the Board to take care of 
pollution. Though all these things are 
existing, you now say that these are not 
working. That is the reason why you are 
adding one more to the list. Though there 
are so many Acts, no provision is made 
for funds. You collect the funds through 
debentures, etc. We have any number of 
discussions and we talk about a lot of 
things. But I am afraid, not even a frac-
tion of the fraction of provisions contained 
in the Act is ever implemented. 

I got exact figures and let me quote 
some statistics. How many laboratories do 
you have to measure the extent of pollution 
in the atmosphere? I do not think there 
are more than 30 or 40 government-
recognised laboratories. Can you carry 
out your work with such a small number? 
And what about private laboratories? You 
have to consider all these aspects. 

Secondly, are you going to add all the 
industries? The number of the scheduled 
industries is 20. You add all the indus-
tries. Hon. Minister should realise that 
there are about 8 lakh small scale units all 
over the country in addition to about 50 
thousand big industries. Then, what about 
the motor vehicles, which are the maximum 
pollution contributors as far as air pollution 
is concerned ? In Maharashtra itself there 
are about 20 lakh vehicles. In the Bombay 
city itself there are about 10 lakh v hicles. 
In Delhi 10.5 I kh van ar on th city 

roads. What provisions do you have to 
measure the pollution caused by these vehi-
cles ? Do you have any sort of machinery 
to carry out this type of wor ? Instead of 
taking action on such things, we are unne-
cessarily discussing and wasting the time of 
the House. 

Now, let me come to some of the im-
portant industries which are responsible 
for increasing the level of pollution in the 
country. The existing number of paper 
pulp units is about 179 and all these come 
under private sector, big industry. Not a 
single uni t follows the statutory provisions 
specified for maintaining certain standards. 
So is the case with tannerie. I do not 
know the exact number of tanneries but 
none of them implement the statutory 
provisions. There are about 70 fertilizer 
units out of which only 19 units fonow 
the statutory standards. There are 729 
pesticide manufacturing uni ts in the private 
sector and none of them follows the statu-
tory provisions. Out of 104 cement units 
only 15 maintain the standards prescribed 
by the Statute. If not even two or three 
per cent of the big industries have any 
regard for prevention of pollution, what 
can you do? Take the case of sugar 
industry. Leave aside the question of air 
pol1ution caused by sugar industry. But 
look at the tremendous amount of water 
po llution caused by this industry. They 
simply let all the dirty water from the 
factories flow into the rivers. People and 
animals drink that poisonous water and 
die or suffer from various diseases. How 
are you going to prevent all these things by 
this Bill? What are you going" to achieve 
by this Bill. You can achieve nothing 
except getting more power to collect money. 
That is all that this legis1ation can do. So, 
in my opinion having all this academic 
type of discussions is not going to achieve 
anything. Of course, I must support the 
Bil1. Otherwise you think that I am 
opposing it. 

I would 1i ke to mention just two or 
three more points. As per this ill, yo 
are going to get some more powers. That 
is, if a new industry is to be set up, it 
should take the permission of the Board. 
So many Chief Ministers want more and 
more facilities and industries for their 
States. They want to be tr at d as sons-in 
law as f r as giving faci1ities to their State 
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[Dr. Datta Saman t] 
is concerned. Are you going to force 
th m to implement all the statutory pro-
vi ion to maintain standard '1 They all 
will un away. 

I want to mention about the conditions 
in the textile mill also. Mr. Chairman 
Sir you are from Bombay and you know 
th condition of these mills, There are no 
fans and people work in dust. A majority 
of the texti Ie workers suffer from TB. They 
have no lternative except to work even in 
such conditions. Otherwise they have to 
starve People are prepared to work even 
for Rs. 5. They are pr~pared to accept 
slow poisoning to avoid starvation. That is 
the fate of the workers in this country. 
About v n crores of people are unemp-
loyed. very district in the country wants 
to get more and more industries. Why are 
you discu sing all these things say far 
example pollution, here '1 Because. we are 
a poor country, that is why you are dis-
cussing all these things here. Please don't 
ring the bell. 

PRO. MADHU DANDAVATB 
( ajapur): If he rings the bel1, then, it 
will b come a noi e pollution. 

DR. DATTA SAMANT: Yes. Now 
Prof. andava te has brought forward a 
very good point and that i regarding the 
noi e pollution. How are you going to 
m asure the noise? I do not know. Have 
you ot anything to measure the noise 
pollution '1 Whom are you gOing to pro-
secut ? 

garding gas pollution, you have not 
kept any provi ion in the Bill. Your ins-
pector ill ju t go and will say: 

[Tran [alion] 

ou know too much. 

S RI SHANTARAM NAIK (Panaji): 
Let him peak in low voice so that th re 
will be no nois pollution. 

D. TTA SAMANT : Okay. Now 
by means of this Bill, you are taking all 
the pow rs. If omebody starts a factory 
and lat r it as found that that factory is 

cr ating ir pollut·on. That means, you 
will S op th 1 ctricity. You will stop 

water and so on , So you are giving all 
these weapons. Say for example Digvijay 
Cement Mill It is in my constituency. It ' 
has got a certificate from the Municipality 
that it is polluting the atmosphere and 
hence it should be immediately closed. 
They are not even allowed to explain the 
facts. They are so intelligent, I mean the 
industrialists. that they keep everybody 
inc,Iuding the PoHticians in their pockets. 

Therefore I would suggest that this 
Clause should not be included in this Bill. 
Otherwise. it would hamper the functioning 
of industries. especially in Bombay. 

Now you are saying that you wi1l be 
allowing anybody to prosecute uch people. 
I am asking you, on what ground '1 On the 
contrary, this weapon will be used to 
collect the money. This thing, you have 
not clarified anywhere in this BiB. This 
academic discussion is not going to help. 
On the other hand, there may be chances of 
corruption. 

You have got many laboratories, but you 
are going to start only four laboratories on 
a major scale. For other laboratories, you 
have not made any provision. The State 
Governments have to collect money by 
issuing debentures. This is like Pooja 
Chait; hai, Brahman bolte hain. You collect 
money. You start the laboratory. You 
even close the industries. After forty 
years of Independence, Indian p opJe are 
drinkiug dirty water. Unless you do some-
thing in this regard, it won't he1p you. 

I have studied the problems of Pollu-
tion in Germany and Japan. 1 would also 
request the han. Minister to visit these coun-
tries. I have an information regarding a new 
plant being set up. The nam of the plant 
is Bay r India. The Hon. Minister should 
vi it that plant. In this plant all sorts of 
gases and other thing will 'b used. This 
plant is set up to generate more energy. Why 
don't you instruct the other big industries 
to have such type of system wherein the 
pollution can be avoided '1 

I also praised th German p opJe. They 
hav said that we are dOing this thing for 
tbe last fifty years. Ther fore~ I appeal to 
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th hon. Mini ter to refer my re olution 
which I have given, to the Joint Select 
Committee. Otherwise, mere discussion 
will not in any way help in tackJing all these 
problems of pollution. If you don't do 
this, the employers will be using this Jaw 
only to exploit the people. 

Therefore, I would request the hOD. 
Minister to refer it to the Joint Select 
Committee. Otherwise, we cannot make 
progress. 

SHRI SHANTARAM NAIK (Panaji): 
Mr. Chairman, Sir. after the Stookholm 
Conference, we have been more serious 
regarding the prob1em of environment in 
this country. After the Conference, we 
have amended Article 48 of our Consti-
tution. 

Article 48A states : 

" The State shall endeavour to 
protect and improve the environ-
ment and to safeguard the forest 
and wild life of the country. H 

It is on the basis of thi s directive principle 
enshrined in the Constitution for the future, 
that we have framed this legislation, and 
we are amending it from time to time. But 
I would like the hone Minister at the outset 
to consider one simple, hasic point. No 
doubt, details of environmental aspects are 
there. You are aware of them, and we 
are a,1so aware. We are discussing them. 
There are limitations and restrictions. 
We can understand them. But 
the first and foremost thing is: 
Why not have one commOD, uniform legis-
lation with respect to all matters of 
pollution, when they have got this Environ .. 
ment Protection Act, 1986 ? In faet, when 
this Act of 1986 was enacted.. we should 
have covered all the aspects of pollution 
under this Act, by repealing the earlier 
.Air (Prevention and Control) Act, Water 
Pollution Act and a11 other Acts. This 
would have helped the entire machinery in 
respect of pollution. 

No doubt we have noW pa d the 1986 
Act, and it was a very revolutionary Act. 
But after t.he passing of the 1986 Act, 
there ar certain industries which are not 
following the norms mentioned in that Act, 

viz. Environment Prot tion ct, 1986. 
Those indu tries have to be i ued notices 
under the Act, b cau ether are som old 
industri s and old {actori s which do not 
have the poIIution machinery. So, some-
thing has to be dOne with resp t to that. 
First they have to b given an opportunity 
to instal new machinery, If it j not done .. 
their difficulties have to b understood, and 
if they say that they cannot instal this 
polIution machinery, then you have to 
arrive at a decision whether to close down 
that industry or not, because th safeguard· 
ing of society's inter sts is a v ry import .. 
tant aspect. I would like to know your 
answer: After the ,Environment Protection 
Act, 1986 was enacted, how many such 
industries have been issued notices? Is 
there any industry wmch has been closed 
because of non~fo1Jowjng of the provisions 
of the 1986 Act? After passing the present 
Air (Po Hution and Control of Pollution) 
Amendment Act, 1987, are you going to 
issue notices under this new Act, or not? 
This is the question. 

Second1y, under Environment Protection 
Act, 1986, certain powers have to b dele-
gated to the State Governments, because it 
is they who have to regulate things. T ey 
also have to issue notice. ave you i sued 
delegated powers to State Governm nts to 
apply the provisions made in ' this legisla-
tion ? If so, what is their effect? This 
relevant information is very much required 
by us. 

Lastly, there are many other flaws. 
There is no time. But the flaw are there 
to such an extent that instead of the word 
'and' if you use the word 'or', it will make 
much differenee. You have res tricted your 
own power by using wong words. But I 
wiJJ mention only one case. or in tance, 
in Clause 22A you have aid: 

(1) Where it is appr heoded by a 
Board that emission of any air 
po1Jutant, in excess of the 
standards laid down by the State 
Board under c1aus (g) of sub .. 
section (j) of ection 17, j Ii ely 
to occur by r a on of any p rson 
op rating an industri 1 p1ant or 
otherwise in any air poIlut'on con-
trol area, th Board may make a 
application to a court, no inferior 
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to that of a Metropolitan Magis-
trate or a Judicial Magistrat of 
the first class for restraining such 
person from emi tting such air 
pollutan t. " 

Urestraining such p rson from milting 
such air pollutant. It-So, you have restric-
ted your power to this extent. Instead, I 
will suggest that you do this: 

Af~er the words 'from emitting 
such air pollutant." 

Add the words : ~ or, for any other 
appropriate order for protection 
of environment and life and for 

curing public interest. ' 

If you use these words here, your power 
will not be restricted and you will be able 
to get from the court any order to protect 
the environment. 

MR. CHAIRMAN : There is no time 
for anybody now. I will ask the Minister 
to reply. 

SHRI C. JANGA REDDY (Hanam-
konda) : I want onJy a few minutes. 

MR. CHAIRMAN : There are only 
two names. We will extend th time by 15 
minutes. You can take two minutes and 
the other Member can take three minutes. 

DR. DATTA SAMANT : They can 
take, together. Languages are different. 

MR. CHAIRMAN : Shri C. J anga 
Reddy. 

[ Translation] 

SHRI C. JANGA REDDY (Han am-
konda) : Mr. Chairman, Sir, I welcome 
the amendment Bill that has bcen brought 
forward in the House. The Bill should be 
such as could check the health hazards 
which th human beings are facing due to 
increasing air and water pollution as a 
result of industriali ation. There is a lot 
of water pollution around Hyderabad but 
nobody is there to take action again t tho e 
who are responsible for it. ' No industrial 
licence can b giv n without C ntral 
Governm nt's clearance. But jf another 
iDdustry is et up in the vicinity of an 
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industrial unit, it can re ult in air pollu-
tion. Therefore, a distance of at least one 

ilometre shou ld be kept ~etween the two. 
No resid ntial quarter should be allowed 
to b built wi thin a di tanee of one kilo-
metre from the indu trial unit. For this 
purpose, a legislation hould be enacted. 
If an industry j set up to employ 400 
people, it affects the health of 4000 people. 
A.P. Rayons Project is located by the 
side of Godavari. Its effluents are dis-
charged into Godavari. The cattle drink 
that water and die. There is no control 
over it. Water and air pollution is 
aiIecting the health of the people very 
badly. In coal mines of Bihar, the 
labourers start putting coal in the furnace 
righf from five in the morning. That coal 
burns only at 8 O'clock. The process 
produces so much of smoke that it seems 
that there is no sun on the earth. Similarly. 
a housewife u es coal from 3 P.M. till 7 
P.M. in the evening. They kindle their 
chulhas and plac them outside their houses 
and thereafter they put coal in the oven. 
All this produces clouds of smoke. If one 
remains in a coal industry even for an 
hour, it is bound to affect ones health. 
Similarly. due to excessi ve use of diesel in 
Delhi and elsewhere, the eyes startitching. 
It is said that air gets pol1tued due to the 
adulteration of diesel. 1 his too should 
be controlled. We should also pay atten-
tion to the nature's process which purifies 
aIr. 

How one watchman can guard a forest 
spread over 4000 acres of land? They 
should be given arms. Those who fell 
trees in the forests should be punished and 
for this the · Forest Department will have 
to adopt trictne s. If they do not do, so, 
the drought like the present one will strike 
again. It bas been said somewhere in our 
scriptures that one tree is equal to one 
lakh persons. Therefore, with a view to 
protecting the forests, Forest Guards should 
be deployed in increased number. If the 
Government fails to protect th forests, 
we shall not be able to control air pollu-
tion. You should write to the State 
Goverements impressing upon the need for 
their coop ration with the centre in order 
to protect the forests. The centre alone is 

. unable to protect them. A Central Fund 
hould, be ereated for this purpose and the 

State should be given assisteance therefrom 
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Oiherwise, air pollution will not be con-
trolled. One watchman should b appoint-
ted to guard one thousand acres of forest. 

17.46 brs. 

[MR. D PUTY SPEAKER ill the 
Chair] 

*SHRI R. JE VARATHINAM (Arak-
konam); Han. Deputy Speaker, Sir, I 
would like to make a few points in support 
of the Air (Prevention and Control of 
Pollution) Amendment Bill, 1987. 

• 
A provision of this Bill states that all 

entrepreneurs who wish to start an 
industry mu t obtain prior approval of the 
Central or State Pollution Control Boards. 
I request the Hon. Minister to take 
adequate caution while implementing this 
provision as there are ample chances for 
misu e of power. You should not allow 
this provision to axe the growth of indus -
tries rather you should enforce it very care· 
fully so that pollution is controlled. Han. 
Minister may kindly take note of my 
suggestion. 

Another amendment proposes to confer 
powers on the Boards to stop water and 
electricity supply to establishments which 

violate pollution control standards. Hon. 
Minister must take proper care to see that 
this provision is also not misused. 

In the case of both these amendments, 
the Bill says the decision of the' Boards is 
final. There is DO provision for appeal 
against the decision of a Board. A sui-
table provision must be made in this Bill 
for filing appeals against the decis ions of 
the Boards. 

h In Ranipet in my Arakkonam Consti-
tuency, there are many tanneries. These 
tanneries cause water pollution. Even the 
Hon. Minister has visited that place. 

[English] 

MR. DEPUTY SP AKER: Tanneries. 
In North Arcot District cause pollution. 

*The speech was originally delivered in 
Tamil, 

[ Translation] 

*SHRI R. J VARATHINAM: Ye, 
Yes, water pollution. 

[English] 

MR. DEPUTY SPEAK R: Tb I ar 
many tanneri s which are poi1ing fields. 

[ Translation] 

*SHRI R. JE VARATHINAM: Hon. 
Dy. Speaker al 0 knows it. Nearly 
10,000 acres of land have been rendered 
unfit for cultivation. Mony farmer are 
out of employment. Their families are 
tarving. yen the Hon. MLA from 

Ranipet underwent a fast to caJI the atten-
tion of the Government to excessive pollu-
tion of air and water in that area··· You 
also came there ... The Hon. Mini t gave 
an assurance to the MLA and he withdrew 
his fast. Three months have passed inc 
then, However, no steps have been taken 
by the Governmeflt so far to stop pollution. 

I would like to suggest one important 
thing. We are providing heavy subsidie 
to these tanneries. A part of it can be 
withheld from payment and can be utili ed 
to spend on pollution control measu e in 
these e tablishments. 

In my Constituency, there are al 0 
many beedi and cigar indu tries. These 
industries also pollute air. Government 
must take steps to control pollution cau ed 
by these industries using tobacco and other 
toxic substances. 

With thesa words, I conclude. 

DR. PRABHAT KUMAR MIS RA 
(Janjgir) : Mr. Depu:y Speaker, Sir, I ri e 
to support the Air (Pr vention and Control 
of Pollution) Amendment BiJI which has 
been brought in the House. Thi is a 
very important subject. We h v com 
here from all corn rs of the cou ntry and 
more or Jess the situation is th same 
everywher, Here I want to mention bout 
my constituency Janjgir wh re a numbe of 
industries such a c m nt, paper, coal 

*The sp ec was originally delivered jn 
Tamil. 
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Iuminium, etc. ar located whi h ar . a 
ourc of heavy poIJution. The peopl of 

th t ar a arc u~ ring both economically 
w 11 as physically due to pollution. If 

you could ocd r a urvey, you will find that 
many pecie of tr es are on the verg of 
extinction due to pollution. or exampl , 
aal trees u ed to grow in my area from 

the ds of which our blo k alone used to 
get . 9 Iakhs a s income. But today 
th e tree are on the verg of extinction. 
B ides, a many a 500 pecies of herbs 
hav become extinct due to pol1ution. Due 
to paucity of time, I do Dot wan t to go in 
d ails, but I must ay that if steps arc not 
ta en to prevent both noi e nd air pollu-
tion, erious con quenc s will fo1low . 

The numb r of automobiles in OUr 
country ha iocrea ed to such an xtent 
that lead poi ooing wh ich i caused by the 
automobil s is aggravating the problem of 

ollution still further. Lead poisoning is 
harmful not only to the lungs, but it causes 

variety of othcr dreadful di ea es also. 
You will be urpri ed to know that ever 
c;:ince Maruti cars which consume high 

u lity petrol, cam on the roads in our 
country, the lead poisoning c ntent in the 
air is increasing leading to pollution of the 
nvironment. With regard to lead poison-

ing, I wa t to quote orne facts before the 
Hou e. 

[English] 

"The tudy conclude that expo-
sure to lead was a factor in the 
d cline of both G reek and Roman 
civilisations, The tudy observe 
th t two-thirds f the emp ror of 
ancient Rom may have been 
poisoned and ev n mentally un-
hing d by high do es of lead in 
th ir win and food. " 

Tran lation] 

Th fore, I ad poisoning lay an impo .. 
tant rol in noi e and air pollution which 
i incr a in in big cities day by day. 
Th ref r, th IT i n ed to pay ecial 
attention to the pollution cau ed by the 
automobiles. 

11,1981 Pollution) Amdt. 11il1 3.t~ 

Cern nt particles fly out of the cement 
factories and blanket the land in the sur-
rounding area as a result of which the eco-
logy of the land is changing. Not only 
this, it has a very adverse e~ ct on agricul-
ture. The pollution in Korba area where 
BALCO, N. T.P.C. and other industries 
which u e coal are locat d, has increased 
,to such a11 xtent that if somebody happens 
to par his vehicle in the vicinity of these 
factorie5, the colour of the vehicle changes 
overnight and the owner finds it difficult 
in the morning to identify it. Although I 
have many things to say but due to paucity 
of tin1e I would say only this much that 
thi s problem cannot be solved mereJy 
through legislation. For this, the peopJe 
will hav to be educated. The people will 
have to be educated about the personal and 
surrounding hygiene. As has been said by 
Shri Datta Samant, we have passed a 
number of legislations, but we cannot stop 
it merely by passing laws. or this pur-
po e, you will have to properly educate the 
people. If you leave it to the State Gov-
ernment and the State Governments leave 
it to the district level, then the district 
level authorities cannot understand its im-
portance. If we do not take appropriate 
mea ure to check pollution right now, it is 
ju t possible that we shaH have to pay a 
very heavy pric for it in the future which 
will be many times more than what is 
required to be spent on contr01 measures 
now. If we do it now, we can control it 
effectively at a very little cost. 

Ther for , I want that in the interest of 
afeguarding the health of the people as 

also from economic point of view, the 
Government should take stringent mea-
sure . The Government should take strkt 
action against those industrialists who do 
not instal air pollution control equipment 
in their factories. Badarpur Thermal Power 
Station in Delhi is an example before us. 
This is a coal based Thermal plant and the 
situation around this power station can be 

en by the passengers travelling by the 
trains coming from Bombay or South. 

part from this, I am totally opposed to 
th provision which you hav kept in the 
Bill under which the case will go to the 
court and the COUI't will d cide the matter. 
I hav got a number of examples to prove 
my point, but do not want to go into 

-
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them due to paucity of time. All that I 
want to submit to you i that most strin4 

gent measures should be adopted to tackle 
the problem of ever increa fng pollution and 
a provision should be made to put the 
guilty behind the bars without any delay_ 

r English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): Mr. 
Deputy Speaker, Sir, at the very outset I 
wish to thank the Members of the Lok 
Sabha, the hone Members of this House, 
fOT generaI1y supporting the Amendment 
Bill. I am also thankful to them for 
showing their concern about the environ-
mental aspect. We share their concern for 
the environment as a whole. 

This Amendment Bill seeks to amend 
an earlier legislation which was pas ed in 
1981 for the prevention and control of air 
pollution. Over the time, it was found 
that because of certain deficiencies, because 
of certain lacunae, the proper implementa-
tion of the Air (Prevention and Control of 
Pollution) Act is not possible. It was 
because of this fact that we have come be-
fore this House to amend this Act suitably 
so that certain effective steps may be taken 
to take care of the air pollution. 

The House is aware that last year, in 
.1986, we passed an Environment Protection 
Bin and now we have the Environment 
Protection Act which, as a matter of fact, 
takes care of all the environmental aspects 
-it may be air poTlution it may be water 
pollution, Clr it may be other environmental 
aspects. It is. as a matter of fact. an 
umbrella Act which takes care of a11 the en-
vironmental problems of the country. But, 
Sir, there are many special Acts and where 
the provisions of those special Acts are not 
matching to the provisjons of the ' general 
Act-the Environment Protection Act-

. then the provi ions of the special Act will 
apply. 

n the Environment Protection Act we 
have provided very severe punishments for 
the degeneration of the environment. This 
is one of the main points that we thought 
we should provide similar types of punish-
ments in the peciaI Acts also. There had 
been a talk in this ouse and in the other 

House al 0 that we do not have enough 
teeth in our legi lation to control th 
pol1utic;>n and to take tringent action 
against tho e per ons who are polluting the 
atmosphere-air or the water. Therefore, 
this Amendmen t Bill provides stringent 
punishm nts to deal with the industries and ' 
those persons who are pol1uting the atmos-
phere, polIuting the air, with strong hand. 
I do agree with the Members of this hon. 
House that it is not only the legislation 
which is necessary, it is also the implemen-
tation of that mechanism which is impor-
tant. I do share their anxiety for that. 
also agr~ with them that the general 
awarene s amongst the people is required. 
People should know what are the things 
which are polIuting the air, which are the 
things which are pol1uting the water, and 
which are the causes for the degradation of 
the environment. 

18.00 hrs. 

Sir, for that pursose this House is 
aware that on a very large scale, the pro-
gramme for creating that awareness through 
rna s media, through educational institu-
tions, through official and non-officiaJ 
agencie by h01ding seminars, by just intro .. 
ducing the education on environment in the 
new Education Policy, ha been intro-
duced. 

Now, I come to the specific provisions . 
What were the actual shortcomings in the 
Act becau e of which we thought that we 
should come forward with this piece of 
1egislation to amend the earlier Air '(Preven-
tion and Control of Pollution) Act? Sir, 
the first thjng was that the punishment 
which was provided in the earHer Act which 
we want to amend by this Amendment Bi1J . . ' was so Inadequate that for these polluters 
it was much more profitable to poHute th 
atmosphere and pay the fines and accept 
the punishment than to stop tbe pollution 
and it was becau e f this fact that w 
have made the runi hmen in this particular 
Bill 'more tringent, more de errant so that 
the people should not pollute the air. 

Sir, earHer in the Act, ther were only 
20 industries which were given in SchedUle 
and it wa only the e industries which wer 
upposed to be the polluting industries and 

now w have rernov d that Schedule and 
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in view of the fact that we are not conw 

c rned about the indu stry as such, we are 
concerne with whatev~r activity, whatever 
industry and whatever factory is 
polluting the air and that factory or that 
body shou1d be properly tackled. There· 
for e have removed the Schedule and we 
h v taken all the industries which are 
pollutin the air in any way under the 
purview of this Air Pollution Act . 

Sir, there is one thing which has been 
mentioned here. Most of the hon. Mem-
bers have appr ciated that when there are 
reports and when th re is a feeling that the 
State Pollution Control Boards are not 
acting according to the direction of the 
Centra] Pollution, Control Board and they 
are not just taking action against the 
polluting indus trie then for a limited pur-
pose, for a Hmited time, the Central Pollu-
tion Central Board will as urn the powers 
of the State Pollution Central Boards and 
act in a morc stringent manner and in a 
mor dynamic manner. 

Sir, one hon. Member has said that it 
i a que tion of Centre-State relationship 
which i involved here. No, not at all. 

ecau e we do not wish to implement this 
Act throughout the length and breadth of 
this country by our own selves. We have 
to take the assistance of the State machi-
n rie, State. Pol1ution Control Boards, 
State Governments and aU the agenc ies 
which are concerned with the air pollu~ 
t·on. 

But a time may arise, a situation may 
ari , when in pite of our best efforts 
some State Pollution Control Boards-
becau e the hon. Member can very well 
understand the reason-do not take 
appropriate aetion against those industries 
or a ainst those bodies which are pol1uting. 
Th n it becomes the duty ef the C ntral 
Gov rnment to interfe e and to take the 
powers of th State Pollution Contr.ol 
Boards and implement the Air Pollulion 
Control Act right earne tly. It should not 

the case that we are taking powers from 
t e Stat . We never wish to take powers 
from th Stat • we want to act in coopera· 
tion and collaboration with the State 
mechani m. By and Jars it i they who 
will onsib or implementin this 

Act, but in case there is a failure, certainly 
it becomes the duty of the Central Govern-
ment, and the Central Pollution Control 
Board to intervene for a limited purpose 
and for a limited time. 

SHRJ SOMNATH RATH (Aska): All 
right, the Central Government should 
intervene, but which is the ageney in the 
States ? 

SHRI Z.R. ANSARI : The Central 
Pollution Control Board . 

SHRI SOMNATH RATH 
the ageney in the States? 

Which is 

SHRI R.P. DAS (Krishnagar): It is 
harming the rpirH of decentralisation. 

(Interruptions) 

SHRI Z.R. ANSARI: I am not con-
ceding. I think it is enough. 

(Interruptions). Sir, there are' State 
Pollution Control Boards. They are res-
ponsible for implementing this Act. Some 
occasion may arise when some Pollution 
Control Board does not act in the right 
perspective, in the correct spirit, and does 
not impl ment the Act right earnestly in 
some cases, then the Central Government, 
the Central Pollution Control Board ... 
(Interruptions), If the Central Government 
is of the opinion that any State Pollution 
Control Board is not right earnestly imple. 
menting the Act, then the Central Govern· 
ment wil1 direct the Central Pol1ution Con-
trol Board and implement the Act right 
earnestly. 

SHRI R .P. DAS : Why don't you 
name the erring States? 

SHR I Z.R. ANSARI : I am not gOing 
to enter into a dialogue. 

SHRI R.P. DAS : Let us know what 
the difficulties are. 

SHRI Z.R. ANSARI: I do not want 
to discuss those points which are outside 
the scope of the present piece of legislation. 

DR. DATTA SAMANT : There are 
eight lakh of industries in this country. 
How you ar going to do it? For new 
industries they ar going to stop ..• 

(lnlfJrruptions) 
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SHRI Z,R. ANSARI: The only hon4 
Member whom I "could not uDderstan~ is 
my friend, honourable Datta Samant. 

DR. DATTA SAMANT: Sir, I 
strongly object it. During my speech ... 
(Interruptions). That is why I am not 
intervening. In the whole BiJI which the 
hon. Minister has got there is not a single 
naya paisa provision that is made. Just it 
is left to anybody, you collect your funds. 
Now, 20,000 indu tries which are schedu-
led are cancel1ed and he is taking a11 the 
industries. This is a common question, Sir. 
that there are 8-50,000 industries in the 
country. 

SHRI Z.R. ANSARI: Dattaji, I am 
coming to that. 

DR. DATTA SAMANT: What is your 
machinery? Only in Delhi there are 
10,50,000 vehicles causing air po]]ution. 
What is your machinery? You are acade-
mically discussihg this. I am prepared to 
discuss with you. This is may subject. 
I am deaJing with 5000 factories. Thi is 
an academic discussion which the Govern-
ment i doing without anything. You 
can't control the water po11ution You see 
what your Congress members at Ahmedabad 
have talked. «Interruptions). You have 
no machinery. You have nobody to check 
it. 

SHRI Z.R. AN SARI ; I am not con-
ceding. 

DR. DATTA SAMANT : And why 
you are bringing such a Bill? Why are 
you . bringing such Billa when there is no 
laboratory to examine the pollution? How 
are you ' going to change it? I have 
raised all these issues. He has not replied. 
1 kept a mum. When he comes to per-
sonal thing, let us discuss all the points. 
I do not like if nothing j pOing to come 
after my talk. 

[ Translation] 

SHRI YOGESHWAR PRASAD 
YOGESH (Chatra) : Mr. D puty Speaker, 
Sir, I would submit to the hon. Minister 
that Shri Datta Samant should be rewarded 
for ' his contribution because it is due to 
his efforts that dozens of Bombay factories 
were closed which resulted in improvement 
in the pollution situation. 

DR. DATTA SAMANT : Th pollu-
tion will increase still further and then a 
worker will be available for Rs. 10. 

(English] 

On this reaSOD, the indllstrialists would 
close the factories and we are going to 
suffer. 

[ Translation] 

There is no machinery. What academic 
discussion we arc having. 

[English] 

SHRI Z.R. ANSARI: I do not want 
to enter into diaJoge. The environment 
management is comparatively a new ub-
ject. It is true that we have shortage of 
funds. It is true that we have shortage of 
trained personnel. We are making an 
attempt to develop a machinery, a mecha .. 
nism to control pollution. There are three 
things which have to be developed. One 
is proper mechanism; another is proper 
legislation. And the third thing is, general 
awareness and education amongst the people 
regarding the environmental problems. 
Environment management js a new subject 
not only for this country but for the world 
over because it is comparatively a new 
subject which is being tahen care of. 

So~ we are just trying to develop 
mechanism and give to this country a pro-
per legislation so that there should be 
deterrent effect on every per, on who is 
polluting the atmosphere or air. This is 
what we are envisaging today. We know 
that we have shortage of fund. Our State 
Pollution Control Boards and Central 
Pollution Control Board have short 0 
funds. We know that we have ho t of 
trained personnel. Much has to be done 
in this field. But it does not mean that 
we should not do anything. Is this the 
sugge tion of my hon. friend, Dr. Datta 
Samant that shelve all these legislations 
and let the atmosphere, let tb air of this 
country be polluted. 

D . DATTA SAMA 
misquote me. There e I 
tries but there is no mac inery to ec 
th n. 'Ther is no mon y. am doc 0 a 
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know the hazards and difficulties of pollu-
tion. People are working in the dust. They 
are already working in Deihi and Bombay. 
What i the use of this Act , when you are 
not going to implement it ? 

SHRI SOMNATH RATH : Now. there 
it a provi ion that an individual can file a 
complaint. Why has he not filed a 
complaint? 

SHRI Z.R. ANSARI : This is not a 
new piece of 1 gislation. This is a Bill to 
amend certain provisions of the Act which 
i already in existence. The very purpose of 
this Bill is to give t eth to this old Act and 
to improve upon the conditions and to 
remove all those difficulties which were 
there in the implementation of these earlier 
Acts. 

A the House is aware, a point has 
been lnade about the right given to the 
private individual. This is a right whieh 
has een given in the Environment Pro-
tection Act als. We thought that when 
this right had been given in the Environ-
ment Protecti n Act, this right should also 
be given in this Act, namely, the Air (Pre-
vention and Control of Pol1ution) Act so 
'that at ariy pOint of time, if some private 
citi zen feels that the Control Boards-may 
be State Pollution Control Board, Central 
Pollution Control Board, arc not acting 
and th yare not taking any action gainst 
the poIJuting indu~tries, they should have 

, a right becau e it is their health which is 
, going to affected. 

S R SHANTARAM NAIK : There i 
a provj ion f 60 days notice to be given. 
In that c se, what happ ns ? 

HRI Z.R. ANSARI: I am explaining 
Hav patience. I had a patienc~ for the 
1a t 10 day. That right has been given 
to the private individuals also. They 
hould not be dependent solely on the 

Pollution Control Boards. A question has 
been put about 60 days notice. 60 days 
notice ha also been provided in the 
Environment Pr tection Act. This has been 
done wit a pecific purpos. After aU, it 
i tb duty of the State Pollution Control 

Board and the Central Pol1ution Control 
Board to take action under the provisions 
of the Act. It is only when, any citi7 n 
feels that these Boards are not ' taking 
action and the air is bing pol1uted, then he 
should give a notice to the appropriate 
Pollution Control Board that "Look. this 
factory or this firm is pol1uting the air 
and, therefore, we wish to file a suit in 
the court against that. H Within 60 days , 
the Pollution Control Board to which the 
person has given notice, will find out 
whether the contents of the application are 
true and whether that factory is really 
polluting the air and then it becomes the 
duty of the Pollution Control Boards 
themselves that, instead of that citizen gOing 
to the court, those Pollution Control Boards 
themselves go to the Court for suing that 
factory. It is for that purpose. If they 
fail .0 do so or if lhey feel that no pollu-
tion is being created, then that citi7en after 
60 days notice. shaJJ be entitled to go to 
court and make a complaint against the 
poltuting industry. 

SHRI SOMNATH RATH: There is a 
proviso there that the Control Board may 
not give report to individua \ on . the plea 
of public interest. Will that proviso be 
de1eted by the hon. Minister because it 
will be a shield for these Boards not to 
give any report? 

SHRI Z.R. ANSARI: The prOVISIon 
has been made that the Pollution Control 
Boards shall be obtiged to give all relevant 
information to that private complainant. OnlY 
a proviso has been made and that proviso 
has deliberately been made: There are 
certain sensiti~e sectors. for instance, our 
nuclear power stations or the other sensi-
tive sectors from the Defence point of view 
for which giving information to the private 
individuals j not in the public interest and 
it is only that limited informat'ion which 
they can refuse on t he basis of this proviso 
that it is not in the public interest to pass 
on that information to any private jndivi-
dual, because these are the areas in which 
jf the information is given to the general 
public, it may be dangerous for the country. 
So, it is only for that sp cific purpose. the 
Control Boards will have to satisfy the 
court that this is the public. interest because 
of which "we are not giving t his informa-

tion to the g ntleman. " 
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SHRI SOMNATH RATH: The air is 
polluted. It has come out in tbe newspaper 
that because of the radiation polJution. 
even the food is poisoned. The public 
should be educated abou t all that. 

MR. DEPUTY SPEAKER : Please 
wind up. 

SHRI SOMNATH RATH : Atleast the 
public should be educated about this. 

SHRI Z.R. ANSARI : There are cer-
tain things, wnich have been said by some 
hon. Members, that are outside the scope 
of this _ present Amendment Bin. But as 
they have said. I would just touch those 
points within two minutes. A question has 
been raised about tanneries. OUf approach 
is that if these smaller units do not have 
the capacity and resources to have their 
own Pollution control device plants, we are 
in cooperation with the State Governments, 
with the State Pollution · Control Boards 
and the Cenlral Pollution Control Boards, 
State Government and the Central Govern-
ment, trying to . have come sort of a 
common effluent treatment plant. One such 
effluent treatment plant has been set up at 
Vanniyambadi and another in Rajasthan 
at Pali where one such common emuent 
treatment plant has been set up. So, we 
are taking care of smaller units which do 
not have the capacity. 

MR. DEPUTY SPEAKER Mr. 
Minister. they are getting licences and every-
thing. They are showing the plant at the 
time of getting licences. Afterwards, they ' 
are not at all operating. That is the point. 
The whole atmosphere is spoiled. 1 know 
Vanniyambadi, which you mentioned. I 
studied there for three years. ]f you go and 
see there, you will even weep. Th'e whole 
atmosphere is spoiled. Ev~n if you com-
plain, nobody is taking action. Even if I 
complain, nobody if taking action. 

SHRI Z.R. ANSARI : Sir, I know. I 
come from a ,place near which a cluster of 
tanneries bas been there. t is Jajmau near 
Kanpur. I know the problem. 

DR. CHANDRA SHBKHAR 
TRIPATHI (Khalilabad) : Even the sun is 
not visible due to slllobe. emitted by these 
industries. 

SHRI Z.R. ANSAR : I know that 
probJem. But the Central Government has 
provided Rs. 25 lakhs for the' effluent 
treatinent plant at Vanniyambadi. 

MR. DEPUTY SPEAKER: Is it 
functioning? 

SHRI Z.R. ANSARI: No. It is under 
construction at V~nniyambadi.· 

MR. DEPUTY SPEAKER: Why can't 
you stop all these kinds of industries, till 
you provide this, till you are going to 
implement tbe scheme ? 

(Interruptions) 

SHRI Z.R. ANSARI: It is easier to 
say to stop a)) these ,industries. But it is 
very difficult to implement ... (Interruptions), 
For example, in Delhi itself, the largest 
cause for pO'Uution is due to the thermal 
power stotions. Are you prepared to stop 
the working of these therinal power stations 
and go without power in Delhi ? The other 
day a huge voice came in this House saying: 
"we are without power. We are without 
water supply," Rome was not built in a 
day. 

MR. DEPUTY SPEAKER: Why can-t 
you take all the precautionary steps? 

(Interruptions) 

SHRI Z.R. ANSARI: This is not the 
approach of the Central Government. The 
approach of the Central Government i 
not against industrialisation. It is not 
against development. It is not against the 
progress. The approach of the Central 
Government is progress. We say eyes', if 
anybody asks for industrialisatjon. We 
are meeting the needs of the people. But 
it should be under control and to the 
maximum. The industries should take car 
of the environmental values. They should 
take care of the pollution. They hou1d 
not pollute the atmosphere. If there are 
such industries, then, slowly we are progre _ 
sing towards that. We cannot afford to top 
all the cement factories. 

MR. DEPUTY SPEAKER; We ar 
not asking you to stop them. If you 
not able to control it, you have to top 
it. 
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SHRI Z.R. ANSARI: We are doing 
that. The State Government and the 
Stat Pollution Control Boards are doing 
that. I can show you that we have given 
notices under the nvironmental Protection 
Act. 

MR. DEPUTY SP AKER: There is 
no use giving notices. You are telling of 
Vanniyambadi. For many years, the people 
are fighting again t pollution. It is not a 
n w thing. If you go and see the place, 
you can find out the position. 

DR. CHANDRA SHEKHAR 
TRIPATH One thing is not very much 
clear. 80 % of our people who reside in 
our country are farmers. No crop can b 
obtained, no yield can be had -unless and 
until chemical salt i sprayed, insecticides 
are sprayed. Thi is sprayed throughout 
India on a very large scale. This pollutes 
the environment. What is the devise, what 
i the proces the Hon. Minister is going to 
tak to control the pollution caused by 
insecticide and chemicals which is pol1ut-
ing the entire atmosphere? I want the 
Mini ter to clarify this. 

SHRI Z.R. ANSARI: We require 
insecticides for the protection of our crops. 
We require fertilizers for growing more 
food. We require cement plants for the 
construction of our houses, buildings and 
6 h r thing. We require all these things. , 
W just want to control them in such a 
manner so that minimum damage is done to 
th environment. Sir) this is our approach 
for th new indu,strie . 

R. DA ITA SAMANT : It is a wishful 
thinkin . 

S RI Z.R. ANSARI: For you. every-
thin i wishful thinking except closure of 
t xtile mills. 

(Interruptions) 

MR. DEPUTY SPEAKER: Please 
finish. Dr. Samant, take your seat. 

R 1 A I RAO ( ajahmundry): 
imp} ntation at all. 

(Interruption ) 

SHRI Z.R. ANSARI: Sir, as far as 
this Bill is concerned, I have just spelt out 
the salient pOints for the purpose of which 
we have come forward with this Bill to 
strengthen our laws with regard to air 
pollution. I have de1iberately avoided to 
reply those que tions which pertain to 
forest, which p rtain to water pollution, 
which pertain to other sectors which we can 
di cuss at appropriate time. 

With regard to pollution created by motor 
vehicles, I understand that we are going to 
have some amendments in the Motor 
Vehicles Act which will take care of the 
pollution creat~d by the motar vehicles. 
There are certain proposals which are 
before us. Factories Act has already been 
pa sed. There are 30 acts which are 
under different Mini stries which are taking 
care of these pollution and environmental 
problems. Forest is one of the very 
important sectors which should be taken 
care of. It j s because <'f that fact, in 1980, 
the Forest Conservation Act had been 
passed and much improvement has been 
done. Of COurse, still things have to be 
done in a much more speedier manner to 
protect our forests and to have more and 
morc afforestation to improve the general 
environment conditions. 

One thing I want to say about site for 
. industries and also about giving new 

licences to industrie . 

AS far as siting of indussries is COD-
cerned, the letters of intent of new industries 
which are being set up cannot be converted 
into licences unless the Ministry of 

nvironment clears them from the nviron-
mental angle for their siting and also for 
the proper pollution control equipment. 
These are the steps which we are taking 
and we hope that with these amendments 
in the present Air (Prevention and control 
of pollution) Act, OUr hands will be further 
strengthened and a prop r mechanism win 
be evolved to take care o~ the air pollution. 

With these words I commend this Bi 11 
for the consideration of the House. 

MR. DEPUTY SPEAKER: 
question i 

" . That the Bdl to amend the 
(Pc vention and Control 

The 

Air 
of 
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Pollution) Act, 1981 , be taken 
into consideration." 

The motion was adopted. 

MR. DEPUTY SPEAKER : The House 
win now take up clause by clause considera .. 
ion of the Bill. 

The question is : 

"That Clauses 2 to 8 stand part of the 
Bill." 

The motion was adopted. 

Clauses 2 to 8 were added to the Bill. 

Clause 9 (Amendment 0/ Seclion 21) 

Amendemcnt made : 

Page 4, Jines 17 to 20, -

lor " Provided further that before 
a consent has been cancelled 
or a further consent has 
been refused under the first 
proviso, a reasonable opport-
uni ty of bei ng heard shall be 
given to the person 
concerded" ; 

substitute Hprovided further that be-
fore cancelling a consent or 
refusing a further consent 
under the first proviso, a 
reasonable opportunity of 
being heard shall be given to 
the person concerned." (1) 

(Shri Bhajan LaO 

MR. DEPUTY SPEAKER: The 
question js : 

"That Clause 9 as amended stand part 
of the Bin." 

The motion was adopted. 

Clause 9, as amended, was add~d to 
the Bill. 

Clauses 10 to 13 were added to the 
Bill. 

Clau e 14 (In ertion of new etion 

31-A (powers to give dir ctiODS) 

Amendment made : 

Page 5, line 11,-

after ·'This Act" insert-

"and t'o any directions that 
the Central Government may 
give in this behalf". 

(Shri Bh jan Lal) 

MR. DEPUTY SP AKER: The 
question is : 

u That Clause 14, as amended, stand 
part of the Bill." 

The motion Was adopted. 

Clause 14. as amended, waS added to-
the Bill. 

Clauses 15 to 25 were add,d to the 
Bill. 

Clause 1, the Enacting Formula and 
the Title were added to the Bill. 

SHRI Z.R. ANSARI : Sir, I beg to 
move: 

CfThat the BiH, as amended, be passed." 

MR. DEPUTY SPEAKER : The 
question is : 

u That the Bill, as amended, be passed. tt 

The motion was adopted. 

MR. DEPUTY SPEAKER: Now the 
House stands adjourned to meet tomorrow 
at 11 A.M. 

18.35 hrs 

The Lok Sabha then adjourned till 
E/~ven 0/ the Clock on Thursda" 
November 12, 1987/Kartik 21, 1909 

(Saka) 
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